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LOK SABHA DEBATES

LOK SABHA
Tuesday, July 22, 1969 Asadha 31,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. DEPUTY-SPEAKER in the Chair |

ORAL ANSWERS TO QUESTIONS
Barrel Fabrication Industry

+
SHRIC, K. CHAKRAPANI :
SHRI K. M. ABRAHM :
SHRI VISWANATHA MENON :
SHRI K. RAMANI :

+31.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Barrel
Fabrication Industry is at present monopo-
lised by a few firms only;

(b) if so, the names of the firms;

(c) whether it is also a fact that the
application of the Indian Oil Corporation to
set up a plant for the manufacture of Drums
and Barrels at their Madras refinery has been
rejected;

(d) if so, whether it is also a fact that
the major portion of the existing capacily of
the Barrcl Fabricators has been created in
an unauthorised manner and in clear viola-
tion of the Industrial (Devclopment. and
Regulation) Act, 1951;

{e) whether Government  propose to
make an enquiry into the matter; and

(f) if so, when 7

2

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : (a) to (f). A statement
is laid on the Table of the House.

Statement

(a) and (b). At prescnt there are only
a few firms in the large scale sector who
are approved for the manufacture of 40-45
gallon oil barrels, Their names are :—

i. M/s. Bharat Barrel & Drum Mfg.
Co.,, Pvt. Lid, Bombay and
Calcutta.

ii. M/s. Standard Drum & Barrel
Mfg. Co., Bombay.

jii. M/s.:Hind Galvanising & Engineer-
ing Co. Pvt. Lid., Calcutia,

iv. M/fs. Steel
Bombay.,

v. M/s, Industrial
Calcutta,

" vi. M/s. Assam Qil Company, Assam,

Contaipers  Litd.,

Containers Ltd.,

(c) Messrs.  Indian  Oil Corporation
Ltd., made an application under the Indus-
tries (Development & Regulation) Aect,
1951, for the manufacture of drums &
Barrels in October, 1967 to meet the re-
quirements of the Madras Refinery. Their
application was rejected in November, 1968,
However at the instance of the Ministry of
Petroleum & Chemicals and Mines &
Metals, the matter is being reconsidered,

(d) to (f). The entire question of set-
ting of additional capacity in the barrel
industry has becn gone into in detail by the
Estimates Committee who have presented
their report (85th) to the Lok Sabha on the
30th April, 1969, The Estimates Commitiee
have made a number of recommendations
which are being examined by the Govern-
ment. Gevernment’s views will be furni-
shed to the Committee and a final decision
would be tuken thereon after the further
recommendations of the Commiftce  have
been made known to Government.
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SHRI C. K. CHAKRAPANI : It
appears from the statement that has been
laid on the Table of the House that the
answer given by the Minister is rather con-
fusing. The fact is that asscssments and
re-assessments of the capacities of barrel
fabricators have been done in an irregular
manner. The normal course has not been
adopted. There is something shady in it.

In the statement, there is a mention of
M/s Standard Drum & Barrel Mfg. Co.
This Company was granted a licence for a
provisional capacity of 4200 tonnes per
annum. At the times of the granting of the
licence, this company was placed on the
banned list. I do not know why this Co>m-
pany was granted a licence when it was on
the banned list, Will the Government take
suitable action to see how that happened ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The entire question of those
firms which have committed irregularities
fncreased their capacities without proper
authority is under examination. The matter
is being discussed, after the receipt of
Report of the Estimates Committee, with
he Law Ministry as to what action can be
taken against them.

SHRI C. K. CHAKRAPANI The
Bharat Barrel & Drum Mfg. Co. had shif-
ted a part of their plant and machinery from
Bombay to Calcutta in 1962 without the
permission of the Government. The Govern-
ment has condoned this act of the firm.
This Company has been violating the pro-
visions of the Industrial (Development and
Regulation) Act, Will the Government
take suitable action against this Company
and, Specially, enquire into this aspect as to
why this Company has shifted a part of
their plant and machinary from Bombay to
Calcutta?

SHRI F. A. AHMFED : As I have said,
the entire matter is under discussion with
the Law Ministry as to what action can be
taken under the circumstanccs,

SHRI K. RAMANI ¢ These five Com-
panies, as it has been stated by the Esti-
mates Committes very clearly, have mono-
polised the whole barrel manufacturing
industry. Due to that, the Indian Qil Cor-
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poration, a public sector undertaking, which
had applied for a licence had not been given
a licence. 1 would like to know whether
the Government 1s going to take this thing
into consideration, In an irregular way,
these five Cgmpanies have increased their
capacity from 37,000 tonnes to 69,000
tonnes. They got licences even after they
were placed on the banned list, Will the
Minister consider to nationalise the barrel
manufacturing industry ?

SHRI PILOO MODY : Nationalise all
the barrels !

AN HON. MEMBER : What will be
left then?

SARIF. A. AHMED : So far as the
proposal of giving a licence to public sector
undertaking at Madras is concerned, the
Government have given a direction that this
matter will be reconsidered when the appli-
cation is reccived. We shall  consider
whether licence can be given.

SHRI CHINTAMANI PANIGRAHI :
The hon. Member who preceded me referred
to the report of the Estimales Committee
and the hon. Minister pointed out that it
has thoroughly gone into the matter and that
the report is pending before the Government
for consideration. I would like to know how
in the meantise one of these firms is again
belng given a licence in the name of a small-
scale industry to start a barrel factory in
Madras when the licence to be given to the
Indian Oil Corporation is under the active
consideration of the Government. How can
this happen again?

SHRI BHANU PRAKASH SINGH :
As far as  the small scall industry is
concerned, no licence is necded for it

SHRI CHINTAMANI PANIGRAHI :
My point was this. I hope, the Minister
will consider and give me the reply and not
Mr. Bhanu Prakash Singh. The question is
this. The Hind Galvenising Company is
transferring some of the machines in the
name of small scale sector, taking advantage
of the industrial rules, and wants to have
another factory in Madras. It is in consul-
tation with the Madras public sector refinery
also so that it can supply barrels at a
higher price. The Indian Oil is paying a
higher price is Rs. 5 per barrel. Why is
Government allowing this 7
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SHRI BHANU PRAKASH SINGH :
Regarding 10C’s application, it is under the
active consideration of the Government of
India and when they apply, there is every
possibility that they may be granted licence
to set up the factory.

SHRI CHINTAMANI PANIGRAHI :
In the meantime, why is the small scale
industry being allowed?

MR. DEPUTY-SPEAKER : So far as
small scale industry is concerncd, no licence
is required. He has made it clear, The
other point has also beean made clear by the
hen, Minister.

SHRI CHINTAMANI PANIGRAHI :
They are transferring the machinary which
is against the industrial rules, from Calcutta
in the name of small sector,  Is it allowed?

SHRI BHANU PRAKASH SINGH :
Our knowledge is that the West Bengal and
the Maharshtra Governments are not very
happy to transfer the industries outside their
S-ates. Therefore, the question do:s not
arise.

SHRI LOBO PRABHU : A section of
this House is interested in rolling out
barrels. [ am wondering whether they are
acting according to the song ‘Roll out the
Barrel’ which was very popular in the War
time. (Interruptions) 1 would like this
House to know that the Estimates Commi-
ttez of which I was a mzmbar and in which
Mr. Panigrahi was also there, have exhaus-
tively examined this question, but that does
not justify Governm:nt giving such an
evasive reply. The questions raised are these.
First, did the Indian Oil apply and if so, on
what ground was that application rejected?
Secondly, on what ground is the Indian Oil
asking for reconsideration of its application?
Thirdly, what is the capacity now, whether
it is not already on the point of encouraging
corrupt competilion; you want another party
in the field; are you not going to add to the
excess capacity if you sanction a licence in
favour of the Indian Oi1?

SHRI F. A. AHMED : Three questions
have bezn asked by the hon. Member, The
first question is why the application from
the Indian Oil Company was refused. It
was refused on the ground that therc was
adequate capacity for manufacture of barrels
was available and we did not want give a
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licence which will increase further capacity
and which may not be utilised in the country.
But that was also on the considcration that
some units from Bengal and Maharashtra
would go and set up a unit at Madras, There
was a move on the part of some of these units
to transfer this business, but the Maharashtra
Government and the West Bengal Govern-
ment have opposed this move and there is
no likelihood of these units being transferred
from these places 1o Madras. Therefore,
for the captive unit, the I0C want that they
should be given permission to manufacture
barrels, For a public undertaking it is
now necessary that we must allow them
to manufacture barrels which are required
for their unit. Therefore, have said that
if they apply, the Licensing Committee will
reconsider the matter to meet their own
requirements,

ot %o Ao faam :  wu oAt AP
Z7 7 %21 & f5 faaa) maiidfz &) stc s
#Y feure § va diT 593 & fau ofix-
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DR. RANEN SEN : Is it a fact that in
the years 1966-67 and 1967-68, Burmah
Shells and Essors were granted licences to
import tin sheets from abroad for their tin
factories in Bombay and other places and
that those companies instead of using those
tin sheets and galvanised sheets and black
sheets for preparing the drums at Calculta,
Bombay and other places, transferred thore
import licences and the goods that they had
imported to some of the firms mentiored
here and that Government had no  prior ine
formation, which means that no prior infor-
mation was given by the Burmah Shell, Esso
and other companies to Government about
the tranfer, and if so, what steps have
Government taken in regard to these black
transfers as they are called?

SHRI BHANU PRAKASH SINGH :
Government have no information. We shall
be very glad if the hon. Member would
supply specific information, and we shall
certainly take action according to the law.

Morarka Group Of Concerns

+ 32, SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of INI USTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) The names of Morarka Greup of
concerns in the country at present;

(b) The capital investment of these con-
cerns at present and on the Ist April, 1966;
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(¢} The number of employees working
therein;

(d) The amonnt of money advanced by
Government to this group of concerns during
the last three years; and

(¢) The names of the agencies which ad-
vanced the amount and at what rates of
interest?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) and (b). Presumably the
reference is to the Gokulchand D. Morarka
Group of companies. Information in
respect of companies belonging to this group
is being collected and will be laid on the
Table of the House.

(¢} Information s not available as com-
panies are not required to furnish this under
the provisions of the Companies Act, 1956:

(d) and (e). Information is being collect-
ed and will be laid on the Table of the
House.

SHRI K. LAKKAPPA : This is not the
first instance when we have been given such
a reply, when Government find themselves
in an irksome position. Serious charges
have been levelled against the Morarka
group of industries, Government know how
those people are famous in blackmarketing
and fabrication of accounts and also in the
skyrocketing of prices. When any question
is put in that regard. Government come for-
ward with the plea that the information is
bzing collected. There are three Ministers
in the Ministry. I would like to know what
they ere doing.  Sir, I seek your protection
in the matter, because this is a very impor-
tant question, In view of the incapacity of
the Ministers to collect information, I would
like 10 pose certain questions. While collect=
ing the information, T would like to know
whether Government would give an assurance
to collect further information with respect to
all the agencies which are financed by the
Morarka group of industries including those
in the Mysore Siate where Shri Nijalingadpa
and his Ministry have be:n backing this
Morarka group of industries because had
taken monev for the stormy session of the
AICC at Bunglore. and where the same
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Shri Nijalingappa is presiding over the
liquidation of the Congress and is perform-
ing the last rites of the Congress. (/nterrup-
rions)

MR. DEPUTY-SPEAKER : Let
hon. Member come to the main question.

the

SHRI K. LAKKAPPA : Iwould like
to know why Government are suppressing
the information from the House.

I would like to ask two questions in this
background. 1 would like to know whether
this Government has got any information to
the effect that the sugar factory managing
agent Morarka has a company in Bellary
and on 11th November, 1968, he had taken
an indent for 10000 bags of sugar at the
rate of Rs, 467 and he had sold it at the
rale of Rs. 467 but he had quoted the rate
and had issued the bill at the rate of Rs,
310. In this way, every month, 10000 bags
of sugar had been taken and had been sold
and he had collected the difference to the
extent of lakhs and lakhs of rupees, and he
had swindled that money. That complaint
has been made to this Government. May
1 know whether Government have made any
inquiry or would promisc an Inquiry into
that.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : I do not know whether the hon,
Member was asking a question or was giving
expression to his views,

stfaam: aw A R @E
Ay |

SHRI F. A. AHMED : The hon. Mem-
ber had asked for some infarmation from
Government about the Morarka group. But
he himself was not sure as to what the
Morarka group meant.

SHRI K. LAKKAPPA : I know ecvery
inch of Morarka, 1 know what the Morarka
group means.

SHRI F. A, AHMED : If the hon.
Member knew what he meant by the
Morarka group, he ought to have put a |
spocific guestion, and then it would have
been possible for us to give the reply.,
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Y 77 A9% A=A : WHAT qETEAA F
AIH-HIE FA(S B 2, IHT 994 &,
o St qgg # 46t 9y F )

MR. DEPUTY-SPEAKER : Shri Ram
Sewak Yadav cannot intervene now. The
hon. M:mber Shri K. Lakkappa had put a
question, and the hon. Minister was reply-
ing. He has not yet completed his reply.

SHRI S. M. KRISHNA : Reply has
not been given ..

MR. DEPUTY-SPEAKER : I would
not permit anybody 10 intervene now. The
hon. Minister has not finished his reply
yet.

siY T ¥=w arag - § A aw ad)
98 W g1 ¥ =awgr &1 ¥%T oA
AT E |

MR. DEPUTY-SPEAKER : There can
be no point of order during the Question
Hour,

SHRI F. A. AHMED : Therefore, we
have given our reply to (a) and (b). I
would not like to mislead the House by giv-
ing information which is not available with
us. We certainly have certain information
with regard to companics controlled by
them, but in order to give a specific reply,
I must ascertain definitely whether the infor-
mation with us is correct or not. After that
is available, we shall not conceal it from
the House, but shall place it before it. Oaly
then it will be posslle for us to say which
are the companies controlled by this particu-
lar Morarka group and what is the iovest-
ment made by them,

As far the third question, as to how
many persons are employed by them, it is
absolutely impossible for me to give that
information...

SHRI 8.
annual reports are filed with
Ministry.

K. TAPURIAH : Their
the labour

SHRI F. A. AHMED
with our Ministry.

It is not filed

SHRI S. K. TAPURIAH: It is a
Government with joint responsibility.
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MR, DEPUTY-SPEAKER : This is not
fair.

SHRI F. A, AHMED : With regard to
the other questions, after the information is
avallable with us with regard to
the companies controlled by them, we shall
have to contact the Finance Ministry to
find out what amounts have been given by
the financial institutions to these various
companies and only then it will be possible
for us to give that information.

SHRI PILOO MODY : What were you
doing last week?

SHRI F. A. AHMED : The hon. Mem-
ber says that we had a week to get it. It
is not possible to get the information within
a week. It is not for my colleagues” or me
o go and collect the information
from the officers. We have to get it through
the usual channels and then it will be made
available to the House.

With regard to the insinuations made by
the hon. member against our Congress Presi-
dent, I consider it improper and very unfor-
tunate. Such a slatement ought not to
have been made against a person who is
not present here to defend himself.

&t Tfa o o & 39 & uF qaE
= gIAAAT ¥ FET |

SHRI S. M. BANERJEE :
guidance,

1 want your

MR. DEPUTY-SPEAKER : No, this
is not the way. I will give guidance but not
during the qusstion hour, In the name of
seeking guidance, he wants to interrupt. 1
do not allow it.

SHRIK. LAKKAPPA : The Ministry has
suppressed all the facts. It has failed 1o give
a full, graphic, picture of the situation con-
cerning these guilty persons, the fraudulent
brothers, Morarka brothers, I would like
to give even the antecedents of his father. He
was convicted and sentenced to 3} years
imprisonment by the Bombay High Court,
When Shri Chagla was the judge, he wrote
a judgement stating that mercly making an
inquiry or any such thing would not suffice
that it was only conviction and sentence to
three years rigorous imprisonment that
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would meet the ends of justice for the
frauds they have committed,

MR. DEPUTY-SPEAKER What is

the question?

SHRI K LAKKAPPA : He committed
fraud even on the jailors. He stated that he
was donating blood, even though he had no
blood (Interruptions). It was because of
the connivance of the Congress that his sen=
tence of imprisonment was reduced. This
is the picture of the Morarka group of in-
dustries running in this country,

The AICC session at Bangalore as you
know, was a stormy session. There they
said that nationalisation of banks would be
undertaken, They also said that stagnation
would be removed and concentration of
wealth would be curbed or eliminated, Let
us see what they do...

MR. DEPUTY-SPEAKER : I will have
to stop him unless he comes to his question,
He has taken five minutes already,

SHRI N. K. P. SALVE : There should
be some limit to indecency.

SHRI K. LAKKAPPA : The question
is this. As complaints had been made, will
this Government constitute an enquiry
commission to go into the affairs of Morarka
and Jolly brothers, otherwise called fradu-
lent brothers, and place the report on the
Table of the House...(Interruptions).

SHRI N. K. P. SALVE : Have you
allowed the question?

MR. DEPUTY-SPEAKER : Apart from
his introductory remarks or preface, the only
question is whether the Government is pre-
pared to have an enquiry.

SHRI N. K. P. SALVE : Is it within
the scope of the main question?

MR. DEPUTY-SPEAKER : Arising out
of the exhaustive reply given by the Minis-
ter, I think he is within his rights to ask
whether the Government will enquire into
those affairs.

SHRI F. A. AHMED : So far as his
assessment about blood is concerned, I have
no information and it is for the hon. Mem-
ber to find out how much blood he has and
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how much he has donated. About other
things, I have said that when that informa-
tion is avilable I shall place it on the Table,
The other question does not arise. The
Government cannot consider the advisability
of seeting up a committee of enquiry with-
out any information. When we have infor-
mation we shall consider it.

SHRI CHENGALRAYA NAIDU:If
the Congress Party wauted money, they need
not go to Morarka. We have got poor
people to contribute to us., But is it a fact
that Mr. Lakkappa and others went 10
Morarka for contribution...(nterruptions).

MR. DEPUTY-SPEAKER : [ request
hon. Members not to indulge in mutual re-
crimination during the Question Hour...
(Interruptions).

SHRI CHENGALRAYA NAIDU : 1
want the Minister to answer this question. Is
it also a fact that when he was refused a con-
tribution, he has put this question throwing
the blame on the Congress?

SHRI F. A. AHMED : That question
is not addressed to me,

MR. DEPUTY-SPEAKER : The ques-
tion is whether he will enquire into the
matter...(Inrerruptions).

SHRI K, LAKKAPPA ; On a point of
order.

SHRI HEM BARUA : According to
our rules, the whole purpose of the Question
Hour is to elicit information and not to
make insinuations and innuendos. Here is
a Member who is indulging in insinuations
and innuendos .against Mr. Lakkappa...
(fmerruptions).

MR. DEPUTY-SPEAKER : I have al-
ready taken note of what you have said and
I have already cautioned the hon. Member
that during the Question Hour il mutual
recriminations go on, it is very bad. Ques-
tion Hour is meant for information. T would
like to caution him also. They are all hon,
Members of this House. (Inferruptions)

SHRIS. M. KRISHNA : Sir, There
are certain very well-established parliamen-
tary conventions. When an hon. Member
with the seniority of Mr, Naidu comments
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and makes a serious personal
against another—(Inferruptions).

allegation

SHRI MANUBHAI PATEL : Sir, is it
a point of order that you are entertaining?
Let him put a question if he wants.

SHRI K. LAKKAPPA : I have never
seen such a Congress ** like Shri Naidu.
(Interruptions)

SEVERAL HON. MEMBERS rose—

SHRI S, KUNDU : This is how the
dignity of this House is being scuttled, You
should have expunged it. What is it that
you are cautioning him about ? That will
not do.

SHRI1 S.M. KRISHNA: Expunge every-
thing what Mr. Naidu has said and what
Mr. Lakkappa has said. Otherwise, il this
goes on at this rate, there would be no end.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order, Unnecessarily, one should not drag
the mame of a person who is not here to
protect himself,

SHRI ABDUL GANI DAR: Mayl
ask a supplementary question?
MR. DEPUTY-SPEAKER Please

resume your seat.

SHRI K. N. TIWARY : Sir, on a point
of order.

MR. DEPUTY-SPEAKER :
of order.

No point

SHRI K.N. TIWARY : That portion of
the record where the allegation has been
brought must be expunged. Euher the hen,
Member should prove that he took money
or that portion should be expunged.

MR. DEPUTY-SPEAKER : There are

certain rules, Mr, Tiwary.

SHRI K. N. TIWARY : You are allow-
ing such thiogs to go on record, things
which have no bearing, or which are base-
less.
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MR. DEPUTY-SPEAKER : I have
cautioned hon. Members that they should
not drag in the names of persons who are
not here' to defend themselves, and they
should not indulge in mutual recriminations.
Beyond that, what can be done?

SHRI K. N. TIWARY : My request is
that it should be expunged because he has
made certain remarks,

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Put your
question, Mr. Krishna. Are your putting your

question now? Otherwise, please resume
your seat.
SHR1S. KUNDU : Have you asked

him to withdraw it ? Have you asked Mr,
Naidu to willdraw his remarks? Otherwie,
it should be expunged.

MR. DEPUTY-SPEAKER : If you all
go on like this, I shall go to the next
question.

SHRI RANDHIR SINGH : Sir, I pro-
test. I am sorry you are not taking very
serious notice about this. Something has
been said about the Congress President. We
can not take it lving down. It must be
expunged from the record. Can anybody say
anything about the Congress President? We
cannot take it lying down. It must be
expunged.

MR. DEPUTY-SPEAKER : Imme-
diately, 1 warned him and cautioned the
hon, Member concerned, He should not drag
the name of anyone who is not here 1o
defend himself.

SHRI RANDHIR SINGH : A warning
would not do. We do not accept it.

AN HON. MEMBER : Expunge.

MR. DEPUTY-SPEAKER : Regarding
expunction of remarks, there are certain

procedures to be looked into. Il necessary
I will do it.

SEVERAL HON, MEMCERS : rose—

MR. DEPUTY-SPEAKER :
order. Next question.

Order,

““iExpungcd as ordcred by the Cl_'i:_lil'. vide p. 743.
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Setting up of 2 Gas Cylinder wnit in
Public Sector

33, SHRI 8. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state 3

(a) Whether Government have consi-
dered the report of the National Industrial
Corporation to set up a gas cylinder unit in
the public scctor; and

(b) The total demand of gas in the
country and how it is being met up till
now?

THE DEPUTY-MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) :(a) The rcport is still
under consideration,

(b) No estimate of demand of gases has
been made but productions of the existing
units is sufficient to meet the requirement
of gases in the country and their import is
negligible. H, P. gas cylinders are not manu-
factured in the country and the requirements
are being met by imports which are of the
order of 40,000 Nos. per annum.

SHRI 5. K. TAPURIAH : Sir, about
six months back Government had said NIDC
has been asked to prepare a feasibility report,
and now he says it is still under considera-
tlon. We do not know how long they will
take to take a decision. But what surprises
us much more is, when they have not made
any estimate of demand of gas how did they
come to the conclusion they will require
another unit for making cylinders, If the
existing capacity is enough and as their
report has also said out of the licences that
have been given to new [irms only one has
gone into production, may I know what is
the fate of balance of licences given, whether
they will be implementing them or they will
scrap them? Without knowing the estimated
demand or the estimated production of gas
how have they come to the conclusion that
another unit in the public sector is necessary
for i1?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : Sir, the matter was given to the
NIDC for submiting a project report. Their
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report has been received by the Government
only towards the end of March or beginning
of April — I am not certain—and that is
being examined. As soon as the examination
is complete we shall take a decision with
regard to this matter. There is also confusion
with regard to the demand for these gas
cylinders. As has been pointed out in our
reply, high-pressure gas cylinders are not
available in our country. They are being
imported. It is only for the purpose of manu-
facturing high-pressure cylinders that the
matter is being examined and it is only for
those cylinders that we want to undertake the
manufacture, It is true that for this also there
were two applicants who had applied for a
licence. At one time the licence was given
but because of the difficulty is obtain-
ing the credit and because the proportion
of equity was negligible the matter has
been reconsidered by Government, The
Government think it will be much berter,
when the entire finance 1s to be provided
by financial institutions, this manufacture
is undertaken by the public sector.

SHRI S. K. TAPURIAH : Sir, the
availability of gas in cities appears to be all
right, but due to lack of cylinders and other
marketing facilities made available its avail-
ability in smaller towns and remote areas is
negligible. Other means of fuel being very
expensive, if proper arrangements can be
made to have this in smaller towns and
remote arcas this would wvery definitely be a
very beneficial thing to the people there,
Therefore, may | know fiom the government
what arrangements are being made for mar-
keting and selling of these products in the
remote areas of the Country?

SHRI F. A. AHMED : If there Is any
difficulty it will ccriainly be taken into
consideration by us. Till pow we have had
no complaints from various quariers that
there was any shortage. Now that it has
been pointed out by the hon, Member, we
shall certainly see what can be done to im-
prove the situation,

SHRI R. BARUA : We find from the
answer of the hon. Minister that no assess-
ment is being made of the total demand for
gas, S me of the gas which is produced in
Assam could not be used for domestic pur-
poses for want of cylinders, May | have a
categorical answer from the hon, Minister
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that an assessment will be made and the
lacuna in providing cylinders will be mei?

SHRI F. A. AHMED : I would like the
House to appreciate the position that these
cylinders are required for several purposes—
onz is for bottling and transporting gas re-
quired for industrial purposes and the other
is bottling and transporting liquid petrol-
We have sufficiznt manufacturing capacity
to cope with these requiremznts. So far as
high-pressure cylinders are concerned, we
are still in short supply and it is for the
purpose of minufacturing them that we are
considering the question of setting up a unit
in the public sector. If there is any diffi-
culty in any area we shall certainly look
into it and see that cylinders manufactured
in our country are being transported and
taken to every part of the country.
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SHRI ANANTRAO PATIL : Because
of the shortage of gas c¢ylinders and con-
tainers Indian 0Oil Corporaiion is not in a
position to give distributing agency 1o
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Indane in soms parts of the country, parti-
cularly in the western region, because of
which pzople of that area are compelled to
go in for Burshane or Esso gas which is
also not available unless they wait for some
months. Enquiries with the 10C reveal that
but for shoitage of cylinders they will be
able to supply Indane to meet the entire
requirements of the region. That is why an
effort is being made for the manufacture of
high pressure cylinders. But nothing has
come out of it so far. May I know from the
hon. Minister whether it is possible to set
up a factory for manufacturing gas cylinders
in that part of the country where Indane gas
is available?

SHRI F. A. AHMED : This question
relates to the location of the factory. That
will be taken into consideration having
regard to the requirements of the country.

SHRI N. K. SOMANI : If 1 understoed
the hon, Minister correctly, the Govern-
ment of India is contemplating to go into
the manufacture of high pressure cylinders
for various uses and it would be in order for
you to calculate your requirement on the
basis of gas for transportation from one part
to another. But there is an increasing need
for transporting liquid chlorine also in this
couniry which needs high preassure cylinders
and these cylinders are not at all available in
this country. In view of our increasing
demand for healthy and potable drinking
water, specially in smaller towns and vill-
ages, the need for chlorine cylinders which
have to be of high pressure and precision-
manufactured assumes added imporlance.
Have the government taken into considera-
tion this requirement also before finalising
the capacity of high pressure cylinders?

SHRI F. A. AHMED : I can not say
because 1 have not gone in detail through
the project report but I shall keep that point
in view.

SHRI MANUBHAI PATEL: May I
know from the hon. Minister whether it has
come to the notice of Government that the by
product gas of Koyali refinery ncar Baroda
is being burnt away for want of these cylin-
ders and in the absence of these cylinders
being manufactured by the public sector
whether there is any proposal before Governe-
ment by some private sector company to set
up a cylinder-manufacturing unit; if so,
whether Government will start at the carlies;
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such units either in the public sector or in
the private sector inorcer not to allow was-
tage of this national wealth, namely, gas?

SHRI F. A. AHMED : That point will
be taken into consideration, We are impor-
ting gas cylinders for the purpose of high
pressure gases. As I have said, two licences
were given to parties but they have not bzen
implemented because of certain difficulties.
Government have now decided that we
should undertake the manufacture of these
high pressure gas cylinders in the public
sector, A provision for that has been made
in the Forth Plan and some expenditure has
also been provided for during this year, We
shall take action as early as possible.
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Revision of Prices of Steel
+
#34. SHRI S, S, KOTHARI :
SHRI RABI RAY :
SHRI  TRIDIB  KUMAR
CHAUDHURI :

SHRI INDRAJIT GUPTA :
SHRI SITARAM KESRI 3

DR. RANEN SEN :

SHRI YOGENDRA SHARMA :
SHRI E. K. NAYANAR :
SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
siate :

(a) Whether it is a fact that Tatas in a
note to Government have asked for an up-
ward revision of steel prices;

(b) If so, Government’s reaction
thereto;
(c) The views of the public sector steel

companies in this regard; and

(d) The effect this upward revision of
steel prices would have on other industries,
Railways and on the economy in general?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) to
(d) : Representations have been received
from steel plants both in the private and
public sectors for am upward revision of
stecl prices. All the relevant considerations,
including the likely impact of an increase
in the price in other sections of economy are
being examincd by Government,

SHRI S. S. KOTHARI : Steel is a basic
raw malerial and an increase in the price of
steel would trigger off a chain reaction of
increase in prices of products of other indus-
tries, such as ecngincering industries, who
use steel as raw matcrial, Therefore, 1o
obviate this chain reaction, would the
Minisier impose a ceiling on increase in the
price of steel? In this context, I would also
ask as to how much increase in price has
been effected since steel decontrol? At one
time steel pricesiused to be determined on the
basis of inquiry by the Tariff Commission
and a reasonable rale of return on capital



23 QOral Answers

employed was allowed. Would the Govern-
ment have the whole matter examined in
that light and see that steel prices are not
increased, so that the chain reaction that I
referred to is not triggered off?

SHRI K. C. PANT : Itis very diffi-
cult to guarantez that if the matter is re-
ferred to the Tariff Commission there will
be no increase. 8o, I do not know whether
my hon. friend really wants to contradict
himself in his suggzestion,

SHRI S. S. KOTHARI ; I said, have it
examined by the Tariff Commission.

SHRI K C. PANT : You have made two
contrary suggestions. You want it to be
referred to the Tarilf Commission and you
want no increase in price.  In any case the
basic point of my hon. friend is that this
aspect should be kept in mind as to what
likely impact increase in price of steel is
going to have on other scctors of the
economy which usc steel as raw material,
This aspect will certainly be kept in mind.

SHRI 5. 5. KOTHARI : I can under-
stand the anxiety of the hon. Minister to in-
crease steel prices because Hindustan Stecl
incurred a loss of Rs. 38 crores last year and
Hindustan Steel represented, very probably
privately, that if the steel prices are in-
creased the losses would come down., Any-
way, blackmarketing is taking place with
regard to flats, galvanised sheets and certain
other items. Would the Government make
an inquiry whether such black-market is
actually taking place and, if so, what steps
are being taken to sce that the consumer is
not fleeced by the producers or by the
middlemen?

SHRI K. C. PANT : Sicel is decontro-
lled just now. While it is true that there
may be a price defferential for certain cate-
gories of stcel which are scarce, the only
way one can meet that situation is to in-
crease availability by increasing production
and imports to the extent possible. Both of
these we are trying to do but in the case of
imports the availability of foreign exchange,
particularly free foreign exchange, is a factor
of which the House is aware, In increasing
the availability of steel there is always a
certain timelag between the decision and its
actual implementatlon, but we are under-
taking Bokaro and 1 hope my hon. friend
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now realises the wisdom of Bokaro in this
context.

SHRI S. §. KOTHARI : What about
black-marketing 7 Do they want to take
any action about black-marketing ?

MR. DEPUTY-SPEAKER : He has
fully covered your qusstion, Shri Rabi Ray.
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SHRI TRIDIB KUMAR CHAU-
DHARI : It was said by the hon. Minister
that apart from private sector companies like
Tatas, a request was received from public
sector companies also, May | know whether,
before the public sector company, namely,
Hindustan Steet, made any request; this
matter was specifically considered in the
Steel Ministtry and the concurrence of the
Ministry was obtained before any such re-
quest was made by Hindustan Steel for an
increase in prices because there may be, it
seems, a collusion between the private seclor
and the public sector managements in orcer
1o increase prices?

SHRI K. C. PANT : My hon. friend
would save himself a lot of unnecessary
trouble if he were not so suspicious. There
is no necd for HSL to refer the matter first
to Government. The Government has to

take a decision and the Government
will have to take the Cdecision In the
light of the various factors  that

operate in the determination of steel prices,
A Secretaries’ Committee consisting of the

Secretary of Steel Ministry as well as
of consumer ministeries of the Govern-
ment has gone into  this matter,

As my hon. friend knows Government is
a major consumer of steel; therefore, the
Secretaries of the Ministries of Industrial
Development, Finance, Foreign Trade, De-
fence Production, Railways and the planning
Commission were all invited and a meeting
was held, So, all aspects will be taken into
account, But I must also submit here that
if my hon. fricnd wants the public sector to
present a proper image, price is a factor in
the losses or profits that these public sector
enterprises make. I do not think that one
ipso facto take a ncgative attitude towards
prices as a factor in determining the profita-
bility of these public sector undertakings.
SHRI INDRAJNT GUPTA : My hon.
friend, Shri 8. 5. Kothari, was suggesing
just row that perhaps because the Hindustan
Stcel have been incurring losses, they may
be intcrested in an upward revision in price

ASADHA 31, 1891 (SAKA)

Oral Answers 26_

and, therefore, they are supporting this
demand. That maybe; I do not know. But
my question is this. The initiative in this
matter has been faken, as far as we know,
by Mr. Tata who submitted a note ora
memorandum to the Government. He has
not been making losres, as far as TISCO is
concerned. I would like to know from the
hon. Minister, at least since steel was de-
controlled, at least during that period, what
are the annual profits made by TISCO
May I know from the hon. Minister what,
are the specifc grounds on the basis of
which Mr. Tata has asked for an upward
revision in steel price ?

SHRI K. C. PANT : One of the factors
advanced by them is with reference to the
block on the basis of which the prices were
determined by the Tariff Commission at a
certain period of time, I think, in 1962,
at that time, the standard block was taken
at Rs 1176 per 1onre.  Since then, it is said
to have gone up to Rs. 2500 per tonne. The
cost element relating to capital block like
depreciation and interest on capital naturally
goes up. This is one of the reasons. As far
as disposable profits are concerncd, they
were Rs. 9.6 crores in 1965-66, Rs, 7.57
crores in 1966-67 and Rs. 2.5 crores in 1967-
68 and the Company had to draw Rs, 2.73
crores from their reserves to maintain their
rates of dividends last year. These are the
figures I have.

o dlavm Fat @ wEr AT Swa
Frusw 2 # At v & @y SrAAr
gar f% @rarg 1 S FH §F A3 AE
F A @ AT Tg WA I FT AR
ok H BT R SR FeEd § 99 Ea
FY 9TZR gMT I ¥ wod d ww g 2
ar T i g 7

gadt ata & ag staar @ign fE gw
T Ffedifeq mza a8 w@a@v swad-
1T &7 §, sraiidly M § aa gw
Y T F G FFEAT FQFL § |
ar3g €z ofgar & Wi § @z aF 9%
qar 9= g dae, fwfamza, qrfds @i
sErfaar § g wema & fefags g3+
F HiT A W& | AT FHIU AT 9%

Ffrde § dr & A Tgar g f5amw
feg adid & wfodleT 189 W@ #:1



27 Written Answers
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WRITTEN ANSWERS TOJ QUESTIONS
Small Car

SHRI DHIRESWAR KALITA :

SHRI CHENGALRAYA NAIDU:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI K. HALDER :

SHRI R. BARUA :

SHRI N. R. LASKAR :

SHRIR. V. NAIK :

SHRI D. AMAT :

SHRI ZULFI QUAR  ALI
KHAN :

SHRI N. SHIVAPPA :

SHRI K. M KOUSHIK :

#35.
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SHRI N. K. SANGHI :
SHRI K. G. DESHMUKH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) Whether his Ministry has recently
held discussions with the Finance Ministry
and the Planning Commission over the pro-
posal to set up a plant in the public sector
for the manufacture of small car during the
Fourth Plan; and ’

(b) If so, the outcome thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) No final decision in the matter has
been reached.

Lakshmi Auto-cycles Ltd., Madras

#36. SHRI MUHAMMAD SHERIFF :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE, AND
COMPANY AFFAIRS be pleascd to state;

(a) Whether an industrial licence has
been granted by Government to Lakshmi
Auto-cycle Ltd.,, Madras for setting up a
factory for the manufacture of auto-cycles;

(b) The name of the auto-cycle proposed
and the price at which it will be available
on road;

(c) The name of the place where the
plant will be installed and the time by which
it will start functioning and approximate
annual production of the samc;

(d) Whether some other concerns also
applied for issuing licences for the manu-
facture of auto-cycles and if so, the decision
taken regarding the fate of those concerns;
and

{e) Whether the said plant will be star-
ted with some foreign collaboration and if
s0, the name of the concern?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED : (a) Yes, Sir.
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(b) The Auto-cycle proposed to be manu-
factured is 49, 8. c. ¢, Polish Model MR 232
(2320)., The party has given an undertaking
that the ex-factory selling price of their
vehicle will not cxceed Rs. 700/-.

(c) The new undertaking will be located
at Dandakaranya (Orissa). According to
one of the conditions of the industrial
licence, the firm is required to establish the
new undertaking within a period of 1welve
months from the date of issue of the licence
(10. 3. 1969). The capacity licensed s
50,000 Nos. p2r annum,

(d) In response to a public notice issued
in 1935, 96 applications for the grant of
industrial licence for the manufacture of
autocycles | Mopeds/ A uto-attachments ete.
had been received. All there applications wzre
examined in de'ail and five schemes were
selecied for the grant of letters of intent for
the manufacture of Autocycles/ Auto-attach-
ments. The remaining scheme were rejecied.
Letters of intent were subsequently issued to
the five selected parties, including Ms,
Lakshmi Autocycles Lid. Thess letters of
intent are to bz converted inty industrial
licences after all the conditions of the letter
of intent have bzen fulfilled by the par-
ties, M/'s. Lakshmi Autocycles had ful-
filled the conditions of the letter of intent
issued to them and accordingly they have
bze1 granted the industrial licence., The
remaining four parties who were granted
letters of intent, along with this firm, hive
not yet fullillad all the conditions of the
letters of intent. As soon as they fulfil the
conditions, they will also be granted
industrial licences.

(e) The Indian firm will collaborate with
M/s. CEKOP of Poland.

Production of Faclories in Calcutta

SHRI ONKAR SINGH :

SHRI SHRI GOPAL SABOO :

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :

SHRI RAM SINGH
AYARWAL :

W37,

Wi'l the Minister of TNDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :
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(a) Whether it is a fact that the pro-
duction in the factories located in Calcutta
and .adjoining areas has fallen during the
last six months;

(b) If so, the extent to which it has
fallen and the reasons therefor;

(¢) The action being taken by Govern-
ment in this regard;

(d) Whether Government’s altention has
been drawn towards the statements made by
the Chiel Ministers of Uttar Pradesh and
Haryana that many industrialists of Wuest

xngal desire to shilt their factories to these
Srates; and

(¢) If so, the reaction of Government
in regard thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The information is
being collected and will bz laid on the Table
of the House.

(d) and (e) : A Press Report on a state-
ment said to have bzen made by the chicf
Minister of U- P. has come to th2 notice of
the Government ona this subjzct. However,
this is being verified.
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Promotions on Railways

=39 SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
State :

(a) Whether it is a fact that there is a
complete stagnation on all the Railways in
some of the categories for want of promo-
tional avenues ;

(b) il so, the stcps taken by Govern-
ment to open channels of promotion or im-
prove the pay scales ; and

(¢) whether any Committce has been
appointed to solve this problem ?

1

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a} Channels
of promotion already exist for the various
catecorizs of staff. The promotion of staff
to higher grades depends upon the availa-
bility of vacancies in the higher grades. In
a large number of categories, posts in the
higher grades are created on the basis of
prescribed percentages, taking into consi-
deration the degree of responsibilities to be
shouldered by staff at each level. In other
categories where such percentages are not
laid down, posts in higher grades are creat-
ed on the basis of the worth of the charge.
While the position is considered satisfactory,
Government are aware that in certain cate-
gories of staff, there has been some stagna-
tion at the maximum of the relevant pay

scales.

(b) The matter is receiving active
consideration with a view to affording relief

wherever it is justificd.

(¢) No Committee has been appointed
in this connection.
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Treatment of Forced Labour as
Cognizable Offence

+40. SHRI JAGESHWAR YADAV :
SHRI SARJOO PANDEY :
SHRI P. C. ADICHAN 1

SHRI J. M. BISWAS :

Will the Minister of LAwW AND SO-
CIAL WELFARE be pleased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes in
his Report for 1967-68 has suggested the
enactment of a Legislation to treat forced la-
bour as a cognizable offence; and

(b) if so, the decision taken thereon ?

OF LAW AND
(SHRI GOVINDA

THE MINISTER
SOCIAL WELFARE
MENON) : {a) Yes.

(b) Under article 23 of the Constitution
traffic in human beings and begar and other
similar forms of forced labour are prohibited
and any contravention of this provizion is
an offence punishable in accordance with
law, However, the system of tonded la-
bour is prevalent in some States. The State
Governments are fully seized of the problem
and they have taken various executive and
legislative measures to combat this evil. A
Statement showing these various measures
is placed on the Table of the House,

Sratement

List of Legislative Enactments

A. Dcbt Bondage—

Andhra Pradesh :
(i) The Agency Debt Bondage Aboli-
tion Regulation, 1946,

(ii) The Madras Debt Bondage Regula-
tion , 1940.

Orissa :
The Orissa Dcbt Bondage Regulation,

1948,
Rajasthan :

The Rajasthan Sagri System Abolition
Act, 19€1.
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B. Money-lending and D:bt Reliel,
Andhra Pradesh :

(i) The Andhra Pradesh (Andhra Re-
gion) Scheduled Arcas Money-lenders
Regulation, 1960 (now extended to
Telangana area also).

(ii) The Andhra Pradesh (Andhra Areas
Scheduled Tribes) Debt Rellef Regu-
lation, 1960 (now extended to Telan-
gana area also).

(iii) The Madras Agricultural Debt Relief
(Partially Excluded Areas) Amend-
ment Regulation, 1944,

(iv) The Hyderabad Money-lenders Act,
1938,

Assam :

(i) The Lushai Hills District (Moncy-
lending by non-tribals) Regulation,
1953,

(ii) The Mikir Hills District (Money-
lending by non-tribals) Regulation,

1953.
(ili) The Assam Money-lenders Act,
1934,
(iv) The Assam Desbt Conciliation Act,
1936.
Bihar :

(i) The Bihar Money-lenders Act, 1938,

(ii) The Bihar Money-lenders (Regula-
tion of Transaction) Act, 1939,

(iii) The Bihar Scheduled Tribss Regula-
tion, 1969,

Gujarat :
(i) The Bombay Money-lenders Act,
1946.
(i) The Bombay Agricultural Debtors®
Reliel Act, 1947,

Kerala :
(i) The Kerala Agriculturists Dcbt Re-
liel Act, 1958.

(ii) The Kerala
1958,

Money-lending Act,

Madhya Pradesh :
(i) The Madhya Pradesh Scheduled Tri-
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bes Debt Relief {Amendment) Regu-
lation, 1962.

(ii) The Madhya Pradesh Money-lenders
Act,

(iii) The Madhya Pradesh Usurious Loans
Act, 1938,

(iv) The Madhya Pradesh Protection of
Debtors Act.

(v) The M. P. Anusuchit Jan Jati Rini
Sahayata Ordinance, 1966.

Maharashtra :

(i) The Madras Money-lenders  Act,
1961.
(ii) The Madhya Pradesh Money-lenders
Act.
(iii) The Madhya Pradesh Usurious Loans
Act, 1938,
(iv) The Hyderabad Moncy-lenders Act,
1938,

(v) The Bombay Agricultural Dcbtors
Reliel Act, 1947.

Mysore :
(i) The Mysore Money-lenders Act,
1961.
(ii' The Mysore Pawn Brokers Act,
1961
(iii) The Bombay Money-lenders Act,
1945,
(iv) The Coorge Money-lenders Act,
1939,
(v) The Madras Pawn Brokers Act,
1943,
(vi) The Hyderabad Money-lenders Act,
1938,
“(vii) The Mysore Agriculturist Reliel Act,
' 1928.
(viii) The Mysore Debt Conciliation Act,
1928,
Orissa -

(i) The Orissa Money-lenders Act, 1939,

(i) The Orissa Money-lenders (Amend-
ment) Regulation, 1949,
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(iii) The Orissa Money-lenders (Applica-
tion of Certain Provisions,) Regula-
tion, 1950,

(iv) The Orissa Agriculturists Loans Act.

(v) The Orissa Money-lenders Act,
1939,
Rajasthan :

(i) The Agricultural Irdebtedness Act,
1958.

(ii) The Rajasthan Relief of Agricul-
tural Indebtedness (Amendment) Act,

1962,
(ili) The Rajasthan Money-lenders Act,
1963,
(iv) The Rajasthan Co-opcrative Act,
1965,
Tamil Nadu :
(i) The Madras Money-lending Act,
1957,
(ii) The Madras Pawn Brokers Act,
1943,
(iii) The Madras Dcbt Conciliation Act,
1936.

{iv) The Madras Indebled Agriculturists
(Repayment of Debts) Act, 1955,

West Bengal:

(i) The Bengal Agricultural Debtors’
Act, 1936,

(ii) The Bengal Moncy-lenders  Act,
1940.

Andaman & Nicobar Islands :

(i) The Andaman & Nicobar Islands
Money-lenders Regulation, 1956,

(ii) The Andaman and Niccbar Islands
Rules, 1957,

Himachal Pradesh :
(i) The Punjab Redemption of Mortga-
ges Act, 1913,

(ii) The Restriction of Mortgages Land
Act, 1938,

(iii) The Spiti and Lahaul (Relief of In-
debtedness Laws Application and
Amendment) Regulation.
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Manipur :

(i) The Bombay Money-lenders Act,
1946, as extended to the Union
Territory,

(ii) The Punjab Backward Classes (Grant
of Loans) Act, 1957, as extended to
the Union Territory,

Tripura :

The Bombay Money-lenders Act, 1946,
as extended to the Union Territory,

Laccadives :

The Laccadives, Minicoy and Amindivi
Islands (Debt Conciliation and Grant
of Loans) Regulation, 1964,
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Explosicn in Siliguri-Bound Passenger
Train

«42. SHRI P, M. SAYEED :

SHRI D. N. DEB :

SHRI R. K. AMIN :

SHRI MEETHA LAL MEENA :

SHRI ISHAQ SAMBHALI :

SHRI R. R. SINGH DEO :

SHRI MINIBHAI J. PATEL :

SHRI RAM CHARAN :

SHRI HARDAYAL DEVGUN :

SHRI YAJNA DATT SHARMA:

SHRI BEDABRATA BARUA :

SHRI P. L. BARUPAL :

SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have instituted
an erquiry into the causes of explosion in
the rear third class bogie including the
guard's van of the 20 Down Tinsukia-Siliguri
Passenger train beiween Dharamtul and
Aujuri stations on the 215t May, 1967 ;

(b) if so, the details thereof ;

(c) the cxtent of loss of li"e and pro-
periy ; and

(d) whether Government have given or
proposed to give any compensation to the
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families of those who have becn killed or
injured tn the accident ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes Sir. An
enquiry was held by the Additional
Commissioner of Railways Safety,

(b) According to the Provisional
firdings of 1he additional commissioner
of Railways Safety the explosion occurred
due to some high explosives being carried
in the train in an unauthorised manner by
SOME person or persons unknown.

(c) Four persons were killed and pro-
perty worth aboul Rs. 8,000 was damaged.

(d) No claim for compensation has
been received or paid o0 far.
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British Assistance for Durgapur Steel
Plant

*44  SHRI B.K. DASCHOWDHURY:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to State :

(a) whether Britain has decided to con-
tinue to give assitance for a limited period
to the Durgapur Steel Plant ;

(b) if so, the nature of assistance to be
given and when it would be given ; and

(c) the outcome of the talks in London
between the British and Indian Govern-
ments, the British Stcel Corporation and
Hindustan Steel Ltd, ?

THE MINISTER OF STEEL AND HEAVY
ENGINEERING (SHRI C. M. POO-
NACHA) : (a) to (c). As indicated in the
reply 1o Unstarred Question No. 8586, dated
May 6, 1969, a Memorandum of Agrcement
was signed providing for the arrangements
required for provision of equipment, spares
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ete, as also for Britlsh Technical personnel.
The Memorandum is subject to ratification
by the two Governments. B:fore this is
done, a small team from Britain is to visit
Durgapur. It is cxpected that this visit will
take place shortly,

Bye-Elections in Jammu and Ka shmir

*45. SHRIMATI I1LA PALCHOU-
DHURI : Will the Minister of LAW AND
SOCIAL WELFARE be pleascd to state

(a) whether Government's atiention has
been drawn to a statement published in
“The Statesman’ dated the 22nd May, 1969
by Acharya J.B. Kripalani, M.P., in which
he has criticised the Chief Election Com-
missioner in regard to certain correspons
dence exchanged between the Chief Election
Commissioner and Mirza Afzal Beg cone
cerning change of dates of the byc-clections
in Jammu and Kashmir ; and

(b) if so, Government's reaction thereto?

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) There is nothing wrong in any
statement of the Chief Election Commis-
sioner being criticised ; but in this case
there has not been a proper appriciation of
the circumstances in which the statement
was made,

Enquiry against C.A.C.O.

«46. SHRI C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleared to refer
to the reply given to Unstarred Question
No. 284 on the 12th November, 1968 and
state in details the outcome of the cnquiry
conducted against the Cement Allocation
and Coordinating Organisation which was
in consuliation with the
Ministry in Law ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A,
AHMED) : The final advice of the Ministry
of Law has bern received and is under
examination,
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Removal of Regional Imbalances in
Industrial Development

SHRI HEM BARUA !
SHRI R, K. SINHA :

w47,

Will the Miniser of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas.d to
state :

(a) whether Government have taken
any decision to remove regional imbalances
in the industrial development; and

(b) whether these areas have been indi-
cated and if so, the names of areas and the
positive steps, if any, taken to remove these
regional disparities and the results achieved
thereby?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The entire question
regarding the criteria for identifying back-
ward areas and the incentives that may be
given for starting in such areas, with a view
to removing regional imbalances in indus-
trialisation was considered by two Working
Groups set up by the Planning Commission.
Further action on the Reports of the two
Working Groups will be taken afier these
have been considered by the Standing
Committee of the National Development
council.

Consequences of Controls

«48. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state @

(a) since the Draft Fourth Plan finds
that the system of Control has resulted in
private enterprise becoming increasingly
dependent on Government, losing entrepre-
neurial functions, cost consciousness and
appreciation of market demand, whether
Qovernment are juslified in retaining control
on various items;

(b) whether his Ministry will prepare
a progressive programme for giving up exis-
ting controls and if not, the reasons thcre-
for ;
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(¢) whether it will not b2 sufficient to
retain only import control to the extent it is
not self-control by imports being matched to
Individual exports; and

(d) if it is considered necessary to direct
development, the reasons why this is not
done by an indicative plan for which credit
will be available from Government directly
or by refinance?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFEAIRS (SHRIF. A,
AHMED) : (a) Government control over
various items is rctained only to the extent
necessary for furthering the objectives of
social and economic policy as out-lined in
the Plan. Where it is felt no longer
necessary to retain controls, Government has
progressively relaxed such controls, as for
cxample, by way of iicensing under the
Industries Act for units with capital less than
Rs. 25 lakhs, control over Capital issues,
control over the price and distribution of
certain items e. g. paper,

(b) and (c). The problems of controls of
various types is kept under continuing re-
view, and controls imposed or relaxed as
and when deemed necessary.

{d) Increasing recourse is being taken
to ‘indicative Planning." Thus, the Fourth
Plan has not set out detailed targets in all
directions, but has mzrely indicated current
cstimates of likely demand. More and more
emphasis is being placed on overall direction
of the economy, e.g. through control of
banking and the channelling of credit accor-
ding to Plan priorities and needs. However,
direct investment by Governmenl in certain
key sectors, as well as limited control over
licensing, prices and distribution may still be
necessary to secure the accepted social and
economic objectives of the Government, as
enunciated from time to time and outlined
in the Fourth Five Year Plan (Draft),

Central Small Scale Industries Organisation

«49, SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) what is the machinary ulilisation
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(Institute-Wise) at various centres under the
Central Small Scale Industries Organisation;

(b) the total amount of machinery
(Institute-Wise) in terms of rupees lying un-
utilised and the reasons for the same; how
long have these besn lying un-utilised;

(c) the steps the C.S. I. O. has taken
or proposes to take to utilise them fully and
in how much time can C. S. 1, O, ensure
its proper and full utilisation;

(d) whether there isany proposal to
open some more such centres during this or
next financial year; and

(e) if so, what would be the investment,
type of machinary and equipment suggested
and whether its full and proper utilisation
would bz assured by the C. 5. 1. 0. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The information
is being collecied and will be laid down on
the Table of the House,

(c) the position in this regard is under
constant review by the Small S:ale Indus-
tries Development Organisation,

(d) None at present,

(¢) Does not arise.

‘Traffic Bottlenecks in Delhi due to
Closure of Level Crossings

«50. SHRI RAM SWARUP VIDYA-
RTHI:
SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased 1o state @

(a) whether it is a fact that the problem
of traffic bottlenecks due to Railway
Level crossings on some of the trunk roads
of Delhi has becume more acule with the
commencement of Delhi avoiding line and
consequent running of more trains;

(b) whether any estimate has been made
of the loss of man hours and other hardship
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caused by the frequent closure of level cros-
sing of Palel Magar, Rohtak Road, Link
Road, Jail Road and Mehrauli Road;

(c) whether it is a fact that the work
of construction of a Railway over-bridge
on Patel Road has been started; and

(d) if so, by what time this over-bridge
will be completed and when will the cons-
truction of other over-bridges on other level
crossings start?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)] With
the running of additional trains, the level
crossing do remain closed to road traffic
for longer periods.

(b) No.

(c) Yes

(d) Palelnagar road overbridge is likely
to be completed by December, 1970, As re-
gards other bridges, the position is as
under—

(i) Overbridges on Rohtuk Read. Link
Road and Jail Road.

There are no firm proposals from the
road authorities for any of these overbridges.

(ii) Overbridge at Mehrauli Road.

The proposal has been included in the
Railway's Works Programme for 1969-70.
Plan and estimate have also been finalised
and sent 10 New Delhi Municipal Committee
for approval and acceptance, which are
awaited.

Untouchability (Offences) Act, 1955

«51, SHRI V. NARASIMHA RAO :
SHRI SHIVA CHANDRA JHA :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) whether Government propose to
bring about a suitable change in the Un-
touchability (Offences) Act, 1955 to make it
more offective; and

(b) il so, when the proposed amend-
ment is ¢xpected to be brought forward?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
Proposals for the amendment of the Un-
touchability (Offences) Act, 1955, are under
consideration in consultation with th> State
Governments. It is hoped that the final
decisions will b2 taken very shortly.

Mnabile Polling Booth

52, SHRIMATI SAVITRI SHYAM :
SHRI NARAIN SWARUP
SHARMA :
SHRI J. SUNDAR LAL :

SHRI SRADHAKAR SUPA-
KAR :
Will the Minister of LAW AND

SOCIAL WELFARE bz pleased 1o state :

(a) wether a mobile polling byoth was
used On an experimental basis for casting
votes in the recent bye-clection to Lok Sabha
from Sultanpur Purliamentary Constituency;
and

(b) if so, the conclusions drawn from
this experimsnt, and the decision taken by
Government thereon?

THE MINISTER OF LAW AND
SOCIAL WFLFARE (SHRI GOVIND
MENON)]) : (a) Yes, Sir.

(b) The result was that where as the
average tumout of the wvoters in the bye-
election in Sultanpur Parliamentary consti-
tuency held on 18. 5. 1969 was near about
18% the turn-out at the mobile station was
more than 45%. But for the comparatively
large turn-out in the mobile polling station
the averags turn-out for the whole constitu-
ency would have been much less than 18%/,
Information regarding Assembly constitusn-
cies and polling areas in which there may be
apprehension of large-scale intimidation of
el:ctors is being collected before a final
decision is taken.
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Fire in Wagons of Qil Special Trains
(W. Rly.)

*54. SHRI D. R. PARMAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it Is a fact that the wagons
of the oil special trains, while running bet-
ween Surat and Bombay, caught fire on the
23rd April, 1969 and 19th May, 1969 res-
pectively;

(b) whether enquirics wore conducted
for these frequent incidents;

(c) if so, the findings of the enquiries
and the reaction of Government thereto;

(d) the expected losses to human lives
and the Railways as well as public proper-
ties; and

(e) the further steps taken or proposcd
to be taken to stop such frequent
occurances?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Yes, Sir,

(c) and (c). According to the findings
of the inquiry committces which inquired in-
to these accidents, the first accident was due
to petrol from a leaky tank wagon falling on
live cinders dropped on the track by the
steam engines and the second accident was
due to leakage of petrol from a tank wagon
which caught fire either from cinders drop-
ping from the engine or from sparks emitting
from the brake block of the tank wagon,

To prevent such accidents (i) super-
visory control by Train Examiners at all
loading points has been further tightened up
(ii) Train Examiners at train examining
points on the run of trains are being altered
to detect leakage of oil tanks and reclily the
defects, if any (iii) the blank flange has been
ordered to be secured with a minimum of 4
bolts instead of two bolis, and (iv) it has
been reiterated that bottom discharge valve
and blank flange should nbt be closed unless
the loading has been fully completed and the
top man-hole is closed.

(d) In these accidents there was no loss
of life. The cost of damage to railway and
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public property was estimated at approxi-
mately Rs. 1,95,387/—.

Export of Steel
*55. SHRI SITARAM KESRI: Will

the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(a) the total quantity of steel
exported duriog the year 1970-71;

1o be

(b) the quantity of steel manufactured
by Public Sector to be exported during the
period;

(c) the quantity of steel manufactured
by private sector to be exported during the
year;

(d) the countries to which th: steel is
to be exported; and

(e) the foreign exchange to be earned
therefrom?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) Export target for iron
and steel for any year is fixed by the Sieel
Exports Committee which meets once a year
for the purpose. The target for 1972-71 will
be fixed shortly before the commencement
of that year,

(b) to (e). Do not arise,
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Paper Mills in U. P.

*57. SHRI MAHANT  DIGVIJAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleaced to state :

(a) whether there is any proposal under
consideration of Government for the setting
up of paper mills in the Eastern Districts
of Uttar Pradesh;

(b) if so, the location of the mills;
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(¢) the time by which the mills will
be set up;

(d) the estimated annual production of
these mills; and

(e) whether these mills will be set up
in collaboration with foreign countries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) to (e). Do not arise.

M/S. Standard Drum and Barrel
Mfg. Co., Bombay

#58. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plcased 10 state :

(a) the reasons for granting a carrying
on business industrial licence subject to
reassessment in 1958 to M/s. Standard Drum
and Barrel Mfg. Co., Bombay when during
an inspection in August, 1954 their capacity
was fixed at 3200 tons per annum for the
manucture of oil barrels after taking time
and motion study of their plant; and

(b) whether their request for increase
in their capacity due to their installing more
machines in 1958 was rejected by Govern-
ment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b).Messrs. standard
Drum & Barrel Manufacturing Company.
Bombay, was inspected on 3ist August, 1954
and their capacity was fixed at 3200 tons per
annum on time and motion study. In August,
1955 they claimed that their capacity was
1170 tons per quarter and requested increase
of quota 1o 1200 tons per quarter so as to
enable them to meet the demand for barrels
from their long sianding customers. The
request was not agreed to by the Govern-
ment. During 1957, the firm represented
that as a result of installation of new machi-
pary as well as renovation of old machinary
ther capacity had increased from B00 tons
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to 1400 tons per quarter. The party was
advised to obtain a licence under the Indus-
tries (Development & Regulation) Act for
the purpose, The firm accordingly submitted
an application for the grant of a license
under the Industries (D & R) Act claiming
a capacily of 450 tons per month i. e, 5400
tons per annum, which was very much more
than their best production. It was, therefore,
decided to grant them a carrying on business
licence for a Provivional capacy of 4200
tons per annum for the manufacture of
barrels, drums and containers, on the basis of
their best production of a quarter of period
i. e. January to March, 1957, The capacity
granted'in the licence was mentioned as pro-
visional for the reason that the capacity
claimed was different from the capacity
supported by the best production.

Industrial Development Minister’s
Visit abroad duriog May-June, 1967

*59. SHRI YASHPAL SINGH : Will
the Minisier of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 1o siate :

(a) whether itisa fact that he visited
U. K. and other European countries during
the months of May and June_ 1967;

(b) if so, the names of the
which he visited;

countries

(c) the nature of talks
leaders of those countries; and

held with the

(d) the results achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Yes, Sir. The
countries which were visited were the United
Kingdom, Hungary and the U.S5. 5. R.

{c) The discussions with the representa-
tives of Government and industry in these
countrics covered a wide range of economic
matters and particularly related to the scope
and possibilities of extending the area of
industrial collaboration between these coun-
tries and India.

(d) The visit was very useful in that the
discussions covered not only covered broader
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policy issues but extended to a number of
specific programmes and schemss for indus-
trial collaboration. The scope of collabora=
tion In development exports jointly and
undertaking joint ventures and production
programmes was also discussed. The visit
not only brought about greaier understanding
of our policies in the ficld of foreign invest-
ment and collaboration but also pinpointed
the directions in wiich such collaboration
could b= extendirg with undertakings and
organisalioas in thesz countries and the
maaner in which closer econemic relations
could be developed to the mutual advantage
of these countries and ours.

Security and Finance Private Limited
New Delhi

60, SHRI A, DIPA :  Will the Mini-
ster of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) The details of the total assests of
the Szcurity and Finance Corporation Pri«
vate Limited, New Delhi ;

(b) whether it has come to the notice
of Government that its Directors are dis-
“ posing of the assests of the Company to
the disadvantage of the creditors; and

(c) the steps taken by Government to
safeguard the interests of the creditors in
the said company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS : (SHRI F.A.
AHEAD) : (a) Presumably, the reference is to
M/s. Security and Finance Private Limited.

The present position of the assets is not
known since the last balance-shect filed by
the Company related to the ycar ending
31st March, 1965. The books of account
of the Company were [lound to be incom-
plete and unaudited and the Official Liqui-
dators has since applied to the Dclhi High
Court for appointment of Chartered
Accountant to complete the audit of the
accounts,

(b) No, Sir.
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(c) The company has been wound up
by an order of the High Court of Delhi
and the Oificial Liquidator has been appo-
inted as the Liquidators of the Company
on 17-7-1969,

Rents for Occupation of Railway
Retiring Rooms

201. SHRI K. M. KOUSHIK : Will
the Minister of RAILV/AYS be pleased to
state :

(a) whether it is a fact that there is no
uniformity in the rents levied for the occu-
pation of the Railway retiring rooms ; and

(b) if so, whether Government propose
to fix some basis for the levy ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Absolute uuiformity in the charges levied
for railway retiring rooms is not feasible as
the rates are fixed, after taking into consi-
deration the conditioas of the locality and
the facilities provided in the retiring rooms.

Wagon Breaking in Bagbazar Yard

202. SHRI K. M. KOUSHIK : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that on the
morning of the 2Ist April, 1969, there was
wago.a breaking at Bagbazar yard, Eastern
Railway and the police fired six rounds ;

(b) whether there was any casuality ;
and -

(c) in view of the organised wagon
looting with weapons, and the heivy com-
pensation that is being paid by the Railways,
whether Gowvernment will consider posting
of military personnel at each big goods
yards 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) No.
(c) The incidence of wagon looting is

well under control and it does not call for
posting of military personnel,
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Railway Out-Agencies

203. SHRI HEM RAJ : Will the Mi-
nister of RAILWAYS be pleased to refer to
to the reply given to Unstarred Question
No. 70 on the 18th Fcebruary, 1969 and
State :

(a) whether Government propose to
revise the closed Railway out-agencies at
Gagret, Bharwain, Pragpur, Nadaun, Jawa-
lamukhi Road and City Booking Agency
at Kangra and open new out-agency at
Deragopipur; and some other transport com-
pany is ready to undertake this work ; and

(b) if so, on what conditions will this
be done ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b).  As the Mandi-Kulu Road Transport
Corporation declined to undertake the work-
ing of these Agencies, the Government of
Himachal Pradesh are examining the feasi-
lity of entrusting the work of running the
Out' Agencies at Gagret, Bharwain, Pragpur,
Jawalamukhi Road and Nadaun and City
Booking Agency at Kangra to the Himachal
Government Transport. Further action will
be taken on hearing from them. No other
Trrnsport Company has offered to under-
take this work and the question of condi-
tions for the same does not, therefore,
arise.

As explained in reply to Unstarred Ques-
tion Mo. 3032 on 3.12 1968, the proposal
for opzning an Out Agency at Dehra Gopi-
pur has not been found justified.

Classification of Railway Employees as
Essential and None-Essential

204. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to refer to the reply to Unstarred Ques-
tion No.8593 on the 6th May,1969 regarding
classification of Railway employees as essen-
tial and non-essential and state ;

(a) whether the information has since
been collected ;

(b} if so, the details thereofl ; and
(<) if not, the reasons for the delay and

the further tim: likely to be taken in the
matter 7
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes,

(b) As already pointed out in reply to
Starred Question No. 855 answered on
26.3.1968. no firm principles have been or
can be formulated for wniform application
on the Railways for classification of staff as
essential and non-essential since varying local
conditions have to be taken into account.
Broadly, essential staff are those who are
liable to be called to duty at all hours of
day or night. Under the rules, no railway
servant is exempted from liability of being
called on duty at any hour of the the day and
night, but such a contingency arises rarely
in their case as mostly the staff have fixed
hours of duty. Similarly, Commercial Clerks
have rostered hours of duty under the Hours
of Employment Regulations and are not nor-
mally required to be called outside their
hours of duty. This categorry of staff can-
not thercfore bz declared as essential staffl
according to the norms as applied on the
Indian Railways for the purpose.

(¢) Does not arise ?

Arbitrator's Award regarding Equity
Shares of Messrs Jessop and Co. Ltd.

205. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bz pleased to state

(a) the original value of the 11,23,300
equity shares of Messrs Jessop and Co. Lid.,
Calcutta, which Government have agreed to
purchase from Messrs Sahu Jain Ltd;

(b) the date of appoiniment of Shri S.K.
Das as arbitrator to determine the price of
the shares ;

(c) the total emoluments and allowances
paid to him so far by Govenment ; and

(d) the salient features of the Award
given by the Arbitrator, and if the Award
has not been given, when the report is likely
to be submitted.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The face value @ Rs. 10-
per share works out to Rs. 1,12,33,000/.

(b) 27th August, 1965,

(c) Government has paid Rs.2,51,000/-
as their share of expenses on account of re-
muneration for the Arbitrator, salaries for his
staff, travelling, rent for the office, purchase
or hire of office equipment, furniture etc.
and other miscellaneous expenses.

(d) The Arbitrator has given hls Award
on 21.4.1969 fixing the price at Rs. 50,- per
share.

Dalmia Jain Airways

206. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the names of 24 persons prosecuted
for misusing Rs. 3 crores belonging to the
Dalmia Jain Airways as a result of the find-
ings by the Vivian Bose Commission;

(b) the charges and the sections under
which they are being prosecuted and the
date when the case was filed;

(c) the court in which, and the magis-
trate before whom, the case is pending and
how long will it take for the cate to con-
clude; and

(d) the reasons why the case is delayed?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (d). The following per-
sons are being prosecuted in the Dalmia
Jain Airways' case :

Sarvashri

Ram Kiishan Dalmia

Jai Dayal Dalmia

Shanti Prasad Jain

Bishnu Hari Dalmia

Rajinder Kumar Jain
Jouhrimal Gupta (Since died)
Shiv Lal Verma

NowawN -

ASADHA 31, 1891 (SAKA)

Writtcn Answers 58

8. Bal Mukand Gupta
9. Rameshwar Prasad Bajoria
10, Shital Prasad Jain
11. Raizada Brij Mohan Lal
12, Piem Singh Scdhbans
13, Pratap Kumar Roy
14, Mangat Ram Jain
15. Srinivas Dudani
16. Raghvir Prasad Gurha
17. Lankesh Ram Sharma
18, Sushil Kumar Sanghi
19. Gopala lyer Ramachandran
20. Labh Chand Medi
21. Purshottam Shanker Patke
22, Roshan Lal Chordia
23. Madan Lal Sodhani
24. Chander Prakash Lal

2. The Charge-sheet was filed in the
Court of District Magistrate, Declhi, on the
5th May, 1964, under Sections 120-B, 409,
467, 471 and 477-A of the Indian Penal
Code on charges of alleged criminal cons-
piracy having for its objects the commission
of criminal breach of trust of the funds and
assets of Dalmia Jain Airways Limited,
Delhi, and the offences of forgery and falsi-
fication of accounts which came into bzing
in or about the year 1946 at Delhi and
continued to exist till 1953 during which
period its ramifications spread over other
places in India and the funds and assets of
the company amounting to about Rs.3.5.
crores were alleged 10 have been misappro-
priated.

3. The case is pending in the Court of
Shri R. K. Anand, Additional District
Magistrate, Delhi. It is likely to conclude
in the Inquiry Magistrate’s Court in about a
few months time. If the case is commitied
for trial, the Sessions Court is likely to take
some more months to conclude the trial,

4. The reasons for delay in disposal of
the case are stated below.

The case was repealcdly adjourncd at
the instance of the accused and it took more
than a year for the accused party to inspect
the seized records. They moved the higher
Courts for quashing the charge-:heet on the
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21st March, 1966, with the result that the
procecdings in the case did not start till the
23rd July, 1966. The prosecution counsel
cemmenced his arguments on  the 1T7th
August, 1966 and when he was almost about
to firish, the trying Magistrate (Shri S. C.
Vaish) proceeded on leave in October, 1966,
and was subsequently transferred on promo-
tion. The hearing of the case was started
afresh from the 24th April, 1967, in the
succecding  Magistrate's Court and the
prosecution arguments were concluded on
the 24th October, 1967, The prosecution
has  requested for commitment of the
accused to the Court of Sesslons without
recording any evidence in the Inquiring
Magistrate’s Court as is envisaged in the
amsnded proceduce under Section 207-A Cr.
P. C.

Accused No. 1 Shri R. Dalmia filed a
revision petition in the Sessions Court Delhi
on 17-1-68 agalnst the Order of the ADM
dated 16-12-1967 rej=cting the request of the
accused for the issue of directions to the
prosecution to file all original documents in
court which was however rejected but as a
consequence the case could not proceed 1ill
7-6-1968,

On behalf of Shri R. Dalmia, the Princi-
pal accused, his lawyer argued the case for
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six and a half months. The arguments on
behalf of other accused are still going on.

Purchase Office of Heavy Engineering
Corporation in Calcutta

207. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be plcased to state :

(a) whether it is a fact that the Heavy
Engineering Corporation, Ranchi, maintains
a Purchase Office in Calcutta employing
over 100 persons and spending over Rs. 6
lakhs annually for its maintenance;

(b) the names, designations and annual
emoluments of the top six officers at this
office;

(c) the wulue in rupees of total pur-
chases made through the above office during
the last year; and

(d) the amount spent by the office for
clearing imported Cargo during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(@) Yes, Sir. The services of the office
are also being utilised by Mining and Allied
Machinery Corporation Ltd,, Durgapur, on
proportionate payment of the expenditure,

(b) 8. No. Name

Designation Annual gross emoluments
(in Rs.)

1. Shri J. N, Kikan Chief Controller of 15,300
Stores & Purchase

2. Shri J. N. Hajra Deputy Controller of 14,458
Shipping

3.  Shri S. Roy Accounts Officer 10,133

4,  Shri P. N. Nair Assistant 9,324
Administrative Officer

5. Shri S. Das Assistant Purchase 8,049
Oiflcer

6. Shri A. N. Chaudhury Assistant Inspecting 7,78

Officer.

{¢) The value of purchases made by the
offlce during 1968-69 was Rs. 1,38,49,825.

{d) The amount spent by_lhe office for

elearing imported cargo during 1968-69 was
Rs. 3,42,534, Customs duty and port charges
amouted to Rs. 1,76,74,184.
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Chain-Pulling Incidents in Railways

208. SHRI P. C. ADICHAN :

SHRI HEM RAJ :

SHRI NATHU RAM AHIR-
WAR :

SHRI K, P, SINGA DEO :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there has been an alarming
increase in the chain pulling incidents in
the Railways;

(b) the number of such incidents in
1967, 1968 and in 1969 so far;

(c) The extent of loss incurred by the
Railways on this account during each of
these years and the reasons for the alarming
Increase in such incidents; and

(dY the steps taken or being taken,
including providing of more deterrent punish-
ment for misuse of the chain facilities in the
Railways to prevent the trend?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
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(b) 1967 1 1,64,223
1968 H 1,99,693
1969 H 1,05,633
(upto May)

(c) The loss, which is mainly by way of
detentions to trains, cannot be precisely
estimated.

The reason for increase in such incidents
is the deterioration in the law and order
situation and sense of discipline.

(d) The following steps are being taken
to prevent the incidence of alarm chain
pulling t—

(i) Conducting educative campaign
in the press, through posters,
cinema slides, etc.,, and by
announcements on the public
address system provided at im-
portant stations;
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(ii) Creating consciousness among the
students about the evil of alarm
chain puiling through the heads
of the institwions as well as
through senior Railways officers
giving lectures in the
institutions;

(iii) Posting of plain clothed TTEs

and Railway Protection Force

men in 3rd class compartments;

Conducting surprise checks by
anti-alarm chain pulling squads,
consisting of TTEs and Railway
Protection Force personnel, on
some Railways;

(iv)

(v) Arranging surpricse cheeks for
ambushing of miscreants at
places noted for unauthorised
chain pulling;

(vi) A scheme of making cash awards
upto Rs. 50/-, to those who
help the Railway administrations
in detecting and in prosecuing
the offenders in a court of law,

2. By amending Section 108 of the
Indian Railways Act in 1958, the maximum
timit of fine for unjustified use of alarm
chains was raised from Rs. 50 to Rs. 250
and/or imprisonment upto three months and
these enhanced punishments are considered
sufficicntly deterrent, However, effective
action in combating this evil is possible only
with the positive cooperation of the passen-
gers which is lacking at present,

Restoration of Up and Down Passenger
Trains between Itarsi and Bhusawal

209. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Up and Down Passen-
ger trains between Itarsi and Bhusawal,
which have been discontinued, would be
restored;

(b) if so, when; and

(c) if not, the reasons therefor keeping
in view the long delays and inconvenience
being caused to the people living on this
section?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) No.

(b) Does not arise.

(¢) As per census conducled in Novem-
bar, 1968, the occupation of the existing 2
pairs of Passenger trains available on the
section is not such as to justify restoration
of the previous 349 Daf350 Up Bhusawal-
Itarsi trains

Double Line Bridges on Tawa and Sher
Rivers on Itarsi Jabalpur Section

210. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether itis proposed to construct
double line bridges on the Tawa and Sher
rivers on the Itarsi-Jabalpur section;

(b) il so, when;

(c) whether it is a fact that one pier of
Tawa brilge was shaky and has been streng-
thened;

(d) if so, whether this pier would be
reconstructed; and

(e) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) There
is no proposal at present.

(b) Does not arise.

(c) Slight hair-cracks had developed in
masonry of pier MNo.2. The pizr has been
strengthened by jacketting,

(d) and (e). As the strengthening carried
out is found to be adequate, there is no
necessily to rebuild the pier.

Age Limlit for Scholarships and free-
ships to Scheduled Caste and
Scheduled Tribe Students

2. SHRI S. M SOLANKI: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state ;
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(a) the latest change with regard to the
grant of scholarships, freeships and fixing of
age limit to enter Post-Graduate studies for
the Scheduled Caste and Scheduled Tribe
students;

(b) whether it isa fact that the new
rules applicable to the Scheduled Caste and
Scheduled Tribe students, who desire 1o
enter Post-graduate studies, will stop them
from further education;

(c) whether it is also a fact that the
Scheduled Caste and Scheduled Tribe stu-
dents will not be able 1o study further if
persons, who are 30 years of age or over,
are not allowed to get any scholarships or
freeships; and

(d) the reasons for curtailing the faci-
lities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) ; (a) The main
changes have been 1 —

(i) The introduction of an upper age
limit of 30 years beyond which
none will be eligible for fresh
awards of scholarship.

(ii) The simplification of the graded
means test and its application to
the Secheduled Tribes also.

(iii) The prescription of a merit test

requiring candidates to secure at

least 459, marks in the last qualify
ing examination for purposes of

scholarship awards at the post
graduate levels of study.
(iv) The provision of annual block

grants varying between Rs. 300/ —
and Rs. 480/- towards fees, pur-
chase of text books, elc. in addition
to the monthly maintenance char-
ges.

(b) to (d). The changes have been intro-
duced with a vi:w to promote a purposeful
approach towards education and to dis-
courage any tendency to treat the scholar-
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ships as a means of livelihood. They have
bezn designed to eliminate wastages and
enable equitable distribution of available
funds to the most needy and deserving who
will continue to benefit under the scheme
for completing a purposeful cducational
career,

Running of direct train between Delhi
and Bhubaneswar (Orissa)

213, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether any final declsion has been
taken to run a direct train between Delhi
and State Headquarters of Orissa, as assured
by him ;

(b) if so, the proposed route through
which it will pass ; and

(c) the time it will take for this dis-
tance ?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) : (a) and
(b). In the time table to come into force
from 1-10-69, it is proposed to introduce a
biweekly express train between Puri/ Bhuba-
neswar and New Delhi vig Kharagpur,
Bilaspur, Katni, Bina and Agra.

(¢) The time-table is being worked out.
‘Express trains between Poona and Nagpur

214. SHRI N.R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state

(a) whether Government have any pro-
posal under consideration 10 run express
train between Poona and Nagpur as demand-
ed by the people of the area ;

(b) if so, when the service is to be start-
ed ; and
(€) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). A proposal for introduction of a direct
express train betwezn Poona and Nagpur via
Dhond and Manmad by way of amalgamat-
ing a pair of existing Passenger trains each
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on Poona and Dhond-Manmad and Bhusaval-
Nagpur sectiops with an additional train to
be introduced on Manmad-Bhusaval section,
is under examination of Central Railway
Administration, Implementation of this
proposal, if otherwise found justified and
frasible, will, however not be possible till
remodeling of the existing Poona Yard in
connection with conversion of Poona-Miraj
M. G. section into B. G.

(c) Does not arise,
Small Car Project at Nagpur

215. SHRI N. R, DEOGHARE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be plcased to state :

(a) whether Government have any pro-
posal under consideration to set up a project
for the manufacture of small car at the Cen=
tral place like WNagpur in fulfilment of the
demand of the people of the area ;

(b) if so, the details of the project;
and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). Government have
under consideration a proposal to set up a
small Car Project in the country but no final
decicion in the matter has so far been reach-
ed. The question of location of the proposed
project has not been considered at this stage.

Development of Industries around Tuti-
corin Port

216. SHRI P.C. ADICHAN 1 Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state 1

(a) whether Government's attention has
been drawn to the reported statement of Shri
R. Venkataraman, Member of the Planning
Commisslon and Chairman of Major Ports
Commission, calling for the development of
large industries in and around Tuticorin for
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better and fuller use of Tuticorin which has
been developed into a major harbour

(b) if so, whether the State Government
or the Central Government are planning to
develop proper Industries in the are a under
the Fourth Five Year Plan ;

(c) if so, the details and tentative cost
of the envisage scheme ; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) In the coursz of a speech
during his tour to Tuticorin Shri R. Vznkata-
raman, Member of the Planning C>mmission
pointed out that the mere establishm:nt of a
port by itself was not likely to lead to eco-
nomic growth of the arexr which has to be
fostered through industrial and other develop-
ments, He emphasized the point that the
very viability of the port was depzndent on
adequate traffic being available to sustain
the port and this called for establishment
of Industries and other economic activities
in the hinterland. His intention was to sug-
gest that the private sector should take
greater fnitiative for the establishmznt of
large, medium  and small scale industries to
provide the wvolume of traffic required for
the port.

(b) to (d). There was no suggestion
that public sector enterprises have to be set
up at Tuticorin. The Madras Industrial
Development Corporation have, however,
submitted a proposal for the establishment
of a fertlilzer project at Tutlcorin and this
is under examination. The Government will
also give all encouragement to private sector
entrepreneurs to set up industries in the area
referred to within the plan priorities and re-
S0urces,

Export of Engineering goods to
Yugosiavia

217, SHRI MUHAMMAD SHERIFF :
‘Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether a Yugoslav delegation visit-
ed the country in the month of May, 1969
and sought enginceriog goods for the Stecl
plant ; and

(b) the details of the requirements
sought and decisions arrive at In this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). A delegation from the Steel
Plant Consortium formed to set up a new
Steel Plant at Split In Yugoslavia visited
the country in May, 1969 for preliminary
Investigations about the possibllity of supply
of iron ore and steel plant equipment from
India. The delegation visited wvarious
plants including those of Heavy Engineering
Corporation and had discussions with all
concerned, The purpose of the delegation
was fact finding and no decision has been
arrived at, nor have they indicated their
requiremant. The delegation will report to
the Consortium who will decide the next
step.

Visit by Indian Railway Experts to Syria

218. SHRI BABURAO PATEL 1 Will
the Minister of RAILWAYS be pleased to
state :

(a) the names of the three Indian Rail-
way experts who are visiting Syria to carry
out a techno-2conomic feasibility study of
a new Railway line there ;

(b) the length of the proposed line and
the terms on which the Syrian Government
is seeking co-operation from our Govern-
ment ;

(c) the exact benefits to the Indian
Government from participation in the con-
struction of the Syrian railway line ; and

(d) the amout paid to the Railway ex-
perts for making the study ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
names of the three Indian Railway experts
who are visiting Syria are :

(i) Shri M. G. Nair, Joint Director,

Works, Railway Board.

(ii) Shri B. B. Lal, Joint
Traction, Railway Board;
Shri Shaheed Ali Khan, Joint
Director, Railway Planning, Rail-
way Board.

(b) and (c). The length of the propos
sed line is approximately 180 k.m. The ser-
vices of the exports have been made availa-
ble for a preliminary survey and further
details would be koown ooly after the
techno-economic study report is finalised
and submitted to the Syrian Government
and the Syrian Government'sr eactions there-
on ar¢ known,

Director,

(i)
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(d) The local costs for the experts
undertaking the study would be met by the
Syrian Government subjsct to a ceiling U.S.
& 15 pzr day per head, In addition, the
Government of India have allowed them
Rs. 450{- per head to cover incidental
charaes and Rs, 15.83 per head day to cover
tips.
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Messrs Cooper Allen and Company Litd.

226. SHRI S. M. BANERIJEE 1 Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Cooper Allen and Co. Lid.
of British India Corporation at Kanpur has
been finally taken over by Government ;

(b) if so, the number of employees who
have been retrenched as a result of this
taking over ; and

(c) whether they are likely to be taken
‘back as on required basis ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Cooper Allen and
‘North West Tannery Units of the British
India Corporation Ltd., Kanpur have been
taken over by the Government with effect
from 23rd May, 1969 by setting up a new
company in the name and style of the
Tannery and Footwear Corporation of India
Limited, Kanpur.

(b) Out of a total number of 2,578 em-
ployees on the rolls of the Cooper Allen
and North West Tannery Units on the date
of transfer, the Tannery and Footwear Cor-
poration has taken owver 1,935 empluyess,
There was no retrenchment on account of
the taking over ; and

(c) For meeting their future require-
ments, Tannery and Footwear Corporation
of India Ltd. will give preference 1o person-
nel not taken over, subject to their suitabi-
lity for the jobs in hand,
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Permission to Clerks for appearing in
Departmental Stenographer Test

227. SHRI S. M. BANERIJEE 1 Will
the Minister of RAILWAYS be pleased to
state

(a) whether it Is a fact that the Clerks
who know type-writing are not allowed to
appear for the Departmental Stenographer/
Steno-typist test as is the practice in other
Government Departments ; and

(b) if so, the reasons for the same and
specific objections for not allowing them to
appear for this test when they know type-
writing and Sienography fully well ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and
(b) : Attention of the Hon'ble Member is
invited to reply to Unstarred Question No.
6428 put by him on 15.4.1969,

Registration certificates to new Units for
Manufacture of Banned list

228. SHRI S.M. BANERIJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

ia) the facts which Government take
into conslderation for issuing Industrial Lice-
nces/Registration Certificates to the new
units for manufacture of items which are on
the banned list;

(b) whether before issuing such Industri-
al Licences (registration Certificates, Govern-
ment also take into consideration as 1o how
scarce category of raw materials such as steel
sheets would be made available to these units
when they are unable to feed even the exist-
ing units; and

(c) if so, whether the recognition of such
fresh capacities dozs not further deteriorate
the position of existing units which were
established prior to the industry being placed
on the banned list due to the newcomers be-
coming co-sharers In allocation of scarce
category of steel sheets 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED) : (a) While examining applica-
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tlons for industria] licences, the following
considerations are generally kept in view by
the Government 1—

(1) Need for developing industries in
accordance with the priorities and
targets laid down in the Five Year
Plans.

(ii) Need for canalisation of Investments
into priority industries and the dis-
couragement of investment in com-
paratively non-essential industries;

(i) Need for establishment of export
oriented/import saving industries;
and the foreign exchange expenditure
involved in a particular scheme;

(iv)  Supply position of raw materials;

(v] Desirability of avoiding concentra-
tion of ownership and control of
indusiries in a few hands.

Need for balanced regional de-
velopment;

(vi)

Need to protect small scale and
cottage industries and prevent undue
competition between the large and
the small scale sectors; and

(vii)

Availability of power, water and
transport facilities at the site where
the unit is proposed to be set up.

(viii)

However, proposals for the manufacture of
fitems on the banned list are not approved
by th: Governm:nt, except in wvery special
circumstances.

(b) Although the raw material require-
ments of the new units to be set up are also
taken into account before granting an induse
trial licence, no guarantee in regard to allo-
cation of such raw materials is given by
the Government.

(c) The question of supply of scarce raw
materials to existing units mainly depends on
their availability, The recognition of fresh
capacity dozs sometimes strain raw materiaj
availability and this is one of the reasons
why additlonal capacity is not normally per-
mitted in such industries except in special
circumstances and under the relaxations

lNowed for diversification to enable better
tilisation of existing manufacturing capacity,
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230. =t aW W IS :

ot Twata fag :
st wzs fagrdt amdar :
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AT ¥ Iy anwifas FAw IO §; A

(=) afz g, at aegeaedt st Fa@n
2 aar g% a1 afvy fas® qar wisy
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o st (we T g Fig)  (+)
S gh
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&7 X I A | T HLAEA F afeara-
eT TN A F16 w1 gL ]

ﬁ;}mg a1y anf/EEl i agT R
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¥ a7 & qrg-urg mfedi #§ afas
fest M & @ET, IFIITA-EOAET, qS-
T, e gfaans afz ¥ &9 § .-
fora raat #Y SwFsEar ¥ sgew Afas
mfeat w=@ AT gma mfedi w=r
areT-a77 a1 &1 fagrT 2

Setting up of Tannery at Tonk

SHRI P, M. SAYEED :

SHRI MANIBHAI J. PATEL

SHRI NAVAL KISHORE
SHARMA ;

SHRI JAMNA LAL:

231,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state §

(a) whether a three-member French Team
visited India for negotiations for sctting up
of a tannery in Public Sector at Tonik in
Rajasthan;

(b) if so, the nature of the talks held
with the team;

(c) whether an agreement has bzen re-
ached in this respect and, if so terms thereof;
and

(d) the time by which the tanncry is
likely to start functioning 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (d) . A letter of intent
has been granted for the setting up of an
industrial undertaking for the manufacture
of leather in the public sector by the Go-
vernment of Rajisthan at Tonk (Rajasthan).
The Government of Rajasthan have reported
that tenders were Invited from abroad parti-
cularly from France, Bulgaria and Yugo-
slavia and that some of the representatives of
the tendering firms came to Jaipur for dis-
cussing the terms of collaboration and the
list of machinery to be imported. Further
development are awaited,

Retrenchment of Employees in Tanneris
and Footwear Corporation of India Ltd.
232, SHRI P. M, SAYEED :

SHRI MANIBHAI J. PATEL :
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SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ;

(a) whether the Tanneries and Footwear
Corporation of India Ltd., which has taken
over Cooper Allen and Company from
British Indla Corporation, has terminated
the services of Its 900 employees;

(b) if so, the reasons therefor;

(c) whether a Memorandum protesting
against this action has been received by Go-
vernment; and

(d) if so, the action
ment in the matter ?

taken by Govern-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) 1 (a) and (b). No, Sir. As
per the terms of agrcement between the
Tannery and Footwear Corporation of India
Limited and British India Corporation Ltd,,
the Tannery and Footwear Corporation of
Indla Limited is to take over such of the
employees of the Cooper Allen and North
West Tannery Units as is cosidered necessary
for lts production programme. Accordingly
out of 2978 employees on the rolls of the
two units as on the date of taking over
Tannery and Footwear Corporation of India
Limited has taken over 1935 employees after
detailed examination of its requirement,

(c) Yes, Sir.

(d) It is the responsibility of British
India Corporation to pay retrenchm:=nt com=
pensation and other dues, as may be admissi-
ble, to such of the employees as have not
been taken over by the Tannery and Foot-
wear Corporation of Indla Limited, How-
ever, for their future requiremeat, Tannery
and Footwear Corporation of India Limited
will give preference to the personnel not
taken over subject to thelr suitability for the
jobs lo hand.
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fraear &+t &1 fear ST q'[rsq Fgifs  Rajasthan and Uttar Pradesh as industrially
- backward areas; and

TWE @ (@A A T W I I

TEar § a9 SAR F1 G F1 fawig (b) if so, the steps Government propose

i to take to give priority to these States in
A | sz @ﬁ 3 1 the matter of industrial development ?

() wafe frg® 12 aof Y wafa & THE MINISTER OF INDUSTRIAL

gral FT #1 IMEA ST FIR 4% DEVELOPMENT, INTERNAL TRADE
e i AND COMPANY AFFAIRS (SHRI F.A.

I 8 freg 28 F¢70 1% T 6 98 AHMED) : (a) The report of the working
300 gfaga & Wit wfas ag v &1 group has been laid on the Table of the House
) during the last session. Attention is invited

(q_) W R & gfeT fﬂ;?f . to the recemmendations in chapter III of the
2 =7 Report.
great ggew @ i faid (1968) -

. b) The report submitted by the Work-
T e QT frara ﬁ-'t[ T A A g y ing ((:ir{)up has g:eu referred byytha National
Development Council to its Committee for
detailed consideration.

234, SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased Stabbing of Railway Employee in 375-UP

to state : Allahabad-Delhi Passenger

Porters and Vendors

(a) whether the Federation of Railway
Porters and Vendors at a meeting on the
12th May, 1969 demanded that porters and
vendors should get the facilities enjoyed by
Class 1V employees;

237. SHRI B. K. DASCHOWDHURY :
SHRI VISHWA NATH PANDEY ;

Will the Minister of RAILWAYS be
pleased to state :

(b) whether it was also urged that the
Railway Administration should not describe
them as coolies in future; and

(a) whether one Shri J,P. Sharma, while
checking tickets in 375-UP Allahabad-Delhi
Passenger, was stabbed by a ticketless travel-

ler on the 10th May, 1969;
(c) if so, the reaction of Government

thereto ? (b) the action taken against that passen-

THE MINISTER OF RAILWAYS (DR, 8¢F 20d whether he has been arrested;
RAM SUBHAG SINGH) 1 (a) to (c). In-
formation is not available of the business
transacted and demands made at the meeting
held on 12-5-69 by the Federation of Rail-
way Porters & Vendors which is not a re-
cognised body.

(c) the section of the Railways in which
there is too much ticketless travelling and
the action taken or proposed to be taken
against this ticketless travel and also to
safeguard the lives of the Railway officials;
and

. (d) whether any compensation has been
per el g‘;::rull: Backward given to the family of Shrl Sharma ?

THE MINISTER OF RAILWAYS (DR.
236. SHRI B. K. DASCHOWDHURY 1 RAM SUBHAG SINGH) : (a) Yes.
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND (b) The accused named Sadhu Singh S/o
COMPANY AFFAIRS be pleased to state ;  Sunder Singh Nibung sikh has been arrested
and he has confessed his guilt.

(A) whether a Working Group of the (c) A siatement is laid on the Table of
Planning Commission has identified Andhra the House. [Placed in Library. See No.
Pradesh, Orissa, Bihar, Madhya Pradesh, LT—1285/69|.
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(d) Shri J.P. Sharma, Travelling Ticket
Examiner has been given an ex-gratia piy-
ment of Rs. 500,-.

Shifting of Industrial Concerns form
West Bengal to U.P.

238. SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to slate 1

(a) whether Government's attention has
been drawn to a press report that the Chief
Minister of Uttar Pradesh stated at a Press
Conference on the 2Ist May, 1969 in Luck-
now (U.P.) that since his Goveromsnt took
office, seven industrial concerns of Waest
Bengal have individually approached the
U.P. Government lor facilities to move to
that State ;

(b) if so, the reaction of Government to
this move ;

(c) the names of the industrial concerns
which have approached the U.P. Govern-
ment to move their Factories to U P. to-
gether with the reasons for such a move ;
and

(d) the steps, if any, taken to dissuade
the concerns from doing so 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFTAIRS (SHRI F. A.
AHEAD). (a)to (d). A news-item on
this subject has been brought to the notice
of Govt, The Govwt, of U.P. have since
reported that the Chief Minister had made
a statement only to the efiect that, as a result
of the various facilities and incentives offer-
ed by the State Govt, for Industrial deve-
lopment in that State, a numbzr of equiries
were received from various parts of the
country, including West Bengal, regarding
the possibilitics of setting up of new indust-
ries in the State, There is no spe:ific pro-

posal regarding shifting of any existing
industries from West Bzngal to Ustar
Pradesh.

Shifting of Industrial Concarns from West
Bengal 1o other States

239. SHRIMATI ILA PALCHOU.
DHURY: Will the Miaister of INDUST-
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RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state

(a) whether any industrial concerms of
West Bengal have approached either the
Central Government or any other State
Government to move from West Bengal
and set up their factories in other States ;
and

(b) if so, their names and the reasons
given by them for such a move 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHEAD) : (a) and (b). Two applications
for grant of licences under the Industries
(Development & Regulation) Act, 1951 for
shifting their undertaking from West Bengal
to other States have been received during
1969 one from M/fs. Dabur (Dr. §. K.
Burman) Pvt. Ltd. and the other from M/s.
Balmer Lawrie & Co. Ltd. The former
company proposes to shift with a view to
effecting economy in the distribution of
finished goods, The latter company's pro-
posal relates to shifting of part of thelr
capacity for barrel manufacture to Madras
in order to meet the requiremsnts of the
Indian Oil Refinery at Madras, Both the
proposals are pending at present.

Action taken against persons involved in

Steel Deal
240. SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state 1

(a) whether any action has been taken
or award of punishment given, as recom-
mended by the Central Vigilance Commi-
ssion, against the public servents who were
found guilty/involved in the steel deal
inguired into by the Sarkar Committee ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANI)
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(a) and (b) . Since the procedural require-
ments necessitated under the relevant rules
and regulations have not yet been complet-
ed, It has not been possible to take final
action relaling to the imposition of any
penalities against the concerned public ser-
vants. However, in the case of Shri §. N.
Banerjee, formerly Assistant in the office of
the Iron & Steel Controller, it has been
decided, on the advice of the Central Vigi-
lance Commission, to drop the disciplinary
proceedings for imposition of a minor pena-
Ity institu'ed against him.

Engineering Service Examination, 1969

241, SHRI A. SREEDHARAN :
DR, SUSHILA NAYAR :
SHRI K. LAKKAPPA
Will the Minister of RAILWAYS be

pleased to state 3

{a) the number, names, age and length
of service of those departmental Government
employees working in  Ordnance factories
who have been permitted to appear in the
Engineering Service Examination in the year
1969 ;

(b) the number, namss, age and length
of service of such employees who have not
been permitted to appe=ar in the said exami-
nation ; and the reasons therefor ;

(c) whether Government propose to
refund the examination fee in full to such
Government empioyees who have not been
permitted in the sald examination as their
eligibility was not clear and was subject to
their confirmation ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

‘Kuonzru Committee on Railway Accidents

242, SHRI A. SREEDHARAN :
DR, SUSHILA NAYAR :
SHRI K. LAKKAPPA 1

Will the Minister of RAILWAYS be
pleascd to state :

(a) whether Government have since
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implemented the reeommendations made by
the Kunzru Commitiee on the Railway
Accidents ;

(b) if not, thc number and nature of
recommendations which have not bzen im-
plemented ; and

(c) the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
Of t~e 354 accepted recommendations of
the Kunzru Committee only 27 recommenda-
tions remain to be implemented. It has
not been possible to fully implement them
vet ; because either they require research
and development -or can be implemented
only a programmed basis subject to availa-
bility of funds of require action to be taken
by State Governments and other indepen-
dent organisations. The implementation of
two recommendations is not bzing pursued
having regard to the visws expressed by the
Wanchoo-Committee, 1968,

Setting up of Fifth Steel Plant

243, SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :

SHRI K. LAKKAPPA :

SHRI D. N. PATODIA:

SHRI SITARAM KESRI :

SHRI S. M. BANARIJEE :

SHRI P. C ADICHAN :

SHRI BHOGENDRA JHA 1

SHRI LATAFAT ALl KHAN :

SHRI DHIRESWAR KALITA :

SHRI J. M, BISWAS :

SHRI SRADHAKAR
SUPAKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ;

(a) whether Government have since
taken any decision in regard to the setting
up of Fifth Stcel Plant in the country ;

(b) il so, whether the site has been
sclected ; and

(c) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT):
(a) No, Sir.
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(b) and (c). Do not arise.

Village Industries in Fourth Plan

244, SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the expenditure on Ambar Charkhas
in the Third Plan and the estimated value
of their production ;

(b) the estimated value of the small
scale and village industry production for
which the outlay of Rs. 294 crores is pro-
posed in the Fourth Plan ;

(c) since industrial estates have mot
been successful in rural areas, will not their
forced development there add to the cost
of production and general discredit of small
scale industries ; and

(d) the precise meaning of putting
Ambar Charkha production on self suffi-
ciency basis and whether Government sub-
sidy will be stopped ?

THE MINISTER OF INDUSTRIAL
DFVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Expenditure on Ambar
Charkhas in the Third Plan was Rs. 7.04
crores approximately and the estimated
value of production of cloth from Ambar
charkha yarn during the Third Plan is esti-
mated at Rs. 31.67 crores.

(b) and (c). Information is being collect-
ed and will be lald on the Table of the
House.

(d) The Asoka Mehta Committee on
Khadi and Villaze Industries has recommen-
ded that further expanslon of traditional and
Ambar khadi production should be limited
for self-sufficiency purposes i.e. for the use
of the producer and in the places of pro-
duction and that the element of Government
grants should be small. The Asoka “ehta
Committee has also recommended that
Government grants for traditional and Ambar
khadi should have a maximum limit of Rs.
5.00 crores per annum, All the recommen-
dations of the Committee are under exami-
pation,
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Justification of Coatrols in Fourth Plan

245. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it Isa fact that planning
has reduced delays, excess capacity, high
cost of production, are now the ou'standing
feature of the country. unknown in countries
without planning;

(b) whether planning can secure indus-
trial dispersal when it has not done this so
far, when opposed by natural ecomic forces;

(c] if planning is necessary for securing
traditional and small industries, is this not
better done through fiscal concessions and
market reservations;

(d) the reasons why Government consi-
dered the interests of the consumers as a suffi-
cient and more proper guide to industrialisa-
tion; and

(¢) how does it meet the charge that
controls involve a large shift of income in
favour of a small body of producers and
labour?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a)to (c). Planning has been
accepted as a basic necessity by the Govern-
ment for the development of the economy.
Planning may have its weaknesses, but un-
planned developms=nt will pot secure the
social economic objectives of the nation.

Exodus of Engineers from Heavy
Engineering Corporation

246. SHRI RAMACHANDRA VEE-
RAPPA :
SHRI J. K. CHOUDHURI :
SHRI D AMAT :
SHRI G. C. NAIK :
SHRI KARTIK ORAON :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state &

(a) whether it isa fact that 70 Engi-
neers of the Heavy Engineering Corporation
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at Ranchi have left India and another large
batch has applied for permission to leave the
country to go to the U. S. A, and elsewhere;

(b) the total number of Engineers em-
ployed in the Heavy Engineering Corpora-
tion and the total number of them who have
applicd for permission to leave;

(c) the reasons shown for seeking such
permission; and

(d) government’s decision In their case?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT)1
(a) Since 1968, 23 Enginecrs have left the
services of Heavy Enagineering Corporation
Lid., Ranchi, by resigning their jobs, for
going to the U.S. A. and other foreign
countries, as mentioned in their applications.
199 applications have been received from
individual engineers for permission to apply
for passport.

(b) 2090 Engineers are employed in the
company and 199 have applied for permi-
ssion to apply for passporl;

(c) The reasons given by the Engincers
in their applications are “for proceeding
abroad on immigration** or “higher study”.
In some cases reasons given is “‘enly for
proceeding abroad™.

(d) It is for the company to take a decl-
sion on the opplications and they have deci-
ded not to give a ‘no objection certificate’
for the purpose of grant of passport. The
Engineers would however be free to resign
from the service of the company In accor-
dance with the terms of the contract and
then take steps to go abroad.

Delhi avoiding Railway Line

247. SHRIRAM SWARUP VIDYA-
RTHI :
SHRI BAL RAJ MADHOK :
SHRI RAGHUVIR SINGH
SHASTRI :

-
will the Minister of RAILWAYS be
pleased to state |

(8) whether it is a fact that the Delhi
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Avoiding Railway line has been put in
commission ;

(b) whether it Is also afact that this
avolding llne is also to serve as the Ring
Railway for Delhi; and

(c) if so, how many additional passenger
trains to serve the need of Delhi have started
running on this line, what is their frequency
and what are the stations at which they
halt ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). The Delhi
Avoiding Lines and Connected Traffic Faci-
lities Project has been opened to goods
traffic with effect from 16-2-1969.

(b) and (c). The lines is intended to
serve as a bye-pass line for gools truins and
not as a Ring Railway for Delhi. However,
when the line is ready for opening to passen-
ger traffic, it will be utilised also to run
suburban trains,

Criteria for determining Backwardness

248, SHRI RAM
VIDYARTHI @

SHRI BAL RAJ MADHOK :

SWARUP

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether any criterian other than
birth has been laid down for determining the
backwardness of any individual or groups of
individuals; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
Apart from the Scheduled Casts, Scheduld
Tribes and the Denotified, NMomadic and
Scmi-Nomadic Tribes, the Government of
India recongnise sabackward classes only
those whose family ineomc is less than
Rs. 2,400 per annum,

Workers in Industrial Units in Delhi

249. SHRI RAM SWARUP
VIDYARTHI :
SHRI BAL RAJ MADAOK :

Will the Minlster of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIS be pleased to

state :

(a) the total number of the new indus-
trial units set up in the Unlon territory of
Delhi since March, 1967 and their respective
field of manufacture, employment potential
and production capacity;

(b) the total number of workers em-
ployed therein at present;

(c) the number of workers provided
with housing accommodation by the indus-
trial units concerned; and

(d) the steps Government propoase to
take to ses that every new industrial wnit
undertakes to provide living accommodation
to the workers on the site or near about
before a licence is given for the settiog up
of the industrial units?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) According to the Cznsus of
Industrial Units conducted by the Directorat
of Industries, Delhi Administration, D:lhi,
during April-July, 1969, the number of
Industrial Units set up in the Union Terri-
tory of Delhi since 1st January, 1967 till the
date of Census was 6,665. Under the Census
all Large Scale, Small Scall, Cbttage Indus-
tries and even self-employed units were
completely enumerated. Their employment
potential was 25,933 and the value of pro-
duction during 1967-68 was Rs. 1,714 lakhs.
The detailed statement is laid on the table of
the House indicates the numb:r of units,
total Employment, number of workers and
value of Production during 1967-68 classified
under Major Groups of Standard Industrial
Classification according to their item of
manufacture. [Placed in Library. See
No. LT—I1286 /69). The details regarding
the Production Capacity were not collected
during the course of the Census.

(b) The total number of workers em-
ployed by 6,665 units was 22,413,

(c) The number is 63 in so far as work-
ers employed in registered factorfes are
concerned.
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(d) There is no such propesal before
Government.

Social Welfare Schemes for Delhi

250. SHRI RAM SWARUP
VIDYARTHI :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state 1

(a) whether itisa fact that a numbzr
of social welfare schemes of the same type
are being run separately by the Delhl
Administration and the C:ntral Government
in the Union Territory of Dzlhi;

(b) if so, the details thereof;

(c) whether it is also a fact that this
leads to a lot of duplication of efforts and
expenditure;

(d) whether It is further a fact that
suggestions have been made from time to
time inside and outside the Parliament to end
this duplication and hand over all the social
welfare activities and centres run by the
C:atral Government to the Delhi Adminis-
tration; and

(e) if so, the steps taken so far to im-
plement such suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) s
(a) The Schemss being run by the D:lhi
Administration and Central Government are
not of the same type.

(b) and (c), Do not arise,

(d) Soms suagestions were mad: anc
considered but no dup'ication was found.

(¢) Does not arise.
Attack On Railway Stafl At Asamsol Station

251. SHRI V. NARASIMHA RAO:
SHRI RABI RAY :
SHRI N. R. LASKAR :
SHRI D. N. PATODIA :
SHRI SAMAR GUHA ;
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SHRI MAHANT  DIGVIJAI
NATH 1

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about one
hundred criminals armed with lethal weapons
attacked the Railway staff at Asansol Rail-
way Station oo the 27th May, 1969;

(b) if so, the extent of the damage done
to the Railway property and the number of
persons killed and injured; and

(¢) the steps taken by Govenrment in
the matter?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) About 15
to 20 criminals armed with sword, Bhojali
and lathi etc., in their bid to break open a
wagon, attacked on interveation some rail-
way stafl in Asansol yard on 27. 5. 1969,

(b) Dus to timely interveation of Rail-
way Protection Force Staff and Railway
employees there was no damage done to the
Railway property. Three parsons (Railway
employees) were injured.

() (i) Governmsnt Railway Police,
Asansol, registered a case No.
14 under sections 148/332/326/
461/371/50111PC on 27.5,1969
and arrested 18 criminals.

(ii) Jolnt raids by Government
Railway Police and Railway
Protection Force are made to
apprehend bad characters and
Railway criminals.

(iii) Armed patrolling by Railway

Protection Force is also being

done.

Lorry-train collision

252. SHRI V. NARASIMHA RAO 1
SHRI P. C. ADICHAN :

Will the Minister of RAILWAYS be
pleased to state :

-
(a) whether itis a fact that there was
a collision between a lorry and the Madras-
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Banglore Express on the evening of the 27th
May, 1969;

(b) if so, the number of persons killed
and wounded as a result thereof;

(c) the amount of comp:nsatlon given
to those killed and wounded; and

(d) whether any inquiry has been
ordered into this incident?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). Yes.

(b) In this accident 3 persons were kill-
ed and 11 sustained injuries,

{c) Mo claim for compznsation has been
received or paid so far.

(d) Yes. According to the finding of
the inquiry Committee the lorry crashed
into the closed leaf of the level crossing
gate, over shot into the track and hit into
the 3rd and 4th coaches of the train for
which the lorry driver, who disd as a result
of the accident, was responsible.

Setting up of 2 Watch Plant by a
Swiss Firm
253, SHRI V. NARASIMHA RAO :
SHRI ISHAQ SAMBHALI ¢
SHRI SITARAM KESARI :
SHRI MAHANT DIGVIJAI
NATH :
SHRI BHOGENDRA JHA :
SHRI DHIRESWAR KALITA 1
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI RAMAVATAR SHASTRI :
SHRI G. C. NAIK :
SHRI K. LAKKAPPA ;
SHRI D, AMAT :
SHRI P. K. DEO :
SHRI A. SREEDHARAN :
SHRI N. SHIVAPPA :
SHRI YASHPAL SINGH 1
SHRI K. M. KOUSHIK :
SHRI1 D, N. PATODIA :
SHRI JYOTIRMOY BASU :
SHRI N. K. SOMANI :

Will the Muister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state :

(a) whether a Swiss Watch-making
firm has renew:d its earller offer of setting
up of a production unit in collaboration
with a private Indian firm;

(b) if so, the reaction of Government
In this regard;

(c) whether the Secretary of his Minis-
try, who recently visi'el G:neva also, found
the Swiss Watch-makers more anxious to set
up their units in India;

(d) the details of the report, il any,
submitted by him; and

(e) what action, if any, is being taken
by Government in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (e). During his recent
visit to G:neva, S:cretary (ID) in the Union
Ministry of Industrial D:velopment, Internal
Trade and Company Affairs, held brief dis-
cussions with the representatives of the Swiss
watch industry. It transpired during these
discussions that the Swiss watch industry
which had earlier showa Interest in setting up
a waich factory in India with capital parti-
cipation was again ke:n on doing so. Their
representatives indicated, that they had
coaduzt:d negotiations with several Indian
partizs but so far they had not finally settled
with any Indian collaborator, The palicy
of the Govt. of [adia, in rezard to foreign
investment and collaboration was explained
to them and they ware inform:d that bzfore
concluding their collaboration arrangemeats
with any Indian party they should obtain the
concurrence of the Govenment with regard
to capital investm=nt, phased programme of
manufactu-e, export obligations, pricing,
technical control etc. They were inform:d
that the Govt. of India would have to bz
satisfied that arrangements in this regard
were satisfactory before any scheme could be
approved, As and when a concrete and
satisfactory proposal is received further
approprite action will be taken,
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Luggage Checking on North East
Frontier Railway

254, SHRI V. NARASIMHA RAO:
Will the Minister for RAILWAYS bz pleased
to state @

(a) whether luggage checking Is being
reintroduced on the Gauhti-Tinsukia and
Lumding-Darapur Sections of the North-
East Frontier Railway;

(b) when the checking of luggage was
introduced and on which sections; and

(¢) the reasons for discontinuing the
same?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Luggage checking was introduced from 24th
April 1966 on Gauhati-Tinsukia and Lumd-
ing-Badarpur (not Darapur) sections, It has
not been discontinued.

(c) Does not arise.
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Shares of Central and State Governments
in Tata and Birla group of concerns.

256, DR. SUSHILA NAYAR : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFEAIRS be pleased to refer to the
to the reply given to Unsiarred Question
No. 7987 on the 29th  April, 1969 regarding
shares of Central and State Governments in
Tata and Birla Group of concerns and
state :

(a) whether the information has since
been collected by Government ;

(b) if not, the reasons for the delay; and

(c) the time by which this information
will be made available 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (c). The required
information which has been called for from
the other Departments of the Central Govern-
ment, the State Governments and the Regis-
trars of Companies has not yet been received
in full and will be laid on the Table of the
House as soon as available.

Railway Lines in Gujarat

257, SHRI D. R. PARMAR : Will
the Minister of RAILWAYS be pleased 1o
state ¢

-
(a) the proposals received for opening
new Railway lires and joining link Railways
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lines In the State of Gujarat to b= included
in the Fourth Five Year Plan ; and

(b) the number out of them which were
included in the Fourth Five Year Plan with
details thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) 1 (a) Twenty two
new lines and conversions were proposed by
the Government of Gujarat for inclusion in
the Fourth Five Year Plan. The names of
the new lines and conversions, in order of
priority are given In the Statement laid on
the Table of the House. [Placed in Lib-
rary. See No, LT-1287/69].

(b) The proposals of new lines and con-
versions to be included in the Fourth Plan
have not been finalised vet. However, Pro-
posals for construction of Bhawvnagar Tara-
pore B. G. line, and conversion of Viram-
gam-Okha and Kanalus-Katkola-Porbandar
metre  gauge sections into broad gauge in
Gujarat, are under consideration and the
question of including these proposals in the
Fourth Plan will be decided in due course.

Allocation of Steel quota to Industries

258, SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether itisa fact that the Joint
Plant Committee had placed 55,144 tons of
16-20 gaugs steel at the disposal of the
Directorate General of Technical Develop-
ment for allocation during 1968-69 to various
industries enlisted with them ;

(b) if so, the quantity of the said steel
allocated by these two each of the #ndustries
during the periods April 1968/September,
1968, and O:tober, 1968/March, 1969.

(¢) whether any gquantity of 16-20 gauge
steel was allocated the barrel fabricators as
well during the period O:tober, 1968/
March, 1969 ;

(d) if so, the details thereof ; and

je) if not, the reasons for making no
allotmznt to this industry ?

THE MINISTER OF
DEVELOPMENT,

INDUSTRIAL
INTENAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) The allocation was made for the
whole year and not for the periods April-
September, 1968 and O.tobzr 1968—March,
1969 separately. A list showing the
quantities of 16-20 gauge steel sheets
allocated to wvarious industrizs is laid on the
Table of the House. [Placed in Library.
See No. LT-1288/69).

{c) No, Sir.
(d) Does not arise.

(e) No allocation was made to Barrel
fabricators as they had alreidy received ad-
vance allocation from the Joint Plant Com-
mittze, Calcutta, and the qusstion of release
of the balance entitlemznt to them was under
the consideration of Govsrnment consejuint
on a Court injunction in regard to the adjust-
ment of the advance allocation made by the
Joint Plant Committee.

Bharat Barrel and Drum Manufacturing
Co. (P) Ltd.

259. SHRI SITARAM KESRI : Will
the Minicter of STEEL AND HEAVY EN-
GINEERING be pleased to refer to the re-
ply given to Starred Quiestion No. 54 on the
23rd July, 1968 and state :

(a) whether the appeal of the State of
Maharashtra filed in the Suprem= Court
against the order of the Bombay High Court
exoncrating M/s. Bharat Barrel and Drum
Mfg. Co. (P) Ltd., has been dismissed on
the ground that there w:re no ground in
their  appeal worth considering by the
Supreme Court ;

(b) il so, at whose instance the State of
Maharastra had filed the said appeal in the
Supreme Court ;

(c) whether the insistence of the State of
Maharashtra on Governm=nt to keep this
firm blacklisted 1ill the disposal of their
appeal in the Supreme Court resulted in huge
loss to Goverment due to suspznsion of the
dealings of the said firm with Government
undertakings ;

_(d) whether the order blacklisting M/s.
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Bharat Barrel and Drum Mfg. Co.
Pvt. Ltd. has since bezn revoked ; and

(e) if so, from which date ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) 1 (a)
The appeal of the State Government of Ma-
harashtra has bezn dismissed by the Supreme
Court with the following observations :

“It is well established that in an ap-
peal under  Art. 136 of the Constl-
tution this Court will not ordinarily
interfere with the findings of fact given
by the High Court but the jurisdiction
will be exerciced only in a case where
it finds that substantial and grave in-
justice has b2en done and that excep-
tional and special circumstances exist in
the case. In the case of an app=al from
an order of acquittal this Court will
not interfere unless the High Court
can be said to have acted perversely
or otherwise improperly or the facts
of the case are such that no tribunal
could legitimately arrive at the con-
clusion that the guilt of the accused
has not been proved beyond any
reasonable doubt. Applying the prin-
ciple to the present case, we are of
opinion that no ground has been made
out for interference with the judgment
of the High Court in the present case,
This appsal accordingly fails and is
dismissed.”

(b) This concerns the State Government
of Maharashtra and not the Government of
India.

{c) No, Sir,
(d) Yes, Sir.
(¢) From January, 31, 1969,
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Arrest of Workers at Bokaro Steel City

262. SHRI M.H. GOWDA :
SHRI K. LAKKAFPA :
SHRI BAIDHAR BEHERA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state §

(a) whether It Is a fact that more then
100 workers belonging to a Union have been
arrested at the Bokaro Steel City;

(b) if so, the reasons of their arrest;
and

(c) the steps taken to meet the demands
of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT):
(a) Yes, Sir,

(b) This was due to unlawful activities
of the workers during the strike organised by
Bokaro Ispat Kamgarh Union, which is not
a recognised Union.

{c) The demands of the workers have
been referred to the arbitration of labour
Commissioner of Government of Bihar, who
has asked the parties to file written state-
ments on the matiers of di-putes,

Report of Commissioner for Scheduled
Castes and Scheduled Tribes
263. SHRI BHAGABAN DAS:
SHRI CK. CHAKRAPANI :
SHRI A K. GOPALAN :
SHRIMATI SUSEELA GOPA-
LAN :

Will the Minister of LAW AND SOCIAL

WELFARE be pleased to state :

(a) whether ftis a fact that the Com-
missioner for Scheduled Castes and Scheduled
Tribes has submitted his Annual Report to
the President;

(b) if so, the main
made by him;

recommendations

(c) the reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
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(SHRI MUTHYAL RAO): (a) Presuma-
bly the Member is enquiring about the
latest Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes which
pertains to the year 1967-68. This Report
has been submitted to the President.

(b) The Report has already been placed
on the Table of the House.

(c) The Report is at present under con-
sideration of the Parllamentary Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes. Copies of the Report
have also been sent to all the State Govern-
ment/Union Territory Administrations.

X-Ray Film Factory in Gorakhpar, U.P.

264. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of INDUSTRI-
AL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether there is a proposal under
consideration of Governmet for the setting
up of an Ex-Ray film factory in an Eastern
District of U.P. particularly Gorakhpur;

(b) if so, the detaiis thereof;

(c) whether the faciory will be set up
with foreign collaboration;

(d) if so, the details thereof; and
(e) the estimated annual production of
1be factory 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(%) to (e). Do not arlse.
Annual Production of Bogies

265. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS
be pleased to state :

(a) the annual production of Railway
bogles in the country;

(b) the number of bogies imported from
countries during the last three ycars;
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(c) the foreign exchange involved on the
purchase of these bogies; and

(d) the steps being taken by Government
to increase the production of indigenous
bogies in the country 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) About 1270
coaches of all gauges and types including
Rail Cars, Electric Multiple Unit coaches,
elc.

(b} Nil

(c) In view of (b) above, this question
does not arise.

(d) Based on the long term requirements
of coaching stock, proposals are under con-
sideration for increasing the production
capacity to the required extent,

Conversion of M. G. lines beetweea Gorakh-
pur- Lucknow and Gorakbpur-Varanasi

266. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS

pleased to state :

(a) whether it is a fact that the survey
work for converting the metre gauge lines of
North Eastern Railway beiwcen Gorakhpur
and Lucknow and belween Gorakhpur and
be Varanasi has bcen completed;

(b) if not, the reasons therefor;

(c) the time by which the survey is ex-
pected to be completed; and

(d) the time by which the conversion
work will be taken up ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (c).
The survey for the Varanasi (Manduadih)-
Bhatni-Gorakhpur conversion has been com-
pleted recently. The survey for the Luck-
now (Barabanki)-Gonda-Gorakhpur portion
is in progress and is expected to be complet-
ed in about two months time,

(d) A decision on the actual conversion
of these metre gauge sections to broad
gauge will be taken after the survey reports
for both the sections are examined by the

Rallway Board.
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Replacing of Steam Engines by diesel
Engines

267. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal under
consideration of Government to replace the
steam engines by the diesel ones;

(b) if so, the names of the Railway lines
on which these are to be replaced during the
coming three years;

(c) the estimated savings of the Railways
by the introduction of such engines; and

(d) the time by which such englines
will be replaced on the North Eastern
Rallway ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) to (d). The introduction of dieselisa-
tion on the Indian Railways is bcing done
on phased programme depending on the
resources position of the country and the
{ndigenous manufacturing capacity of die-el
locomotives. The diesel traction is being
utilised utilised on all railway zonmes, sclecti-
vely in the haulage of through freight trains
on main line routes and sectlons that are
approaching conditlons of saturaron with
steam traction as also some selected impor-
tant mail/express trains.

The savings due to the deployment of
diesel locomotives differ from service to
service as well as from region to region.
However, on an average a diesel locomotive
is capable of performing the work of nearly
2.5 stcam locomotives.

Licensed Capacity of Oil Barrel Fabricators

268. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) the procedure adopted by Government
in the past in determining the licensed capa-
clty of each of the oil barrel fabricators ;

= (b) whether any uniform policy has been
maintained throughout in deiermining the
licensed capacities of the barrel fabricators;
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(c) if so, what was the percentage of.
efficiency factory taken into consideration
while determining the licensed capacity of
each of the fabricators; and

(d) if uniform policy has not bcen main-
tained in determining the capacily of each
fabricator, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERAL TRADE
AND COMPANY AFFAIRS (SHRI F.A:
AHMED) : (a) and (b). The capacity
applied for in the application made
under the Industries (Development and Regu-
lation) Act, 1951 has been generally the
consideration, alihough In one of the cases,
capacity had 1o be fixed on the basis of past
production, subject to eventual assessment by
the technical authorities.

(c) and (d). Efficiency factor is not
taken into consideration while fixing the
licensed capacity. This efficiency factor is
relevant only to the assesment of capacity on
the basis of a Time and Motion study of
the plant installed for the purpose of manu-
facture.

M/S. Hindustan Motors Ltd.

269. SHR1 GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether he has received any repre-
sentatlons from Shrl V.B. Merchant of
Bombay complaining that the manufacturers
warranty issued by M;S. Hindustan Motors
Ltd., manufacturers of Ambassador cars, is
not being honoured;

(b) if so, whether any Inquiries have
been made In this connection;

(c) whether Government are aware that
the standard of the cars produced by M/S,
Hindustan Motors Lid, is on the decline;
and

(d) if so, the steps proposed to be
taken to improve the quality of the cars .
manufactured in India?

THE MINISTER OF INDUSTRIAL ,
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Yes, Sir,
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(b) Yes, the matter was taken up with
Hindustan Motors Ltd. Advice has since
been received that the complaints have bzen
attended to.

(c) and (d) . Following complaints
about deterioration In the quality of cars
manufactured in the country, Governmant
had appointed a Committee, named the
Motor Car Quality Enquiry Committee, to
investigate the causes of the deterioration in
the quality of cars and to suggest rem:dial
measures. The Committee made a number
of recommendations for Improving the
quality of cars and other automobile pro-
ducts. These have been communicated to
the car manufacturers for compliance. In
order to ensure compliance, statutory direc-
tions have also b:en issued to the car manu-
facturers in respect of the more important of
these recommendations. The matter has
also been discussed Individually with the
representatives of the three car manufacturers
and they have assured Government that they
would implement the various recommesnda-
tions of the Commitiee, In the meantime,
in pursuance of one of the recommendations
of the Committee, a Team of experts had
been deputed to  visit the plants of the three
car manufacturers, with a view to assisting
and advising the latter in strengthening their
Internal inspection organisation. The Team
was also to suggest to Government the kind
of external inspection organisation that
should be set up to supplement the internal
arrangements and how It can be mad: to
function effectively. The Report of the
Team has been received. Follow-up action
on the varlous recommendations of the Team
is now being taken,

Technical C ittee on Adv Action

during Fourth Plan

270. SHRI YASHPAL SINGH :
SHRI MAHANT DIGVIJAI
NATH :
RAGHUVIR  SINGH
SASTRI :
SHRI Y.A. PRASAD:
SHRI R.R. SINGH DEO :

SHRI

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
State

(8) whether there is any proposal under
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consideration of Government to set up a
Technical Committee to report on the

advance action necessary during the Fourth
Five Year Plan;

(b) ifso, the reasons for setting up of
this Commitice;

(c) the terms of the Committee; and

(d) the names and number of memi:ers
of the Committce?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :-
(a) At pressnt there is no  proposal
under consideration of the Government to
set up a Technical Committee to report on
the advance action necessary during the
Fourth Five Year Plan.

{b) to (d). Do not arise.

Security And Finance Private Ltd.
New Delhi

271. SHRI A. DIPA : Will the Minis«
ter of INDUSTRIAL DEYELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state

(a) the present position of the case
filed by the creditors against the Sscurity &
Finance Private Ltd. New Delhi.

(b) whether the said company has
refunded a part of the creditors money so
far; and

(c) if not, the steps taken by Govern-
ment to ensure that the said company should
not dispose of its asscts and thereby cheat
the creditors of their money?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Oa the petition for wind-
ing up of the above nam:d company filed
by the creditors, the High Court of Delhi
has appointed the Official Liguidator as
Liquidator of the Company on ITth July,
1969.

(b) The information is not available.

(c) Does not arise in view of answers
to (a) above.
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Assault on Passengers in Train at
Dhrangadhra (Western Railway)

272, SHRI JAI SINGH :
SHRI HARDYAL DEVGUN :
SHRI YAINA DATT
SHARMA :
SHRI P, VISWAMBHARAN 1
SHRI SAMAR GUHA :
SHRI RAM CHARAN :
Will the Mirnister of RAILWAYS be
pleased to state :

(a) whether itisa fact that on the
20th May, 1969 some military men who
entered the compartment of a train at
Dhrangadhra on the Western Railway assaul-
ted some passangers; and

(b) if so, the details of the incident;

(c) whether his Ministry has taken up
the matter with the Ministry of Defence to
see that military men, who are provided with
arms, do not involve themselves in such
incidents;

(d) ifso, the reaction of the Defence
Ministry and whether the correspond:nce,
if any, that might have taken place would
be laid on the Table; and

(e) the action taken against the culprits
and the steps taken by Government to pro=
vide protection to Railway passengers?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes. The
incident occurred on 19.5.1969, and not on
20.6.1969.

(b) On 19.5.69, one Shri Jaydevbhai of
Halvad, with membezr of his family, boarded
a third class compartment of train No. 121
Down at Dhrangadhra railway station, The
train started from Dhrangadhra at 20. 12 hrs,
As the train pulled out of the railway sta-
tion, two persons (who were military sepoys
in plain clothes) entered the compartment
and started passing wvulgar remarks at the
ladies. When others protested, one of them
whipped out a country made pistol and
opened fire causing injuries to Shri Jaydev-
bhai on his left hand and two fingers were
cuffoff. When the other members of the
family tried to catch him, the other assailant
agsaulted them with a knife causiog serious
injuries to his sister and simple iujuries to
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three daughters of Jaydevbhai, During the
incident, the alarm chain was pulled and the
train was brought to a halt. The Guard and
one Police Constable on duty were informed
of the incident. In the meanwhlle one accus-
ed had slipped away, but the other was
caught by the family. The Police Constable
on duty took charge of the accused. Subse-
quently the second accused was also taken
into custody by the military authorities,

(¢) As it wasa country-made pistol,
illicitly in the possession of the accused and
not a Government fire arm supplied to mili-
tary personnel, the question of taking up the
maiter with the Defence Ministry does not
arlse,

(d) The question does not arlse.

(¢) An offence was registered at Suren-
dranagar Railway Police Station vide C. R,
No. 17/69 u/ss.307, 324, 354 and 34 IPC,
and S:ction 25 (a) of the Arms Act, against
the two accused persons. The case is being
tried by a Court Martial.

As far as possible, night passenger trains
arc being escorted by Government Railway
Police personnel for the safety of passengers,

Supply of Machinery to Bokaro Stesl
Plant

273. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN 1
SHRI YAINA DATT
SHARMA :

SHRI R. K. AMIN :

SHRI MEETHA LAL MEENA 1
SHRI H. AJMAL KHAN :
SHRI TULSIDAS DASSAPPA 1
SHRI D. N. PATODIA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether itis a fact that the delivery
schedule is not being adhered to by the
Heavy Engineering Corporation, Ranchi and
by the suppliers in the private sector, which
may lead to further revision of scheduled
target of the Bokaro Steel Plant; and

(b) if so, the action taken by Governe
ment in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
apd (b). A contract has been signed by
Bokaro Sjeel Ltd,, with H. E. C. on 9th
April, 1969, which clearly stipulates the
delivery schedule in respect of plant and
equipment, and structurals to be supplied to
Bokaro Steel Ltd., Supplies against this con-
tract have so far been satisfactory. Regarding
equipment to be procured from the private
secior, some difficulties about the timely
supply of refractories by indigenous manu-
facturers had come to notice and imports of
about 18,000 tonnes have been allowed to
keep to the schedule. The matter is being
kept under constant review by Bokaro Steel
Ltd. and correztive action taken, where
necessary.

File regarding resumption of Cantonment
Land beld by Bhargava Brothers
of Lucknow

SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI YAINA DATT
SHARMA :

274,

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether any investigations has been
made as to how the file pertaining to the
resumption of Cantonment land held by
Bhargava Brothers of Lucknow reached his
Ministry; and

(b) if so, with what results?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) The file relating to the
resumplion of cantonment land held by
Bhargava Brothers of Lucknow was received
by the Law Ministry from the Ministry of
Defence for advice on several occasions since
the year 1967 and hence the question of
making any investigation as to how the file
reached this Mmistry does not arise.

(b) Does not arise.

Smooth functioning of Durgapur Steel Pant

275. SHRI D. N. PATODIA :
SHRI B. R, DASCHOWDH-
URY :
SHRI SRADHAKAR SUPA.-
KAR ;
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DR. RANEN SEN :

SHRI DEVEN SEN :

SHRI RABI RAY :

SHRI K. P. SINGH DEO :

SHRI N. K. SOMANI :

SHRI BHOLA NATH MAS-
TER :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased o
state

(a) whether he held a series of dis-
cusssions with the Chief Minister of MWest
Bengal, the management and the labour
representatives of the Durgapur Steel Plant
in order to ensure a smooth functioning of
the Steel Plant;

(b) if so, the outcome of the discussions
and to what extent the discussions have
helped to improve the situation in the Plant;
and

(c) whether the loss per day on the
Plant has been reduced as compared to the
position three months back?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) (a) and (b). During the
course of my visit 10 Calcutta and Durgapur
in the early part of June, I held general dis=
cussions with the Deputy Chief Minister of
West Bengal, the Management and some
labour representatives of the Durgapur Steel
Plant so as to understand the problem and
to solicite the assistance of the State Govern-
ment.

(c) The average loss in the 2nd quarter
of the calendar year is expected to be more
than that of the previous quarter,

Supply of Wagons for Transporting Food-
Grains and Fodder to Rajasthan

276. SHRI D.N. PATODIA : Will the
Minister of RAILWAYS be pleased 10
state :

(a) whether it is a fact that the Govern~
ment of Rajasthan have approached his
Ministry to provide adequate number of
wagons for transporting foodgrains and fodder
for the famine affected areas of Rajasthan;
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(a) if so what s the demand made
by the State Government for addilional
wagons; and

(c) whether the request has been acceded
to and, if so, the number of addiiional wagons
which have been pressed into service for
transporiing food and fodder to Rajasthan?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
No programme indicating the requirements
of wagons for movement of foolgrains to
drought affected arcas has so far been recei-
ved from the Guvernment of Rajasthan, but
on the recommendation of the Unlon Minis-
try of Food and Agriculture, such move-
ment have been accorded priority class ‘B’
Even in the case of fodder, there was also
no movement programme on the initial

stages, However, in February 1969,
a programme for daily movement
of 70 Broad Gauge and 106 Metre

Gauge wagons of fodder was received from
the Rajasthan Government, This was accept-
ted and implemented from 10.4.69 as desired
by them.,

Demands for both foodgrains and fodder
on account of the Rajasthan Government
were met with currently., During the period
from 1st January to 30 June 1969, 801 Broad
Gauge and 4335 Me:tre Gauge wagons of
foodgrains and 7399 Broad Gauge and 11027
Metre Gauge wagons of fodder were loaded
to the drought affected areas of Rajasthan.

Maintenance of law and order in the
Project Areas of Bokaro Steel Plant

277. SHRI D. N. PATODIA 1
SHRI BIBHUTI MISHRA
Will the Minister of STEEL AND
HEAYY ENGIMEERING be pleased to
state :

(a) whether he had discussions in May,
1969 with the Chicf Minister of Bihar on the
question of maintenance of law and order in
the project arcas of the Bokaro Steel Plant
and the Hervy Engineering Corporation and
to maintain industrial pzace;

*(b) if so, the outcome of the discussions;
and

-
(c) whether the Government of Bihar
have given any positive assurance or made
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arrangements in this regard and, if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVYY
ENGINEERING (SHRI K. C. PANT) : (a)
to (c). At the meeting with the then Chief
Minister of Bihar the question of strengthen-
ing security arrangements at Bokaro and not
at H.E.C. were discussed. The suggestion
made was that the Police post should be
strengthened by providing adeguate reinforce-
ment and also that the Police post placed In
charge of Superintendent of Police. The
question of declaring Bokaro Steel Plant
area as prohibited and protected area was
also discussed along with the deputation of '
a Senior Police Officer to work as Chiefl
Security Officer at the Plant. All these
suggestlons are under the active examination
of Bihar Government.

Westing House Saxby Farmer (P) Lid.,
Calcutta

278. SHRI D. N. PATODIA :
SHRI J. M. BISWAS ;
SHRI K. HALDER :
SHRI H. N. MUKERIJEE :
SHRI INDRAJIT GUPTA :
SHRI 5. M. BANERIJEE :
DR. RANEN SEN :

SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAIN SWARUP
SHARMA :

SHRI J. SUNDER LAL :

SHRI SURENDRANATH DWI-
VEDY :
SHRI B. K.

DHURY :
SHRI R. R, SINGH DEO :
SHRI S, XAVIER :

SHRI G. C. NAIK :

SHRI R. K. AMIN :

SHRI J. MOHAMMED IMAM 1
SHRI HIMATSINGKA :

DASCHOW-

SHRI YASHWANT SINGH
KUSHWAH :

SHRI TRIDIB KUMAR CHOW-
DHURY :

SHRI V. NARASIMHA RAO :
SHRI HEM BARUA :

SHRI P, C. ADICHAN :

SHRI P.K. DEO :
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SHRI D.N, DEB :

SHRI SHIVAPPA :

SARI B. K. MODAK :

SHR1 BHAGABAN DAS :

SHRI MOHAMMAD ISMAIL:

SHRI GANESH GHOSH 1

SHRI BHOLA NATH MAS-
TER :

SHRIMATI ILA
CHODHURI :

SHRI RABI RAY :

SHRI DEVEN SEN 1

SHRI BENI
SHARMA :

SHRI BHOGENDRA JHA 1

SHRI D. R. PARMAR 1

SHRI D. C. SHARMA :

SHRI C. K BHATTA-
CHARYYA :

SHRI K. P. SINGH DEO :

SHRI MOHAN SWARUP :

SHRI P, VISWAMBHARAN :

SHRI RAM CHARAN :

SHRI JUGAL MONDAL :

SHRI VIRENDRAKUMAR
SHAH :

SHRI RAGHUVIR SINGH
SHASTRI :

PAL-

SHANKER

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any decision has been taken
in regard to the taking over of the Wusting-
house Saxby Farmer (P) Ltd., a British
Engineering firm in Calcutta;

(b) whether the Government of Wost
Bengal have agreed to run the firm or have
urged the Centre to run it; and

(¢) If so, the nature of decision taken
In this regard?

.THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
Earlier the Government of Wast B:ngal had
urged the Central Government to take over
the firm but later they had ask:d the Central
Government to  participate with them in
holding 519, of the share capital of the
firm. The Central Government have after
careful consideration decided not to parti-
cipate in the share capital of the firm. They
have, however, agreed to place orders with
the firm subject to quality being satisfactory
and prices being competitive. Government
of India have also agreed to give an advance
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to the State Government to be adiusted
against future supplies to be made by the
firm,

Commissioning of Bokaro Steel Plant accord-
ing to Schedule

279. SHRI D.N. PATODIA :
SHRI Y.A. PRASAD :
SHRI R. BARUA :
SHRI CHENGALRAYA

NAIDU :

SHRI N.R. LASKAR :
SHRI R.R. SINGH DEOQ :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Secre-
tary of his Ministry visited the U.$.S.R. and
discussed with the Soviet counter parts the
question of starting the Bokaro Steel Plant
as per schedule ;

(b) If so, the nature of the discussions
held ;

(c) whether fresh arrangements have
been made with the Soviet authorities to
meet  the . requirements of the Heavy
Engineering Corporation and Bokaro Steel
Plant so that the stezl plant can bz commis-
sioned in time; and

(d) if so, the particulars of the arrange-
ments made ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K.C.
PANT): (a) to (d). Recently only the
Chairman  of Bokaro  Sieel Limited
when he had gone abroad in  some
other connection in may, 1969 made a
brief halt at Moscow and took the oppor-
tunity of discussing with the U.SS.R.
authorities the question of supply of about
18,000 tonnes of refraciories as also some
sieel plantes required urgently for Bokaro
Steel Plant which were not available or
were not expected to be availuble indigen-
ously in time. H.E.C. has also concluded a
contract with the Soviet Authori:ies on 26th
June, 1969, for import of components worth
of abont Rs. 375 lakhs. The above supp-’
lies had to be arranged keepiog in view the
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commissioning schedule of the Bokaro

Steel Plant.
Revision of list of priority Industries

280. SHRI ESWARA REDDY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether in the recent revision of list
of priority industrics, non-fcrrous scmis and
alloys have been added;

(b) if so, the reasons for this addition;

(¢) how semis are alloys are defined;

(d) whether the units in the small sector
will get the privileges offered to priority
industries;

() if so, the details thereof ;

(f) whether the utensil industry which
is offering large scale employment to people
in rural areas will be added to the list of
priority Industries; and

(g) If not, the reasons therefore ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) No, Sir.

(b) to (e). De not arise.
(f) No, Sir.

(g) Government is at present not con-
sidering any revision in the list of priority
industries.

g arfy arE WX ATT-wT daT
v & fod swdw
281. it $aT W% TA: T ArGife

fawra, arafos T AYT AEATG-HTT
Aot g T N TWF fF

(%) wr oz ww & fe ¥ anfa g
§T AIECHTC JATC A ¥ foq oTEdEE
¥ AT a4 ;

JULY 22, 1969

Written Answers 120

(=) afz g, ar 7ar st @ ey &
g anfy A1y 7T AerF FAFA®
foq ax17 & arede foar §;

() 7ar &xF # qrmA § fF 9w
0o afg MNeFe o w1 dT F) g AR
I feeelY # gofiEw Feawrd ; ok

(7) afz gt @t sw& faxg s}
FaEd?

statfs fawm, arafos =R
qqT gHATE-FTd WA (s wwEdlA  aret
wgwe) : (¥) afs srvw 1 fauifa
wiferat 25 ara @ & sfas &1 § @
Ffafmaa it wgat g4t & mfas a3 7€
aifrfsas sateAl & @ asgyl w1
frator &< ar @iizd & fou gew (faee
qur fafraaa) wifafagw, 1951 3 weada
FAIfE FTZET JAT MATAF & |

(&) s, 7

() famamm fomn sman & 6 ot dog
A A FIXH CF AT w9 qare e
21 g T fomat F oftwT wwAr @,
THR FT T A FT 90 AL E 1

(%) 3% faors FEAE X
g & A ISaT |
Election of the President

282. SHRI SHRI CHAND GOYAL :
SHRI SRADHAKAR SUPAKAR:
SHRI SHARDA NAND i
SHRI ONKAR SINGH :

SHRI KANWAR LAL GUPTA :
SHRI RAM SINGH AYARWAL:
SHRI V. NARASIMHA RAO :

SHRI SHIVA CHANDRA JHA

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken by Government to
hold the President’s election ;
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(b) whether the clectoral college is up-
to-date and, if not, the steps taken by
Government to make it up-to-date ;

(c) the number of wvacancies in the
Rajya Sabha, the State Legislatures and Lok
Sabha ;

(d) the likely time by which these
vacancles will be filled up ; and

(¢) the likely date by which the noti-
fication for holding the election will be
issued and the likely date by which the elec-
tlon will be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRI M. YUNUS SALEEM): (a) The
Election Commission has taken all steps
necessary for holding the election to fill the

vacancy caused by the death of Dr. Zakir
Hussain,

(b) Yes, Sir.

{¢) By the time the poll is taken in the
Presidential election on the 16th Augusr,
1969, it is expected there will be no vacancy
in the seat of any elected member in the
Rajya Sabha. There will be however one
vacancy in the seat of an clected member in
the Lok Sabha consequent on the election of
Shri Sohan Singh Bassi, M.P. (Lok Sabha),
Education Minister of Punjab to the State
Legislative Assembly  from Dharamkot
assembly constituency, In the Legislative
Assemblies of States, the total number of
vacancies which it will not be possible to
fill by the time the poll is taken, will be 24,

(d) At present there are two vacan-
cies In Rajya Sabha from Uttar Pradesh.
The poll in the clections to fill these vocan-
cles will be taken on the 13th August, 1969,
There will be one vacancy in the Rajya
Sabha from the Union territory of Pondicherry
which will arise on the 6th August, 1969 by
the retirement of the sitting member. Noti-
fication 1o that seat has already been issued
and the poll will be taken on the 25th July,

1969,

It will not be possible to fill the vacncy
in the Lok Sabha caused by the election of
Shri Sohan Singh Bamsi,M.P, to the Punjab
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Legislative  Assembly from Dharamkot

Assembly constituency.

It will also not be possible to flll up the
nine vacancies in the Legislative Assembly
of the State of Assam caused by the resign-
ation of nine members of the Assembly be-
longing to APHLC bzfore the re-organisa-
tion of the State of Assam. It will not be
possible to fill one wuther wvacancy in the
L=gislative Assembly of Assam which occur-
red by reason of the death of one sitting
member on the 20th June, 1969 because of
heavy rains in Assam. It will not b: possi-
ble to fill the remaining 14 vacancies in the
varfous State Legislative Assemblies before
the Presidentfal Election mainly because of
the rainy season.

(¢) The required Notification has al-
ready be:n issued on the 14th July, 1969 and
the poll shall, if necessary, be taken on the
16th  August, 1969, The counting of the
votes and the result are likly to b: comple-
ted by the 20th August 1959,

Industrial Estates near Chandigarh

283. SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state 1

(a) whether the Governments of Punjab
and Haryana have decided to develop indus-
trial estates in their areas just in the vicinity
of Chandigarh ;

(h) whether it is a fact that development
of the above estates will adversely affect the
industrial development of Chandigarh ;

(¢) the steps taken bv Government for
industrial development of Chandigarh ;

(d) whether Government are considering
to set up some heavy industries in the public
sector in Chandigarh ; and

(e) if <o, their names and the time by
which they will be set up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (¢). The information js
being collected from the concerned autho-
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rities and will be laid on the Table of the
House,

Tractor Factory in P‘lni-lh- .

284, SHRI SHRI CHAND GOYAL:
SHRI MUHAMMAD SHERIFF :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Punjab Government
have demanded the setting up of a tractor
factory in Punjab ;

(b) whether it is a fact that there is a
great demand of tractors in Punjab ; and

(c) the reaction of Government to the
demand of the Punjab Government 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (c). The Government of
Punjab has requested that they should be
allowed to implement the tractor proj:ct
proposed to be set up in the public sector
by the Government of India. The position
in regard to this project is that it is propos-
ed to utilise the spare capacity available at
the Pinjore unit of Hindustan Mchine Tools
Ltd., and at the Mining & Allied Machinzry
Corporation, Durgapur to the fullest extent
possible for the manufacture of tractors. The
nationa! Industrial Development Corporation
was asked to investigate all asp:cts of such
a project and prepare a detailed report. The
report of the National Industrial Develop-
ment Corporation has been reccived and is
under the examination of the Hindustan
Michine Tuools and the Mining & Allied
Machinery Corporation. A final decision
on the Punjab Government's requast will be
taken after the examioation of the report is
completed.

(b). Yes.
Chaniigarh Railaay Station

285. SH=I SHRI CHAND GOYAL:
Will th: Miister of RAIWAYS be pleasel

to stag :

(a) whether it is a fact that Gaovernment

have decided to improve the Chandigarh
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Railway Station and construct suitable wait.
ing rooms there ;

(b) whether Government have also de-
cided to set up a refreshment room at the
station ; and

(c) whether it is a fact that the staff of
the Railway station at Chandigarh is inade-
quate in view of the increased work-load
and, If so, the steps taken by Government to
increase the staff ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) There
is no proposal at present for improvement of
the Chandigarh Railway Station. An upper
class waiting room measuring 17" x 14", [II
class wailing hall 28" x 20°, in addition to
platform shelter of 50° x 30" already exist at
this station.

(b) No.

(c) Staff posted at Chandigarh is con-
sidered adequate.

School near Chandigarh Railway Station

286. SHRI SHRI CHAND GO-YAL H
Will the Minister of RAILWAYS b: pleased
to state :

(a) whether it is a fact that thee is no
school near Chandigarh Railway Station and
the boys and girls of the Station staff have
to travel several miles evzn for attending the
Primary classes ; ind

(b) if so, the steps taken by Gavernment
to provide at least a P.imary school in the
vicinity of the station 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) There are
primary schools in the villages namely Mani-
majra and Mule, within a radias of 1} milss
from the Railway station Chanligirh.

(b} Crandigarh Admiaistra‘ian has bzen
app 0ichad to opzn a school neur the  Rail-
way colpny and th: mattzr is uilsr  their

cansideration.
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Untouchability

SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:

287.

Will the Minlster of LAW AND SO-
CIAL WELFARE be pleased to refer to the
reply given to Starred Question No. 1082 on
the 15th April, 1969 aud stale :

(a) whether the reply of the Madras
Government with regard to the statement
made by the Chairman of the Committee
on Untouchability as reported in the ‘Times
of India® on the 3Ist Dzcember, 1968, has
since been received by Government ;

(b) if so, whether Government will lay
copies of the replies received from Madhya
Pradesh, Gujirat and Madras Governments
in this regard ; and

() if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) Yes, Sir,

{b) and (c). Copies of the replies receiv-
ed from the Governments of Madhya Pra-
desh, Gujarat and Tamilnadu are
laid on the Table of the House. [Placed
in Library. See No. LT-1289/99].

Take over of Central Administration by the
President in the event of Constitutional
Break-down

SHRI RABI RAY :
SHRI BAL RAJ MADHOK ;
SHRI VALMIKI CHOU-
DHAAY :
“SHRI P. C. ADICHAN :

288.

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

{a) whether his atiention has been drawn
to a news item in the ‘Amrit Bazar Patrika’
of Calcuita dated the 28th May, 1969, o
the effect that he is of the opinion that the
President of India is not empowered to take
over the Central Administration in the event
of the constituzivnal break-down; and
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(b) if so, the circumstances under which
he expressed this opinion ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) All that I said was that under the
Constitution there is no provision similar or
corresponding to article 356 which enables
the Puesident to take over State administra-
tion relating to the Union.

Disruption of Running of Trains in Andhra
Pradesh due to Floods in May, 1969

289. SHRI RABI RAY :

SHRI NK P SALVE :

SHRI BIBHUTT MISHRA :

SHRI SITARAM KESRI :

SHRI SAMAR GUHA :

SHRI V. NARASIMHA RAO :

SHRI RAM CHARAN :

SHRI LAKHAN LAL
KAPOOR 1

SHRI R.K. SINHA :

SHRIMATI JYOTSNA
CHANDA :

SHRI Y. A, PRASAD :

SHRI YAMUNA PRASAD
MANDAL :

SHRI R.R. SINGH DEO :

SHRI D. B. RAJU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is fact that cyclone and
floods in the month of May, 1969 in Andhra
Pradesh disrupted the running of trains in
the Southern Railway ;

(b) il so, the details thereof ;

(c) the total loss suffered by Railways
as a result thereof : and

(d) the steps taken by Government in
this direction ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) 27 trains ware cancelled and 6 long
distance trains diverted as a result of brea-
chzs caused by the cyclone.
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(c) The loss suffered by the railways is
as follows :

-

(i) South-Eastern Rly. Rs.
Rs. 639.00 lakhs

10.54 lakhs
(iiY So>uth-Central Rly.

(iii) Southern Rly. Rs. 13.43 lakhs

(d) The matter is under study and rems-
dial measures as founds necessary will be
taken,

Inquiry against Birla Jute Manufacturing
Company Ltd. and India Lenoleum Ltd.
290. HRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government had ordered
an investigatioa/inquiry under section 235 of
the Companies Act against Birla Jute Manu-
facturing Co. Ltd. and against India Lino-
leum Ltd. and under S:ction 237 of the
said Act against Jiyajeerao Cotton Mills
Ltd. ;

(b) whether the inspectors have since
submitted their reports ;

(c) the main points of the reports ; and
(d} the action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Investigations into the affairs
of (i) Messrs. Birla Jute Manufacturing Co.
Ltd. and (ii) India Linoleum Ltd. have
been ordered under section 235 (c) of the
Compani2s Act, 1956 and in the case of
Jiyajeerao Coiton Mills Ltd. the investiga-
tion has been ordered under section 237 (b)
of the Act.

(b) The Inspectors could not conduct
the investigations b:cause the Companies
filed writ p:titions in High Courts. The
pstition relaing t» Birla Jute Mnufactur-
ing C». L'd. a1d India Linoleum: Ltd. are
pending b:fore the Cilcutta High Court
which his stayed the investigations. The
Jabalpur Binch of the Mudhya Piadesh
High Court has quashed the ord:r of investi-
gation relating to Jiyaj:erao Cotton Mills
Ltd,, and a patitioa undsr Arcicl: 133 of the
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Constitution of India has been filed for
leave to appeal to the Suprems Court.

(c) and (d). Do not arise.

Manufacture of Scooters in Eastern Zone

291. SHRI M. L. SONDHI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether Government have any plan
to encourage the manufacture of scooters
for the use of lower middle class in the
Eastern zone of India also, as there are
manufacturing wunits in Northern, Western
and Southern Zones ; and

(b) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) and (b) . Government have
decided to license one new unit of a suitable
economic capacity in the Private sector
for the manufacture of scooters to mzet the
growing demand of scooters in the country,
In this connection, the schemes submitted
by four applicants are, at present, under
consideration of Government. A decision
on the schemes which should be granted the
industrial lizence is expected to be taken
shortly. This will be done the overall me-
rits of the schemes and not only on the basis
of the location proposed.

Flyover /Overbridges in New Delhi

292. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS bz pleased to state
the progress made so far in regard to the
construction of flyover overbridges at the
level crossings near Safdarjang airport, Kas-
turba Nagar and D:fence Colony in New
D:lhi ?

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH): The present po-
sition of these works is as follows @

(a) Overbriige near S fla-jang Air-
port :

Proposal for a road over-b idge in repla-
cement of the existing level crossing at
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Mehrauli Road near Safdarjang has besn
included in the Railways® Works Programme
for 1969-70. Plan and estimate for the work
have also been finalised and sent to New
Delhi Municipal Committee for approval
and acceptance which are awaited,

(b) Overbridge near Kasturbanagar :

There fs no proposal so far from the
road authority concerned for provision of
road overbridge In replacement of the exist-
ing level crossings between Link Road and
S:wa Nagar (Kasturbamagar) connecting
Lodhi Road with Ring Road.

(<) Overbridge near Defence Colony :

Firm proposal for provision of road
overbridge on Link Road beiween Lodhi
Road and Ring Road near Defence Colony in
replacem:nt of exisiing level crossing is
awaited from the Municipal Corporation, -

Delhi.
Declaration of Ladkh as Scheduled
Tribe area
293, SHRI M. L. SONDHI : Will the

Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether in a memorandum the
Ladakh Buddhists have demanded the de-
claration of Ladakh as a Scheduled Tribe

(b) whether this is necessary for the
development of Ladakh to enable the Ladakh
Buddhists to catch up with the rest of the
country; and

(c) the steps taken by Government to
ensure the w:lfare of the Ladakh Buddhists ?

THE DEPUTY JINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
A memorandum was received from the
Ladakh Budhists. However, article 244 and
Fifth Scheule to the Constitution relating
to the Scheduled Areas are not appiicable to
the State of Jammu and Kashmir. Such a
" declaration is not essential for securing the

purpose in view.

(c) The development of the Ladakh
Buddhists is the responsibility of the Govern-
ment of Jammu and Kashmir, Ths State
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Government has appointed a Commission
under the Chairman-ship of Justice J. N,
Wazir for the classification of backward
classes in all its aspects and the problem of
the Ladakh Buddhists will no doubt be con-
sidered by the Commission.

Broadening of track beiween Varanasi
and Chupra

294, SHRI SARJOO PANDEY : Will
the Minister of RAILWAYS be pleased to
state

(a) whether It Is a fact that Shri Krishna-
nand Rai, Health Minister, U, P. and Shri
Shantiprapanna Rai, Industries Minlster of
U.P. had talks with him in June, 1969, press-
ing for the inclusion of broadening of track
between Varanasi and Chupra in the Fourth
Five Year Pian; and

(b) if so, what were his reactions and
whether any assurances were given in this
respect ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes,

(b) There is no justification for conver-
sion of the direct Varanasi-Chupra metre
gauge section vig Phephna into broad gauge
on financial and traffic considerations at
present,  However, the proposal for conver-
sion of the Varanasi-Bhatni metre gauge sec-
tion vig Aunrihar, and Bhatni-Chupra metre
gauge section wig Savan is separately under
consideration as part of certain conversion
schemes on the North Eastern Railway.

Beggars in Delhi
295. SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(2) whether Government are aware
of the Increase in the number of beggars in

Delhi; and

(b) the steps being takan by Government
to rehabilitate the beggars and find useful
occupatlons for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE
PARTMENT OF SOCIAL WELFARE
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(DR. SHRIMATI PHULRENU GUHA) 1
(a) No rellable statistics regarding beggars
are available.

(b) The rounded up beggars are given
training in the following vocations ;—

Masonary.

Earthen Toys making.
Press work (Printing).
Washing.

Sewing.

Bakery.

Agriculture and Gradening,
8. Barbers work.

L B

o

Report of working Group on Identification
of Backward Areas

SHRI SEZHIYAN :
SHRI N. K. P. SALVE :
SHRI S, K. TAPURIAH :

296.

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state

(a) whether the working Group appoint-
ed by the National Development Council on
identification of backward areas has submitt-
ed its report;

(b) if so, its main recommeﬁdal:ions; and

d by

(c) the recc ions pt
1 Goveroment for implementation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERMNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir.

(b} The recommendations of the Work-
ing Group are indicated in chapter Il of the
Report which has already bzen placed on
the Table of the House during the last
session,

(<) The report submitted by the Working
Group has beeen referred by the National
Dsvelopment Council to its Committee for
detatled examination. Government  will

wtake decisions on these recommendations
after they have been considered by the
National D:velopment Council,
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Production of Turbines for Atomic
Power Units by BH.E.L.

297. SHRI HIMATSINGKA : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 1o state :

(a) whether the Bharat Heavy Electri-
cals Ltd, has undertaken the production of
turbines for atomic power units;

(b) if so, the sallent features of these
turbines;

(c) whether such turbines have so far
been entirely imported; and

(d) the production capacity for such
turbines to be installed under the Bharat
Heavy Elcctricals Limited and the yearly
estimated saving in foreign exchange expendi-
ture as a result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Heavy Electricals (India)
Limited have not yet undertaken production
of turbines for atomic power stations, How-
ever, an order is presently being negotiaied
with the Bhabha Atomic Research Centre
for manufacture and supply of a turbine for
the Madras Atomic Power Plant,

(b) The turbine will be rated at 235 MW
and will use dry saturated steam at 40 Kgs/
S8q. Cm. from nuclear reactor.

(¢) 200 MW nuclear turbines were coms-
pletely imported in the past for both Tara-
pur and Rajasthan Atomic Power Projects,
by the Atomic Energy Department.

(d) This turbine is proposed to be
manufactured at Bhopal, in addition to con-
ventional turblnes, with the existing farcili-
ties. Depending on the demand for nuclear
units in future, additional turbines of this
type and range could be manufactured in
Heavy Electricals (lndia) Limited. The
estimated saving In foreign exchange as a
result of manufacturing these machines in
India is Rs. 1.5 crores per turbine.
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Expansion of Production Capacity of
Bailadila Tron Ore Project

298. SHRI HIMATSINGKA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state

(a) whether the Heavey Engineering
Corporation had been approched for under-
taking the turn-key job of Baiiladila expan-
sion (Iron are deposit No, 5), raising it to
5.5 million tons run of mine;

(b) whether the said Co rpomtie.n has
declined to undertake this job is likely to be
undertaken by the H.E.C.; and

(c) the name of the other firm to which
the rest of the work is proposed to be en-
trusted and the terms thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):

(a) Yes, Sir.

(b) No, Sir. According to the final
decision, Heavy Engineering Corporation is
to confine itself to the supply of certain
equipmsnt for the projsct, which it can
manufacture,

(c) This is concern of National Mineral
Development Corporation and the Ministry
of Petroleum and Chemicals and Mines and
Metals. However, a dezision on consultancy
for the remaining work on the project is yet
to be taken.

Setting up of Joint Industrial Ventures
with European Countries/Japan

299. SHRI HIMATSINGKA :
SHRI SHASHI BHUSHAN ;

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

(a) whzther Government have had under
consideration the question of setling up a
number of joint industrial ventures with
European countries and Japan;

(b} if, so, the details of the proposals
under consideration of Government; and
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(c) the details of the Joint ventures at
which the decision has since been taken and
the broad details of these decisions indicat-
ing the nature and capacity of the industrial
ventures to be set up and their Jocation and
the extent and nature of foreign collabora-
tion expected from each country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). Proposals for sett-
ing up industrial ventures In collaboration
with industrially advanced countries, includ-
ing European countries and Japan, are re-
ceived from entrepreneurs from time to time
and are considered in accordance with Go-
vernment’s normal policy and procedures,
At any point of tim2, a certain numbzr of
proposals investment and collaboration from
foreign parties are under consideration in the
various Ministries concerned.

(c) Statements of foreign investment and
collaboration cases approved, including those
relating to European countries and Japan,
are published quarterly in the Journal of
Industry and Trade, indicating, inter alia,
the names of the parties, the item of manu-
facture and whether the proposal involves
foreign capital participation. Copies of the
Journal of Industry and Trade available in
the Pgrliament Library-

Pay Scale of Guards of Nortbeast Froatier
Railway

SHRIMATI JYOTSNA CHA-
of RAILWAYS

300.
NDA : Will the Minister
be pleased 1o state :

{a) whether it is a fact that the pay-
scale of the Railway Guards of the North-
east Frontier Railway is much lower than
that of the Drivers, Conductors and others
of the same Railway; and

(b) if so, whether Government propose
to consider their case and revise the pay=
scale?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). The scales
‘of pay of Guards of the Northeast Frontier
Railway are the same as those applicable to
Guards on all Indian Government Railways.,
There are three grades of Drivers, and three
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grades of Guards, While the two higher
grades of Drivers are greater than all the
three grades of Guards, the lowest grade of
Drivers is only greater than the lowest grade
of Guards, is equal to the middle grade of
Guards and is lower than the highest grade
of Guards. There are two grades of Con=
ductors, one of which Is the same as that of
the highest grade of Guards and the other
s higher. As for other catogories, some of
them are in grades higher than those of
Guards and others In grades lower than
those of Guards.

(b) Government have no proposals in
hand but one of the issues raised by the
Mational Federation of Indian Rallwaymen
before the Railway Labour Tribunal, 1969,
(Miabhoy Tribunal) is the upwards revision
of the scales of pay of all running staff,
including Guards,

Take-over of British Indian Corporation,
Kanpur
SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN:
SHRI YASHPAL SINGH :

301.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the reasons for delay in taking over
all the concerns of the British India Cor-
poration, Kanpur; and

(b) * the time by wich all branches of
the British India Corporation, Kanpur will
be taken over by Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The Cooper
Allen and North West Tannery Units of the
British India Corporation Limited, Kanpur
have been taken over by the Government
with effect from 23rd May, 1969 by setting
up a new company in the name and style of
the Tannery and Footwear Corporation of
India Limited, Kanpur. There is no pro-
posal at present to take over the other units
of the Britlsh India Corporation Limited,
Kanpur for which an investigation under the
Industries (Development & Regulation) Act
is In progress.
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Jawanwala Shahr Station

SHRI NIHAL SINGH :
SHRI SHEOPUJAN SHASTRI :
SHRI HEM RAJ :

303,

Will the Minister of RAILWAYS be
pleased to siale t

{a) whether any representations had
been received in June this year from the
prominent residents of villages Jawali and
Kehrian in District Kangra, Himachal Pra-
desh against the location of the new Rail-
was Station of J la Shahr, quent
on the construction of B:as Dam, at a place
farther from the present station;

(b) il so, the precise contents thereof;

and

() Government's decision thereon?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(b) The maln Items of representatlon
are to bulld the railway Station at the
nearest point say somewhere near the P.W.
D. Rest House frrespective of itechnical
difficulties, and il it is not feasible, to let
the present statlon remain where it is.

(cy The matter is under examination
and no decision has yet been taken,
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Report on Staff-Manning Position in
Durgapur Steel Plant

305. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minlster of STEEL
AND HEAVY ENGINEERING be pleased
to State 1

(8) whether it is a fact that Govern-
ment appyintel the Hyderabad Staff Train-
ing Institute to study the stafl manning
position in all departments of the Durgapur
Steel Plant; and

(b) whether the report of the
Co.nmittee has bzen rezeived and, if so, the
findings thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHRI K C. PANT)1:
(a) and (b). Hindustan Steel in association
with the Consultancy and Applied Research
Division of the Administrative Staff College,
Hyderabad, and currently engaged in work-
ing out a comprehensive system of incentives
for the Steel Plants. It will take some time
before these studies are complete.

Delay in allocation of Steel to
Engineering Lndustry

306. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Miolster of STEEL AND
ENGINEERING be pleased to state |

(a) whether Government have recelved
complaints from the Engineering Export
Promotlon Council and the export-oriented
Engineering  industry about the heavy
backlog of outstanding demands for alloca-
tion of Steel by the Stcel Priority
Commitiee to the effect that this backlog Is
holding up export capabilities of the
enginecring industry; and

(b} the steps Government propose to
take to remedy the position?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT)a
(a) Yes, Sir.

(b) Steps are being taken to streamline
the existing procedure of allocation of Steel
to Engineering Industries for export. In
the hile, such i of non-rsupply
as arc brought to the notice of Government
are taken up with the Joint Plant Committee
for arranging expeditious supply.

Eradication of Untouchability

307. SHRI PRAKASH VIR
SHASTRI 1
SHRI SHIV KUMAR
SHASTRI
SHRI RAM AVTAR SHARMA
SHIRI SHIV CHARAN LAL :

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state ;

(a) whether it is a fact that a proposal
is being considered for taking effective steps
to eradicate untouchability ;



« 139 Written Answers

(b) if so, the date by which the pro-
posal would be implemented ; and

(c) whether it also a fact that the
compaign carried out and the economic
asgistance provided by Government so far
did not go a long way to benefit the common
people 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) and (b).
The State Governments have been asked
to take effective measures to eradicate un-
touchability. ‘The question of amending
the Untouchability (Offences) Act so as
to make it more effective is under

ideration in Itation with the State
Governments.

(c) With the official efforts the practice
of untouchability has almost died ont in the
urban areas. In the rural areas also the
steps taken by the Central and State Govern-
ments have done a lot to check this evil
practice,
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TorT, sfasd o qar sfaggw & fog ©F
fazga afem faz w7 & §, v afz
afea i, ToET-SAIATR qar weAniad
& wfagatql gra g7 a2 0 agfaa
= & qoq fFar A, @t Fest  afag-
faaar & faw #1§ darga 7df @M

= wgal # aggiaa wfagi
aur srggfaa snfan sfaat &
FUTTE

312. ff Wiwg WA : 441 WA HA
qg qqT9 ®Y FUOFA

(v) 71 ag a7 ¢ f5 w5 =3
&% (1) & srafas, areafas qar 3=a-
o< Areafas & §;

(=) afz g, @t 9% == # feqw-
feax wrafaw, =wrcafas qur Is=HAT
meafas @ § A1 37 A T wgG-
faa snfadl, sggfaa smfzw @ ol qar
g wfaat ¥ fFaa-fear semos
E15S

(7) T gAT de H Am W@ Ol

% sgqfea wfaal qor wygfas wfar
wifaat & foq axfiga og W 7% § T
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afg gi, at Ia%r sy qar & A afe
g, Y I9% qr Frov § ?

WA R (wo w g fag) :
(®) & (). o = & G @
HIT FAT-927 9 @ & A7 |

qafa = wggfan wnfa/ag-
gfaa snfem anfa sqard weam
weqy gren afadaa

313, ot WiSg TWE : F9T I8 G
gqg a9 F FIT F4 fF

(%) 71 qafo= =%, MR ¥ 731
S % #1 26 7T+, 1969 Fr It WA
wgafaa wifa aar sggfaa wfza wnfa
FAMY FEAI7T HEqT, AT 7
sfadza sra g & ;

(@) afz gi, @t a1 2fades N oF
afg /9T 9ze 9T TE A #7

(1) 38 T EwR F qar sfafem

g7

i@ wAt (310 A gam fag) : (F)
S gh
(@) srwaraga €t oF sfx @ 9eo

qT el art 0 [qRemw W o @
it | el sear LT—1296/69]

(n) ¥ awe F @ o
g ar Faa faal § sgEw, sfa,
S-sf 4 avfws gragm ar gt snfy,
FF-a1fq a1 qfaF avve & fral &=
Agar AW F AR T IA@ T4y gA-
o9 AFEEAT & qTF AEL 1 ArAasl 21
qg gwan fear mar § 6 § adama aega
st gfadl &) aea w9 #T )
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TR Wareg ¥ wHArQ

314, ot sy ST @ #AT THA WA

oY Ao Fsdafeai & at § 11

uTe, 1969 & arcifea waT gear 2487

¥ SU ¥ gy ¥ ag qad € Ew
wTn

(%) #ar ag-v1d daroq & feAis
20 orfw, 1961 & wgfeg woT §saqr
91-45-60 wRfeoqz (€10) I ywafasz
gt § feorfag #@@ & sem@
™ @9 fa=re fegr mar § ; a%

(=) afe gt @t sa% a1 gfwm
forws 3 7

R W (we TR gun fag) :
(%) < (=). g wm=a & quad X
AT aAF WAF FY AT FV A7 @ 20

o A fgeat favgrs

315. «it Hwg SO : ¥4 @A AAY
13 wrear, 1968 & siifea s @ear
3926 & SAX F vy ¥ 7 WA A
T & f

(%) sarag &= & f& o1 oder
¥y fawmr #1047 & quaT ot q3-
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w17 # gsya< arsafas oder ¥ qOAw
Y it §

(=) afz gf, @t 71 ag wfaom &
TR (Fro) @1 wez IrwET § |

(1) afz 3 & v 7T @ D
fas 6} & Jaara @ goar frafaa o=
HEOHT ¥ 7T WA F AT @ ww
FFTAAT F1 5@ Afq B 37 gHT ATIAT
T ar ¥F IR AreA & fagsa fear
Lol R '

(%) afe ad, at #a1 gt fawsi &
W ¥ 187 & 3999 Jaq A areg
AR & o0 FAT & a5 ¢ ?

% ot (w0 T gan fag) : ()
feet fareror atamr ¥ st & oY It
fB@ wa qder &0 T TN gEE
feami & Fao fedt & dfczdar o
e wEAe o & il = & aawy
HHT AET §

(=) ®ar= g 3w )

(v) fe=dt faerwr =1 & quimfew
fedt sfwerst stc grd/fafes/maadt
ol & wr faast @ 1759 3 N
g fag g § ¥ swAsTC §

fed afmes
170-10-290-30 We-15-380

wrat frws

170-10-290-z0 T¥o-15-380

Report of Working Group on industriali-
satlon of Backward Areas

316. SHRI SEZHIYAN
SHRI D.N, PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state ;
(a) whether the Working Group on

the incentives for starting industries in back-
ward areas has since submitted I's report ;

(b) if so, its main recommendations ;
and
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(c) the recommendations which have
since been accepted and implemented by
Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED). (a) Yes, Sir.

(b) The recommendations of the Work-
ing Group are indicated in chapter 111 of the
Report which has already been placed on the
Trade of the House during the last session.

(c) The report submitted by the Work-
ing Group has been referred by the Nation-
al.Development Council to its Committee
for detailed consideration.

111 Class Coaches

317. SHRI N.KP. SALVE: Will the
Minister of RAILWAYS be pleased to state :

(a) the number of IIT class coaches
build in Air-conditioned coaches :

(b) the ratio of total availability 6t’ Im
class coaches on Indian Railways and their
ratio to higher classes ; and

(c) whether Government have any pro-
posal to allot more funds for building [III
class coaches and to start more and more
exclusive Janta trains to stop over-crewding
in trains 7

THE MINISTER OF RAILWAYS
:(DR. RAM SUBHAG SINGH! (a)
During the last three years, on an
average 453 full 11I class and 283 portial 111
coaches were build per year. The ratio
of Il class to I class and Air-condi-
tioned class coaches built, has been 4.74 : 1.

(b) Ratio of availability of IIT class
coaches to total availability of passenger
coaches is 72:100. The ratio of Il class to
higher class coaches is 3.89 ; 1.

(c) It is proposed to continue procure-
ment of 11l class coaches including sleepers
within the resources available.

Additional Janata trains exclusively with
1I1 class accommodation will be introduced
having regard to availability of requisite re-
sources by way of rolling stock, line capacity
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etc, and as justified by the overall pattern of
traffic on different routes/sections.

Resignation of Bihar Advocate General

318. SHRI N. K. P. SALVE: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state ;

(a) whether details have been received by
his Ministry in respezt of the circumstances
and the background in which the
Advocate General of Bihar had submitted
his resignation; and

(b) if so, whether Government would
lay a report on the same on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : (a). No,
Sir.

(b) The question does not arise.

Price Control on Engintering Products

319. SHRI §. K. TAPURIAH : Wil
the Minister of INDUSTIAL DEVELOP-
MENT, IETERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it isa fact that there isa
price control on many engineering products
like bicycles, motor cars etc;

(b) whether it is also a fact thatin
recent months Government have not permit-
ted the manufacturers of these products to
raise prices;

(c) whether itis also a fact that there
is no corresponding price restraint on impor-
tant raw materials that go into the production
of these end-products; and

(d) whether it is a fair to control the
prices of an end-product without a similar
restraint on important raw materials?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) 1 (a). Government, at present,
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exercise an informal control over the prices
of motor cars and bicycles.

(b) Requests have been received from
the three car manufacturers in recent months
for allowing increase In the prices of their
cars. They have been informed that no in-
crease can be allowed pending a decision
on the Report (1968) of the Tariff Commi-
ssion on fixation of fair selling prices of
automobiles. A decision on the recommenda-
tion of the Commission will be taken
shortly.

As regards bicycles, communications have
been received from the Cycle Manufacturers’
Association of India of the ntention of the
members of the Association to increase the
prices of their bicycles on account of in-
crease in the prices of various catagories of
steel and of tyres and tubes supplied as
original equipment. The question of increase
in bicycles prices will be considered after
receipt and examination of the cost data
which have been called from for the Asso-
ciation.

(c) Yes, Sir. In view of the very large
number of components and raw materials
which go into the making of motor cars and
bicycles, it is not considered feasible or
practicable to control the prices of all such
components and raw materials.

(d) Government do not consider it un-
fair to control the prices of motor cars and
bicycles without exercising similar control
over the prices of all the important raw
materials so long as the prices of the raw
materials are taken note of in determining
the prices of the end-product,

Urban Projects in India by UNICEF

320. SHRI S. K. TAPURIAH : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state @

(a) whether six cities have b:en selec-
ted for an integrated urban projezt by the
UNICEF for the ne:dy children;

(b) if so, the names of cities and the
criteria of their selection;

~ (c) the role played by Government the
critaria of their selection;
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(d) whether it will be a pilot project;
and

(¢) the funds sanctioned for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (e). The information is being collected
and will be laid on the Table of the Sabha.

Import Substitution

SHRI S. K. TAPURIAH :
SHRI D. C. SHARMA :

321.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the general
recession in industry and the devaluation
stimulated import substitution and led to a
fall in imports;

(b) whether this has resulted in a great
loss to Gowvernment as far as collection of
excise duties is concerned; and

(c) the names of those industries in

which . import substitutes have been
stimulated?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Mo, Sir; fall in imports has no
bearing on the collection of exclse duties.

(c) The drive for import substitution
covers alinost the entire gamut of industries
in the country,

Ffor-qd {93 § SES wH-
arfoal &1 asdsq
322, »ft TATIAX WEAT 0 FAT T
WAt gg a1 &1 Fa1 A

(%) =1 wr9g-fe t@AAA gfaam
¥ aFEaT § IWT-9F WA & g9
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wafct w1 21 qur 22 wé A frwEg
(7ea 53wW) & o gEASA gar v

(w) afgg, Y saragraw g i
™ gvieq  aifa fey qu &Rl W
AT ¥ fou @3 qmaT & qm e

T 971
(n) afz g, &t =1 =ayw 47 §

(%) 791 gFt ¥ T gWE W
faare sx foar §; &

(%) afz &F, @ 37 aTEATHIT F¥ 741
sfafear & 7

e @0 (wo T gan fag) :
(w) g

(=) sradi
(m) & (¥). sare 4 Izam
fard wwta o

323, «ft TETEAT e
iﬂiﬂ'ﬂl:
it varfrdia g

41 Ataifre fawm, Fiafow same
AT WEAGETT HA! qg A9 € F@
w0 fFo:

(F) 7arag a7  f e 3 oof faard
#aita Frafw &< 1% 9T A §;

(=) afz gf, @Y 37 @l & am
wE,

() #ar ELHIT F wAAT 6 wvfas
|IA FT ATAF FTAT § ;

(v) afx gi, @y ag feamr § ;
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(%) 2w & sfawra fraet asi=i &
fraior fear o @@r ¢ ;

(=) ¥ar 53 wsiAY &1 faafa e
@Y AR

() afz gi, & e IAwY www
w1 § A1 Tay fraet fadet qam afaw
vty ?

siteitfre fawrs, srafor =T aar
RATA-wTG (W wwsE el AgEr):
(%) srat

(w) sggemfis &7 & faerf #
A ®1 IURT FE AT OFET ¥ AW
fasrfafaa §—

1. g goiifrafar 39 oo
FIEFT |

2, A TATE 3 OE Fo
gto fao-1 fes, mmagan

3. dar dafass asd, ghamr
4. 5o gShfmafor aw feo,
TR |

5. fafewr aafad goorgw WY,
FUITETZ |

(m) sz (7). 1966 ¥ FAmw ¥
wige AT 47363 a1y faerf
weitq wfa A A § )

() 1966 & sfy mrg 49797 sy
¥T JIEA G | 1968 ® Faw snfear
&7 & qoiAi &1 wfg wig stEd IEEA
35268 91 |

(%) &Y (=). 1968-69 & Fmam
frate ot sa¥ wiwa fada gev
ZafA qrer oF faaTr a9 =« 9w
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arar 1 [qeawrsn ¥ e faur man
feg geqr LT —1292/69]

fergeam green et fafade,

qEAT

324, &t TrETAATT ATEA %47 SAl-
fire fawrw, smrsafios s o gvEm-
wTF WA 77 qaT T F7 0 6 -

(%) #m ag ax § fe wza 7 fage
F&R F geard ads, wew fow
fegeai Fiaea Frady fofades w a=<
FAR T

(@) 7ar g N ax g fF fagreae
FITX WA a2 FQ & fuw feard

(m) afx gi, @ arsfes aam am
€@ WZHATT IANT Y TR HL A FT O
sitfaea § ;

(%) #ar ag Y @w ¢ fF qogd
gt geet & wf afal A qAgdt F
N AT aFATE ;

(z) afz gi, at wo% 7 FXWE
LIRS

(q) T 1 faar 73l * few
adw aF ITF AAgh T &7 Y ?

stafre fawmm, srafte =R
au gATE-wIE AAt (SEE aet
wgw) : (%) ¥ (v). fege wo
¥ FA 9T FHT @ A
frgeaa ¥fgwen fofazs, wem aifs
qIFS TAT FT ST IT UFF &,
#1 24 faaeaz 1965 § Fun (fasrg aar
fafraaa) wfafram, 1951 & a=ia
gonr fear @1 R fage geR €@
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fawmifen o sfaga freas @ fgfe
#t wf oY | 97 gq¥ wifewi ¥ T A
T% 7T faar ar @t wF Y & gaw A
faaeas & gema foar a1 1 faasae 1966
¥ s a2 w1 faar 91 A ag feafa o
aF 719 § | fag FwFe ¥ gfaw fear
a1 fF 9g¥ gavas 31 @it s £
arfeadi @ #&f wfas of alx do1 agw
F14 ¥ fou weaft & fasg fafs =ngr-
wgl ¥ AT gEIA A= W@ ¥ @ Qv
wer f& sifeasi 1 A fredt e gan
a7 | 5T FROT § FEAT K I GEFC
T FT F B F A TORA 4
AgY fwar ot 9974

TG g W FEAY F anfas R
¥ qgT 7 T G9! A9: 39T w70 fear
f sifagfae a2y &1 @ & Fo01 )
g0 gIaFl & gary & faar ang
T GCHIT FY 30 g9 ¥ g s1d-
gy &1 & fou sgram

(7) & (). Imwd fage T@FR
ARt ar @ R g RA T @ &
T |

Export of HM.T. Watches

325. SHRI RAMAVATAR SHASTRI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the H.M.T
watches are being exported to [foreiyn
countries;

(b) if so, the names of countries to
which they are being exported and the make
of the watches which are most popular in
foreign countries; and

(c) the amount of foreign exchange
earned on this account during the lust three

years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) During the year 1968-69, 724 wrist
watches valued at Rs, 39,390 were exporied
to New Zealand, Norway, U.S.A., Bahrein
P:rsian Gulf), England, Fuji Island, Austra-
lia, U.S.A., Canada, North Africa, Aden,
Czylon and Iran. The break-up typz-wise
is as follows :

Types No. of watches
Sona 203
Janta 221
Tarun 3
Janata Luminous 82
Pilot 87
Sujata 128

724
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Among the watches manufactured by HM.T,
*Janata® make is the most popular in foreign
countries.

(e) Year Rs. in lakhs
1966-67 0.42
1967-68 0,59
1968-69 0.39

weanifea afyqt

326. il TAATAIATT WIEAT : FAT HAw@l-
fow fawsm, arsafes 2qrarT agqr gRaTT-
w14 7 ag qAA K1 FA FLA F ¢

(F) varazaag fF gat & &
fafaT afeai gat 2t # fafaq afedi &
arg wfagifrar 74f & awdr #qifs ¥
Az & AR g feqiga #Y € ;

(@) afz gr, a1 T *fadi & g
s ¥ fou fer Iwmdi ) s9A@ &7
faart ¢ ;
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() 71 fergeam waiT g9 ® @-
foq afeat T F at & §E FEaE
fwfg; Ak

(=) afz gt, S vgsr et 3ar § ?

dttfrs fawm, smafos s
aan gAag-wd AN (s sl ot
wgT) : (%) AR (|). gER WH
fafag =feai adt gac 1 faRe) afeqf
§ ot wrzm § fawdt § ot gFC ¥ afa-
Aifrar & szz @FA &+ W@ § fafmm
afeai fazat i ¥ siadifvar § afes
gl widt @ aAifE wAlw =€) vemEA
g fasrg &Y feafs & 2 aon fazal
UFF] F I I AAEAT FHFT FIRA
A T |

(1) 2= & afedi & Ia=a #t 7317
& fou ok

(2) aar adtq weR R Ffes gw/T
#t afzai & o ¥ fou 38

BT ATE & |

(w) &tz (=), s, gf) 799 JaEdla
At ¥ 9 A fafg qet @
ufeai & gz &1 fggem i e
1 w@@ g wWH faa da Fa

W RN

TG & & T4 S

327, st T =Tw : w1 ArEfw
fawrar, srmafos s aor wEE-wE
WA ag qary F FIr w47 5 ¢

(%) =71 ag @ ¢ 5 amfaq &a-
&9 1% A sra 3 w9q 7 4wy sfa
frotam a& et § ;



157  Written Answers

(=) 7 qg ft 79 § f5 wr@ & &9
#q €15 § 3§49 40 ¥97 ¥ 60 w9v wfy
frarrm ax fasy § ;

(7) afz &f, @ 99% Fa1 F1W0 § ;

(=) Far ATFTFY 7 AR H FG Al
¥ freg #1€ fasma faah § ; &<

(=) afz g, @ @ @ral & aor a1
& ol 9% faeg ¥ur Fdad fRg oA
1 farg d ?

srefirs fawrm, arafos amar aar
gRamwE WA (s wEem wer
agwz) : (%) 1968-69 i wasq &2 7Y
qEd & AT & EEAT ST qET &Y
T arer oF faao gwr 28 gy @
arar &1 [gewen § wm famm man
¥fey wear LT-1293/69] trar gdta gar
2 & I9FT g7 I 6 To gfy fFa-
TR YT |

(@) a1z (7). @F=dq @s § qqAq
9T g4 fraerr 7 17 ¥ ArawEs  gEan
qTe AR

(=) stz (). ¥t ®f fasmd
s A8 gg &

AR AFTEAT WAET ¥ FAAA
wEit of & srmar & foc sEa

32¢, &Y IR TTOr ;. ¥4T staife
fawra, strrafis sqae a9t awATA-ETd
Al g7 FATT A I oFA

(%) 7 2z a9 ¢ f5 smA+ 7ar-
TAT FAEA & AT w@AD F9T /W
qwRd §1 AT F@ F fou F-grFnd
wHf F1 Wl FgEw qq@ feam wmar @ ;
CiEd
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(=) afz &, at o« @it & Far 4w
g g frgy @t aei & Qo= o @rz-
g sgrt fog o & agr 9 STEEATl ¥
ait fea-feaa geg 1 wad qw
o= Ut 1 srara far v ?

drotfnr fawra, srafos samme
aqy qHATA-wTd WA (st s@EdA qe
aga) : (%) ot gh

(&) st @gmar FEFT &
Feaia SrdY g au @ snarg STEEEl
F1 301 qq JA@ FAG F qg-q74
wam fagta qer fawas grog s #
A et grearfew fawfa § waifi
far smar & | 57 wISEET ¥ WA A
T FEHE § TEfaw  goq § wiee
greeq 751 §

Stock of Imported Steel

329. SHRI BHOGENDRA JHA : Will
the Minister of STEEL AN[) HEAVY
ENGINEERING be pleased to state

(a) whether Government intend to create
a buffer stock of imported steel in short
supply, as a measure to keep up supplies of
raw materials for export-oriented engineer-
ing industry;

(b) whether Government also intend to
allow an upward revision of prices of scarce
categories of steel as an incentive for higher
production in steel mills in the country; and

(c) the other steps Government propose
to take to meet the steel shortage in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Proposals for creation of a buffer stock
of imported stcel are under consldesation,

(b) Representations have been received
for revising the prices of stecl but Govern-
ment have not taken a decision.
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(c) To meet the steel shortage, the short
term action taken is to allow Imports under
the import policy. Long term measures have
also been taken, such as, the expansion of
the capacity of Bhilai Steel Plant, techno-
logical improvements in the existing steet
plant to get in creased production, the
completlon of the 1st Stage of Bokaro Steef
Plant, setting up a plate mill to meetshort-
age of plates, etc.

Appointment of Deputy Chairman of Heavy
Engineering Corporation Ltd., Ranchi

330. SHRI KARTIK ORAON: Will
the Minister of STEEL AND HEAVYY EN-
GINEERING be plased to state :

(a) whether it is a fact that a retired
person has been appointed as a Deputy
Chairman of the Heavy Engineering Cor-
poration Limited Ranchi to gear up produc-
tion; and

(b) if so, the basic considerations in
making such an appoiniment ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C, PANT):
(a) Yes, Sir.

(b) The basic considerations in appoint-
ing the present incumbeat as Deputy Chair-
man of Heavy Engineering Corporation Ltd.
was his technical knowledge and wide ex-
perience in  production techniques in the
engincering industry., He is a retired Officer
of the Indian Railways and had held appoint-
ments a3 Adviser (Production) and later as
Consultant (Production) in the Bureau of
Public Enterprises, Ministry of Finance. It
has been considered that with this experience
and background he would bz able to render
effective assistance to the Company in iden-
tifying problems of production and under
utilisation of capacity and will also help
in witiaing and implementing suitable
remedial measures.

Naphtha Reforming Plant, Rourkela

331. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that severe dam-
age was caused to the main furnaces of the
Naphtha Reforming Plant at Rourkela on
the 18th May, 1969, injuriag three persons;
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(b) the extent of damage in rupees and
the time required to re-commission the
plant;

(c) the loss in production owing to this
damage;

(d) whether it Is also a fact that this
explosion occurred while the plant was still
undergoing the running-in-period of test;

(e) the findings arrlved at by the fact-
finding Committee on this explosion; and

(f) the reasons for frequent explosion in
our steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT):
(a) and (d). Yes, Sir; the explosion occur-
ed when the main reformer furnace was being
commissioned.

(b), (c) and (e). The report of the High
Level Enquiry Committee is expected towards
the end of this moath when the information
will be available.

(f) There have not been frequent explo-
sions in the Steel Plants.

Manufacture of Smll Car by Gajarat Firm

332, SHRI S. R. DAMANI :

SHRI D. R. PARMAR :

SHRI M. H. GOWDA :

SHRI SURENDRANATH
DWIVEDY :

SHRI SAMAR GUHA :

SHRI CHANDRA SHEKHAR
SINGH :

DR, SUSHILA NAYAR :

SHRI BHOGENDRA JHA :

SHRI JAGESHWAR YADAYV :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS b: pleased to
slate :

(a) whether it has come to the notice of
Government that a Jamnagar firm is plann-
ing o indigenously manufacture a small car
to cost only Rs. 14,000/- inclusive of all
taxes; and
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{b) if so, the reactin of Gavernmant to
this project and how it compares with the
several proposals so far under examination
by Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). It has been report-
ed by the Govt. of Gujarat that a Jamnagar
firm proposes to establish a small scale unit
for the manufacture of small cars. The
State Govt,, who were approached by the
firm, have informed them that no licence or
permission is required from the Government
of India or the State Government for es-
tablishment of an unit with capital invest=
ment in plant and machinery up to Rs. 7.5
lakhs, The firm have not stated anything
about the price of the car but the press
reports indicate that the small car would
cost about Rs. 14,000 to Rs. 15,000/-. 1t is
not known whether the element of excise
duty and other taxes has been taken into
consideration. The State Gowvernmet have
stated that all assistance within the frame-
work of rules will be rendered to the firm
whenever it approaches them.

The firm has not given any detailed
scheme or project report. It has, therefore,
not been possible to compare the scheme of
this firm with the other schemes for the
manufacture of small car received by
Government.

Manufacture of Tractor in collaboration
with Export and Ford Motor Car Co.

333. SHRI §. R. DAMANI :

SHRI YALMIKI CHOUDHARY :

SHRI D. N. PATODIA :

Will the Mintster of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state {

(a) whether Government have granted
permission recently for the signing of a joint
collaboration agreement between Escorts
and Ford Motor Car Co. of the U, S. A, for
the muanufacture of 50 HP tractors;

(b) if so, the details of the agreement;

{c) whether in view of the acute shortage
of lowpowered tractors in the country, G-
vernmeat have proposed the inclusion of
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such tractors in their manufacturing pro-
gramme; and

(d) if not, the reasons thercfor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). M/s Escorts Ltd.,
Faridabad propose to manufacture ‘Ford'
46 HP agricultural tractors for a capacity
of 6,000 Nos. per annvm in collaboration
with M/s. Ford Motors Company of U.S.A.
Government have approved in principle the
collaboration agreement submitted by the
Indian firm. It is not considered desireable
to disclose the terms of collabroation nego-
tiated between the two parties as these form
part of a contract betwezn to private parties,

(c) and (d). The Government has al-
ready approved in principle two other
schemes in the private sector for the manu-
facture of samll tractors (up to 20 HP) for
a total capacity of 20,000 Mos., per anoum,
A proposal for the manufacture of small
tractors in the public sector is also under
consideration, For these reasons, Governs
ment did not consider it necessary to ask
Mfs Escorts to include low powered tractors
in their manufacturing programme.

Sab-division of Scheduled Castes/Scheduled
Tribes and other Backward Classes

334. SHRI PREM CHAND VERMA :
Will the the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware that
some people have demanded that further
differentiation of Scheduled Castes, Schedul-
ed Tribes and other Backward Classes should
be done so as to make still smaller sections
of there classes;

(b) if so, whether Governm:nt have ex-
amined merits and demarits 1o this propesal
and, if so, the coaclusions reached; and

(c) whether Government are of the view
that the attempts of the p:ople to sub-divide
Harijans should not be encourag:d and, if
s0, the policy follow:d in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
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PARTMENT OF SOCIAL WELFARE
(SHRT MUTHYAL RAO) . (a) No.

(b) and (¢) Do not arise.

Bharat Heavy Plates and Vessels Litd.

335. SHRI PREM CHAND VERMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the working results of the
Bharat Heavy Plates and Vessels Ltd for the
year ending 31st March, 1969 have been se=n
by him and whether any progress or
deterioration has bezn reported;

(b) whether the working of the Com-
pany is comparatively better than past ycars;\
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years,
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director and Secretary, for how
long they have beea in that position and
their pay and allowances etc. and from which
organisation or D:partment they have come
there; and

(d) the special steps taken during the
last year to eradicate shortcomings of the
past and whether anything is done in order
to build up the reputation and Image of the
company among the public?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). The factory of the company is still
under construction and limited production
commenced only in July, 1969, The accounts
of the company upto 3Ist March, 1969
represent mainly the construction expenditure
and there has been no profit or loss,

(¢) The Chairman and the Mainaging
Director of the Company are appointed by
the President and the S=cretary is appointed

* by the Company. The chairman is part-time
and does not draw any salary and allowances
.besides travelling allowances for attending to
the Company’s duties and sitting fees for

< attending Board meetings. At every Annual
Central Meeting of Shareholders of the Com-
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pany, the Chairman retires but {s eligible for
re-appointment, The Chairman for the years
1966-67 and 1967-68 was Shri P, Basi Reddy,
an M. L. A. from Andhra Pradesh. In 1968-
69, the Chairman is Shri 5. N. Bilgrami,
retired I. A. S. Officer.

Ever since the incorporation of the Com-
pany, in June, 1966, the Managing Director
has been Shri K. S. Sharma, an officer of
the Fertiliser Corporation of [ndia. Imme-
diately before his appointment as Managing
Director he was Officer on special Duty in
the Administrative Ministry and was dealing
with the project. His present pay is Rs,
2700 p. m. in the scale of Rs, 2500-100-3000.
The Secretary of the Company is Shri K. V,
Suryanarayanan who has becn discharging
the functions of the Sccretary since Septem-
ber, 1966. His present pay is Rs. 635/«
plus a dearness allowance of Rs. 120/-.
Before his appointment, he was working in
the Directorate General of Technical Deve-
lopment.

(d) There are no past shortcomings and
the guestion of taking special steps does not
arise. Similarly no special steps are consi-
dered necessary to build up the reputation
and image of the company among the public.
Tnis will automatically be taken care of
when the company shows good results,

Advertisement Policy of Railways

336. SHRI PREM CHAND VERMA :
Will the Minister of RAILWAYS be
pleased to state @

(a) whether the advertisement policy of
the Railways is In according with the
Government of India policy;

(b) ifitis not in accordance with the
Government of India policy, the reasons for
following a different policy;

(c) whether Government propose to
consider the desitabiiity of giving the small
and madium Newpapers their proportionate
share of advertisements; and

(d) the stess proposed to be taken to
see that the Publiz Relations Department
runs on effizient lines and functions in
accordance with the policy of the Govern-
ment of India?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
The policy followed by the Directorate of
Advertising and Visual Publicity, Ministry
of Information and Broadcasting in respect
of Government advertisements to newspapers
and periodicals is generally followed by the
Railways.

(b) Doss not arise.

(c) Display advertisements to newpapers
and periodicals are so released by the Rail-
ways as to ensure that, on the one hand,
smaller newspapers are not deprived of rail-
way advertisements and, on the other, the
railway message reaches the largest number
of people.

(d) This has been the constant endeavour
of the Railways Public Relation Organi-
sation.

Working Results of Heavy Eletricals
(1) Lid.

337. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the working results of the
Heavy Eletricals (I) Ltd. for the year ending
31st March, 1969 have been seen by him and
whether any progress or deterioration has
been reported;

(b) whether the working of the Com-
pany is comparatively better than past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years,
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director and Secretary, for how
long they have been in that position, their
pay and allowances and from which Organi-
sation or Dz2partment they have come there;
and

(d) the steps taken during the last year
to eradicate shortcomings of the past and
whether anything is done in order to build
up the reputation and imaige of the Com-
pany is among the public?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFIRS (SHRI F. A.
AHMED) 1 (4) and (b). Though the full
working results for the year 1968-69 and the
audited figures are not yet available, the
unaudited figures show that the value of
finished output during the year was Rs 20,62
crores representing an increase of 429/ over
the output for the year 1967-68 and an
achievement of 949 of the target. The
percentage of loss to the value of production
during the year 1968-69 is less than the
previous year. The full figures relating to
profit and loss, sales, inventories ete, will be
available only when the accounts are fina-
lised. Though there have been no exports
during the year 1967-68, Heavy Eletricals
(India) Limited have since intensified their
efforts to find export markets for their pro-
ducts. They have participated in over 90
tenders abroad wvalued at Rs. 11 crores
approximately. An order of the value of
about Rs. 1,79,000 from UAR and Iraq has
already been executed. Other orders amount=
ing to Rs. 33,000/- for UAR, Iraq, Singa-
pore and Switzerland are under execution,

() No, Sir.

Shri 8. Swayambu, the present Chairman
and Managing Director took over this post
with effect from 6th October, 1967 on the
retirement of Shri K. C. Lall, the then
Chairman and Managing Director, Shri
Swaymbu joined Heavy Eletricals (India)
Limited as the Technical Director on 1lth
D:cember, 1963 on deputation from the
Central Water and Power Commission and
was appointed as General Manager from 3rd
January, 1967. He has since retired from
Goveroment service with effect from 14th
February, 1969 and is continuing as Chair-
man and Managing Direztor as a re-emplo-
yed officer. He is drawing a salary of Rs.
3000/— per month less pension and pension-
ary equivalent of retirement bznefits,

Shri R. C. Gupta is the company S:cre-
tary since Novembzr, 1964, His present pay
and allowances are Rs. 1500/-p2r month.
He joined Heavy Eletricals (India) Ltd. as
Assistant S-cretary in July, 1957. Prior to
this he was serving in the Sindri Unit of
Fertiliz:r Corporation of India, another
Government of India Undertaking.
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(d) Government are not awarc of any
adverse impressions about the company in
the minds of the public. The heavy eletri-
cal industry has a long gestation period with
high production costs for each product and
it inevitably takes time to build up expertise.
‘The plant is endeavouring its best to improve
its working by improving its manufacturing
techniques and increasing the output, having
a strilct control over each item ol expenditure
and by making effective use of plant and
equipment and selecting ranges of manu-
facture which will give optimum return and
by incentive schemes for labour productivity.
Government are keeping a continuous watch
over the performance of the plant.

‘Working Results of Hindustan Cables Ltd.

338. SHRIT PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the working results of the
Hindustan Cables Ltd. for the year ending
31st March, 1969 have been scen by him and
whether any progress or deterioration has
been reported;

(b) whether the working of the company
is comparatively better than past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years;
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director and Secretary, for how
long they have b:en in that position, their
pay and allowances and from which organi-
sation or Department they have come; and

(d) the special steps taken during the
last three years to eradicate shortcomings of
the past and whether anything is done in
order to build up the reputation and image
of the Company among the public?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a). Yes, Sir. There was
progress in the working of the Company.
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(b) Yes, Sir. The required information
is given in the statement below :

Production : 1967-68 1968-69
—Dry Core Cables
(CKM) 6.43 lacs 7.83 lacs
Plastic Cables and
Wires (CKM). 27.888 42345
Co-axial Cables
(TKM) 2,37 2,086

The shortfall of production in Co-axial
Cables Is due to delay in supply of impor-
ted raw materials,

Sales (Rs. in lacs)

Dry Core Cables 646.75 700.81
Plastic Cables

and Wires 1372 39.67
Co-axial Cables 27452 153.02

Foot Note : The reduction in money
value of the sale is due to
the fact that the prices of
principle raw materials
came down during 1968-69
and also dus to the short-
fall in production of the
Co-axfal Cables.

Financial results (Rs. in lacs)

Profit before tax 59.03 92 86

-Profit afier tax  35.03 5.286

Dividend 16,65(6%;) 25,81 (7-3%
proposed)

Stock Inventories :

The perc ge of total inventory in turn-
over for the year 1968-69 was 647/ as com-
pared to 607, for 1967-68 partly oa account
of lower p izes of copper and lead and partly
due to the increase in the value of work in
progress, an item included in the inventory
due to more pioduction.
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() The Company had no Chairman for
the period 21st September, 1966 to 15th Octo-
ber, 1966 when Shri K. N. Mookerji,
Managing Director, National Rubber Manu-
facturers Ltd. was appointed as Chairman of
the Board of Directors. The present Mana-
ging Director, Shri I. K. Gupta, an officer
of the P&T Department has been in position
since 10th July, 1967 and is continuing.
Shri D. D. Banerji is a Secretary of the
Company who is a Company employee and
who has been there continuously. The

Chairman is honorary and the Managing -

Director draws pay in the scale Rs.
2500-100-3000. The Secretary draws pay in
the scale Rs. 1100-1400 and is eligible for
allowances admissible under the Rules of
the Company.

(d) The Company has had no serious
shortcomings and enjoys a good public image,
Occasional visits of the Press also arranged
to give publicity to the activilies of the
Hindustan Cables Ltd. ’

Prevention Of Beggary

339, SHRISRADHAKAR SUPAKAR:
SHRI VIKRAM CHAND MA-
HAJAN :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) how many States and the Union
Territories in India have passed law pena-
lising beggary ;

(b) whether the Central Government
have advised the State Governments and
Union Territories to check the evils of

beggary by legislation ; and

(c) the reaction of the States and Union
Territories to such advice ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a).
Anti-beggary laws exist in the States of
Andhra Pradesh, Assam, Bihar, Gujarat,
Jammu and Kashmir, Kerala, Maharashtra,
Mysore, Madhya Pradesh, Tamil Nadu and
West Bengal and Union Territory of Delhi.
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(b) No, Sir.
(c) Does not arise.
Attack on Railway Officials

340. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of RAILWAYS
be pleased to state ;

(a) the number of cases of attacks on
Railway officials by passengers and the
public reporied during the last three months;

(b) whether the number of such attacks
has increased in recent times ; and

(c) what special measures for protec-
ing Railway officials are being taken 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) 110,

(b) There has been a slight increase.®

(c) Attacks on persons concerns “law &
order’. However, since Railways are
vitally concerned with this aspect also,
assistance is given to State Police by the
Railway Protection Force to the extent pos-
sible—(i) when there is an apprehension of
disturbance or an information is received
to that effect ; and (ii) when special ticket-
checking drives are conducted. Active liai-
son and co-ordination is also maintained
with the Government Railway Police autho-
rities with a visw to ensuring that they
take adequate measures for the protection
of railway officials.

Postponement of Lok Sabha Bye-Election
From Banaskantha

341, SHRI SRADHAKAR SUPAKAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the date and the time when the
decision to postpone the bye-election to
Lok Sabha from Banaskantha Constilucncy
from 4th May, 1969 to 1ith May, 1969 was
taken

(b) the reasons for the postponement

(c) the time of broadcasting the deci
sion of postponement of election ; and
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(d) the time of informing the decision
of postponement to the Returning Officer
and candidates of the aforesaid election ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW IN THE DEPART-
MENT OF SOCIAL WELFARE (SHR1 M.
YUNUS SALEEM) : (a) At about 2-15
P.M. on the 3rd May, 1969.

(b) Due to the sudden death of Dr.
Zakir Hussain, President of India.

(c) 3-30 P.M. on the 3rd May, 1969,
repeated at 9-00 P.M. on the same date.

(d) By about 3-00 P.M. on the 3rd
May, 1969, the Returning Officer was in-
formed by trunk telephone and the Return-
ing Officer informed the candidates imme-
diately.
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favrm ¥ werfidareg w1 gt ¥ sfeafeam
11 arsfem @ faafaray &1 1966 #1
FeraT 1,96,39,420 (A7) & agwe 1969
# 2,44,96,643 g1 7T | awEr faww
¥ wgifadmeg ) g § 7 Mz e
TIT IATIW FT 1966 & 7,23,025
() JenaT & T@FT 1968 # 8,60,517
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wF ¥ fagwr qu gew fefor §1
ufe sraws avg afafaw & amada
sz #1 v § Ak IR awew Fava
¥ ¥ WA FY IIAT R |
Joint Ventures

SHRI HEM RAJ:
SHRI SITARAM KESRI :

343,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State :

(a) the number of joint ventures, with
their names and names of the countries with
whose collaboration they are being set up,
sanctioned during 1968 and the items to be
manufactured therein; and

(b) the number of joint ventures propo-
sed to be set up in 1969 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) 132 cases of foreign colla-
boration were approved during the year
1968, Lists of foreign collaboration
cases  indicating, inter alia  the
names of the Indian parties, the names of
the foreign collaborators and the items of
manufacture are published quarterly in
the journal of Industry & Trade, copies
of which are available in the Parliament
Library.

(b) 48 cases of foreign collaboration were
approved during the first quarter of 1969,
As the setting up of industries in the pri-
vate sector depends on the initiative of pri-
vale entrepreneurs, it is not possible at this
stage to Indicate as to how many cases of
foreign collaboration are likely to be appro-
ved during year 1969,
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(7) ger-mgar-mAdEl g oq%
T W @ # ATGT FIA R
939 ¥ & uF FIEAEn & w9 fEar
ATIEIE I T HAL AT T §EF 9T
@S H AR gERr FA & I H ferg
feaqr sruar awd 99 guT A@T wO
FAT sqAgifE A1 I qrar |

(a) ATTEY-AETAT & @19 SAT 66
S Tl S @Ea & s 43 fEe-
. HYZT g2t & AAVETT FT HTIHT GE A
@ T ST IFIR 0 CEH § swAT 33
1T WY F) 0§ 20 fRedteT 2l
& AIFUT T A FT 1967-68 ¥ gw
faar war qr ag g7 §13 aer & A Ay
9 TG a9 ¥ ge T frarmar ¢
AE AT & IAZH W F9 X @ FA
& foq smar 17.22 & &70 W@ 10 § |
AT AT I/ GIL 9T AGHIA 2 (IES
9a1 ¥ 72777 17 3 AT goar gaq
fagtoii &) sw9rga aam & fag 1969-70
F 9T ¥ S FIT WA T AT FA F A
sggeql & Ahy g )

gzfazt stz amlamg & ia =97 @

346, «ff areHIRY WL ;AT TER
HAY gz Fam F FIW w0

(%) 7ar gefaer qur wrefaardl &
& q qAT a7 921 I&T |@oF 1969-70 ¥
g g& o am &1 faa g

(@) =ufg g, F13aF feq feaat
ufy freif@ fraf ¢ ;

(7) =@ @Eag # #ar FTIAE AN
s g st Emr srdarg fRY wR T
A g ; 4R

(7) 7z DIT FT T Q@ A
st 7

JULY 22, 1969

Written Answers 176

=X @ (310 T gom fag) (%)
ST ghi

(=) 37,45,208 %9 |

() &% (9). w5 &= o2 e & &1z
fagr & fou agmfra av & 539 oy
@& w gF R gg Fw GEfaT WF
T1er g= far s A% a9t 699 M
Q1 far s |

geaHt & fagguil &1 9wmA

347. =t aresn |
s W Gww A

Far fafw qqr v wearwr AT 4
T FY FIOT FL0 i

(%) swraga=a g fs wa & g&
g ¥ md, 1969 # feh d g
uF geaea § e o1 fr fafad gaafaa
qfes miaat &1 wFaw FDFa e
s wfgd ;

(@) 71 IvEaw AE@ET ¥ TE
g ¥ gIE B F1E gwT W §;
11

(m) afzg, ot @ A § 99
Y gfafwr qar & 7

fafa s=a== qar = wsww A
# guraAt (st go gAW ®EIN) : (%) ‘o
Ll i
(&) =i @&

(m) ww & adi g3



177  Written Answers
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=g faar mar ar S afz g, ar 39 wfe-
y1a & fou 9% T SO & A oA §
1k

(@) 7@ grarg & gaE A 41 @@
AT § qqr Y qua€la qieEr &
QuF wE-difaga g8 & T IO
worfag 3 & foF #1 IT@ F@ &1
faa g ?

staifae fama, srafos s aar
|AWATT F WA (ST wEEEA de Ag-
W) : (%) dFmfw qar srnfos wg-
gearq qafieg & fasxan o7 w &) d90-
faw qar wfrey afafs § o& sfafqfa
Hew ¥, 28 9E ¥ 16 g aF ] qoqrei
& a1y faom aar yrifTer & S § @3-
a0 %t gAEATAT & 91 FAA & feg
WL & 1 fFarn

w4t wfaffa g2a qar dmfas qar
sritfrs srgaear ofeg A 3§ ag
sqwq frar fr faama qor grafas &
fafytsr a31 # ggan & fag aga Faww
g =it wfafAfa w=e § w93 g =
qqa, @A, w19 fafa aar gax g
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sfarem/iDr Ffasew, i w1 aWA,
gitam agr s fagy se, wswET ST
frel, wgs @9, S @y SrEfE
ar qzgd s@fE § &7 § g s
sQ 51 57 faaa )

et & A7 avwfs ag-
T &% a3 F q57 @

(&) =Y $7 Fu< FgET TAOT R @f-
ad &9 ¥ SHT gegrelt & AT g€
agqr mAfTE &7 #§ ¥ a  aEfey
agam & wafrag &1

gfz fazan sgam fagas g A
fifes Afy g4 49t qoT ¥ TR\
g ©7 § Tt Wl At 39 419 & faaw
sq1 AT 93 v fa2el |gawr fAawe
FarET FY O FA aF & afa | AR
forey o =7 ¥ Y wrAwD qar Famey

F wfggaw S9a § aT9F 7§ 97 |
Rise in Prices of Bicycle
349. SHRI RAM SINGH
AYARWAL :
SHRI VASUDEVAN NAIR 1
SHRI SEZHIYAN :
SHRI D.N. PATODIA :
SHRI HIMATSINGKA :
SHRI ESWARA REDDY :
SHRI S M. KRISHNA :
SHRI SURENDRA NATH
DWIVEDY :
SHRI K.P. SINGH DEO :
SHRI RAMAVATAR SHASTRI:
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI DHILESWAR KALITA 1

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it isa fact that Govern-
ment have warned the bicycle manufacturers
against the rise in prices ;
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(b) if so, the reaction of bicycle manu-
facturers thereto;

(c) the reasons given by the manufac-
turers for the increase in prices; and

(d) the reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) to (d). The bicycle manufac-
turers had effecied two increases in the price
of bicyc'es, the first in November 1968 by
Rs. 200 per unit and the second in April
1969 by Rs. 3.50 per unit, on the ground of
increases in the price of steel and tyres and
tubes, supplied as original equipment, res-
pectively. The Cycle Manufacturers’ Asso-
ciation of India have been requested to fur-
nish the cost data in support of the increase;
pending the receipt and examination of this
data, they have been requested to ensure
that the manufacturers who had unilaterally
increased the prices bring them down. The
Association have also been informed that
Government would have to consider serously
the question of imposing price control if
they did not cooperate and if they increase
the prices unjustifiable.

Aq1 faew § F19 qa@A § gAR

350. =t o Wo EYfEAA : FAT Hw-
fre fawrwr, sr=fes sgTC q9T GRET
w1 H) 4 FATX A T HOT 6

(%) smrag gw ¢ o aar fosw
F1d gy § gAR F & foq wew
J3I7T 7T § ;

(&) afz g, @ IaF = E @0
3% v gfomy fasw ; &t

(w) ad 1969-70 & T Aqar @fF
¥ gt @i 7 & AT fagy @
aul & @ gw gt ¥ wiwEi A
AUATIAE?

atorfer fasmw, srafe s
aqy grATm §T0 WA (SR wWEL el
agR) : (F) ¥ (7). IS THI A
o W W agEn we R Wd
wrat |
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weg s # Iwr e faww

351. =t o wo Hfiw :
Y gB% I YA :

a1 steifire fawrw, safos samare
aqT gRATT w14 H§A qg A FY F9T
w39 fF

(F) St qwaEdis arEr F Sk
7Eq H3W A §XFIL FT KlA-519 & 7
gt earfaa s w1 e & ;

(®) wer 2w & aYenfrs e &
feaet wafa s &1 faa g5 ok

() afz a3 wim (%) st (@) &
Ia ‘A g v wmE ar w0 § 7

steirfre fawre, sarafos s aar
anarg-wTd W (o sawd a9 wg-
wz) : (%) 797 T9adiq AeaT A Faf
# sarfam feg ond &390 dafos Fe-
|l 1 g9 ‘gieE Y w139 {aT e
fedié’ & gus 253 A T 260 a% §
TR

(=) % afafcm na (7) & fey
T g Aafrs FreEEt g Sty
AT #1 wafs § g@E 71 F deia
€ qUT AeqH IANI 9T HIF @ FAT
qgT A UE FY IS 9T 6 F(OF W
w1 fafdiem s #1 seana g1

() sz & 7Y T=m

fagage dwdia frafea ax w1 wg-game

352, wit W0 o difia : 397 fafy
QT AAA-HEA HAT FZ qATF FT FaT
w40 v e

(%) #a1 78 &% & f¥ fagamge o
W1 A /T T R & dww A
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AT F qAT SN FafE RSO HHAT
A GT A A A A g qE ST
RS S L

() afz &, @ wF ;O FUE ?

faf samen aar aam searo fa
# ge-wedt (R g0 Fg@ &eMR) : (F)
o, gia

(=) 2fF afe=st dm= wsa & @
g frats a4 #1 fratas qmafed
1 @@ E &I, 1969 § 3w mew #
gu oAty fratsm & awg ¥ far an
TF0 91, Twfeq fagmqr d@adw fatew
&7 &1 frafas @amafaai & grae,
ot Hge® gar faatwa &= 71 fa=s
armafedi & faew @t 8, smawas &
72l ar | gafeq fafae s & fe
7g 39 faafew d= a@at 1 Femafa &
I FUAT AEAT T T |

@l N7 g Tea #, fawd fF
FaraFisl g A= &7 fa g,
weqiafe-frataa 48t gam a1 1 mfeg
F ghafafaqa afufsaa, 1950 £t 9
21 & g7 faaf=a mwrafeni & g@d-
&0 UF ATeAFT Aden 4y, feeg faat==r
ammafeal &1 ag e o, oF fai-
AT F I AT X AT FeoREA
I4T AT § IvTAN ey § sfEy
@A & T AgY feay o @y | fafew
g1 1 fafes Jmfe & gEdan
Iaaq avarey gra 7 «Aad), 1969 #i
s & fager fadr o & oz & faar o
TFT | I9% 9z frates armafed) &
gadrer g #T far o A
11 g€, 1969 F) F]AT TIT1 | TH TFT
qaTE ST § aAewel qedla At
s & fratw woF § #E faew T
I

ASADHA 31, 1891 (SAKA)

Written Answers 182 ,
e WM & Y IAT F www

353. st o Ho Ftfwa : F4T AWhel—
firw fawrw, safos samre aar wwam-
w1 WA gg @ 1 T w0 5

(%) T FTFIT FT HTA TH FATAC
FY stz spfas fearr war @ fe weg g3w
¥ oY IAT T 9 IF AT I AG-
saear & fow smasa® § s /% O
feafa ¥ § ; o

(%) 71 57 FR Y @y ID

FY gI T 3g GL@T v faey
TETEAT 3 A grdAr Fy g ?

et fawrm, aatTe s
A9T FHATE-W WA (S FwER A s
uE) : (F) A A&

() w7 & 7t sz

TATHRIST F OIT IT-FATA W7
aftrm

354, st 1o Wwo e : Far fafw
aqr §9™ we@ {H qg 9@ A aAr
Fr f e

(¥) Far ag a9 ¢ ¥ a3 gmE-
= 9T wgA G 7 FAEEE §6-
@ frates &7 & gAg ofong &
qigm ¥ fazre ¥ & e fratew
oG F FAIE T FF AS1EAT )

g

(=) 71 adam geq fagtaw agwg
#1 ag Aifr w9 qaifewrt qra sqané
wf fifa & faegs fardla @ ; ol

(w) afz gf, & g8 X & @R A
w1 sfafwar g ?
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fafg wxem awr gww  wEmm
faam # o0t (st 9o gI® wAW) :
(%) st gt | frafea & ofonw Y Ngm
Hfaea & @it & gmI oA & Tg
st g€ @ faeg wTwe #1 ¥ fest
qTeIEAT Y FrEF g § o fafa faw-
asit grar 1 € g

(=) =it =g
() sz & gl Izar

Relaxation of Dry Day Restrictions
for Foreigners

355. SHRI K. SURYANARAYANA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that recently the
Government of India had requested the
State Governments to relax the ‘Dry” day
restrictions for foreign tourists; and

(b) so, the reaction of the State
Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a)
No such proposal has been made to the
State Governments recently.

(b) Does not arise.

wart ATHIgT RAT 9T ATE WA 6
wzfa

356. st +Hi3T ST HAT: T @A
Y ag amA 1 Fa w0

(¥) a1 7g 79 ¢ & @&t orgm a0
WY RN § FA qqr T waA ¥
Toq AAF AYAA 9T AT FION H
qferw WA F mar FEYT S 9T
e 9T N ggfa § aga _fae g
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(@) 7arag it s f& Sy
AT T FG FT a1 FHAA q91 TH
ST G W WA & ; A%

(m) afz i, @ @ gwaww F1 qwA
& fon s 1o ¥ s #

wWy?

R Wt (w0 Tw g Tog) : (%)
st 7t

(=) o 7 1
() "=re 7EY Fzar

Fret fedt 17 (afvaq =) & Rt
¥ 1S w1 S5 A

357. «t wta1 SE WAT: FAT R
g4t 7g Ia K Fw 7 s

(%) smmag axs ¢ f5 afwa =3
& w¥er fedtas ¥ 2wr ¥ fadose DA
wrew o feqm dimgr fedY, fedm el
Far§ AER AT 9 AT FgA F A0
wfens gy & Faad F1eor sarafegt =t
qga FfEAIFAT FT AIRAT T I3 @T &5

() afz &, ) s8% @ @ § A%
4 FfeAr a1 g W@ & fod @@
T 4T FAATET F AT G

() v war§ ATAGT & ETQ-EIT
WYL FHAT F A A19 ARA FT qEAT
aeare & faaradia § ; &t

(=) afz Y, & 79% *ar s § 7

R wt (w10 7w gAn fag) : (F)
i (') M AR | FlEr Aqee &
wwEl & graEE #1 s § w18 wfs
ar€ aft g€ wgi as fafasz w7 A
Sfeafaa Re@l aqiy dmgz fedt, qaif
aregT (o @10) 1T fgwa w1 gy
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g Amgr  fedt Az mEd meEgR
(Wo@Te ) ¥ aramgm &t fasrer
weaeeTs @ g wfEw I 1969 #
feea fedt & wimi sy qu s & 79
faov garr waifs aart aralge oA
e ¥ IR ToreArT ¥ g gy Y
TR ¥ zafes gama & feg gqard
AT F Ry armana ' frafer s
qer a1 AT T, Hiz anfz g swar
arF AT FT FAAF SIA G F
wra fasq swar @S g F foo
73 w1 fe=ai 41 gu=hg qr gsuE 9T
A, 1969 Fava F AnTiew SUEAl &
Freor A fzea fadt & gmmae ox oy

qEr |

(m) 3T (7). @I H T F -
quit YT 15T F SIS F TAQT ST
g1 TEEH 77 IFRF A F
gty & fau afafaa gfaoei £
SqATAT FTA ATGTAF A&| [AF T
Fqif% qarf ATegT F X AT ¥
g FfsarE oF weqrdy g @ oy
UTEATT F FAIAET AT F1 AR F 7-
fus ararma & wreor d3 g

Loss to Wagon Bailders due to
Reduction in Prices

358, SHRI K.P. SINGH DEO : Will
the Minister of RAILWAYS be pleased to

stale @

{ay whether it is a fact that the wagon
builders had suggeited to Governmsnt to
refer the qusstion of pricss of various cate-
gories of Railwiy equipments and wagons
to the Tariff Commission as duz to the
reduction in th: prices in railway orders,
the inJustry has suffered heavy losses;

{(b) if so, whether Government have
agreed to refer the matter to the Tarilf

. Commission;
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(c) 1if not, the reasons therefor; and

(d) the steps taken or proposed to be
taken by Government to come to a settle-
ment with the industry so as to save the
wagon builders from suffering heavy losses
on account of the prices ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBIIAG SINGH): (a) A
suggestion was made by some of the Wagon
Builders in West Bengal only to refer the
question of the prices of wagons 10 an
independent body like the Tariff Commis-
sion,

(b) No.

(c) It was not considered necessary to
refer the matter to the Tariff Commission
as the prices were determinded after receiving
offers from the firms and negotiating the
same with the wagon builders. The prices
offered were considered reasonable,

The prices offered are considered
Hence no further steps are

(dy
reasonable,
necessary,

H.M.T., Pinjore

SHRI K.P. SINGH DEO :
SHRI VALMIKI CHOU-
DHARY :

359,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the National Industrial
D:zvelopmesnt Corporation has suggested to
Governmsnt to conveit th:2 Pinjore unit to
the Hindustan Machine Tools Ltd. into a
tractor plant instead of going In for a new
venture with Czech credit;

(b) if so, whether Governmznt have

considered the suggestion made by the
Matioaal Industrial Development Corporas

tion; and

(c) if so, Government’s  reaction

thereto ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (¢). The National In-
dustrial Development Corporation was
commissioned by Hindustan Machine Tools
Ltd. and the Mining and Allied Machinery
Corporation Ltd. to examine the feasibility
of manufacture of Tractors by utilising the
spare capacity avallable at the Piojore Unit
of the Hindustan Machine Tools Ltd, and
the factory of the Mining and Allied
Machinery Corporation Ltd. at Durgapur.
The report of the National Industrial
Development Corporation which has since
been received is presently being examined
by the Hindustan Machine Tools Ltd. and
the Mining and Allied Machinery Corpora-
tion Ltd. Proposals from these Companies
for tractor m facture after consideration
of the report of the National Industrial
Development Corporation are awaited.

Pump and Compressor Plant at Allahabad

360. SHRI K.P. SINGH DEO:
SHRI V. NARASIMHA RAO :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(8) whether it is a fact that Govern-
ment propose to set up an indigenous pump
and compressor plant at Allahabad;

(b) if so, the details thereof; and

(¢) the period likely to be taken to set
up such a plant?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) 1 (a) to (c). A proposal to set
up a plant for the manufacture of special
types of Pumps and Compressors at Nainl
near Allahabad is under consideration of
the Government. The plant when in full
production, will have an annual capacity
of 6000 tonnes. As the proposal is still
under consideration, it ts not possible to
jndicate the time by which it wi'l bs set up.
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Level Crossing Railway Accidents
361, SHRI P.C. ADICHAN 1
SHRI VALMIKI CHOU-
DHARY :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of l:vel crossing rail-
way accidents in the first quarter of 1969-70
and how it compares with corresponding
figures for each of the quarters in 1967-68
and 1968-69;

(b) the number of casualties— (i) killed
and (ii) Injured —in these accidents; and

(¢) whether any programme for mann-
ing or mechanising of level crossing is
being undertaken during the Fourth Five
Year Plan and il so, the details and layout
thereof ?

THE MINISTER OF RAILWAYS
(DR.RAM SUBHAG SINGH) : (a) and (b).
The position is given below @

April, 67 April, 68 April, 69

1o to to
June, 67 June, 68 June, 69

No. of accidents 35 36 43
at level
crossings
No. of parsons 20 41 46
killed
No. of persons 87 95 124
injured

(¢} A census of the road traffic passing
through the level crossing is taken periodi-
cally and if the gquantum of rail and road
traffic justifies it, gates are manned and
interlocked, where necessary.

Black-Marketing in Bicycle Tyres

362. SHRI P.C. ADICHAN :
SHRI N. SHIVAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are aware of
the [act that black-marketing in cycle tyres
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and tubes is still rampant, particularly in
Delhi;

(by if so, the main reasons therefor,
when ample stocks of tyres and tubes are
available in the market;

(c) whether it isa fact that not only
so-called popular brands of eycle tyres and
tubes find their way to black-market but
even others are sold openly at prices much
higher than their fixed retanl price;

(d) ifso, the stepes being taken by
Government to ensure that these items are
available in fair market at reasonable rates;

(¢) whether the main reasons for black-
marketing in this commodity is the cumber-
some procedure of issuing tyres and tubes
at control rates; and

(y if so, the steps to be taken to
simplify this procedure 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Delhi Administration have
not received any such complaint.

(b) Does not arise.

(©) In view of answerto part (a) of
the question, does not arise.

(d) to (f). Under the powers delegated
under the Essential Commodities Act, the
Delhi Administration regulate the distribu-
tion of stocks of cycle tyres and tubes. 20
to 50 per cent of certain popular brands
received by dealers, and 5 per cent of other
brands, are restricted for sale under a
quota system. The residual percentages can
be sold by the dealers. In respect
of restricted sales quota, tyres and tubes
are issued by the dealers to individual
consum=rs on basls of rcgistration of cycles
on Food Cards and quota cards. There are
such 40 issue points in different parts of
the city. The trade has constituted a
Commirtee to assist the administration in
supervision of issue of tyres and tubes to
Food Card/quota holders on the prescribed
scale.,
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Proposal by the Nizam to manufacture
Small Car

363, SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o state :

(3) whether Nawab Mukaramjah
Nizam has approached the Central Govern=
ment with a request to produce small car on
a large scale at Hyderabad;

(b) whether Government have refused
to utilise Nizam's vest resources; and

(c) if so, the reason therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
ﬁHMED): (3 No, Sir.

(b) and (c). Do not arise.

Tt dem & sz 7w ek
IzaEt B AT
364. sl AT TN 1WA qA
qg AT F FIOFLN fF

(F) 7w ag w28 fF 13 w, 1969
%! 7oy ¥IBA 0T Tigr dFWT & AT
qfi=g &1 AN Ay W wEF F 9%
FTWAECE F N 0F WOh F Ay
ZFHTE) TE AT qAT IF QR AE T QY

T 91

(®) @ gz & fag 25 & Aifas
FY FgaT A1 AT K GAAS F €7 A
fraer aafar & s

() afzT WFT= 9T FEE F FT AT
Y g7 A FE T T A F F@
7ET 15T 1 A9 AT TS & T FeaA
gfrgid; o

(%) 50 gdear & FIEET IF A
s 1 agara: §3 feadr gfagd
g7
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R R (wre T gan fax) : (%)
St gl

(=) 7% & wifos asrqar drar Fody
¥ ¥ feeY 7 wamew $ ow afagha
*1 15 AT I 4 AT @ qraw

& r afarfa § A § g FW
#Y ifaar &1 siw & 1T )

() fagd qiw aut & @ GRIOC 9T
T qHEAT ¥ 9ZY GEOIT F HE gHeAr
@i g5 1 Sfew 1963 & wa g wfawa
® ¥ AT QT $W@ AT T/ TANT
¥Y gfcear & 10 safqq @Y & A= &
)

(7) afr &1 sgmA s F fog
- & TE AAEF AR AG

4|

Applications for Industrial Licences

in Kerala
365. SHRIMATI SUSEELA GO-
PALAN :
SHRI P.P. ESTHOSE :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state ;

(a) the total number of applications
pending with Government for the issue of
licences to start industries in Kerala State;

(b) for how long they are pending; and
(c) the reasons for d=lay in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Eleven licence applications
out of those reccived dusing 1964 to 1969
(up*o 30th June) for the establishment of
New Industrial Undertaking in Kerala, are

pending al present.
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(b) and (c). One application relating
to the proposal for manufacture of small
cars is pending since February 1968, awaite
ing a policy decision on this subject. The
other ten applications were received only re-
cently i.e. after March 11th and these are
under consideration.

Reorganisation of Beedi Industry in
Kerala

366. SHRI C. K. CHAKRAPANI i
SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN

SHRI P. GOPALAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1039 on the 25th February, 1969
and state :

(a) whether Government have examined
the Scheme submitted by Kerala Government
for the rehabilitation of the displaced peedi
workers of the Ganesh, Bharath and Darbar
beed! factories in Cannanore District, Kerala;
and

(b) if so, the findings thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) The overheads of the cooperative
societies envisaged in the scheme are very
high. It would be more economical if in-
stead of 21 cooperative societies as proposed,
one cooperative socicty was set up with 20
branches in different villages. The scheme
has to be revised to reduce the capital cost.

2. Regarding funds required by the
society, loans and grants would have to be
provided by the Stite Government from out
of their budget for village and small indus-
tries, Institutional loans would be available
from either the Coop:rative Baaks or the
State Bank of India/Travancore.

Wagon-building in India

367. SHRI RK. AMIN : Will the
Minister of RAILWAYS bz pleased to state :

(a) whether it is a fact that wagon build-
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ing in India for Railways is still based on
the old out-dited method of manufacturing
with rivetted joints when welded jrints are
stronger, cheaper and less time-consuming;
and

(b) if so, what obstacles his Ministry
find in switching over to welded joints
system of wagon-building ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No. To the
extent facillties exist and welding is consider-
ed advantageous, it has already been adopted
in the dssigns and constructlon of new types
of wagons,

(b) Doss not arise,

Attachment Order of Railway Property

368. SHRIS. A. AGADI: Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 6527 on the 15th April, 1959 and state :

(a) the reasons for delay in satisfying
the compromise decree passed in the Munsif
Magistrate Court, Koppal District Raichur,
Mysore State necessitating to take out attach-
me=nt order of the Railway property; and

(b) the dotaills of actioa taken against
the Officials respoasible for delaying the
payment ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
The delay in this case was due to lapses on
the part of the staff and action is being
taken against them.

Publicity forum for U.S. 5. R. at
Railway Platforms

369, SHRI SAMAR GUHA : Wil
th: Minister of RAILWAYS be pleased to
state :

(a) whether a publicity forum entitled
'U.S. 8. R. TODAYS' has bren provided
at th: Railway platform at M vdras station;

(b) if so, the purpose of providing
such a publicity forun to th: Emnbassy of a
foreign country ;

(c) what are the other Railway statioas
which have provided suzh publicity foruns
for the U.S.5.R. at the platforms;
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(d) whether such facilities for publicity
have been offered to the Russian Embassy
as a measure of special friendship with

Russia;

(¢) whether the Indian Embassy in
Russia has been offered similar publicity
facilities; and

(f) if o, the Railway stations at which
the Indian Embassy in Russla arranged for
publicity like ‘Indla Today® and, if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). In order to earn more revenue out of
advertisements at railway stations and other
commercially important premises, the Rail-
ways have allowed the display of photo-
graphs on ‘U.S.S.R. TODAY" ata Madras
Station platform on payment of normal
tariff rates.

(c) The Soviet Embassy has not booked
advertising space at any other Railway plat-
furm. The Northern Railway, however,
have allowed hoarding at the Delhi Maio
Station to advertise the ‘Soviet Land’ a
fortnightly publication, issued by the In-
formation Department of the Embassy of
the USS.R. in India. This hoarding has
been paid for full tariff rates through an
advertising agency.

(d) to (f). Do not arise.

Proposal to take over Khadi Gramodyog
Bhavan, Calcutta

370. SHRI DEVEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to the Unstarred Question No,
3139 on the 3rd D:cember, 1968 and state :

(a) whether the Khadi and Village
Industries Commission is considering 2 pro=
posal mad: by the Khadi Gramodyog
Bhawan, Karni Sangh to take over the
Khadi Gramodyog Bhavan at Calcutta ;

(b) whether Government have conside-
red the proposal and, if so, the details
thereof ; and

(e} if not, at what stage the proposal
now rests 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The proposal made
by the Khadl Gramolyog Bhavan Karoni
Sangh isstill under the consideration of
the Khadi and Village Industrics Commission.

Industries in Manipur

371. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Quastion Mo,
1139 on the 25th February, 19¢9 and state ;

(a) whether the Fourth Five Year Plan
proposals of the States and the Union
Territories have bzen finalised ; and

(b) il so, the details of the industrial
units to be set up in the Union Territory
of Manipur and the financial allocations
therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) and (b). The draft Fourth
Five Year Plan has been finalised and a
provision of Rs. 50 lakhs has been made
for Manipur under ‘Large & Madium indus-
tries’. This provision for the purpose of
carrying out techno-sconomic studias and
for meeting a part of the investm:nt 01
one or more of the projzcts likely to bz
taken up in the light of these studies. The
projects to be taken up can be decided only
after the techno-economic studies are com-
pleted. A provision of Rs. 71 lakhs has
also been made for the development of
village and small industries in this Union
Territory.

Production of Drilling Rigs by Heavy Engi-
neering Corporation Ranchi

372. SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to staie :

(a) whether it is a fact that the H:avy
Engineering Corporation Ranchi, is capable
of producing drilling rlgs and boring pipes
etc. to suffice for the total irrigation of all
cultivated and cullivable lands in the coun-
try ; and
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(b) if so, the reasons for not utilizing
this capacity ?

THE MINISTER OF STATE IN THE
MINISTY OF STEEL AND HEAVY
ENGINEERING (SHKI K. C, PANT) : (a)
Th: production profile of Heavy Ma-
chine Building Plant of Heavy Engincering
Corporation Ltd., Ranchi, includes oil well
drilling rigs which are heavy items of equip-
ment. However, as a measure of diversi-
fication and in order to meet the country’s
urgent needs, the Plant has developed the
manufacture of three types of water well
drilling rigs. The type of rigs and the
numbsr of rigs to be manufactured have
bzen decided upon after consultation with
the wvorious State Governments who are
the main buyers, and after assessing the
capacity available in units other than H.E.C.
fur the manufacture of water well drilling
rigs. It would not be correct to say that
Heavy Enginecring Corporaiion alone can
meet all the present and foresceable needs.

(b} Dues not arise.

Broad pauge line from Lucknow to
Katihar via Muzaffarpur

373. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleascd to
state &

{a) whether survays for linking Lucknow
with Katihar with a broad gauge line viag
Muzaffarpur and for linking Samastipur with
Nurkatiaganj vig Darbhanga have completed;

(b) if so, the details thereaf; and

(¢) if aot, the latest position in this rega-
rd?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
The survey for Lucknow-Gonda-Gorakhpur-
Bhatni-Chupra-Hajipur- Bachhwara-Barauni-
Ktihar is in different stages of progress and
is lik=ly to be completed by June, 1971,

The survey for Simastipur-Raxaul Szction
vi1 Darbhanga is also in progress.

Srtike in Morgan Shop of Billet Mill of
Hindustan Steel Plant at Durgapar

374, SHRIMANTI ILA PALCHOU-
DHURI : Will the Minister of STEEL ANQg
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HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that there was a
strike by workers of the Morgan shop of the
Billet Mill of the Hindustan Steel Plant at
Durgapur from 28th May, 1959 to 30th May,
1967 and that the General Foreman and the
M rgan shop were gheraoed for eleven hours
and were eveatually rescusd by the Police in
the early hours of the morning of 30th May,
1969;

(b) if so, the reasons for the strike and
the gherao;

(c) the loss In production as a result of
the strik.; and

(d) the nature of steps taken, if any, to
ensure that no such trouble occurs in future 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a).
Workers of Morgil Shop resorted 1o ijlegal
strike from 2.00 P.M. of 27-5-69 to 7.00 P.M.
of 31-5-69. The G:neral Foreman (Ma:chani-
cal Maintenance Mills) and Assistant Pere
sonnal Oficer (Rolling Mills) were gheraoed
for 14A]|."2 hours from 11.00 A.M. of 23-5-69
to 1.30 A.M. of 30-5-69 until rescued by the
Police.

(b) Workers demanded increase in the
minning of Morgoil B:aring Shop from pre=
sent strength of 21 to 37,

(c) Total loss of production was 2,300
tonnes in respect of Blooms and Billets,

(d) As a result of discussions between the
Management and the representatives of
Hindustan Stecl Employees Union on 11th
June, 1969, the matier has been referred to
the Chi:f Industrial E 1gineer for examination,
Further discussion with the Union will be
held after receipt of the recommendations
of the Chiefl Industrial Engincer.

Economic Survey of Rajasthan

375. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Government of India in
cooperation with the State Government of
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Rijisthan are contemplating to undertake an
ecoomic survey of the State of Rajasthan;
and

(b) il so, the d=tails thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). As far as this
Ministry is aware, tliere is no such proposal.

Recovery from Recessionary Trends
in Industrial Scctors

SHRI R. K. BIRLA :
SHRI D, N. PATODIA :

376.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether the measures taken by Go-
vernment to counteract the  recessionary
trends in the industrial sector have shown
any sign of recovery in 1968; and

(b) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). Yes, Sir. Asa
result for the various measures taken there
have becn significant signs of recovery in
the industrial sector during 1968. The index
of industrial production has risen from a
level of about 153 during 1965-66, 1966-67
and 1967-68 to a level of 1643 during the
last quarter of 1968; thus recording a rise of
about seven per cent over the level prevail-
ing in the previous three years.

The industrial sectors in which the signs
of recovery have besn significant are auto-
mobiles, light electrical engineering indus-
tries such as Flectric Lamps, fluorescent
tubes, Radio Reccivers ete; Baby food, Con-
fectionery, Biscuits etc., Steel Pipes and
Tubes, Sewing Machines, Biycycles. The
output of other important industries such as
Vanaspati, basic metal industries, machinery
manufacturing industries, Tyres and Tubes,
tractors, sugar mill machinery, industrial
boilers, tea processing machinzry, has also
shown marked improvement.
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Halt of Train at Dasarathpur
(E- Railway)

3'.'?."SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state :

(a) which Office/Department of Eastern
Rallway processes and disposes of finally,
the applications for train halts by Railway
users;

(b) whether it is a fact that the Head
Clerk or officer/femployees concerned in this
office take a bribe of Rs. 200 for conceding
the demand for a halt;

(c) what is the average daily sale of
tickets at Dasarathpur (on Bhagalpur Loop
of Eastern Railway) and Staiions between
Bariarpur and Sahibganj at which Danapur
Fast 328 Down halts;

(d) whether the sale of tickets at Dasa-
rathpur is higher than in at least some of
the stations referred to In part (c) above and
the reasons for not conceding the demand for
halt for this train at Dasarathpur: and

(¢) whether the halt is bring denied to
the residents of Dasarathpur for non-pay-
ment of bribe ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Applica-
tions for provision of stoppages of passenger
carrying trains at railway stations are in the
office of the Chief Operating Supzrintendent
of the Railway Administration.

(b} No.

{c) The average daily sale of tickets at
Dasarathpur station works out to 266. The
average daily sale of tickets at stations bet-
ween Bariarpur and Sahibganj (where 328
Danapur Fast Passenger is scheduled to stop)
is as under :—
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Sibour 830
Ghogha 785
Ekchari 479
Colgong 1923
Shivanarayanpur 836
Pirpainti 1286
Mirzachowki 552
Sahibganj 1914

No. of tickets

Name of stations

Bariarpur 1141
Kalyanpur Road 106
Gangania 164
Sultanganj 1745
Akbarnagar 592
Nathnagar 1019
Bhagalpur 5575

(d) The sale of tickets at Dasarathpur
station is higher than that at Kalyanpur
Road and Gangania stations. It is proposed
to provide stoppage of 328 Dn Fast Passen-

ger at Dasarathpur station with effect from
1-10-69.

(e) Does not arise,
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Frow, afedt & f27 o= § faaifa awa
# uF gre #1 afz w3 4 v

() ¥ wrfat &) faf wifedt
& fou afzi At sgget, femrza sz
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FrargE

Despatch of rice Wagon from Achalda to
Mathura

379. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5599 on the 8th April, 1969
regarding despatch of rice wagon from
Achalda to Mathura and state 3

(a) whether the matter has been inves-
:igated and appropriate action taken against
the staff found responsible ; and

(b) if so, the nature of action taken ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Responsibility has been fixed in respect of
lapses on the part of the Northern Railway
staff and action against them is being ini-
tiated. Co:rtain aspects of the case are
still under investigation and appropriate
action will be taken against other staff held
responsible.

Scooter Project in Haryana

380. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Starred Question No,
1108 on the 15th April, 1969 regarding
scooter Projects in Haryana and state :

(a) whether a final decision has been
taken on the four pending schemes for the
manufacture of scooters ; and

(b) if so, the nature of decision taken
and the proposed site for the location of
the factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Not yet, Sir.
(b) Does not arise,
B.G. Line between Bhiwani and Rohtak

SHR1 RAM KISHAN GUPTA :
of RAILWAYS be

381.
Will the Minister
pleased to state i

(a) whether itis a fact that the Har-
yana Government have requested the Cen-
tral Government to provide broad gaude
railway line between Bhiwani and Rohtak :
and

(b) ifso, the reaction of his Ministry
and the action taken thereon ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) From the information furpished by
State Government it is seen that there is
no justification for the construction of this
rail line at present.

M/s. Jyoti Switchgear Ltd.

382. SHRI TENNETI VISWANA-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERMNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that M'j's. Jyoti
Switchgear Ltd. split up its licensed capa-
city of one unit into two units and avoided
the licensing procedure ;

(b) whether the company had a foreign
collaborator and if so, whether the appro-
val of the Foreign Agreements Committee

was obtained before the company was
split up ;
(d) whether certain banned items like

switches etc. were allowed to M/s. Jyoti
Switchgear Ltd. while they were not allowed
in other cases ; and

(d) whether it is also a fact that in the
first application of the firm, their fixed
assets were shown as Rs, 65 lakhs while in
revised application the wvalue of the assets
were reduced to Rs. 24.76 lakhs to circume
vent the licensing procedure 7

L
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) (a) M/s. Jyoti Switchgear
Limited applied for registration for the
manufacture of certain items of switchgear
and instrument transformers. M/s. Jyoti
Ltd. had agreed to the deletion of a cor-
responding capacity for these items from
their industrial licence. The fixed assets
of M/s, Jyoti Switchgear Lid. were only
Rs. 2476 lakhs. As such they did not
require an industrial licence under the Indus-
tries (Development & Regulation) Act but
were only to be regisiered with the Direc-
torate General of Technical Development
mainly for statistical purposes. There was
no question of transfer of certain items of
production from one licence holder to
another and the provisions of the Industries
(Development & Regulation), Act are not
attracted. Hence, the question of avoidance
licensing procedure does not arise,

(b) M/s. Jyoti Liud. had a collabora-
tion with Messrs Calor Emag of West
Germany for manufacture of several items
of switchgears and the proposal had been
approved under the powers declegated to
this Ministry. The know-how under this
coliaboration was to be passcd on by M/s.
Jyoti Ltd. to M/s. Jyoti Switchgear Ltd.
by sub-licence. As this was a case of
transfer of know-how from one Indian firm
to another, no refcrerce to the Foreign
Agreements Committee was called for,

(c) Only the items of manufacture licen-
sed to M/s. Jyoti Limited were registered
for the same capacity in the name of M/s
Jyoti Switchgear Limited and no additional
capacity was created.

(d) Mfs. Jyoti Switchgear Ltd. had
originally applied for an industrial licence
when they envisaged a product mix of the
value of Rs. 302 lakhs per annum and re-
quiring fixcd assets (o the tune of Rs. 65.66
lakhs, When they applied for registration
they planned for a reduced capacity a pro-
duct mix of Rs. 130 lakhs. The production
in fixed assets related to the reduced output
contemplated in the revised proposal,

Shifting of Jawanwala shahr Station

383, SHRI NIHAL SINGH : Will the
Ménister of RAILWAYS be pleased to refer
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to the reply given to Unstarred Question
Mo, 1808 on the 5th March, 1969 and state ;

(a) whether it is a fact that as a result
of the proposed shifting of the Railway
Station of Jawanwala Shahr, its distance
from Bharmar station will be reduced very
much to near about 2 to 3 kilometres where-
as the distance between it and the proposed
next station on the other side, namely, Har-
sar will be increased to over 8 to 10 kilo=
metres ;

(b) the nature and details of the tech-
nical difficulties and topography of the
places near about the Dak-bungalow indus-
trial-state and other places near the village
Jawali, owing to which these places are
considered unsuitable for locating the sta-
tion ;

(c) when did second survey take place ;
and

(d) whejher any notification was issued
for demorcation of the new alignment for
the railway line diversion and, if so, when ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.
By the proposed shifting of the station, its
distance to Bharmar station will be .reduced
by 1 Km. and to the proposed next station
namely Harsa it will be increased by 0 18
Km. and the resultant saving in the route
mileage will be 0.82 Km.

(b) The topography of the place near
about the P.W.D. Rest House is in a rising
grade of 1 in 32 which presents technical
difficulty in locating a station on a stecp
gradient and in deep cutting.

(c) Second Survey took place in Janu-
ary, 1969,

(d) No.
=R weafa ¥ gl & sndm
384. it w7 fag Wi :
st farr pwTC T
T WX 1N Og A1 ST FIr FO

f:
(%) wm ad 1965 skx 1967 #

#fegdz aqr i-Afggsz wRIEE



205 Written Answers
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Looting of 872 Dn goods train on the
Western Railway

389. SHRIR.K. AMIN : Will the
Minister of RAILWAYS be pleased to state ;

(a) whether his attention has been invit-
ed to the news which appeared in the
Gujarat Samachar of the 29th April, 1969
regarding the alleged loot in the 872 Down
goods train between Mvhsana and Bhandu
(on Western Railway) in the presence of the
Railway Protection Force; and

(b) il so, the follow up action taken in
this matter 7

THE MINISTER OF RALIWAYS (DR,
RAM SUBHAG SINGH) : (a) Yes. There
was a case of theft in running train from a
wagon containing packages of cloth, Pro-
perty worth Rs, 8791 was lost. Railway
Prolection Force could recover property
Rs. 1968 on immcediate search,

(b} Governmen! Railway Police, Mehsa-
na, have registered a casc of theft. Inves-
tigation is in progress.
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All India Firemen's Conference at
Madras

393, SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to statle :

(a) whether he has received the resolu-
tions passed by the All India Firemen's
Conference held in Madras on the 6th May,
1969,

(b) whether he has taken any decision
thereon;

{c) If so, the details thereof; and
(d) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir.

(b) to (d). These resolutions have been
examined In the light of the extent policy
and procedure. The iIndividual cases re-
ferred to in one of the jresolutions have been
dealt with in accordance with the disciplinary
rules.
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The general resolutions like revision of
pay structure, protection to medically unfitt-
ed staff, payment of Dezarness Allowance
taking into account mileage alsn for the
purpose of calculation, revision of pay of
Engine Cleaners, Shunters etc. have been
examined in the past and it has not been
found possible to agree to them. However,
running allowances have been substantially
increased from 1-12-1968 and the demand for
revision of pay sceles of Running Staff is
before the Railway Labour Tribunal 1969,
whose recommendations are awaited.

As regards the demands for classification
“intensive’" under the Hours of Employment
Regulations and for payment of overtime on
a daily basls, these issues are also before the
Rallway Labour Tribunal having been raised
by the National Federation of Indian
Railway men,

Increase in the Prices of Steel

394. SHRI JYOTIRMOY BASU :
SHRI HIMATSINGKA. :

SHRI DHIRESWAR KALITA :

Will
HEAVY
state ;

the Minister of STEEL AND
ENGINEERING be pleased to

{a) whether the steel industry’s demand
for a price-rise is under active consideration
of Government;

(b) whether Government have assessed
the overall impact of the rise in steel prices
on the other sectors of our country’s
economy;

(€) if so, the details of that assessment;

(d) how many times since 1954-55 the
prices of steel have been enhanced and the
rates of such enhancement each time; and

(e) why the issuc of price-rise has arisen
at this particular moment 7

THE MINISTER OF STATE IN THE
MINISTRY ©OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to (c) and (e). In view of the increases
costs of production and fall in returns, the
steel industry has applied for a revision in
the prices, and the matter is still under
consideration of the Government
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(d) The date is being collezted and will
be laid on the Table of the House,

Increase in Cemet Price

395. SHRI JYOTIRMOY BASU 1 Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS b= pleased to staie :

(a) how many times during the Jast three
years Government have allowed upward re-
vision of the prices of cement and what
were the rates upward revision on each
occasion;

(b) whether Government have agreed to
a fresh increase in the price as demanded by
the cement industry;

(c) if so, the reasons therefor; and

(d) what will be the impact of price-
rise on the construction activities during the
Fourth Plan period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Once an increase of Rs. 13
per tonne in the retention price was granted
to the industry with effect from 1st January,
1966.

(b) Yes, Sir, due to increase in cost of
production as a result of Governmental
actions since Ist January, 1966,

(¢) The reasons are increase in cost of
production of cement attributable to direct
impact of Governmental levies during the
period Ist January, 1966 to 31st December,
1968 like increase in price of coal, rall freight,
royalty, power rates, wage board award etc.

(d) The impact is likely to be a liule
rise in the cost of construction.

Declaring Bokaro Steel City as
Police District

397. SHRI JYOTIRMOY BASU :
SHRI Y. A. PRASAD :

SHRI SHIVA CHANDRA JHA

Will the Minister of STEEL AND
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HEAVY INGENEERING be pleased to

state @

(a) whether as reported in the
“PATRIOT" dated the 30th May, 1969,
at a me:ting held with the Bihar Chief
Minister on the 29th May, 1969 at Patna,
he had suggested that “*the Bokaro Sieel
Project area should be declared a prohibited
Zone and the steel city a *Police District’
under a Superintendent af Police;

(b) if so, the understanding behind the
concept of ‘Police District” as spelled out
by him; and

(c) if the reply to part (a) above be
in the negative, the exact suggestions made
by him at the said meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) Yes, Sir,

(b} At present the police arrangements
at Bokaro consitt of a police station and a
police out-post both situated at places about
6 to 7 miles away. As Bokaro Steel City
{s a growing centre with a population of a
litile under 100,000, it was suggestsd that
police post there should be placed incharge
of Superintendent of Police and adequate
reinforcement provided for.

(c) Docs not arise as the answer to part
(a) is not in the negative.

Al

of land p d by tirbal
peasants in Bihar, Orissa and
West Bengal

398. SHRIJYOTIRMOY BASU : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether in many paris of Bihar,
Orissa and West B:ngal, a considerable
amount of land has passed out of the hands
of tribal peasants to the hands of money
lenders;

(b) if so, the specific instances thereof;

(c) whether it is a fact that alienation
takes place in spite of Laws against this
evil ; and

(d) if so, the policy of the Central Go=
vernment on this issue ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) to (d).
‘The information is being collected from the
concerned State Government and will be laid
on the Tahle of the House when received.

Railway Commercial Clerks

393. SHRI CHANDRIKA PRASAD :

SHRI P.N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Commercial
Clerks employed on the Indian Railways;

(b) the total number of Commercial
Clerks whose annual increments have been
withheld for (i) 20 years and above; (ii) 10
years and above; (iii) 5 years and above;
and (iv) 2 years and above;

(c) the gross financial loss sustained by
the employees due to punishments;

(d) the reasons for such punishments;
and

(e) whether Government will consider
some ways and means to reduce such finan-
cial punishments 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (¢). The
information is being collected and will be
laid on the Table of the Sabha,

Recovery Amount from Commercial
Clerks at Traffic debits

400, SHRI CHANDRIKA PRASAD :
SHRI P. N, SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact thata handsome
amount is recovered from Commercial clerks
as “Traffic-Debits™ every year;

(b) the total amount recovered as *'Tra-
flic- Debits"™ from the salary of Commereial
clerks during 1966, 1967 and 1968;

(c) the broad reasons for such huge
debits; and
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(d) whether Government will consider
some ways and means to reduce the debits ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) 1 (a) to (c). The
total amounts recovered towards Traffic
debits from the salary of those Commercial
Clerks who were found responsible for the
various lapses as briefly mentioned below
were Rs. 5,59,167; Rs. 6,42,066 and Rs.
5.96.697 during the years 1966, 1967 and
1968 respectively : —

(i) losses sustained by Railway ad-
ministration on account of railway
staff accepting counterfelt or bad
coins, or mutilated or forged
currency notes,

(ii) failure of employees to invoice, to bill
to collect or to account for appro-
priate charges due to the railway
in respect of fares, freight, demurr-
age, wharfage,

(ili) rebates or refunds incorrectly grant-

ed by employees when such loss is

directly attributable to ncglect or
default of employees etc, etc.

In most cases the staff are, in actual
parctice, able to recover form the public
the amounts found short collected and de-
bited against them. The atdministrations also
help them to make recoveries, Only where
the amounts due to the Railway cannot be
thus recovered, the debits are enforced aga-
inst the Commercial Clerks etc. after
following the prescribed procedure and also
keeping in view that the recoveries do not
exceed the limits laid down in the Payment
of Wages Act, 1936.

(d) Staff are being given training under
refresher courses etc. on the correct pro-
cedure for collection and accountal of charges
due to the Railway. The courses are held
at frequent intervals for the benefit of staff.

Further, attentlon of Railway stafl is
frequently drawn to notifications in Railway
Gazettes etc. whercin cases of recent failures
on the part of staff are analysed and correct
pratices brought home for information of
staff to avoid cases of failure in future.

Supervisory staff check the work of staff
under them to minimise debits being raised
agint staff and to improve their working.
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CORRECTION OF ANSWER TO U.S.
Q. NO, 7288 RE. PLOTS FOR LOAD-
ING SAND AT BANDA JUNCTION

(CENTRAL RAILWAYS)

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : In reply
to parts (b) and (¢}, following information
was given :—

(b) Except that two plots are held, one
by the mother and the other by her
son there Is no case of plots being
allotted to differrent members of
the same household.

(c) There are 14 plots available at the
station and a proposal to provide
14 more plots is under considera-
tion.

The correct position is as follows :

(b) Exeept that four plots are held, two
by brothers one by their sister and
one by their sister-in-law (widow of
their brother on whose death the
plot was transferred to her name)
there is no case of plots being al-
lotted to different members of the
same household.

There are 14 plots available at the
station and a proposal to provide 3
more plots is under consideration.

12 hrs.
. CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Building of a New Road by the
Chinese inside the Indian Territory

SHRI INDRAJIT GUPTA (Alipore) :
I call the attention of the Minmsier of Ex-
ternal Affairs to the following matter of
urgent public importance and request that he
may make a statement thereon §

“Reported building of a new road by
the Chinese inside the Indian territory
of Kashmir, thus linking Tibet with
Sinkiang, and the reaction of the
Government thereto,”
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SHRI K. LAKKAPPA (Tumkur) : I
rise on a point of order. The call-attention
Is in respect of reported building of a new
road by the Chinese inside the Indian terri-
tory of Kashmir which Pakistan has been
occupying. This question should be ans-
wered by the D:fence Ministry. How does
the Miaistry of External Affairs come in
the picture ?

MR. DEPUTY-SPEAKER : The hon.
Minister may make his statement.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : We
have recelved information that the Govern-
ment of Pakistan have b:gun constructing
a road from Mor Khun in Northern Kash-
mir to Khunjerab Pass on the Kashmirs
Sinkiang border. The entire alignment of
the road runs in Indian territory which is
presently under the illegal and forcible
occupation of Pakistan, It is reported that
12,000 Chinese personnel of the People's
Libzration Army have been inducted into
this area to help build this road and are
camped at Mor Khun,

This road will help to extend the Chinese
road network in the Tibet-Sinkiang area
into Northern Kashmir, It will give easier
access 10 Chinese troops from areas under
the illegal occupation of China in North-
East Kashmir and from Tib:t into the Gilgit
area in Puakistan-occupied Kashmir, which
lies to the north of the ceasefire line. The
military significance of this road is, there-
fore, self-evident.

We have lodged emphatic protests with
Pakistan and China over the building of
this military road in Indian territory, and
pointed out that it is a threat to the prace
and tranquility of the region. Pakistan's
willingness to build the road with Chinese
help shows that Pakistan’s intentions and
ambitions in Kashmir equally serve Chinese
designs in the area.

The House is well aware of Sino-Pak
military collusion against India. The Go-
vernment is fully alive to the danger posed
to our security and is taking necessary steps
to safeguard our interests.

SHRI INDRAJIT GUPTA : I do not
follow from the statement the exact geng-
raphical consequences of that road. 1 do



219  New Road

not know how far it is from our border.
Perhaps, the Minister could Inform us.
What I would like to know is this. ©OF
course, they have done their duty by sending
a protest note, and It is inevitable that so
loig as this dispute, which has been croa-
ted with Puakistan occupying one part of
Kashmir, continues, thesy may continue in
that area to build any number of roads or
do anything they like, and we are not in a
position to do anything except sending pro-
test notes. I no not think that any sane
person in this House Is yet contemplating a
sort of fight to the finish war in order to
liberate the Pakistan-held part of Kashmir.
Thecefore, 1 would like to know from the
hoa. Minister whether the Government of
India are thinking at all in terms of any new
move or any new initiative to settle this
quostion by soms other means, because, the
question of one road is irrclevant, but they
may go on building a dozen more roads and
all we can do is to send protest notes. |
would like to know from the hon. Minister
this raises a larger question—whether an
overall settlement with Pakistan, iociuding
the question of Kashmir which is very much
in the air and being suggested by many
sources is being taken up in any form by the
Governm:nt of India with any new initiative
or whether they are considzring any new
means by which the big pow:r influence and
big pow.r pressures can be eliminated from
the area by some form of collective security
through the other countries of this region.
(Interruption).

SHRI RABI RAY (Puri): It is Mr,
Dulles sp:aking.

SHRI INDRAJIT GUPTA : I said, by
ellminating all big power pressures—all big
powers including America, USSR and
China. [Is any new initiative bzing consi-
dzred by the Government of India to bring
about any kind of collective security or
collective agreement betwe:n the other coun=
tries of this region or any other means to
settle the Kishmir dispute rather than con-
tenting themsclves with just letting the pre-
sent deadlock continue till more news comes
of more roads b:ing built and we send more
protest no'e; 7 'What is the perspective ? Is
it simply this deadlock contiauing or is there
anything new ?

SHRI DINESH SINGH : I appreciate
the point that the hon. Member is trying
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to make namely whether it is possible to
see any new way of trying to settle this
problem that has been with us for some
time, The hon. Member is equally aware
that we have been willing at all times to
discuss with Pakistan, any of the differences
that exist’ between our twod countries, and
that there has bzen effort on our part on
several occasions to try to r:same dial ygus
with Pakistan which could find a solution
to these problems. Unfortunately, there has
been very little response from Pakistan, and
it is very difficult to have a dialogue unless
there is a response from the other side, It
is our feeling that if we could strengthen the
co-operation that we are hoping for in Asia,
namely co-operation in economic terms,
perhaps it will be possible to discuss these
matters even with Paikistan in an improve-
ed atmosphere.  This is why we have been
hoping that Pakistan would rormalise rela-
tlons under the Tashkent Do:claration and
that it will be possible for us to move fur-
ther in building many bridges in which it
would be possible to find a solution to the
difficult problems that exist. There has
bzen so far no obvious trend ia Pakistan
which will give us any great hope, but we
have to go on making this effort, and I am
hop:ful that may bz, over a pzriod of time,
the rulers in Pakistan will appreciate that
there is much more to gain by co-operation
with India, and certainly by co-operation in
the economic field than by their deprndence
on super-powers whatever they may be and
building an attitude of hostility towards
India. In co-operation wz shall both gain
rather than by over dependence that is
coming in Pakistan because of their super-
power relations,

SHRI S. M. BANERIJEE (Kanpur) :
I would like to know from the hon. Minister
whether it is a fact that this fact of the cons-
truction of this particular road was brought
to the notice of the hon. Minister of Defence
only after the news appcard in the news-
papers. Not only is this road being cons-
tructed with the help of the Chinese In
Pakistan in the occupied Kashmir which is
ours, but guerillas are being trained regularly
so that they may come and infilirate into
Kashmir. This fact was alse brought to the
notice of the hon. D_fence Minister, I would
like to know when the construciion of this
road was brought to the notice of the Defen-
ce Minister at the initial stage and what
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steps were being taken by the Government,
including the Defence Minister to check
that and send a protest? When was the pro-
est sent, and have our Government recelved
any reply or not 7

SHRI DINESH SINGH : It would not
be correct to say that w: came to know of
this information only after it had appzared in
the newspapers, We came to know of it
much earlier. In fact we had some indica-
tions of it at the begnning of the year. We
had to wverily it naturally becaure it involved
certain considerations, and we wanted to
be exact before we took this matter up, and
it took tim= because of the difficulties there,
It Is only after the snow has melted that
an attempt is being made to construct this
road. Of course, there had been survey and
other things going on for some time, and
thers had been an old track in this area, and
they are now making this track wider into a
road. We lodged the protest as soon as wz
had d:finite information that this road was
being built and the Cninese were there,

SHRI S. M. BANERIJEE : He has not
replied 1o the second part of my question.
wanted to know whether the auention of
Govsrnm=nt has been drawn to the fact that
guerillars are being trained there just to infil-
trate into Kashmir and il so, whether any
steps had been taken in that regard?

SHRI DINESH SINGH 1 Naturally,
these things are known to Government
whenever they appear in the newspapers they
are certainly known to Government, we know
it any how. But it is difficult for me to
say what action we are taking in this connec-
tion because that gives out what exact infor=
mation we have and what exact attempts we
are making. So, on a number of occasions,
we may have this information quite early,
but it is difficult always to divulge 1t because
many sources are involved and we have to
take certain measures and it became difficult
to publicies ir.
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“The spokesmen of the External
Affairs Ministry while releasing the
text of the news to newsmen today
said, the Government was considering
what further action it should take in
the matter. In ils note to Pukistan the
Government reserved its right to take
all such measures as may be necessary
in pursuance of the right of self.
defence. China was also told of jis
sole responsibility for further worsen-
ing the relation between India and
China™.
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SHRI RANGA (Srikakulam) : We want
to know how much of our areas is enveloped
by this road, not the length of the road as
such.

SHRI DINESH SINGH : The whole of
it is in occupied Kashmir. As to hcw much
is the width of the road and what is the area
of the surroundings, I cannot say, but the
length of the road would be about 70 miles,

SHRI KANWAR LAL GUPTA :
What is the reply of Pakistan and China to
our protest no'e ?

SHRI DINESH SINGH : No reply has
come.

SHRI NATH PAIT (Rajapur) T trust the
hon. Minister will agree that it will be to our
benefit if we resisted the temptation to
strike falsely heroic postures like the one
announced by the spokesman of the External
Affairs Ministry retaining to India the free-
dom to take such appropriate measures as
she thinks fit, because that had been the
case, Pakistan would not have been in occu-
pation of our territory.,  Twenty years was a
long-cnough period if there had been a
manly government, to liberate the territory
occupied by Pakistan. So again and again
going on reiterating in the same vein and
saying that we retain the freedom to take
such measures is not going to mislead any-
one, Who are we going to impress by such
kind of mo:k heroics about retaining our
freedom of action ?

But he did say something different that
with regard to China, we certainly have the
option of talking and negotiating. 1 would
like to know whether in the change context
this new approach is a deviation from the
old firm policy of Government that unless
China first accepted the Colombo proposals,
we shall not talk with her. Is that the new
position 7 We were told last year by the
Government that aid of any kind given to
Pakistan was to wean away Pakistan from
the clutehes of China and the aid which the
Soviet Union was giving Pakistan was basi-
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cally to wean away Pakistan from the
clutches and embrace of China. But Mar-
shal Yahyakhan does not seem to think
that way ; speaking at a dinner given in his
honour by Chou En-Lai he says that they
arc not going to be weaned away by any-
body from China and the eternal friendship
between China and Pakistan. We know
‘eternal friendships’ and how long they
last. Will the Government therefore think
of the desirability of weaning Pakistan away
from the dangerous path of collusion with
China against India by perhaps taking up
the question with the Soviet Unfon so that
if they give more arms to Pakistan, it may
possibly be weaned away from the Chisese ?

SHRI DINESH SINGH : I shall have
to go over the suggestion that the hon.
Member has made to grasp what exactly he
would like the Government to do. In regard
to this eall-attention notice......

SHRI NATH PAI; That your line of
defence last year in reply to the combined
Opposition appeal to you to say that the
pouring of arms in the hands of Pakistan will
have one objective, as Ayub said—he said
that Pakistan had only one enemy and that
was India. So, we said : Let us tell all
frinds including the Soviet Union : do not
give arms.  But his Government told Parlia-
ment and this country : these arms are being
given to Pakistan to wean her away from
the clutches of China. More arms, greater
possibility of weaning her away.

SHRI DINESH SINGH : I must say
that I am amaged at the statement that the
hon. Member has made in putting words
which I pever uttered, into my mouth.

SHRI NATH PAl: Your mouth was
not open at that time.

SHRI DINESH SINGH : He is a senior
Member of the House and I have had the
privilege of working with him for many
years, For him to come and make a state-
ment like this is something about which I

am really surprised.

SHRI BAL RAJ MADHOK (South
Delhi) : May not be in these words ; this
may be the substance.

SHRI NATH PALl : In these words.
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SHRI DINESH SINGH: I am not

standing on any formality about words. I
refer to the substance also.

SHRI NATH PAI : I did not say that
you made that statement. At that time you
were handling Commerce ; you were running
the Ministry from behind.

SHRI DINESH SINGH : The hon Me-
mber says that we did not join him
and some other Opposition Members in
saying that arms given to Pakistan would
only be used against us and they were a
threat to the security of India. It surprises me
because it is exactly what we have been say-
ing privately and publicly. Government
have made it abundantly clear to the
Soviet Union and the United States and
all the other countries that arms given to
Pakistan are meant to be used only against
India and they constituled a threat to India.
If there was any doubt I should like to make
it absolutely clear for the benefit
of the hon. Member that there has been
no different thinking on the part of the
Government. What was said by the hon.
Member. he tried to put words into my
mouth or in the mouth of the Government
was what the Soviet Union had told us, We
told them that we did not agree with that
assessment. That was totally wrong from
our point of view and we had conveyed it
to the Soviet Union ?

SHRI PILOO MODY (Godhra) : Can
you disagree with the Soviet Union ?

SHRI DINESH SINGH : Sometimes
it is possible.

SHRI NATH PAI: He left out the
main point. He took the tail end of the
question. First, there was the question
about the steps that India was free to take.
What are those steps? Regarding the talks,
is there any change from the original re-
solve of the Government, namely, unless
China first accepted the Colombo proposals
no .negotiations will be conducied with
China. These are the two guestions which
he has forgotton.

SHRI DINESH SINGH : Sir, the first
question was answered when I replied to
the hon. Member, Shri K. L. Gupta, when
he had asked a similar question. The se-
cond part of the hon. Member’s question is
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about China. He asked about China, and
we have said on a number of occasions in
this House, in the last session and even
earlier, that we are willing to talk with
China on any matter provided it is consis-
tent with oOur self-respect and national
interests,

SHRI RANGA ; That part of his ques-
tion has not been answered : whether it is
not different from the carlier stand that they
have been taking.

SHRI DINESH SINGH : No ; it is not
different.

SHRI NATH PAI : How?

MR. DEPUTY-SPEAKER : Mr. Nath
Pai, instead of dircctly replying to the query,
he has indirectly covered fit. That is my
reading of it, MNow......

SHRI PILOO MODY: Sir, before you go
on, 1 wish to say that the courts have stayed
any further action on the nationalisation
of Banks. I would like to know whether
the Prime Minister is now going to mationa-
lise the courts,

MR. DEPUTY-SPEAKER : This is
not the stage where I can take note of it.

12.27 brs.
MOTION FOR ADJOURNMENT

Failure of Government to ensure Security
to Public Travelling on Railways

MR. DEPUTY-SPEAKER: Yesterday,
after the statement was made, 1 had obser-
ved that I would discuss this matter afresh
and give further thought to it. After dis-
cussion with the leaders of the Opposition,
I have decided to permit him to ask leave,
Mr. Hem Barua to ask to leave of the
House.

SHRI HEM BARUA (Mangaldai) : Sir,
1 beg leave of the House to move an Ad-
journment Motion which is as follows :

““The most dismal failure of Govern-
ment to ensure security to the travell-
ing public as is evidenced by the
recent train accident on the Allaha-
bad-Gorakhpur ling on June 21, 1969,
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Nationaltisation
to which T want to add another,
namely, the accident of a ghastly
nature which took place so far as the
Asansol-Puri passenger is concerned,
on 14th July, 1969,

1 beg leave of the House to support me
in this Adjournment Motion,

Mr. DEPUTY-SPEAKER : Yes ; I take
it that leave is granted. We shall take it
up at 4 O'clock.

12.28 hrs.
Re. ORDINANCE ON NATIONALISATION
OF BANKS

SHRI PILOO MODY (Godhra): 1
want to know whether the Prime Minister
is going to take over the courts.

SHRI NATH PAI (Rajapur) : Does
the Prime Minister know about the stay
order ?

ot 7 feny (gAz) . = dig A
¥ wArE IITAT B, IAEr oA gAT ¢
Far gt F1E F R JE I A F A
g4t ®1€ awasqg T ?

MR. DEPUTY-SPEAKER : The House
has taken notice of her statement yesterday,
and I would like to ask the Government

whether  they would like to make any
statement today.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Yes ; before the House riscs for the day.

MR. DEPUTY-SPEAKER : B:fore the
House rises today, further information will
be given,

SHRI PILOO MODY : At 6 O'clock
or 2 O'Spraker ?

MR. DEPUTY-SPEAKER : Before the
House rises at 6 O'clock. .

sit w3t =19 ga (e 932) -« a-
F F1 7 BREE F@T T1fzn 5 0
T AET AT R, IEF TSRO v

gt ? femfyest & =it &1 Fav g ?
¥ foq 7z AT OF T 9S
T

MR. DEPUTY-SPEAKER : That will
be made clear before the House adjourns.

SHRI S.M. BANERJEE (Kanpur) :
Sir, after the ordinance was issued, some
prople have gone to the Supreme Court
and the various high courts. The same
thing happened when the Essential Service
(Maintenance) Ordinance was promulgated.
We were overruled. Some of us went to
the high courts, and some of us, Mr.
Joshi and others, requested this House,
and the Chair just to stay the consideration
of anything contained in that particular
Bill, but it was overruled by the Chair, by
the Government. It is, therefore, surprising
that this particular thing is being taken
note of. ©Oace an ordinance has been
issued in the interests of the people, that
is being challenged by the reactionary
forces of this country. (Inferruption).

MR. DEPUTY-SPEAKER : A perti-
nent point has been raised. [ do not know
what has happened in the Supreme Court.
Mr. Mody and others have raised it, and
the Government have said that before we
rise this evening the Government will
give information.

st 7y foad : grag A Fedl T
2 fr ggi 9r At § fammrsw w

A% FE TE & | g 41 g F1E T 2
axar &1

1229} hrs.

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES
AND SUMMONS TO MPs

MR. DEPUTY-SPEAKER : 1 have to
inform the House that on the 22nd June,
1969, the former Speaker, Shri N. Sanjiva
Reddy, received a notice from the Assis-
tant Registrar of the High Court of Delhi
in the matter of Suit No. 228 of 1969:
Shri Tej Kiran Jain and others, Plaintiffs,
versus Shri N. Sanjiva Reddy. Speaker,
Lok Sabha, and Sarvashri Narendra Kumar
Salve, B. Shankaranand and S. M. Benerjee,
Members of Lok Sabha, and Shri Y. B.
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Chavan, Minister of Home Affairs, Defen-
dants, and requiring Shri N. Sanjiva Reddy
to appear in the High Court of Delhi in
person or by a Pleader duly instructed and
able to answer all material guestions
relating to the Suit, on the 4th day of
August, 1969. With the notice, a copy of
the plaint claiming a sum of Rs, 26,000/
as damages in favour of the plaintiffs and
against the defendants in respect of certain
observations made by the Speaker and
other Members of Parliament named above
in Lok Sabha on the 2nd April, 1969,
during the proceedings of the House on the
Calling Attention Notice regarding the
statement of Shri Shankaracharya of Puri
on untouchability and his reported insult to
the National Anthem, was also enclosed.

Since the matter relates to the pro-
ceedings of Lok Sabha and the powers,
privileges and immunities of Parliameznt
and its Members, 1 place the House for
such directions as it may deem fit to give
in the matter.

1 also lay on the Table the notice.
together wth its enclosures, received from
the High Court of Delhi in the above-
mentioned suit. [Placed in Library. See
No. LT — 1326/69].

On the same issue Shri N.K.P. Salve
has raised a question of privilege. He may
now move his motion.

SHRI NKP. SALVE (Betul): Sir,
1 am seeking leave of the House to raise
this question of very grave and serious
contempt of the House and of breach of
privileges of the Members which privileges
are categorically and unequivocally men-
tioned in our Constitution. The ch arge of
the plaint is that I and four othe’s made
maliclous, false and defamatory statement
against Shankaracharya. The charge further
is that the entire decade on 2nd April,
1969, onthe Calling Attentlon Motion was
outside the purview of the rules and the
immunities granted to us under the Consti-
tution and the privileges would not protect
us from a proceeding in a court of law.
The whole move is so utterly sinister and
serious that the plaint inter alia reads :

“The Speaker is no more privileged
to call a stranger to the House a dog
as the stranger is no more privileged
1o call the Speaker a dog.”
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Further, they are imputing motives. In
their misadvanture they are mis-quoting
the entire proceedings. 1 will just read a
few lines to show how grave the entire
offence is 3

“The defendants severally and collec-
tively in the manner already herein
stated before in this plaint maliciously
spoke and published of His Holiness
Jagadguru Ananta Shri Swami Niran-
Jan Deva Teertha of Gowardhan
Pecth, Puri, words and sentences
which not only mean that heisa
criminal of the worst type who should
be punished with public whipping,
but also that he is also a degraded
and wretched person unworthy of
being permitted to live in this country,
that he should thercfore be hanged,
and in any event he was a person
who was so defiled, malignant and
dolluted that it was not proper for
anyone even to touch him and in
any event his status on earth was
no qetter than that of a mongrel
that he should be placed under the
table.”

Whatever else the Members who parti-
cipated in the motion might have said,
they have never uttered these words and that
only shows the utterly sinister and false
implications involves In this matter. In the
history of this Parliament at least there has
never been a case where there has been such
a frontal attack and sych contempt has been
brought on the Speaker himself. Nor have
the members been so attacked, maligned,
dishonoured and disr espected in this manner.
The irony of the fate is that the judg=, on
whose authority the notice has besn issued,
has the authorjty to dismiss the suit in
limine but he did not do so: Because
article 105 (2) in terms says that the
immunity granted to us from all procezdings
in a court of law is absolute ; it is not
subj:ct either the provisions of the Rules
of Procedure or the Constitutlon, That is
a matter which has been interpreted by
the Supreme Court in Sharma’s case; I am
sure you are aware of it.

AN HON. MEMBER :
judge do it ?

SHRI N. K P. SALVE : I do not want
to cast any aspersion on the judge right now.
It would be unsafe to cast any aspersion on

Why did the
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the judge. But it is really surprising that he
should not have dismissed the suit but should
have summoned all five of us to the court,
I, therefore, submit that the matier be referred
to the Privileges Committee, and the Privi-
leges Committee bz directed to instruct us as
to what we should do on the 4th of August,
1969,

MR. DEPUTY-SPEAKER : Shri S. M.
Banerjee, Then I will call the Law
Minister.

SHRI S. M. BANERJEE (Kanpur) i
When 1 received the notice 1 was surprised
to read the contents of the notice. When
this question came up......

SHRI M.R. MASANI (Rajkot) : Sir,
since the matter is going to the Privileges
Committee, why should it be discussed now ?

SHR1 BALRAJ MADHOK (South
Delhi) ¢ A discussion here will make things
worse. [Even that day so many things ware
said which were not propsr. L=t the matter
go to the Privileges Committee without any
discussion here,

MR. DEPUTY-SPEAKER : The matter
is not so simple as all that. It isnot a
question of abusing some Member,

SHRI PILOO MODY (Godhra) : Alredy
so many remarks have been made which are
very unforiunate.

SHRI RANDHIR SINGH (Rohtak) :
The judgs is also guilty of breach of privilge.

SHRI R. D. BHANDRE {(Bombay
Central) : Sir, I rise on a point of order.
Since it is a matter between the House and
the court, I think the hon. Speaker and the
members should not submit to the court until
the actual decision is given by the court suo
moty. Whether it is a qusstion of breach
of privilege or not can be determined after
court has given its decision, because I
presume...(interruptions).

MR. DEPUTY-SPEAKER : It is nota
point of order. Let him resum: his seat,
This is a suggestion as to what we should
do. I will decide it after listening to the
Law Minister,

SHRI R.D BHANDARE : I have
every right to say whatever I want to say,
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SHRI PILOO MODY : Sir, why is it
that Shri Banerjee alone is called ?

MR. DEPUTY-SPEAKER : Because he
has been served with a similar notice. So,
I must give him an opportunity to make a
speech. Then I will call the Law Minister.
Hon. Members should remember the seque-
nce of events. In a former case we as Par-
liament have totally ignored the court. We
have done that before, But in this case the
matter is still pending  If he had not enter-
tained it, things would have been differnt.
You follow the events properly. At this
stage we cannot refer it to the Privileges
Commitiee. Have a little patience. Let Shri
Banerjee make a statement and then I will
hear the Law Minister,

SHRI RANDHIR SINGH : Why are
you barring Congessmen from expressing
their opinion ?

MR. DEPUTY-SPEAKER : It is not a
question of Congressmen or others, Oaly
those who have got a notice from the court
are called, not all. I have read out their
names,

SHRI PILOO MODY : No explanation
is called for from them.

MR. DEPUTY-SPEAKER : You have
not realised the legal implications. 1 have
given sufficient thought to itand I will ex-
plain it 10 you,

SHRI PILOO MODY : Then, havea
discussion so that I will also say something.

MR. DEPUTY-SPEAKER : I have
placed before the House the whole history.

SHRI PILOO MODY : You must tell
me whether you are going to permit a dis-
cussion or not.

ot Aafesd (§77) : Iy AR
AT AT T AH MET § 1 N ALY qgw
F! T gHH! TP TAET IS |

SHRI PILOO MODY : He may raise a

point of order but I will not be educated by
him.

SHRI MADHU LIMAYE : You refuse
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to be educated. It is high time you
got yourself educated. JqUegel q@w}

@ Tt FmEarg fram & #gan
wf | wk feu fram 224 &
gt faaw fraw &, sawy @
qgar | fEw 225 H §UT wEAN HYAT
argafa 3w &1 @ WA § I AT
Fa% a2 faegia fasraq it § 98 A0
o A —ag AR AT AT R\
sa qg A s gl wiv ) #F W
O ¥ ag gmw @ g fF
sfa AR & T FE@T gR AR
=g gFaa | A19 226 1 9fgw 1

“If leave under rule 225 is granted,
the House may consider the question
and come to a decision or refer it to
a Committee of Privileges on a motion
‘made either by the member who has
raised the guestion of privilege or by

any other member.
zgfen ag gt &a gim & feg
wfey, 3a% «g 41 a1 ag @ famr-

faere afafa ® ...

ot ATF AR A1eE ¢ A A A
2

st we fomd @ § 9wl GO 4G I
@ g, WOE ENF AR § aqufa F
T # FgAr =1fgv | IEF A% 9T
srm, faw ag @z 1 7@ a%4 ¢, AT
ag A @A g @ F w@waIW g, A
darz fFaT 2.0

ot $ax 1@ g (e aw%) © qiT
fexpaa & 0 ST 1 qFAT § |

&t @y fomd : ze¥F R aiT ue &,
A1q g AN 7 g # gy o T@g
Aw A TEET g F A€W Agl v,
qwq 9M9Y 99 AfaFIT F1 A G
ﬁq;aﬁura HMWBT 8% & FIEA HATAT
2w g AT @ gwE & g fAvig

JULY 22, 29¢9

Question of Privilege 236

FT qFAT & I7 9 YEATT ®C gl g 5
gg aras1 fadrarfasre afafa & amsa
zafse a9 g4 9gs A4 St 7w &
fon wfgg

SHRI PILOO MODY : I do not under-
stand the language of Shri Madhu Limaye;
80 it is quite possible that T do not under-
stand what he was reading, But it is said
quite categorically that either it is decided
to refer it to the Privileges Committee or a
discussion is to be permitted here. I want
to know ahead of time, before anything is
said, whether you are going to permit any
discussion or, on your own, you are referr-
ing in it to the Privileges Commitiee.

=t 7y fosd : 73 917 & ar grm,
ag mgAfa AT g 1

st e v (T0) : A9 wEET &
ATHIT FT A FOA £ | AT 93N ST
F@ & fag 73 1

MR. DEPUTY-SPEAKER : You have
referred to  the rule without following
the implications of this notice, (Shri
Piloo Mody : Teach him, teach
him). There are two things. The
Speaker has been served with a notice. In
the past, we have pever taken cognizance of
such a notice. That is one thing. On that
matter, we are very clear. There is a prece-
dent also. So far as the question of privilege
is concerned, today the stage is that this
matter has been entertained by the court. [t
has not gone further than that, At this
stage, it is not a question of just, without
enough thought, handing it over 10 Privileges
Committee. ([nterruptions).

=it 7y fomd : amed TmEw €1, ardy
9T 9T THEFN TWAAT—OF & [ @
af,, . (|EmA)—a A AgeAr g3
faniz @if, @ awg & 7€ w9ar

SHRI R.D. BHANDARE : Don't preci=
pitate matters., Unless the matter is decided
this way or that way, don't take notice of
it. This is my point.
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MR. DEPUTY-SPEAKER : You have
quoted the rule; I have also seen that. As
I have said, there are two parts, So far as
the first part is concerned, we are very clear
in our mind. The first part is about the
nolice issucd against the Speaker or this
House—the Spzaker means the custodian of
this House. In the past, we have ignored
that, This is very clear, We have also a
precedent. So far as the second part is con-
cerned, the individual Members have receiv-
ed the notice and Mr. Salve has raised the
issue. I wanted an opinion from the Law
Minister. He has also written to me.
(Interruptions).

=t 7y fomy @ oo A sEEEr @
fadfawi adf g w@we ? o faadr 2
f& arg foig &fgg | w3 78 & &
e oA &1 2, ..

MR. DEPUTY SPEAKER 1 You connot
dictate to me; you have raised a point of
order which is under consideration. Please
resume your scat,

ot vy fomd : & fewdz aff sx @
g | AIFY M @A qrF AwrEx q% faeta
Zr |ifge

MR. DEPUTY SPEAKER : It is under
consideration of the House, Every Mcmber
has a right to say something when a point
of order is raised on the floor of the House.
I said for the benefit of the House that there
are two parts. The first part is over. So
far as the second is concemed, I have said
that T will give a little opportunity to those
who are directly served with notice and call
the Law Minister to clarify the position.
Then, whether at this stage or a little later
we should decide to refer it is the only ques-
tion. (Inrerruptions).

SHRI H. N. MUKERJEE (Calcutta
North East) : Mr. Limaye has raised a point.
The fact is that you have permitted this
matter to be put on the Order Paper. That
means a certain preliminary decision has
been taken by you,
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MR. DEPUTY SPEAKRE : That is about
raising it or the floor of the House,

SHRI H.N, MUKERIJEE : The Speaker’s
responsibility goes very much further than
that. The Speaker permits a matter to be
raised on the issue of privilege with which
he is satisfied that there is something on
which you can proceed. Therefore, we can
go ahead. 1 do not kmow how then you
have permitted this matter to be put on the
Order Paper,

ot 7oz fog (Taw) : A car
#ar @ 1 gFEET aerea oo gE £
AR EAFT AT o9 ¥ qA AL, G
fafreex &t gow@ #1 qa@ ag), A<
FY AT T §AT AES AeF @R FEA
F fafaods % gv9q 1 791= &, wifs
Fiedtzag & faw gr g W= 7 aiw
7 F A, FiEdZqaT amar Jg, 9
FERX ARAT 9gF AT ar o ¥ AN
mzrs gt feo amm gy v R F
ST 9rgar § fE a9 w1 oy e e
ars fafadsr & ar At 2+ (saqum)*
AT g @rzE a7 § A g A S e
=3 F gy F1 (wfvargs #3791 Fifrr
F, g5 ¥ 7z ov @feaw amet g,
TR Ffacra? o gAHfoad & sfen-
TT FT 9T AT AT Z | FF FwEL A AY
BT WA GIGHE § IE 4T, g
fafaezz T T fead &Y oY oF gA-
oF 9 997 fEar wm 2, @ oW &
fasrs @ e frfads q@ar & av =d,
zm o & strast sfer argar g1

SHRI N. K. P. SALVE : rose.

MR. DEPUTY-SPEAKER : I have
given sufficient thought to it. I must give
a hearing to Mr. Banerjee and the Law
Minister and then dispose it of. [ am not
prepared to yicld to any one. Mr. Banerjee,

off Ho Wlo Twl (F19X) : §F =g
frdge st wigar § 5 & daE Faw
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GaTar g1 3uH faw o A% w@r Wiy

MR. DEPUTY-SPEAKER : He may
conclude.

SHRI S. M. BANERIJEE : These are the
charges. You will not pay Rs. 26,000 ; 1
will have to pay.

gafen & srqd #gr wzar § fF ¢w
gaq it afzfeafy sa= g & == fufa-
a7 FAA ¥ zafeq waw =fgy #4ifs
off §oftg @S A1 AW IFT I A0,
¥ gexafy & a1 7 3 ag gAd A
g (sumam) ¥ SEEAT & sTEE @
gFq § ofeq a7 F eitww adf &, @t 3w
F#a St gfifeafs gow g€ @ 9k fag
gt wrf g § fr ferma 7 g dfew

wIg ¥ I@ar @ al fe ¥ aegafa
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1 IAI1T 47 I 7i® 7 0F e
F fas1s gFzar 9@ w@r &) &7 ag -
ofs §1 ITa ¥ &g a%ar &, 78 a7
W ogaw & Al s (swawm)
IO IgE Agd & fawrs W araa 2
f& gt dsTd &1 gu wer war
A 7@ T AAHT AR A A IAR
gtz adY ¥ a1 (saAEm)

SHRIN. K. P. SALVE: On a ques-
tlon of procedure. 1 should not be penalis-
ed for following the procedure, Please give
give me just half a minute. Afier permis-
sfon is given to me in terms of rule 225,
and after I have made the statement, there
is very Hule option with you in terms of
rule 226 which says that afier the statement
is made in terms of rule 225 and afier leave
under rule 225 is granted, which you have
granied me, the House may consider the
question and come to a decision or refer
it to the Committee of Privileges.

MR. DEPUTY-SPEAKER : The hon.
Member is making a mistake. He has rot
followed the procedure.

I have permitted this matter to be raised
on the floor of the House. I have not given
him and the House has not given him leave
to refer it to the Committee of Privileges.
Therefore, that question coes not arise ncw,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I share fully the feclings of this
House that this is a very grave matter
where the privileges of this House, its Mem-
bers and of the Speaker are involved. The
provisions of article 105(2) are ab:olute in
their terms, and I am, tkerefore, in com-
plete agreement with Shri N.K P, Salve that
this is a suit which ovght to be dismisscd
in limine. 1 have no doubt abcut it, 1 have
also no doubt that the plainiiffs In this
matter, by the wvery fact of having made
these allegations and made a complaint to
the court are guilty of a breach of privilcge,

So far as the court is concerncd, the
provisions of the Code are as follows. If a {s
plaint is filed in a court with proper ccurt fee,
then summons issues as a matter of course
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and it is not mecessary and it is not usual
for the judge to rcad the plaints before
summons is issued. In Order 14 of the
CPC it is staled that as soon as the notice
comes, it is open to a parly to go and tell
the court that this suit would not lie. For
the enlightenment of the House, 1 would
like to read it. It reads thus. It is stated
in Order 14, rule (2) that :

“*Where issues both of law and of fact
arise in the sume suit and the court
is of opinion that the case or any
part thereof may be disposed of on
the issues of law only, it shall try
that suit...”.

Therefore, it is the duty of the defendants in
this case to point out to the court that under
article 105 (2), this is a matter which should
be dismsssed in limine.

SHRI NATH PAI (Rajapur) : The
judges are supposed to know that article.

SHRI GOVINDA MENON : Of course,
the judges are supposed to know it. Under
the rules of practice, the only thing looked
into at the time of issue of notice is whether
there is court fee. What Government pro-
pose to do is...

SHRI RANDHIR SINGH : Why
should the Speaker go to court ?
SHRI GOVINDA MENON : What

Government propose to do is to make
arrangements to see that on the hearing
dale the court will be told and should be told
on behalf of this House and the Speaker...

SHRI NATH PAI : No.

. MR. DEPUTY-SPEAKER : No. That
{s not p:rmissible. The House and the
Speaker does not come in...(Interruptions)

SHRI GOVINDA MENON : 1 stand
correcied. Government can make arrange-
ments to point out to the court that this is
a matter covered by article 105 (2}, and,
therefore, the suit should be dismissed in
limine. After that, 1 have no doubt in my
mind that the Privileges Committce of the
House or the House itself should call the
plaintiffs to order under the rules regarding
privilege, and if the court also persists in
that matter, we may have to consider it. I,

therefore, submit that this may be kept
pending,

MR. DEPUTY-SPEAKER : The ques-
tion is this, The Law Minister...

SHRI NATH PAI : We have followed
the Law Minister, and we disagree,

MR. DEPUTY-SPEAKER : The ques-
tion that arises herc is this, namely whether
going to the court or the fact of going
1o the court and the issuing of the summons
constitutes a breach of privilege...

SOME HON. MEMBERS : It does con-
stilute a breach of privilege.

13 brs.

MR. DEPUTY-SPEAKER : These are
the issues involved. The gquestion is whether
that constitutes a privilege issue or whether
it is entertaining that petition or suit and
not dismissing it. The Law Minister has
pointed out that at this stage we may keep
this question of privilege pending. If
Government—not the Speaker, because we
ignore it—wants to educate the Indian
judiciary at the lower level regarding the
basic, fundamertal, features of the Consti-
tution, it may make an appearance. We
shall then refer the matter 1o the Privileges
Commiltee, not at this stage. B:cause this
is a uicklish issue, at this stage, as [ said
earlier, we cannot go inlo it.

SHRI NATH PAI: I want to know
what happens to the motion moved by Shri
Salve for leave.

MR. DEPUTY-SPEAKER : As the Law
Minister has suggesied, this matier is kept
pending at this stage.

Now we adjourn for lunch till 2 P.M.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair)

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES AND
SUMMONS TO M.Ps—contd.

MR. DEPUTY-SPEAKER : Papers to
be laid.

ot 7g foAd : 9zF aIEar F 9
qT wq fAga 31

MR. DEPUTY-SPEAKER : I have al-
ready disposed of it

ot 7 fomd - A o & owwdAT R
fa sgaear &1 w27 ¥ g7 Afaw

MR. DEPUTY.SPEAKER : I have
said that the matter will be kept pending
unless we hear something further,

st ww foad : aar faig faar |

MR. DEPUTY-SPEAKER : Before we
adjorned I made it clear. The point was
that if a citizzn went to the court with a
petition, did it constitute a breach of pri-
vilege? It does not.

SHRI MADHU LIMAYE : Why not ?

MR. DEPUTY-SPEAKER : If it con-
tains things wcich arc not true, that is a
different matter.

=t 7y foad : ang fagmi Fr gl
dtzT g%, 7% Ffqenr g9 ¥ oI
g7 @ifaa iz fez faniz &ifag | spear
& we a7 fasta grar =g

s wAAE aTeq : frwa g gF &

diwg foad : & @ oF g A
TEar g |

MR. DEPUTY-SPEAKER : [ have

given my decision.
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wtwe fomd i omm & gw & adt
iz frag ¥ faar 1 Aifeg ST @
FAA F1LarE NEfew ¢ a7, @ |
arg & gfag

MR. DEPUTY.SPEAKER : I have
gone through it all. If you want to argue
it again, you are only taking time. I have
kept the matter pending before the House.

ot 7y fead : § |z & wlawd 7
AT FT @I E | AT JEIIT, ENFT FT
W H AMeT 2 |

MR. DEPUTY-SPEAKER :
question of the Chair,

It is a

o vy fomg : & 9t Fg wWr g

MR. DEPUTY-SPEAKER : Last time
I mentioned before the House, the matters
discussed in the Privileges Committee.

it 7y foag : F4T &1 ARAT B 0

MR. DEPUTY-SPEAKER : We find
that it is a question of dignity of this House,
If a matter of privilege is without duz consi-
deration referred to the Privileges Commi-
ttee, it dozs not add 1o the dignity.

ot g ford : ag fadg az7 F3m,
AT ST F AN AET T § | g
qi= faae 2 difac

MR. DEPUTY-SPEAKER : 1 am
coming before the House with the report at
the appropriate time, I have given serious
consideraiion to all aspects of this matter.
We must be alert and vigiiant, Woe should
sce what constitutes privilege and whether
there has been a breach of it or not. All
thesc aspects must be considered,

=it oy fomd © gomw wElew, & o
fraz & sauar A2F gaw | enay & g
¥ O WHeT @M, 8% a1¢ § FIE &
g G g g% 1 F1d g 7 faag v
T HX AT fAgw 225 § sedia IAET
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ST T & TAMAT &1 | HG SATT F4T
grlazFgfe

“The Member concerned who shall
raise in his place and while asking for
leave to raise the question of pri-
vilege, make a short statement rele-
vent thereto.”

qi9q g F7F fgmr @R SEd g
S g wiaA 51 s{Ewar @, 99E 4w
T 3% A% faar 1 7z #1 s sfwar
& ? wener mgiag, 224 fraw & s
3T YTOF AT U T ez favar-
fagF1T &1 w4q= Ag Isar @, A A
oo Agr 39, afFq naF ar fy 224
& yeqia 91 @d §, IAF T QU FQ@E,
grfaT #9q gonad &1 A SegiA e
faar | wa w7 aagufa A 1 T9g a0
aq AraT v & # wfea €11 ag fedy
Wt groa § A% i & | w9 A oEwa
foar & 3a= 39 $G7 agt aatr w0
& at sfqwra a4 w1 105 (2) =9 q@4
at 3a% 7z faegs @1 & wrom

“No Member of Parliament shall be

liable to any procceding in any
court...”

difer s @ #xar  w@rsd@t gfear,
sidifenr & ar adl, 3@ 9% w9 sfer
fHfge 1 g ar AT FT AL 1 9GS AT
ag favig dfau f& aifeq s s
sratfer & ar =8 1 7O T F 7 WN4l-
fer & 1 amg gim 12 7 &, UF 57
2 fzar atr #1¢ Gg=wr agf fear, @fsq
7z ¥t Sirw Az & 97 Afew A
frar aa 312 F sagx fa=rr fear, 99
1 wmArag foar @ M sEd @ig w1
oAt wrdardt @idr g ar sEar drfen
g wnar ¢ | Efec swfzaar gg
¥ 97 394 foar gar 21

“No Member of Parliament shall be
iiablc to any proceedings in any court

in respect of anything said or any vote
given by him in Parliament or any
Committee thereof and no person
shall be so liable in respect of the
publication by or under the authority
of either House of Parliament of any
report, paper, vole or proceedings.’

9T 4g 1T E, AAH AP, A ;1T Y
#g w%d & fF nafm #1 ga7 ad) gaw
zafae aT a9 IAF g 3T At
TrFmar 87 swg fem s Jifeg fear
9w av fa= v @ a@dm | A fedr
qTEd A W AWIEAEE #T @
frft azma R A A T @ E 0w
AT TATAT T a1 F seara w7av g o

MR. DEPUTY-SPEAKER : One
minute. [ permitted you to raise it and
reiterate your plea. But 1 have not called
you to place those points—

oft 7y foag : Siifom Fava &
q 99 7 4G FG AT 1 W Bger Afow
f ag sreifem § ar 78

MR. DEPUTY-SPEAKER : That is
all right, I am going to give my ruling.

SHRI S. KUNDU (Balasore): Before
you give your ruling, I wish to submit that
1 have given a motion.

MR. DEPUTY-SPEAKER : I am not
admitting it.

The moton is
must decide it.

SHRI S. KUNDU :
before the House. You

MR. DEPUTY-SPEAKER :  Order,
order. There is a certain legal issue involved
in this. Please resume your seat, When 1
allowed a member to  raise the matter,
then, because 1 have allowed him, is it
binding that I must also allow him further
to ask leave?, That is one issue.

The secod issue is this. Yesterday, the
question of sub judice was raised from this
side. I ruled that by the more fact that
somebody has gone to the court the question
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[Mr. Dcpuly—Speaker]‘ dated the 3rd May, 1969 regarding
does not become sub judice. 1 have said management of the Messrs Jessop

“No." I have read the proceedings and the

scction very carefully, The question of

proceeding will begin when cognizance is

taken. I sald just now—it ought to have

been observed that they have not taken
cognizance,

SOME HON, MEMBERS : They have.

MR. DEPUTY-SPEAKER : 1 cannot
yield becaose there is shouting. These
matters are not decided by shouting. You
must apply your mind. Please resume your
seat. In this House, matters of privilege
are not declded by shouting. No, no.
Please resume your seat. I am giving my
ruling. I will not yield to your shouting.
I have gone through it carefully. I am not
prepared to reconsider my ruling. Becase
he hes made a second plea I am giving this
ruling. On this point whether it constitutes

“proceeding’ 1 may say the hon. Mem-
ber hasnot heared the Law Minister care-
fully.

«ft |y foRg : F1g7 4N T 9%
1€ TT RN &)

MR. DEPUTY-SPEAKER 1 have
followed him. He has said that when
certain matters come before the court auto-
matically summons are issued (Inrerrup-
tion). Therefore, I have kept the whole
issue pendlng. I am not going to allow
any hon. Member to raise any point now
(Interruption).  Order, order. These
issues are not decided by shouting.

14.11 hrs.
PAPERS LAID ON THE TABLE

Annual Reports of Development Councils
and Notification under Industries (Deve-
lopment and Regulations) Act, 1952 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE & COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) :

Sir, on behalf of Shri F, A. Ahmed 1
beg to lay on the Table—

(1) A copy of Noification No. S. O,
1737 published in Gazette of India

and Company Limited, Calcutta,
under sub-section (2) of section
18A of the Industries (Develop-
ment and Regulation) Act, 1951,
"[Placed in Library. See. No.
LT-1280/69)

(2) A copy each of the Annual Reports
of the following Development
Councils under sub-sectlon (4) of
section 7 of the Industries (Deve-
lopment and Regulation) Act,
1951 : —

(1) Development Council for Oils,
Detergents and Paints for the
year 1966-67.

(if) Development Council for
mobiles, Automobile Anclllary
Industries, Transport Vehicle
Industries, Tractors, Earthmov-
ing Equipment, and Internal
Combustion Engines, for the year
1967-68,

Auto-

(iii) Development Council for Drugs
and Pharmaceuticals for the year
1967-68,

(3) A statement showing reasons for
delay in laying the report mention-
ed at (2) (i) above.

Notifications under Forward Contracts
(Regulation) Act, 1952

SHRI BHANU PRAKASH SINGH ;
Sir, on behalf of Shri Raghunath Reddy,
I beg to lay on the Table —

(1) A copy of Notification No. S.0.
2137 (English version) and S.0.
2140 (Hindi version) published in
Gazette of India dated the 26th
May, 1969 issued under section 17
of the Forward Contracts (Regula-
tion) Act, 1952. [Placed in Li-
brary. See. No, LT-1282/69]

(2) A copy each of the following
Notifications issued under section
18 of the Forward Contracts (Re-
gulation) Act, 1952 :—
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(i) S.0. 2136 (English version) and
8.0. 2139 (Hindi version) pub-
lished in Gazettee of India dated
the 20th May, 1969,

(ii) S.0. 2138 (English version) and
So. 2141 (Hindi version) pub-
lished in Gazette of India dated
the 26th May, 1969. [Placed
in Library. See No. LT-1283/
69.]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Sir, on behalf
of Shri P.C. Sethi, I beg to lay on the
Table a statement of decisions of Govern-
ment on certain recommendations of the
Administrative Reforms Commission in their
Report on “Finance, Accounts and Audit,””
[Placed in Library. See, No. LT-1284/
6]

14.13 hrs.

PARLIAMENTARY COMMITTEES —
SUMMARY OF WORK

SECRETARY : [ lay on the Table a
copy of the ‘Parliamsntary Committees—
Summary of Work® partaining to the period
Ist June, 1968 to 315t May, 1969.

PR —

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir I have to report the
following massage reccived from the S:cre-
tary of Rajya Sabha :—

“l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 21st July,
1969, adopted the following motion
In regard to the presentation of the
Report of the Joint Committee of
the Houses on the Indian Medicine
and Homocpathy Central Council
Bill, 1968 : —

*“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses
on the Bill to provide for the
constitution of a Central Council
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of Indian Medicine and Homoeopathy
and the maintenance of a Central
Register of Indian Medicine and
Homeoopathy and for matters con-
nected therewith be extended upto the
first day of the seventieth Session of
the Rajya Sabha.™

ASSENT TO BILLS

SECRETARY: Sir, T also lay on the table
copies, dully authenticated by the Secretary
of Rajya Sabha, of the following five Bills
passed by the Houses of Paliament during
the last session and assented to since a re-
port was last made to the House on the
16th May, 1959 :—

(1) The Estate Duty (Distribution)
Amendment Bill, 1969,

(2) The President (Discharge of Func-
tions) Bill, 1969,

(3) The Companies (Amendment) Bill,
1969.

(4) The Registration of Births and
Deaths Bill, 1969.

(5) The Union Terrltories (Separation
of Judicial and Executive Func-
tisns) Bill, 1969.

ESTIMATES COMMITTEE

Ninety-first and Ninety-Second Reports

SHRI THIRUMALA RAO (Kaki-
nada) : Sir, [ beg to present the following
Reports of the Estimates Committee : —

(1) Ninety-first Report on action taken
by Government on the recommen-
dations contained in the Foriy-
first Report of the Estimates Com-
mittee on the Ministry of fcod,
Agriculture, Community D:velop-
ment aod Cooperation (Depart-
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[Shri Thirumala Rao]
ment of Agriculture)-Central Insti-

tute of Fisheries Operatives,
Ernakulam.
(2) Ninety-second Report on action

taken by Government on the re-
commendations contained in the
Forty-second Report of the Esti-
mates Commitiee on the Ministry
of Food, Agriculture, Community
Development and  Cooperation
(Department of Agriculture)-Indo-
WNorwegian Project, Ernakulam.

CORRECTION OF ANSWER TO §.Q.
NO. 787 or FOREIGN EXCHANGS
EARNED BY BHILAI STEEL

PLANT

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
In reply 1o Supplementary questions
arising out of the Starred Question No. 787
on forcign exchange earnings of Bhilai S .eel
Plant answered on 17.12.1968 in the Lok
Sabha, it had been stated by the Minister
of State, Shri P.C. Sethi, that some rails
exported to an East African country about
2 years earlier had beed rejected. We have
been apprised by Hindustan Steel Limited
that rails exported by Hindustan Limited
had no: been rejected by any country. I
take this opportunity to rectily the state-
ment made on 17.12.1968 to this extent.

14.15 hrs.

TRIBUTE TO SHR1 N. SANIJIVA
REDDY, EX-SPEAKER,
LOK SABHA

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Mr. Deputy-Speaker, Sir, I bzg to move :

“That this House places on record
its high appreciation for the dignity
and great success with which Shri
N. Sanjiva Reddy presided over the
deliberations of the House in his
capacity as its Speaker.”
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MR. DEPUTY-SPEAKER : When the
Leader of the House places on record the
appreciation of the entire House I think
there should not be any debate. Therefore,
let us carry it unanimously.

SHRIMATI INDIRA GANDHI : I am
sure that all hon. Members will agrec that
although Shri Reddy presided over this
august House for only two years he left his
impression the office and lent it distinction
and dignity by his fairness and vigilance in
upholding the rights of the elected repre-
sentatives of the people. By his sense of
humour and tactful handling of the most
difficult sitvations in the House Shri
Reddy earned respect for himself and for
the high office of Spcaker. May 1 invite
all sections of the House to join me in
placing on record our deep appreciation
of his services in conducting the delibera-
tions of the House 7

MR. DEPUTY-SPEAKER : I take it
that the entire House associates itself fully
with the motion moved by the Leader of
the House.

HON. MEMBERS : Yes.,

MR. DEPUTY-SPEAKER : So, I take
it that the motion is adopled unanimously.

The Motion was adopted unanimously

MR, DEPUTY-SPEAKER : Now we
will go to the next item,

SHRI SAMAR GUHA (Contai) : Sir,
on a point of information. Under article
93 of the Constitution, il the office of
Speaker is vacated it should be filled as
soon as possible, I want to know from
the Government when the election of the
Speaker is going to be held.

MR. DEPUTY-SPEAKER : Since he
has raised it on the floor of the House,
Government will think about it. Now,
Shri Kachwai will continue his speech.

SHRI RANGA (Srikakulam): Could
we have an assurance to this House that
procecdings will be initiated in order to



253 [ndian Rlys. (Amdt.) ASADHA 31, 1891 (SAKA)

help the House to clect the next Speaker
without any delay ?

MR, DEPUTY-SPEAKER : Government
has taken note of it, Now, Shri Kachwai.

SHRI SAMAR GUHA :
Government give the
Deputy Speaker ?

Will
assurance or

the
the

MR. DEPUTY-SPEAKER : You have
got up on a point of information and you
have raised the point. Professor Ranga
has supported vou. Now the Minister of
Parliamentary Affairs has taken note of it.

SHRI SAMAR GUHA : Sir, is it your
responsibility or his ?

MR. DEPUTY-SPEAKER : It is the
Leader of the House who has to take
actian,

SHRI SAMAR GUHA : But it is your
responsibility to draw the attention of the
Government.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RA-
MAIAH) : Government are scized of it and
will take a decision soon.

14 20 hrs.

STATUTORY RESOLUTION RE. INDIAN
RAILWAYS (AMENDMENT) ORDI-
NANCE, AND INDIAN RAILWAYS
(SECOND AMENDMENT) BILL
—contd.

o} g9 T Fgaa (I9A) : IT-
0% WEIET, 9 §9 @34 § 3§ A 9L
791 g% fs geae grar uw AR Jl
oy nat s 27 § faar fege =of ary
afaraf ¥ sz WA F AWW W FW
Azl S Ard | FAU F@ERA G
safiaql ¥ ax d g3 faa frar 2 7

Fureae Agrad, ot 7 fam feve a1
ardl § S0 1 99T 7G4 FQ@ § o o
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Indian Rlvs. (2nd Amdt.) Bill

W IAHL. ATAT AR FT FfEATE F
AT FIAT TITAT F, HIFTT T OTEET
faare 74 fear 1 § 7 w7 wEAT E
fe ara St faar fese woar @ SR
feumrags s H a1 @A A1 FT ¥
qat fased § o o FT ag 7T AFE
wrar & | &% ax Sfadi 7 wqAr O
g7 9 93AT 30 awg gR fawara g
frawer 7 ak WT G2 3 =
TR T T Ak & fawe adf fFar
# ag Fza1 =g g 5 afs #8 sufe
famr fesz aver mar o' AR 9@ d4T
aif & T Yo o 37 afsw 71 gA
F gary #va & @ gfew a3 w2 & Do
e § fFOzF o9 &1 Zizw F1 @D
afan gafan & oo a3 20 za91 AW
azi TN | 8 FzAn § 6 wner F19 A e
o TaT 2 AT AN 213w A gOF AN AT
F R gfem & o Far FL &1 faar
feqz 9@ amr safTal 1 qw ¢ 1

IqTTE wEleA, gA N ar # a7 AT
snzar g s faa g#rz =erd @it & 989
o AYE 9T F#E @ A w9 0
AT 74T AT 7 ag ad TR FE £ fF
W 9T @l A AW FWE | TE AT
FHE fEyFag, a0 F g AT
FgAT & 5 1o Yo FT I THEHT FRAT
& A feft wdIT &1 gAY
g1 =ifgw 1 afz ag w7 sy & 20 gom=
g7 FaF qf@rT #1 73z famar afgm o
gAF! qrem & fag &% wwCF I9g
X T1fFT 1 T IAF AT OF T TS
sty v §t W=7 3, asdEz A
WA o E IWATF AR WA
= FIA §, Aen-weT faae €1 7 A%
1< ¥ fadza w21 wgar g 5 97 200
g fag st aifeariz & draz 7 ar
TR ot o femr av e e wrE ¥
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[T gwaeR FEATa |
foar g | @17 oF gFET & 99 gy AY
Ia% Ia ¥ aargr war fE gawr wfqw
€rs § A gad gt A aAar § 7w
arg =1, BfFT H F e JY oS qg
29T 8, 9 1T &, IATLET 8, IO
gz 38 W @ § faar @ Ak 3AA
agl foar

AR HEIZA, THHT F7C07 F47 2 7
A% UF £ 7o F10 § 5 g ga9 =9
&7 § A9 T ATAT 4T IF gAA G
U 419 UF agq 9% HfaHIL, aTgA 79
FguFT agl & A HAS F fawrw amEy
H 3% gU 9 | 99 gAY I HAHE GIT
R AT F1 Afeai 7 uF e 7 gal
e 9% 97 ¥ e mgmar & "gSl
F3q fag F #rew fF 98 1o 2o #in
AT AW g, TEILRHIA g ORI FLHT
FEN oF FwgA A 5 E daw s
# 7 faar stro AT @g ddsi w1 a=rar
gAT FITA AT T TWT AT @R |
1424 hrs.

[SHRI R.D. BHANDARE in the Chair]

F g q@az &A1 ARWEF
FmazFaar T E fFwd WAR
g7 FAfZAT B FEFL, IAFT GAITA AF
FT 3T TqIW 9T H25€ ¥ FrA forgr ot
7@ 31 3T HEEE A1 gg mac A g %
gz faFz aar a% | fagd ax 99 I9@
AAAT IFAT AT A A A Iy wEAA
far FF wr9d 2 ogfa 41 a1 &1 & @1
321 3ac fear fe t9d 2 2 &
37 9Tr ®Y QU 4 F fav gad a5 fEear
2 | 3w Fro Ao F ZT(HT HEIZ & T
Far =1z & 1AW gag ag & fw 2o do
FTEr w53 e gz-fox w7z avig 21 W7
Y F2-TT HFEA F1 AT AT, TC=ATT
AT qiF-TIF GATT B A9 & &, 39
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9T §HT §OF F &, AT Slo UHo FV
ZZrET T IT% T O T SW q w1
AfFw 1 g I qr At & FTH § A
¥ 53 @var g 5 3 guoa & w1 w700
AAT AT FY wERT AT TGN

¥ gudy &g ag FzAr Wngar g fa o
@Yo w1 gy wrar g fe wmg w@x & 4
g T9aT ¥faF 9% FF @341 W
FFIT FT 1T 2o Sto GT I[ST ATET
21 afz 9 37 Qo Ao F1 faar fewz
1% 7gf fawar & a1 ag I gAT &
Fgi ¥ ags F | TG IY 9T FEAO
21 "9g ™ 1A 1 Y AE FEaw g,
FAF TANT 7F @7 & | IqH fawre
e femrsm@r g o ey
3T 4 AT &0 §FZ51 FLHh  F4T AGY
fear | 7 WA ¥ 7 £ AT ag A
@A FT YAT gAT GO0 (AT KT W
afgr gaar § a&T Fga1 =1gar § fs smar
trfy afefeafy ar 7€ 2 5 swra @Yo 2o
fo S ¥ wrax O A=A & &I
S ¥ F or A "@Ey ® gy
qd% fram wearfed o

g 3 o Ao To @MY ox fafada
AT T &1 wa ag s SiET a9 § |
a7 3% o< fafady & g 9% Fan
§ | fafrde & 39T Wy ga0 Fav @
F7H & A g9 UF-UF A ITEEY
BT 2, 73 7@ A4 EFAT & | WT H X
£ ¥ faed faa & 2o o 9T %3
HRY ST A | geifE AT 99 9T
FTEY a1 @ X © § ofFT ag it ==
q%g ¥ WIS A Wa §, 9g g9 @9
Fag

AT Fro A o Fl F1 o1 afza)

& ot & ag @) A4y § | IWE g
Hgiagsen 3 (Fzad Zo Ao fo
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T A E N A%y A o A
Imy amarar fFag fo Ao fo F
;T HqX TEHF AT T A A 7T 3
& A A ;e FE oA 2N oam
arEy a4t 27 & | @z S 48 2 1 anawy
50 & A § aggyfazds faam s
=1z |

7T & qU §@AT g wgar g, M A
gwwar § 5 @A adizm T8 97 [gy-
yfrgds faarz =30, fF @3 & A @<
W gFIH JIW § AN @R gAafas
MY qIT AFFIET | AL GTOT H Y
w2z & oy A w=gy ¢ faAd % qreey
¥ ITF AFSAT &1 qF |

MR. CHATRMAN : The time allotted
for the Bill is 3 hours. The time s already
over, But I would like to extend it by 10
to 15 minutes. [ will cal! one Member
from th: Congress and two Members from
the Oppasition and then the Minister,

SHRI S, S. KOTHARI (Mandsaur) ;
After the Minister, I have a right of reply.

MR. CHAIRMAN :1 am aware of
that .

Shri Naval Kishore Sharma,

st 7w feme wat (@) ;- waafy
agew, o fdgs g9 =4 ¥ @A
fagrud geq7 & I9F FAT A=t A
agd =t a1d gt 7% § | fadasw aga amar-
o &1 IF AgAT At ot feFea
Far e w9 & 54 10 5o gatar §t fod
T eI 2 wqz § fag at #
agd sarar vgr A4 g ag ag f gEt
10 %o Frar sirar =efgy ar 8 s fran
st anfgd ar ate ww fear arar arfg
# zg fades &1 qoigdr IR FIA
s g A aAwag § froafr W
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Tar ¥} 2 & aw7 79 Trg #Y g wfyu
f& saar s g @ifs fom arresY £
an Ay IZ F9 Y F7 srgRr oY
nadt T #3218 FrAr 1 gatw w}f qr
TEl & 1 TvEAT g9+ afong ag ar
& f oY safeq arar s<a & 98 AmaTT-
qIT I @AL F Al A% @49 @ar
g1 agarvar g fF T ag awer o
ST &Y 3AFT 8 H. A B 9= | @H W
gaeadi ¥ ag & fr a0 feaeda 2am
F1 SIETFET FTT TRA £ | AT HIT AT
qAT I & QY OET ®er ffwe fF ST
gfeme ag & s far &t &1 aqax
far feve & wo7 &7 9T &, A7 T
AT LT T FL TS |

agi @ T H  ag Y wer w3
fr % 2% arfagi &Y o & fewm
g1t & 7ifF 97 98 faege zigw aT amd
g gawanr fege ad faemr a3
e 9T gL A 2 | e id S
gt @iy Aufidsragd 5
T9 3 ¥ Amfest N 71y amfe
HreeT g2 | "=y AWICE F1 Ag fae-
aritg fragam & and a1 f
fefafrmn 7 § 9)% 9t ST @R T
sy § I faum A Afaw s &
@ YT & FZAr Angar g #ifE 7 S
JgaEA &t agg gg1f A v frat &
g O8Y ¥ AguTaA AT AiEd 1 -
TR A ag T A e & gofaw
FTH FTT &1 HIZT ST A1 | TWioY 77
aifgs & & @i Hag sa Wy | 4g
#1$ ey ara gy & % g arsw q ag
ard #YT Todr g M w7 9

gg WaA AT wgH w¢l & fawav
zaar arzfaaE g1 AfwT o= @O



259 Indian Rlys. (Amd!.)

[ 7= fraie]
g e aaAfa & 93 w1 osE
T foar &1
. % AAAg waeq : fafaszt & awrar
1

ot 1a= fewr mat:  fafeee A
T g Afqags sear g frfas
s ag g ¢ @zdaq d3sd Y amr
feasd &1 #aw a7 & wgna g 5 o2%
fou gfemd & st fed, § @ aw
Wt agna § 5 afas mfeai a5 a0
Tfgd A He@ am ¥ @zwa g fw
feve F99zx ot § AR gfaad @
a1 | arFt gaEt farelt 1 " @gar
&\ IR A1y AT ARdlE g E )
T X aaami ¥ o7 5 four § oF
os fa¥eT s SEaT g w9 @E
e fs fededg 33w fea.fer aaal o
SATRT BT & 1 BT F T 9T IW AR
1 &3% sgrer gt &, Rt sielw &
ZIEw 9T Sgar gar £ fadt atew
 agw s ogr Rt smm &
TEY 9T @Rl gt & '§ Wia)
o At fexzr F@aT 2@ &, fewe
FFC R §, T gAwd §1 3 e § W
fereds s gaua 1 & = wAY
1 gwTF I T g e WA e
st § 5w awg o fm ofan &
Aera § uaT TS q@ IAE
TH sqgEan AT Afgy fF gfem fee
FaFeT ¥ g g arfF offe et aga
FAT J1G WIST A FT S |

§9 &F9 A F 0¥ § @ AR W
& orzd Wt frgea 3w w=d1 8, 3
o5 wgr fe @t mfzsi 7 w=4 §,
arr-git Bl # 9 I FE mfea
g, ¥ mfgai smae g A g T fewe
qE F oAt § 1 9g 919 FIET WA
arf 1 99 weAr & feww wERAT N
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T, JfFa wrw A T gt § A
gt 81 ¥ FE g0 gred W A §, -
FAgmA A 1§ W AfsT s A
FAUT & AT TT-ITT WTT @A E
ot F1gAT qT ozt S #Y faar e
qEY TV ART 4 0 §, g7 sTAEAT AV
Y =rfgy fF v faar fewe gwT 7 5%
aF 1 azi 4ET A =rfge WgeT i
¥ 9 a7 a5 T Tifyy w7 a5 fF 39
FY Azd ST g o

T TR & wg § @ fadaw &
qafa: qHdT @1 g a8 fadaw agd
TE AT | THE A gA AW H ag oY
OF gUE & TEAI G HCA K gH Sl 0T
awsar 721 fa= a5dr1 3@ fa3as 1
F & fou & w41 w@mg #v 9 @
g!

=t ege W I ([IAEA) ¢ g
# ara ot fa@ srwqrar &< faar =E
oF § iz, $F & w5 savar gfea-
97, LI AT AFAFIC AAAIT T7€7
agT 43 FT E | T gAAT WIHIT 9 AT
s g TmaeEd s Fag

FOOIA agl g, ®rew foxr @1 wfew @&
gro T gan fag st ¥ qia & a8
Faw Iama1 § AR famar a@g 8 @
gnar ¢ fw 9z 30 § s=a7 § anw =-
am ¥t g, a1 A g garfasa #, av
W g1 A e gar g 7 SRl e
wA g gg ey fHU § | AT TZ FET AT
w1 ¢ f st e fema o W T
gy ¥ faq IFT AT & 9g 99
At & 3 A0mr | 9 ' AT A PR
F8 warar difqgy d=C § AN ATE &
FH A7 @ 2 AV AN TR FGr o
W2 1 fza & Wi & 5 gos F1 e
33 | & agm fF g =ifg@ ar f& g
FT ARS FAT A & T ud g fag
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st wrgastagry . Aaragm g fe
dar @tasr g7 fafrev ¢ & fasge
gfaws sxar § 99 @ ¥ O wifed
7 ¥ &0 3 ff sqmEIE gra@ ¥
qQifsfem 2ar @rar &, g5 Afafzs
AATET AT FAT ¢ |

|uTTiT A, A afeAw wrd g
g1 0% 2o T1gm ¥ fear & atT ow 7O
qz7 gfr ot oY 3 e 30 Tg
T wam § o1 gF4) g f g fafaex
A frar g, ag s grma & fear § o=
& g7% ¥ 1% oqzd At A 4 v 3w
F1et a3 feqr & #410F 9z fadtde A1 sl
ot Proadt =3 #Y G FEAT @A
4f | srfeda #t et ) 91 1 59 F19 §
g9 97 3a¥ a9 €, 9= 9% A 2.

gotafa wgeg : o fam & 39 9T @
AT &1 |

st SEE AA W : TTo TEFT F AL
¥ 7z g1 771 & & 3FF 7031 Fr =AA
adf frar &, 39% f2o & 0T fass ar §
dYe arg §Y F3iv wifedw F4qi faram
Hguang fFegvadragag dfs
afsdg a g &1 fga AT @ av a1 &
gawir § fe grar & e @ Iy gu 9d
T3 A3 § Ire grgq #1 O
fgama #0it fgy  afs 7g o faar
gz rar & rard & ag gL

& AT GHIT AT ATGATE | TAH
St gRAC AT FUEWA H AR F 8§,
37 9T Qi Frd AT wifgq o wgE
FE &t IART VAT FI@ F TAET
a mfgy | gw @ w2 FAE A q0A
HEER LR Rl

gt sqrET Wy et &, =g misai
F qizrT @ agar A wfgw oy gH
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ATTTE go 22 A g Aq § | WA A gH
Fifqn s Tfgn & St 1 agfaaa
a5l fad

feseda Zam @t aw< A Ifgg)
afsq 9a% aig-grg frde FSF A
fes smzdl 7 & stz g1 g oImg
9 27 2 A TwaeE ¥ AT fowd awd
at &,  TEE UFT F7 A A« g7
FAT Az 1 5@ avg F FEAAT T Q)
q%, g3 I TaaT Arfgw |

fewz wdazT g ud mfgdi 1 & 9%
T %0 § ) fargema ) fgedd aga am=-
AT Y, Taa o AfF ¢ ag aga AW
2, AT HEAT I E SIT @F T
a7 5 Sro 177 o AADT T 1 S
g% Ay B & SfEm s Angd €,
feet 9T qov 7§ F@ TEY | F@iew
o gEE ¢ i g 3 F fow oA
gferd &7 daaTq T AfF I7 T AT
gt AT &1 agr a1 @v | gfew & qrg
g tar arar {f ar aifgy arfe A
FHT HAIFAT &ATH &I GASI T FL TF |

SEIVED I ELS 55
P i ATy ISPy D)
Hgnbutih Paligle
sy L el e il
LLE i g 26,
-G F el s
= @’aﬁqg}ﬂr‘fﬁﬁ
Tl s § 21 B 5
Oy ealuilon sess



263 [Indian Rlys. (Amdt.)

QPGS furd.
& gy £ LTBTEUA - WY
L S T Y T
YL L LL el gl

-l{f-’b/-) Ay, 2——.’/ EL 02
._r;/.»'/./e;bwc “grelors

wgfuu, 'pL-Lf.ripu‘af-...:} Jul
41....7‘::. J;iw;bgf;:_

P B J NS
LAGIINL Gy

E\y M09 K gt 2

A /uf Ll
eIy GG W Lo
=t s 1%';»’4,@2.3&55,:,
Lbu@’/?{/ U1 Cbolds 27 o
- & LlLl

S5 T 550 Gl
J;IQ-UQ—;.:LA}"@J -u‘; s
ﬁrl"i!é.d’(ﬁuh’ )fhf’(:/"'-f
?.f-/—-'r‘/__ffrcfl sy
Sl G S o 0y et
4o E2 LU sl B ) g
é‘ji{z'/é/i;lf%.‘x/v Lt
VDRI ot el
Q,L*u? pLlgeprpind
~ezL Ly

JULY 22, 1969

Ordinance (Res) and Indian 264
Rlys. (2nd Amde.y Bill

auiafy agay, ) fas g 99 90 &
1T A |

PRV B T s

Yot s Lo Tor
s gL e s Edie
DT urto\e Vo riy s
g B LW ye s &
By AL 5T
S e Gy e zaldb
T BT
e S Eul
TV Juy Sl 3
o0 $6,6 dFLESE 2
Lyl-ux; L‘:"-.-["(:‘..JJJ@‘::}_:» o
4TI S
o G e e sl
-y restb fLA
oS ES T
AL L
S Iy DR
L - eleLl i
G H Ly,
S0 5 S e iy
Uity T )it Aoss
SN R SO



265 Indian Rlys. (Amdl,) ASADHA 31, 1891 (SAKA) Ordinance (Res.) and Indian 266

WS Zms & RS S5l S

-sfesH Ry et
2oV, SN S
St L 23 S Lho
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A e ol
Ao Sl
g R =y AP
e S
Lidolluy-&eols
Loy Gt Zrlobor ol
(- &0 0201501757

3t e @ aq2 (fegaaa) @ aar-

afg wgizm, @ fas %1 IT @ o o

m fF faar fesz g 1 Qs ag
#YZ 3@ & mAgH! agrg Are 1 guiy
1 ufer 29 &97 g% Tz @F 571 97
aeel A fadg fear & § ga% qmg 98-
aa g1 faar fese amar @ AF9 @R
HTRIA! AGIA BT AGHT IT T § TTHN
gfa @it 1 awar @ gafs s afus &
ufgs mfeai 31 &1 yawq T 1 &HH

Rlys. (2nd Amdt ) Bill
HIg M4 S {e¥T w13 § 7T wgd #,
AIF H T N afas ged wfzg, gfe
aifen afas god wifgd 1 @i )
W gfen aifeg sqir gea wifed o)
st & gfaar @ wifzy fr 3 qfw

79 faz 9gd Wt MF a1 I WA
g fewe faw a%

at wfaEt & ama aga farwd
WA 1 SR D AR VAT H IW
TAX BAT R AT A ) 9w
it mfgar afes Agi gt 1 faw wx
Rowd meni @t vk for g 1
A 57 mfgat =t G a7y §1
g J[/EA g w9 fang war &
et #1 s9gd wmr drar & s et
F AT AAT AT 1 F e A
B & 379 fedt 7 fdt awg & ma
el & AT WA waw m-
feal & gfawr wmm #33% ¥ fou ameny
F9 $0 AMgT | @@ T AT I}
¥ mfgar agrf s =fgd o 3fen
amfew afas &1 a3 aifgg

fewe FH%T & @ig o aga saEr
AT g1 I AR w1 NE gaww
At gaT 81 @g Wt &iF & fF afhwac
mfeqi faar feve Fo9ed % & woadl &1

| g i fewe w0 GAT 2AT S Srgar §

Aag T qar g1 # wngar § 5

TTIF W 4T A31E FI1T |

fede mafaad #t zdfeg 37 &Y am
At wgwl @iFAr wfgT 1 e 3AN
#YE zafer Al 21 TizaT AW
1 fearfaesd 925 wq¥ 40 43 33 §,
FEAT 1 3 Ty 204 3] § Wd #
3 59k 80 4R 3F §, A w@EA #1 2 AT
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04y FAE wdaw ¥CE SR A
A BT a% w=4 419, M a9, T
FIT A o7 qror g W1 €A% g, A
fede wifuet & gA@T W T@ awg
gafea faear wfg@ 1 ¥ At A A
ANfaw # gre FT o9 Foeg
€1 ITF gy 3@ AW F A@H AG
QAT ifgd 1 F@wm W@ HA A WS
I H ITH AT N & qF AT
war & fagsr saa) qfF &1 87 | 79
aig N 7 amar @ feag gaik anstaT
g ot 1@ § 4 a7 admAa @ @A q
SfET aE F avE ¥ ERAT ¥ F IAF
| qATEE F 4Y AT qgw F¥ 4t
et aw = i mfas fear s oeam
Fg @y @ WA 1 TR A W A
1 qu s wfEgd gz 93w Ffaw
T g1 W agfend s, Eav,
g, TAgAA w1 &Y A §, I T
dfaa @A, 9% a9 FG WA § |

wgi aF fe1 srEEw @, 3@ ¥
39 7fai §, foa # g fear s
Sifgd A1 |t AASEEAT § FHHAT ME
it & A1 TE ¥ fiT v gw 4f50
WE @@ A1 g | I, RO,
@ afs # 9 #T ag a7 AT |
98 @S A I W f3ed 97 w7 foy
B3 & AT S T4 FTIF FAT § IAH A
qar 4¢Y giar i @A #17 ¥ fsd 9%
fer & T &6 & e § 1 92 feed Y
% a0 g T § e ag feel fes &
Sfan & fou star § & Ias 4 71
FredY faar fede A1 33T gU e o
5 ol ¥ daM zwe W & A IERT
AR w1 ®IE g agi &1 fag msr
¥ s T8 g § e @ w8
Y g AT I WA AGT AT EFATE |
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offr @ mfedi & adf 1 TadAt
wrasg @9 mfedl & &% ®y A1 FHA
& afx 7gi 399 7ee e a=at &, AfeT
faar z@ awg & sOSit # mfeat &
TR g faw @Edr § | Tad Sfev
Wt wgfeaa @ st 1 wWHREWH
g9 Sf@&7 w@w &1 W qgET 98 |
far fedez arar <= & fou 3q aig &Y
Wt sng@mFar § 5 afus mfeqr =org
a1, sgRr 3fET afee @S 9w a8
T &1 gAafrea 39 & fou 97 #1 an
s ¥ mfas fear o st =8
s 7Y g7 agfend & ard 1 97 @t
F qUEd 1957 § Ag AT F 41 @
g1 TS @ ARXH FIAT HAIEH
W E AN aEg waiw fear wmar ¢ s
WE @1 IAwr A 1 A &7
WE EAEAFRE TS feniza |1
qrAdi e i | A awwa g
a4 wgEg F1 ag AtaF faderh ¢ fe
37 7t 7@ s fen fearz 1 o7 fear
A T IAF g AL wnan
g, @1 ag 97 SN & |19 FAIT ZI |

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : The
Indian Railways (Second Amendment)
Bill...

Nl gEW W AT FE AH-
fix geeg ferd Fag1 @ feg
w4Y wargm o fgedt # a1

SHRI RAJARAM (Salem) : Does my
hon. friend want the speech in Hindi ?
Accidents are taking place due to the
languages.

wio T gwn fay : ag fadaw o
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[e10 T gaw fag]

fouq wega frarnar @ fs st @ faar
fewz arar #7¥ §, I A-arw A
WA | JFL F @ T, 1968 F
@, 1969 g Sfwr & 1,10 =
gatfex air 171 F= ;AT gIey,
A wuq, ¥ g fs fag § 5 oF
37 ¥ ox fs=a Hais sfawa T8 gaifee
4, forT & 9w fede 73Y a1 1 = frard
Fgd & frst sgg &1 qig w9d 8
AT FZ @ TG g, a1 gF a7 AT
BIT |

W TN g Gz
A ¥ 77 q73d, 1969 F 1,67 @
s faar fesz g a7 @ a@ ¥
T WA A 1,14 gare I faan foam
Foreay . # ag wiwe @wieg R @
ifF somea agmga @ & Fa
fagrr @ & 3, a5 swEl qf =
famdt 3 1 anfY +ft @Al T T wegw
TAY TCA S a9 FE1, § I B FaAw
HAET g 9% 9AENT a9 9% g5 A4l
g1, wia aF fF sawr & sarar mfegl
&1 waw 7 fFaT AT | 9 AT JEAL
mifeqi & qrEre 5300 2, famr 9T wfa-
fa 61,00,000 izt w=d & | fawr fome
U7 &1 ARl UF-9M7 1 & LW A
29 5% arfzai g=rf 0f st 24 mfedy
§ sl fesd T 0¥ | THY A% 5614
mret feeteteT wig-faa agr &y a1 1968-
69 ® 57 @mdq A AT «TAE 1 TF
s | wds A sm aw 67 af mfemt
soré af § aifs iy & w0 AN
faawd grat &, Sasr FEi fear aw |

SHRI JYOTIRMOY BASU (Diamond
Harbour) : A drop in the ocean.

DR. RAM SUBHAG SINGH : There
is ocean and there is drop also. Both will

JULY 22, 1969
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have co-exist. He should at least under-
stand this simple philosophy.

TAAIT FEgT, Sigdt g1 Qe ady,
3 wzr 2 5 A=l & gar gl
F el & JFgL 9 WAS I AW
art =gy | fager @5 OR sEEl W
1722 mfegi =g af of sk mfegt &
st fegd amA n2 &1 @ @e off
T § 79 ax 500 e @ fafwer
yIFY qT F=E af |

= gETEar met (TeAr) - @
T 9% &% % afa¥wy & sE@e g

o T g fag @ F¥gfazz wd &
afagas ¥ w3qg qT

it AT AT © FAT AG

Mo 7 gan fag : aF AAAT H3-
™ F1 %5 94T g TE g

At gat a¥ =t == ¥ gwe for
2 f ST #1 ;AT g6t avg ¥ qaear
At wrfe? | § 99% TR F1 (7 g
T @ At H Frdargr #y s af g

AT w5eq, At fawamm, A w7 fE
oT ¥ 7 Afeda =1 g1 2, 99 F ™
Doflofde WUZF EH F& T T
I A AT TAT g | IA YRS
W AT @A T WA FHFET T
qaF 9z &7 @ § €17 37 @n ar
A M TE g ates H @ quE ¥
Fro Fo fo, To UHo THoHIT ME T Y
seaw foar mam &1 AT ARl X O



"20 Indian Riys. (Amdt.) ASADHA 31, 1891 (SAKA) Ordinance (Res.) and Indian 212

Wareq #Y W ¥ ot swredar frarg
wE oY, 3 & feal w1 0 @3 & 98 -
oA A s At fre awar g fE W
waoq fradny & FA @ #
amar g f& amaa, fegre, dame afz
qga &t sEl # orswar g A mfeat
FT F=arg |

SHRI B, M. BISWAS (Bankaura): I
believe the Minister could not follow what
I said. 1 said that ticket checking staff
are being hammered. He said that after
the promulgation of this Ordinance there
has been no such case. I gave an instance...

DR. RAM SUBHAG SINGH : You do
not have the capacity to understand. You
cannot speak in this fashion. 1 do not
have to go through his speech.

SHRI J. M. BISWAS : No, I said...

DR. RAM SUBHAG SINGH : Sit
down. I am not yielding. 1 am in posses-
sion of the House now.

SHRI JYOTIRMOY BASU : You must
sit down.

MR. CHAIRMAM : Shri
please sit down.

Biswas will

SHRI JYOTIRMOY BASU : He must
sit down.

DR. RAM SUBHAG SINGH : Yester-
day he said that after the promulgation of
the Ordinance, attacks had started.

DR. JYOTIRMOY BASU : You must
give an assurance that he will withdraw his
remark. He is talking through his hat.

SHRI RAM SUBHAG SINGH : T will
hammnter anybody...(Interruptions)

MR. CHAIRMAN : All of you must
sit down.

(Rlys. (2nd Amds.) Bill

SHRI J. M. BISWAS : Who is this
man of this Syndicate to order me to sit
down? 1 am prepared to obey your order.
But he cannot tell me to sit down.

MR. CHATRMAN : Unless the Minister
yields, he cannot get up and speak. When
he yields, the hon. member has every right
to get up and ask a quesiion,

SHRI JYOTIRMOY BASU : How can
he say that he should sit down?,,.(Interrup-
tions).

MR. CHAIRMAN : Instead of saying
‘T am not yiclding® he used that word, Do
not lake any offence at it... (Inferruptions).

SHRI RANDHIR SINGH (Rohtak) :
I suggest that he should be named and
turned out. He is obstructing the proceed-
ings of the House.

SHRI JYOTIRMOY BASU : Mr.
Chairman, I am not personally involved in
this case. But as a Member of this House,
we must know what the rules are. Can a
Minister ask an hon. Member to shut up
and sit down 7 Was he right or not saying
s0?

MR. CHAIRMAN : I said that he was
not right, The proper form would have
been : I am not conceding...(Interruptions).

DR. RAM SUBHAG SINGH : We
ran five hundred special trains to clear the
traffic during the preceding three months.
Mr. Imam referred to the slceper coaches.
For the converience of the travelling public
more than 1300 third class sleeper coaches
are being run at present. It is propesed to
introduce about 700 more such coaches dur-
ing the Fourth Plan. With these coaches,
accommodation will be available in all the
trains involving full night journev. During
the current year we propose to add 158
broad-gauge and 50 metre gauge slecper
coaches on our long distance trains. Dur-
ing the year 1970-71 we propose to provide
100 broad-gauge and 100 metre-sleeper
coaches on the trains,

Shri Randhir Singhji pointed out the
difficulties of reservation, 1 am sorry that
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his son was inconvenienced. We shall issue
special instructions—I am familiar with all
the places where difficulties are experienced —
that proper precautions should be exercised
in all the centres wherefrom reservations are
made.

Mr. Kamalnath Tiwari mentioned about
some difficulties.

=t weiq fag =R (z@am) @ &
fgedt ¥ droa Q1w fex wda & Qe
s/

e wwgEm fag: = gEmy
faardt aR Fwearq faardy |1 & q@m
fe agt ax aga vwrar fefwrecy &1 7Y
g1 ag g A% § 3z o feawa @ @
tak @@ & mfedi & aEre S8
TN qarlt sEw g A vara wfzar
T OJW AT a@A AR &1 F M
ot AqaET § aFaf WAt @ AT @A
1T gETTAY & drq fed wFgAT ¥ A
ifim g aftmifeq fear smm s
¥ ¥ s aF 7 feest gad #]
I | & awg ¥ fom § 9t arfeai
Mt g AT @ g 1 Wit 9 & maw
¥s, S, ¥t 1 wEas & Ty A1 f
37 9T oft 1 9Y feer agrg g

g {wd WY o emAF ¥ wfaEr
TF—a@T o1 o) FIT F1 JAG FIT—
ts Af ME ez QIAAT TRF AIGAT
¥ A F1IOA G ... (9990 A
aq fegr F1EM AT 9gE) AT g
feqr s, (smmer) LA fesdl
¥ 9 qrargge eras | mEy qrar fasi-
9T Y41 § IEF FEEAIR ¥ AW
fE AmegTy 9% s A w1 faw3
ag@ il ¥ .. (smEata) .,

sit faaser W (wgadl) @ i At

FAEANE ¥ FGTAT A 7L TEY AAGAT Y
sl 4t Ag ?
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To g fag :  IT6T AR H
|

FAw 19 faard ot § atx gae fead
T aargr  fF fraEl & w=F Har
qagdl #1 997 ¥ fagsa it 1 @ foq
7g =qaedr 31 Jiw fF md ar qiefade
IF W FE IR AT gErfer #@
faasa gf fewe @Qi@d & Y sast wfe-
bz fred ¥ 81 fewwa adl gy -
(magm)...

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : How many certificates can
be issued in the course of two minutes of
stoppage 7

o T gom Fag : wgt aree @
g AT ¥ WA 1S S FO%
e F fag o § gaey fewe w0
# srT w4) 7rf fegwa gAY e At 9w
fera 1 = § @ gu T4l s
FT G ot i qrare sy v S F71
fred fese /=y 4t gfaar w1 o
sIgh =g |4y ¥ )

st ®o Ao frard (Afrwr) @ ww
fi gn s agd & framl w
dtaa fevz Rar s 9t agw E g
aF I9H W g7 Agr ¥ A A  FAR!
dta7 fewe faar sng

ToTmgan fag: w1 oEr
sqaear 918 § o 5 wgi-mt w3 ek
FIIAT ¥ Fgi 7€ dryaw fewzr @y R
sy & at mraw @aw  fewe w1 oW
& 1221 fafre o dod @ AARTET
gas aye 10-12 fafirs o141 374 37 9a-
7 FaE—gq wH g Al F fog N
a.faa gfawic & ag gfawiq qawa sTm=
FY ST
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ot TowiIe fag ¢ &F, AU OF @isE
g 1...(smaam)

t gF9 T wgAaE . AU N
orgT §... (mam)..,
15.00 hrs.

wo W gum fag : @me aR

Fifeal § a7 oYead 1A §, 9w @Aw
¥ fou g9 s glawst & Faaw
faqr s arfs 3@ O fraa 7 g1

st gratame ant (mifes) - avad
¥z= =Y 9T wigw € sarq agf faar |
Tt 3 Ao ieT F O § g7 aargy

o wAgEN fag : qEET WA A7
Tgl TaANT &, ITH A FIET

ot #iet @@ WA (gar§ ArangR) ¢
feeel—amag Jeed 3 9 s A md
qRGALF T W E

ToTmgmfag: gxW@WF o §
sa1 @, fafea @

=Y waemrg famdr J giem favel &
fae w211 g% gien fawt £ o "oy
qg® @ieA &1 ART 31 qT FI AH
gaft gt at 3§ X As-am s
s« ga% wfaf@s gg # igw s
wgt we<d g, agi smiar gheT farei
<@ A1 afs uF 97z F qag qafew 7 @
al Iy a@rd F1 ad W A

it gTAdE At 3 FE e Do 7o
T SARN grEr ¢ JafE W W g
w7 g aft am AT 6T 3G A1 T T
"o g fag g gt # g9 gny
=+t fers ¥ g S Trzar, 4 a3 3.9
foae & sz

gl a% ™ sl 7 g w
T 3—7c8% @ w490 & 91y gfew ar
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#To Qo TFo GEMT ¥ —ag qA¥9T
T g AfF e A T @t o w1
s gV e 717 &1 aY 999 syEewr
T & iy

N gfiw A faad st ¥ A
91 HIT AEE_ F A X Fgrar| TEH
™A 1 #1€ oAy 48 &, Afew gaw
T FFR § ats 4 § Fifs agt
IAFT IRV § WX Tz 9 am & fod
FFEH FT IF 2 fe mEdWrawe ¥
e,  foi @ F edme a8 feee
= 78 v, fad g AT A P9
I3 ¥ gA1FT 0T | AU T AT
ST FIHIT § q10 4F 1§ g@ AR
ar Iqd gmt 7T g |

A1 o dYo ew oY 7 grar AT Iy
F fgara & av § =91 A—afenr =
¥, 3ORY UFGIA A AMOG

N godiag qrT A F g F
art & Fgr 1| og w6 fedz § & g7 3w
g f& Tg saama agi fear sudom | Sfer
gt #1 ¥ar @9 yer g, @ §
T A AMAT g, 3Afo0 I A F AT F
for famdt v «ifom gfawr gri, =g
suf wiam, fer IFF a3 o1 @@
wT adf xgar ¢, @ion g3 wfenf gw
T F @AY

FEAT F AR W RgWT  TFAIEE
/18T A %1 4T fF Tgi @ F07 Ay &
¥ oF F09 AW B @ gi 1 F @ww
qar SAFAT AT A1 A FA X AT
# gfaa sraard & st

o a17A@ St ggF 3§ ¥AG AEY
T a@ v ay F & qg¥ aqa
IF[ § AT IHAT MT LA
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ot i GRS ¥ eI 9w Ay
Ira wgr—ag garfaa @i 1 few afz
@ ow gd gfee § | am dYag
argaifaa ot @1 91 fewe dar g, 9%
Yz fas®t 1 sifgs 9= 3, w72 1.,

! IWEAR ot o A dEr el
glar

o Trgam fag @ AEY gar &, s
feq @ $g wr g1 «9 feadr &=
I1gd §, g T 7@ qa dfqo

ol TEEA TR AT §g ARl
@

o W g fag - Az ¥ a=@Eq-
Fner & fou qat qaeqr Y 75 2 5
oY 9% FW1E & TWI9T § fowe Far 3, SN
Tw diz faedt &1 9w afk sng et
S F qifaai # feawal § qgt "
¥ 917 ar g 1§ o 7Y saan fr e
fea g w=r mfzg, forg faq ot fesz
g fas &Y oo 1 3@ guw AR mat
g=d g 99 ageic afk 7€ 6 M, 10
M ar 20 dYs & W@ ©€AT 9T qA AT
afz I+ Fg 7 W & FIW FHIT FT
g o1 9E%! 0% aga a€) gElad &1 qUHAT
FAT 9371 & ) f5T W swaaifis &9 &
9 FHEAT &1 gF FH I AL gH AT
LEO|

AW wEEW (aFd gfaw) ¢
oF g gl & i o

o W guwt fag : GAH! UF g &
qu fazarg 8, 3fF oF gaf agr mfear-
Hz ¥ +ft 747, dai9 § wiegdEe @, ot
& 3a®1 @@ F® 0, afET ag AL
gra ®Y ard A 1 9 SeAiE ATEd,
BHTU &1 A9F gra QAT |
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st o wAEw . Y atow e
9o far §, gFaR &) amdm, e I39!
R F Sifar

Flo M GAT T0g : X (WP AR A
W1 At & & S S 9w F@n
wgf % UHT wrEA AT §gT F TwA
¥ a1a Fg1 7§ §—ag WY qH T @ AV
FIE &7 g 7 3 | wfad gw gHEE-
9 OF iy @ @ af @, faa¥ ma dar
2, 92 997 g A wHAT w=EwT ¥ amr
3 F1 faawr afewe g, ag A wy &

o wegendt TN W AwEt W
TaAT TSt § O F1 oo 2, gW Y
T\ Afaw1e 1 g7 foar mar § sk 9w
Ft fagr mar 3.

IO £ 32
L Slgh ot Y Sl
S-S Lol 4T WerBy

Mo W ga fag - amod md I
5 mia & §—mfear wfas s=@ 1
T WA &Y, ¥Sr-aeAeT $ @ T @5,
o rode qra gfeq FY 977 F X H—
wgi faawa gy, Fa1 1g g1, ITE
Wt owra fear g SfEw 9% it s
N3 § @IgFAT WA, 1S ST 48 Te—
g goilfrae 3 agh g9 < fag aw-
TAT F FH FULL | FAL T agHA7S!
%%, @7 gaErg & 4% A 9gi |@ W
T & IHF! FIH AT 981 §—I
#1 3@ gy IaFT gfawr a7 ok T A
FG SAT7 AT T3AT | NAEA-THFHL SIEA
FATAT &Y, 337 JEFN &Y TA1 g IFI—
@ @18 Sl A @ g, uF gagifcw
gfezaror s@% a1k § woar aa g

afgrare ot & % 3 A fewwd g,
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[21e T gww fag]
IqE & FiT FOIMT)

i o A A £ Y @R AT |
Fgr wE 3, zaEr & AFAra 9 @A
ST AR mA g a T oW A,
FnT &1 wfewd § @ am@e [T A
FETT ¢ A1 A7 ATAT ATAT | A A%
I agfead) 1 qra &, M SAH
r¢ w ifawr , sifema fasy & wfemd
2, g sfemizat 9t & fagre F8m

! gFW T=T FHAW © IART qW A
T # aar wfzard 8, a1 @d IR

foq =3 &1
2re T gaw fag : it @ arfag g,
g% foq §% qar fear

sl gFN T wPAW : afET as
FAFAIAT AT AT FTR

e W g Tag: 99 S0
Fifa7 gfaard § saar so@ea @@ wt
SAFEAT FET |

st gwR ST wgaA™ : SfFa 3T gAg
1T FF T a1 AT TA7 FTH FF A

TMo TR g fag : 37wl & aw
fgwfas srelaes@ F fougrad
fadza FTar § Wik @194 § g *ft wgae
Faar g fF = Ferd &1 9 5@ g,
st g fFar sna

=it g& T2 wgag . gwafa oY, §
HITFHI FTAT J1GAT § 1

gwafa Aghad : & geaor W[ |0gan
g, afeq a7 3fsc 1 @ fas &1 =W
aga@ wq o1, 3fF feT ot s S
gfrar wT s and 39 97 %g & & | 7@
fog @3 3T 9T g T g Arar
‘Tfiq -
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ot g %+ wgng  § gaw AG
& 7@ g, W19 A wrdar ga Sifew )
5 gt waw # QAT w1 F w4 9@,
agt & AR ¥ (smaam) A w@iw
FANH T A A GG AL FA

wamafa w@ew : aw dfsg s
T8N 9 53 § | AT qwe &7 T1IW gl
dt SAFT gma & oy afFa fae &
FWR A W AE qHERd §1000
(m) ......

oft Wieg WA (aiEiE) @ S fas
I AT &, IAF HFAT ¥ srAAr A1gar
g&i--.

warafe wgiza : AR 1 Sifaw 0=
Fifaw, 11 &% dfsu |

&t HI97 9WIE ; OF 9T agy fewe-
a7 gemr ifge | wfex dar ad g
g1 (smagm) -

gamafs wgiam : sy wgd dfsw
I want everyone of you to hear this, When
there is a measure or Bill before the House
and general discussion is over, clause by
clause consideration is taken up, then every
member has a right to raise any point which
is relevant to that clause. But they cannot
go on asking quesiions afier the general
discussion is over. There is a method, a
way, a procedure for raising questions.
They eannot ask questions of the Minister
after he has replied to the general debate,

SHRI DHIRESWAR KALITA
(Gauhati) * The difficulty is that our hon.
Minister always agrees to whatever we
suggest in the House, But when he goes
out he forg:ts it.

ot rrarx fag Wt (dzEhy)
wnafs #gizg, a@dty TRt AREa &
IAT F Y SAATEF AT ) ST A
T foar gud s+ € @g A
Tt a1F A g At FfF madg geeay
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F & ¥ oY gara fag mo d oA ¥ w1
I wA | AFFT % a1 F1 AGETTH
g farge adf famr ok agaz ¢ 1%
weqiRy #4191 fwar mar | 3R =/
g% 3§ W1 e gmfed fear 4
FEy WY qu Haw AL gar ) #7193
Iz qgS WY gaq & AMAA @7 41 AT
farar e T@ar avzar g f& aTw A
it wearRy w7 w71 =ifge w@fy ag
g wraE g | siedegaT & -
fes 123 3 122 % ot fean gan 399
FY 1 wEAr & gww N Grar Tz,
IAFT ITT FAT AEU

gadY arq faw ox & AT AT RS’
E‘ngggrqsa#‘rmﬁmai%m:ﬁ
ot gfrardy 3 & I@F1 gedia A A
2 | garar snfF 50 44 & 20 w9 Tgrav
o7 Ter ¥, afz zEEr e ¥ A Al
TaF w47 31 gaATT gfawa agrar ar wr
2, & 3% agw F& 41 fr W F Faw
3t v aF & dgw A Afewn T
#1 500 9T F &=+ 100 &quw & FC | Ig
¥ gwa g fag g el wgiew fa=m
FTAFY & | o @97 , FWaA ArqA
I FAF) 5/ "iA = Tfg )

Tt wgizm 7 &g 5 g fazd
® gwar a@id St | # 59 oa@m w6
e w7 # | s fasfeaijet @z
s &Y 37 oA ¥ gt @wy qF &
ofs fegz @iz org &t ot aveafas aray
# oifs fesz FFc I 9129 § F ghaar
qds s foez @ 287 @) 9 faar
fegz qrar & ag it @ifaq amr § & g
grt | zafse @ a@ 9% s wAY
qgreg &1 e1F 31 Wifge | 9g W19 dAw
AT ATIATHA & 7 g ATX qfew Jreqq §
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fewz faefFar agrf arft fge st g
€& F1 75 ARy f@ o afye fF 37
17 § FIH a7 97 fovz afzd g fau
a1g |

WY UITRE B F T #, d@
4 9g3 0t F31, 39% o 047 &, 9 FH
g% fzq 1o §, 3941 agar QAT =iz,
IAFT qg #t 2T AT Arfge fF e A
&Y &, 91l aF &Y 4%, IAF N2FWT T |
ogl & g7 awey gidt § ag @, <t faar
fewe m=t D3 &, 3991 aweq ¥ =¥
o waT F afs gw ogwT ¥ Swsy
was @z s @ 39 sy g
@ gug = gfea @19 1 5 F 2y
T § # gwmar §  eAF) eg avg ¥
A FTWE | T AW G HNEI T
&1 =fzu o 9957 gy 3 afae fs
A% 59T ¥ T amAd M AT 10
AT ATIZAT 8 |

uF @@ § A &g SEATE
a3 f5 a ARy wzEl 7 o0 @ A
¥ W Fgr 2, afg F1¢ =afs @7 0%
wEEd fogz 8FT A8 amar &Y mE 39
#1 afzfwiz 73f am, @g uF fafex ana
21 sy ag Sewrd fowz § w0z qwar
At frve fr#af 7 & qar 7 gafav sz
15 ATFEE AT ME F 9 AT
¢ s 3uy fa3zT #3a1 & Y SaF! afz-
fedz & faar sar wfgw | g9 9w &1
"ateT gq fa= # saer faar @ 2ifpg,
ot afafcs a1 99 g8 Fg1 1 A
safes, o7 gfqwrd & feet s &
qr® S & s SEE #gAg s g
gfefrae 2 fs a1 59 afefede 2ar
arfge, ¥ gww ¥ @@ smar gEA A
gifr g1 a%dt § T WY AgiEg w1 oA
amafa
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[ e fag Frerd)
za% afafm dar & 0z g0 @&
¥ gEgi & HI SAFT AT FT JIE@T
s aifge, fesai 1 =7 @@ S
anfee | @) wgteg 7 A srsaraw fay
# 7% @ @ F@r g (w-
o). I Al AEIRT A HATEAT-
7 QX AEN FCT a1 ITH! §qA F @
AT 92T 1 9T W H aga e @ g,
T F aga Ffeard g & Wi oA
#FAfFH agrd ¥ ag g w0 & I
1T faan fewz gran frafaa <A gfaar
et | A w2 fad qra A #Ew
¥ frt agy g1 =rgar ¢ fF S d2 wa-
qq agré w1 W § Awag § F ww
FRfad aT § ¥ | 1z qwd § Py
F1E oft e A FT aFar g1 F firg
qraAr 5 fF f3 1 50 4 ¥ Faw
& &9 9% ) A | 1% |
MR, CHAIRMAN : The question Is :
“‘This House disapproves of the Indian
Railways (Amendment) Ordinance,
1969 (Ordinance No. 3 of 1969) pro-

mulgated by the Vice-President acting
as President on the 4th June, 1969.”

The Resolution was negatived.

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Indian Railways Act, 189), be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN : He wil now take
up clause-by-clause consideration of the
house Bill,

Clause 3. —( Amendment of section 112).

SHRI YASHPAL SINGH : Sir, I beg to
move I

Page 2, line 1,—

after *“five hundred rupees™ inser! —
“and if the crime is repcated within
next three months by the same person,
he shall also be sentenced to a mini-
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mum imprisonment of fiftcen days,

in addition to the penalty of fine”. (5)

SHRI LOBO PRABHU (Udaipur) :

Sir, I beg to move :
Page 2, line 1,—

Jor *ten rupees” substitute *“two

rupees” (6)

SHRI SHIVA CHANDRA JHA (Madh-
ubani) : Sir, I beg to move :

Page 2, line 1—

for *five hundred rupees” sub-
stitute—*‘one hundred rupees” (7)

SHRI LOBO PRABHU : Sir, T beg to
move :

Page 2, line 1, —

for “five hundred rupees” subsriture
—*“two hundred rupees” (8)

st waam fag (3g0za) ¢ afusstar
1 Agrgy, fezdq @4f g am ¥
Afaw aqr w7 afzams G4 & e
Trezfiay el oft A ag Far @1 fF 2w
& fou 7o gar Y wifgr ) 3fw 7o%
fou s =g Fedar 7dY &1 =@
foq madiz @t faeae 2, WF A A
faeaa @ 1 oot e ag w5 aar fam
Td i e & sman fegr T @ feg
wqN, ME 60 BT F FAT AR AHT
T § fageam & a7 oz 8 Wra |
Wt T fege & awT FT Y Ta® W A0
qer Ay gRAr grar § 1 &t & S faer
fewz awt F7 § 379 fegar Afaw omw
gar & 1 ¥ arFs 40 I FT g § A
Ia% v fewe gmg A R o @ik
7g Y srget ¥ 9F fear o7 aFar §
fr fray forz teg gu &, frad d8em
qir | goar a=r fenddz &, sQE
T Y ezt @ Bfew w2 g3 aAT
agl & fr fead fez o gu, fad wamt
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ge, frry w m@, feax a3 ma, fraq
qFE 7, TAY SATIT F=AT FAT &1 {HAT
) wFagg mgAt M T g, WA
1 € qraTAY ¥ 9% feaT o @FAT &0
afsT smar &% T@AT, SUET UEEGE
FET 9 A gAY FFATH T AL
N1 mTaaA ST Az ¢ fF Az
smar @t a fasw ax foeg oo §t
& arrer garw AFAT At 1 Ton AfaF
qaq ZNA0 @A, TR F FTT AL FgaOT
T, A AT AT FIATIEAT N AT AT
gw gz § f5 |@ar = agrar @w, @&
£ arg, faay 5 o A € a8 91 81,
S A fawar dar @ Al wow o wmE
fog Fasdrargn

L]

arafasy 1 17 @1 IS gH ST
§ afF om o™ § 7 Mafew a9
gt war 1 3w de@d § fr grd A sk
gita #E & fanmr 3 §, @ gRL
grar & wadfz 1, @1 w1 TR I
Dt o w@r 3 1 3T g T wwar @
gzt W qZI@w 9T 1 33 weq § 1 JT AT
F1 T FEIAEAT & @I E A gMA
fawra Y <7 & @1 ag =<1 ged o} gar-
#7 % I A qzar Tifa¥ | T@ &F
HYETT & FIC 9397 TR

@Y ag wf o fedesw oWl & THWT
foehare a7y samar @ & g fod-
fza qmi= 1 7T oA ferdde =g
dtag #1913, 28 fam & awaw g%
gETr ¢ &R A% FR U FmE @
gsdrt 21 fEadt ams sifag £ @F
fmn, v ag sifaa &1 78 fr g e
g fn @t & aie fewe & aw &G
gu s av &, faa w1 10 wwar s gafn
g1 2, 34 oA ) g gE §, AN @S
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g F1 g% 7 & frdl gama & o ? feelt
Wt g7 F19 F g gAw! a7 Fwe
ST | BE IEE g AT A 2

ot gw Rad § fr fewe @ded a
0F g &2 § @ giaw /F & § A%
mE gEX A 5 faae § 1 Adlem ag v
t e e Twro 2 A awar &
AT A BT E T AT W A
g #4019z T Algw @ 5T R
T W /AT T qET ) gAY SgrEr FH
wWE R 2 Fgronz Bmar g froaz
aFq qC A qF AL & a97 faww A F
@z i & o, 3@ fuaz T, s fex
Fed & fFesmgm st o fuse
q5® fasH a7 Y 9 21 |Fr IO
T wEEI A FEAT R ¥R FaEd
sareY fam a1 vza Aar § fergeam
¥ az ag f5 sra ot sftaT Zvgm Ao we
fomar @ o TwA ¥ Y 1 wifgd | ag
fe N BT AFT yWE sEW
gafmfizmaig F fer fFagema w
T AT FT L WEY T Araw y zEfed
IqFT AT 21gq Ao To famar & A
& 9917 § | § wiw war g fF 9z @gAq
e AT 91fgd | TEw feg W@F A &
dTET AR QF Ay giEm gew
as, g o fovaar &, dwag gui asdr
EAEFNE T ge qAY ST HST
T $3 | 73S @ QO 1 gATHA F
qrE 5391 B Ad) & ga guf F1 g7
U T |

# 4t ST F FTTH AT F fou
Taré FAr g, AFAEdt & BT garmwaw
g HfFw gfy a= @ Nt gmaw
g R & el Fm EE FAY
HAfid gu 3 gz g fe:
‘The way to Hell is ofien paved with good

intentions, W Gl AGT ¥ W @UT T'H E'T
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[ agar fag] ;

o § 1 av faw drag &1 F@sEr g &
FIHr qE1 §, qrA-Arg gfg I W IEa
2 fom ww & fag zaar ST FwART
HATAT & ITHT 43 F UF g9 | 3@ foar
St awar g | F wrdar Fwar g fF @A
AFT AT | AT A TZANT &9 T 997 &
o fou ga qarT 1

SHRI LOBO PRABHU (Udipi) : I
think, this House has achieved a record of
having spent four hours on this Bill and yet
having not understood what it stands for.
We have not read the provisions which are
that subject of amendment ; we have talked
on everything except the Bill. For that reason
I would like you to be indulgent to me
whi'le I explain to the House as to what
the provisions of this Bill are,

Under section 12 which provides for
punishment for ticketless travel, there are
four punishment : first, a very ordinary one
of* recovering the cost of the ticket from the
Station from where the train started or from
where it was last checked; the second is
imprisonment for three months; the third
is fine upto- Rs, 100; and the fourth is
excess payment which is calculated accord-
ing to the cost of the ticket or 50 Naya
Paise which ever Is higher. The amendment
is that first, the finc be raised from Rs., 100
to Rs, 500; the next is that, the excess charge
should be subjected to 2 minimam not of 50
Naya Paise butjRs. 10. My friends will notice
that this is an increase—from 50 nP. to
Rs. 10—of several thousand per cent.

The first question for this House to
consider is what were the actual fines com-
pared with the maximum. I mentioned to
the Minister this morning that the average
of fine collected so for was Rs, 3 in the last
year and Rs. 5 in some previous years. In-
stead of that, you are now proposing that
Rs. 500 should be the penalty., For whose
benefit are you imposing this when the
fines are only in the miserably low ranges
of Rs. 2 or 3 or 5 ? The Minister took some
comfort from the fact that ticketless travel
had teen arrested. I would like to point
out to him that it was not because of the
fines; the fines had not been increased; he
can deny with the proper average if it is
available; It is because of the arrangements
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made consequent on or coincidental with the
increased rates which are now prescribed:
I would like to point out that you are ac-
hieving nothing by raising these rates. You
have got to seek for the remedy somewhere
else. You have got to seek for the remedy
first by seeing how these fines which you
impose are collecied. There is no punish-
ment by way of imprisonment when the fine
or excess charge is not paid. It is only
written off. Some attempt may be made
to attach the property of the person who
is found to have committed these offences,
The first thing the Minister should have
done was that where the fine and the excess
charge could not be collected, the punish-
ment of imprisonment should have been
provided. I hope, he will delay bringing
another Bill—-not an Ordinance but a regu-
lar Bill —to provide for this. '

Secondly, the Minister has not provided
for punishing those who are habitual offens
ders, It is not enough that these people are
treated like others. They shou'd, in my
view, be punished with imprisonment and
nothing less; they are not corrected by
monetary fines. This is also an amendment
which the Minister should bring forward,
O:herwise, he should, as everyone suggested
Temain content with the maximum or at the
most, as I have suggested, double the exis-
ting maximum because that wi'l provide the
corrupt staff with same instrument for ex=
tortion. If a ticket collector can tell a
passenger that he may have to pay Rs. 500/
as penalty, then surely he will part with
Rs. 15/- or Rs. 50/~ and give it to the ticket
collector. The Railways are not getting
money. On the other hand, you are allow-
ing the money to go to a place where it
should not. Therefore, I press this amend-
ment on the ground that you are providing
not for the collection of excess fares, bug
you are providing for collection of illegal
gratitfication by the staff...

AN HON, MEMBER : Nonsense,

SHRI LOBO PRABHU : 1 agree that
all of them are not dishonest and some who
are friends of Shri Fernandes...

. SHRI GEORGE FERNANDES
Shanti Prasad Jain,

:. 0

SHRI LOBO PRABHU : He may be

your friend, but not mine.
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Now the Railways have to think of this
problem in an organic way, They must
- study this whole problem and find out
where the incidence of ticketless travel is
heavy. I would like the Minister to tell

us whether such a study has ever been made. -

Are there sufficient coaches in the train in
order to avoid. over-crowding?  When
there is over-crowding and there are no
seats, people think they need not buy tickets.
Have they considered whethet there are
proper safeguards against passengers escap-
ing through unmanned exits without buying

- tickets ? These are matters which cannot
be left to legislation. The Minister must
see that the Railway Board itself pays some
attention to these problems and he must
also see that somehow the Railway is com-
mitted to a sense of protecting public pro-
perty and collecting all the fares.

I was travelling from my home-town to
Delhi to attend the Parliament session and
1 found that when I had my ticket, in the
same vestibule or in my compartment, the
whole carridor was occupied by all kinds
of passengers who obviously had not paid
for their tickets. There were two Hippies
also enjoying the hospitality of the Indian
Railways. The Conductor was just sitting
watching the situation without doing any-
thing about it. I would suggest that every
Railway Officer in uniform should be
charged with the duty “of checking whether
a passenger has a ticket or not.

=t AT WEATSA : geearg & AL A
41 3, aeeqrg Y famar =i )

SHRI LOBO PRABHU : If every Rail-
way officer is charged with this responsibi-
lity—whether he be a conductor or-atten-
dant— then the ticket collector will feel that
there is certain degree of competition against
him...(Interruption), 1 would suggest
that the nhmber of checking staff should

be increased, if the conductor system is
tried in sample areas, in the same way as
in buses.

1 would like the Minister to consider
the whole problem not merely in terms of
pumshment or increasing fines because it is
a maxim in law that the higher the punish-
ment, the fewer are the people punished.
The Courts will become reluctant to impose
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these fines—particularly the minimum of
Rs. 10/ --on the poor people and the Courts
will resort to the familiar practice of saying
that there is not enough evidence and there-
fore the party be exonerated. So, I would
press again that at least Government may
be prepared to accept the lower ranges of
fines and excess charges suggested by me.

=t faeeg Wt (wgadl) @ garafy o,
AT qEeT g qorA ¥ g, fow § war
war & fa 9 @ Fw guiar 10 €07 v
R SqreT & SARr gAEr 500 w9y v
21T 1 10 ®9T FT ST @IS &, IgF JAT-
for g% 7 &1 FgAT & AT SART A
sarar 500 w9 &1 AT 9, @Ay #
T1gar g i 100 %99 ARNGH @I F1TH

gafa oft, ag arq 98 § & afewe
T ATAT Grar § AT St A IfeFe gwar
2, Susr A A Qar g ¥fET afz w
gy O AT AR FIA, AT TATT F¥
ST A g ogEar gy a9T e
T FIT qr g qrax fF oard faaar
21T & STAT GATT IOY , AT HFEAT
T & A1 gIFIR Ay g | afewr qeAr
FE FT AT AT I ATAT 9T A& &
i s AW @ T@ER FT g foww
UL sgaEdy G497 &Y g whEr & iy e
SAar F 919 949r 7€l g1 amar g f5ed ag
fegz @ % AIX FEA TEWAT@ & R
FT GF | SCIETHT F A ¥ AR FY
SITETEY &1 FTg § ATAT A AT
qwdt & ag & wggw #a1 § fer 9w
Yz 9T IAEN A9 gIod @auT gt §
AT AFLE I7g AfCHT 1T FIAT agH
t zafer s ® ach & Qd «@&
afs gre W AN § ofF =fF 39
st ¥ g ardt o AdY § dEE FEAr
f5 oy g e wifge | fegeam 9
Qg 29 i srar e wEEma 600 '
x@r § AT § AT § 78 agq Wl AR
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[t Rra=ez @]

&, aga ar aner § T anfaai 9T s
500 =97 aF S AN TET & qA A
A oy ¥ qamn fF @ feve wwwRT
W g A A1 § 4% F A §, 9
wqar 3w afzwe atw @ fase o
YT wua = fesfasT s=ar @m ) ga-
fer 500 wair Ft ot Fxdww A
ST 9194 A1 W@ € 98 SIAT § I WA
it & g 1 gwfan 500 wva &7 &g
gt 7 TEwT & wrg f 100 =97 anq
W@ M ¥ FF 10 Ty ¥R
sqET ¥ warar 100 wWE &g
T at 98 g7 A g oA 3@ 71t 9%
S wAE & a1 o feAw wer awar @
wfea faam fove mr F=aT @ @R amg
& amg < A we 8, fag gew ¥
qaw [ @ g, I gmfaw ag aw
Y AET EFIT | 39 AT T ST qT-
FIT AT A & A1 TH a1 GIHIT T2QMT
0 2faga ¥ Immadr W 2 A Y st A
f W9 W uAEE N F FA A faew
¥ =7 ¥ g7 faw 1 30 8 1 wwheo &
grgm fF ¥ A dEe g e dwnw A
fir 500 wq7 F1 arfagd gy o <& o
2, JOE! OF A &7 @y @i
AR uF & Wy ¥ sur gui A @
g% aF feqra 1 & e w=0 fF
A wERT T@ T AN FLA |

SHRI LOBO PRABHU : Here again it
is a question of the gquantum of punish-
ment. Section 112 refers to those who go
beyond the authorised distance. The mini-
mum punishment proposed in this Bill is
very excessive; instead of the previous fifty
paise, It has now been sought to be made
into Rs. 10. Is it fair that a person who
by some accident goes beyond the distance
for which he is authorised shou!d have to
pay a minimum of Rs, 10?7 It might be a
mistake; it might even be, even if it is
deliberate, a small distance. Secondly,
what is worse is that even when a person
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has Intimated that he has travelled beyond

the authorised distance, whereas the previous

penalty was only five paise, now it is going

to be made into a minimum of five rupees,

Now that again is not fair because in
this case the party has himself come for-
ward and declared that he had travelled
beyond the authorised distance. I would
therefore request the Minister to consider
whether it is fair to impose these very high
rates of fine in circumstances like these
which may not have much of design or
mala fide in them.,

MR. CHAIRMAN :

Jadhav.
clause 2.

&} goElRE FgF (FrUnE o qar-
off wdizw, o #F 9% FTT IEI A
& 1 14T AETT gR T

ag ot 2@ w77 qvs Y far @ SEd
FAT &w 74 sz faar ar 3feT zaat
Sa1ET ZTEw g 9 & Al foar o awn
JAusgmag d F 10 w97 & ama &t
TIT FT | UF @ THH a7 o9 AT &
fo ot wardt @ § ag WA @Al A
FFT T § o ¥ w9 AT a9 F g
I G @ AT AEY IGF I, GAAT
Z 1 3fFw SR 7@ s9ar gve W7 faar
T A TS ETmAz T ) AT T F
et I=47 gt At g afzfeke e,
T afefedz aara, A &= ¥ S0 &1
aFdrs gt & g @r9ar g & 2 a9
FamT I W =9 ¥ fag  zH TR
gafr glar g ar 9 a0F ¥ awew
gt 21

wamfa w@lTw : g g gIAMEE B )

=it godtgE WgT ;. gD a9 A5 §
fr fevedig gaax Y S5 FW § TFTY
¥ 7w gaend § fs am-wiwfags S
&7 3% 10-20 51 g TCAT & FAFT
YT gt & 1 gm wreTge § gud fea
g A oF @ T H gAI-gIR ® g

Shri  Tulsidas

Let him confine his remarks to



293 Indian Rlys. (Amdr.) ASADHA 31, 1891 (SAKA)

Tge feg 10 fas ©F o 9T, % ey
0 1 gafen 3o wigsifat 1 o @
SUTRT ®qTS AT |1fgh | gEifer A0 @

gAGT 9T F9S FEar sy |

SHRI UMANATH (Pudukkottai) : I
would request the hon. Minister to seriously
consider this question of imposing a fine of
Rs. 10 and take a decision here itself be-
cause otherwise the purpose of the Bill itself
will be defeated. Many TTEs have come
forward and told mec afier the Ordinance
that in practice what is going to happen is
that almost all the offenders will be let off.
I would request him 10 consider the practi-
cal aspect of it. Previously what uscd to
happen was this. Suppose they caught 15
people in a wayside siation, they get this 8
annas and let them off, If it is not pald by
some of them, they could take them to the
court, because the number will be small.
Now, if they catch 15 persons in some way-
side station, most of them may not hive Rs.
10 with them, So the entire lot may have
to be taken to court. In wayside siations,
there will be no court nearby. There the
question of entrusting these 15 persons 1o the
Station Master will arise. If it is night
time, where will the Station Master keep
these 15 persons ?  There is no place to do
so, no protection, no police. Ullimately,
what will happen is that the TTE must ask
the Station Master to let them off or to take
them next morning to the nearest court.

This difficulty in the practical imple-
mentation of it has been pointed out to me
by many TTEs on various lines. So what
will happen now is that whercas previously
two persons were let off, now the entire lot
will have to be let off. Therefore, 1 would
request him to consider this question of
raising the fine from 8 annas to Rs. 10
again seriously and give it up.

MR. CHAIRMAN : Generally, what
happens is that those who have already
taken part in the debate wish to speak
again. They should not speak now.

SHRI RANDHIR SINGH : Mine is a
new point. I will take hardly one minute.

DR. SURYA PRAKASH PURI (Na-
wada) : He wants to speak on all occasions ;
he is given time. But we are pot given
time.
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SHRI RANDHIR SINGH: Who is he ?
I am taking my party's time,

MR. CHAIRMAN : On the third read-
ing, you can take a few minutes,

SHRI RANDHIR SINGH : Who is he
to interfere 7 1 am taking the time of my
party.

PRAKASH PURI : We
Every time he wants

DR. SURYA
arc never given time.

to speak and he is given time. What is
this ?
SHRI RANDHIR SINGH : [ am not

yielding. I am taking my party’s time.

MR. CHAIRMAN : Take your seats
please. The hon. Member must know that
Instead of telling something to the Member
speaking, he should draw my attention, or
rather, the Chair’s attention.

DR. SURYA PRAKASH PURI : I only
drew your attention,

MR. CHAIRMAN : Otherwise, you
will only be quarrelling among yourselves,
Do not follow that practice.

SHRI RANDHIR SINGH : 1 have only
one point to speak about. As was pertinen-
tly said by Shri Lobo Prabhu ..

SHRI J. M. BISWAS : Give me one
minute's time after he finishes.

MR. CHAIRMAN : Yes. [ shall
some time for other hon. Members also,

give

SHRI SRINIBAS MISRA (Cuttack) ;
What stage of the Bill are we now in ?

MR. CHAIRMAN : Clausc-by-clause
stage.

SHRI RANDHIR. SINGH : Sir, a very
pertinent point was raised by Shri Lobo
Prabhu. He said something about the
penalty awarded,

ot TAd4® aEE (aruEEr) o fEd
¥ ga4f At 17 |
st Torefie fag ot 1@ 21
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[ Toreiz fag)

iR wRYed, @it AL Sriae S
T uF I w8 frad g aga ade e
dRagag g s 3fF ot s=mEoT §,
gl tar A 1 5 faw w71 9 amw qgeam
2 @€} fewie &y o 1 @ it & =ro W
T fag & aga aza & @9 Fg AEm
fF a1 = I ¥ w7, FwoN ad
e a1 fF w9 At A @) e 9w wfw-
W HAY a1 9w ffeq &1 T
T, T Ffer IEwmaS a
FTA X 43 a1y | qa1 g2 F afed
TEFET F ¥ § otz gy AvAe F v
2 5 o ofreriz aga smar ar &, ardr
o AE FY [T AT 1,000 o AT FY
St a@ AT g Agi AvX Az Em & fF
MIA GG AL W faw F afkd
FAm A fF ofees &1 wmar & &R
fedead 299 &9 g1, @1 ©I% a1 § 99
F qraA FE wEr A @ g fF fom
At Ft A1 A A oGAT Y AFAl
500 o ATAT & THAT ¥, T A T
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20-30-40 5o FFT BYY F 7
ST AT T IS FT H1ETOT FE
3 Y #7 agf == F arg< @AT Y 9™,
a7 @ ag faw sz & asar g, 78
ar agr v fF f5 wst agar A s

a1 T FHT FY AT g0 |

DR. RAM SUBHAG SINGH : Sir, 1
have listened to the suggestions very attenti-
vely, but the point that has been made by
Shri Yashpal Singh is such that it is not
acceptable to me. Shri Lobo Prabhu as
well as Shri Randhir Singh have pointed
out that it should not be made more harsh.
Of course, later on Shri Lobo Prabhu
wanted that this provision should be made
in this Bill. The amendments, if you per-
sue them—I am sure you have already
perused them—are of that type and, there-
fore, they are not acceptable to me.

MR. CHAIRMAN :
amendments together.

1 shall put the

Amendments Nos. 5 to 8 were put
and negatived.
MR. CHAIRMAN : The question is :
“That clause 2 stand part of the Bill"".
The Lok Sabha divided :

Division No. 2] [V5.54 hrs.

AYES

Achal Singh, Shri

Agadi, Shri S. A.

Ahirwar, Shri Nathu Ram
Asghar Husain, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhawat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri

Baswant, Shri

Besra, Shri 8. C.

Bhagat, Shri B R.

Bhanu Prakash Singh, Shri
Bhargava. Shri B. N,

Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R. L.
Choudhary, Shri Valmiki
Damani, Shri 5. R.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Deshmukh, Shri B. D. -
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 8.
Dhuleshwar Mecna, Shri
Dixit, Shri G. C.
Gandhi, Shrimati Indira
Ghosh. Shri P. K.
Ghosh, Shri Parimal
Gudadinni, Shri B. K.
Heerji Bhai Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri §, C,

Jamna Lal, Shri
Kahandole, Shri Z M.
Kamble, Shri

Karan Singh Dr.
Kasture, Shri A, S.
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Katham, Shri B. N.
Kavade, Shri B. R,
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Kinder Lal, Shri

Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. M.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Maulhotra, Shri Inder J.
Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Menon, Shri Govinda
Minimata, Agam Dass Guru Shrimaii
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Murti, Shri M. S.

Naidu, Shri Chengalraya
Mayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri N. N.

Patil, Shri C. A.

Paifl, Shri Deorao

Patil, Shri §. B,

Patil, Shri 5. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Dass, Shri
Ram Sewak, Shri Choudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

¥ ao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.,
Reddy, Shri Surendar
Roy, Shri Bishwanath
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Roy, Shrimati Uma
Sadhu Ram, Shri
Saigal, Shri A. S.

Salve, Shri N. K. P.
Sanghi, Shri N. K.

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.

S:n, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C,

Shah, Shrimaii Jayaben
Shah, Shri Shantilal
Shankaranand, Shri B,
Sharma, Shri Madhoram
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri 8. M.
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Tarodekar, Shri V., B,
Tiwary, Shri D, N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

NOES

Abraham, Shri K. M.
Amat, Shri D.

Amin, Shri R. K.
Badrudduja, Shri
Bancrjec, Shri . M.
Bansh Narain Singh, Shri
Barua, Shri Hem
Behera, Shri Baidhar
Berwa, Shri Onkar Lal
Bhagaban Das, Shri
Biswas, Shri J. M.
Bramhanandji, Shri
Brij Bhushan Lal, Shri
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Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Cnauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Dhandapani, Shri
Dipa, Shri A.

Esthose, Shri P. P,
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri A. K,
Gopalan, Shri P.
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jai Singh, Shri

Jha, Shri Shiva Chandra
Joshi, Shri §. M,
Kachwai, Shri Hukam Chand
Kalita, Shri Dhrireswar
Kamalanathan, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghavoor Ali
Kothari, Shri S. S.
Krishnamoorthi, Shri V.
Kuchelar, Shri G,
Kushwah, Shri Y. S,
Lakkappa, Shri K.
Limaye, Shri Madhu
Lobo Prabhu, Shri
Madhukar, Shri K. M,
Majhi, Shri Mahendra
Mandal, Shri B. P,
Mangalathumadam, Shri
Meena, Shri Mee_ha Lal
Meghachandra, Shri M.
Misra, Shri Janeshwar
Misra, Shri Srinibas
Modak, Shri B. K.
Mukerjee, Shri H. N.
Naik, Shri G. C.

Mair, Shri Vasudzvan
Nambiar, Shri

Ninal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R,
Paswan, Shri Kedar
Pauil, Shri N. R.

Puri, Dr. Surya Prakash
Ramamoorthy, Shri S, P,
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Ramamurti, Shri P.
Ranjit Singh, Shri
Reddy, Shri Eswara
Saboo, Shri Shri Gopal
Satya Marain Singh, Shri
Sen, Shri Deven
Sen, Dr. Ranen
Sharda Nand, Shri
Sharma, Shri B:ni Shanker
Sharma, Shri Narain Swarup
Sharma, Shri Yajna Datt
Sharma, Shri Yogendra
Shastri, Shri Ramavaiar
Shastri, Sheopujan
Shivappa, Shri N.
Singh, Shri J. B.
Sivasankaran, Shri
Sreedharan, Shri A.
Suraj Bhan, Shri
Thakur, Shri Gunanand
Umanath, Shri
Viiwambharan, Shri P.
Yadav, Shri Ram Sewak

MR. CHAIRMAN : The result®* of the
Division is :

Ayes : 140; Nocs : 88.

The motion was adopred.

Clause 2 was added to the Bill.

Clause 3. — (Amendment of section 113)

DR. RAM SUBHAG SINGH : 1 beg o
move :

Page 2,—

for lines 5 to 7, substitute —

3. In section 113 of the principal Act,

in sub-section (3),—

Amendment of section 113

(a) in the opening paragraph, for
the words **fifly nave paise™,
the words “ten rup.es’ shall

be substituted ;

*The following Mcmbers also recorded their Votes :

AYES : Shri Naval Kishore Sharma.

NOES : Sarvashri Mohammed Ismail, Murasoli Maran and Jharkharde Rai.,
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(b) in the first proviso, for the
words “‘nearest multiple of five
naye paise, or fifteen npaye
paise™, the words *“‘nearest multi-
ple of five paise, or five rupees™
shall be substituted.” (3)

SHRI SHIVA CHANDRA JHA : 1 beg
to move :

Page 2, lines 6 and 7, —

Sfor ‘‘ten rupees" substitute “‘two

rupees” (9)

Page 2, line 7,—

for “five rupees” substitute *‘one
rupee’™ (11)

gurafs wgew, g 9x wfafaa
grar & foo g1 & @1 amt § g
Fgar & % Igd 50 9% Y wwg a< 10
o YT 15 8 #Y 708 9T 5 Fo T famr
W&, A FH Y W FAAT FAAT @@
WA AY HY 9z F g AW AT §
AT A Ay § fF g @ FY ST
afasiw wor 3 a0 A= 9T AT FAT
¢ s g A ot Aifg 2 fF 229
FY FTAEY F AT AT AT IWA IH T
usrFe fear @ at faw 14 &1 F
fem &, goifs @ g d@fsn faew &
UsdtaFr # I 2, A fad=n 95 &
I F USITFT §T A=W § AT FFL-
WA FTFE gOo A AT WH
Fetar 75 MAWGE grsad 1 WE-
a1 &fawa & qasar g fF ag s 1t
Y AF-50q€4T F! FLIS F 8 | A
o ATt wd  sHaEqr § gER qog 4 AW
WM ATAr AT qAE TE Z 1 FEHIA@ A
UF A giaar A T F oF AT F AR
FHAFAAF fou @ mAr AT ¢ 99
% grary § & Fga1 g g {5 97 w6
@ faar fese fog go s o € at
I 9T FAT GAWT T TR AE, ITH

Ordinance (Res.) and 302
Indian Rlys. (2nd Amdt.) Bill

gaft wex g 7 & 9y faad I Sl
ﬁm&_a’rtﬁmm@m&a

EWIFT ¥ g §7 X HT A19 SF0 A
w1 qfrada gt =¥ §1 afes &
Fat sugeqT g 9§ H wea™rX @3 @
aFar g | faFz FogeT I N EA &
q% T FH FT AT ZIY 9 R &
Fsvafai s aed o fe famm
fesz @3 & 1 w@ § W A q9-
gmoagrar gr At 0 F ag g wg
fEaraara 1

16 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

&t arEy faar fewe 13 § S &Y
Ted! AT TET gl g, wfE g
F1 34 AT &1 GUS HAT  TEAT SR
fFroa ftaag ¥, ggra sY aag & N
ot faar fefe gwe +@ € 99 Y §=r
w g F1 Fradr afad fag-
e At aArae Hagi @ wrd '
gated ag & 5 =gt snad gty & ufa
FY 3T FT TT 97 AT 9w @ W
qg AT &R 2 T HIT TF TAT IF |
gl A% qoAT W frw oot sl g
g IT 9T AT W araEr A AGY ar
qr | F1ET K19 ATOF AT AET | AT
fewzow 299 &1 AT FET 8T £ |
za® fou g a=q 2 f5 &ia Y snfas
gra g gate, |l w1 fafaa 3, @9
dfas @7 91 #, gA% fAmr # ag
faerd fs & faar fede ima &< 99
a% ag A SN HIT AT FART AL AH—
g1 e fawr fewe awe 7 s@r aife?
dqd % TH WA w1 §E) gT A9 TG
faFT® a7 | A W JAN F A9 @
@ §, 97 a7 ST 2 | A AW I
AT AW 7 @I IGF gAIfa® AT €
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[ frx ==z wr]
xfw #1 F7 $3 3 a1 qweF Al graf A
FgS Wi

16,02 hrs.

MOTION FOR ADJOURNMENT—Contd.

Failure of Government to ensure Security
to Public Travelling on Railway—Contd.

MR. DEPUTY-SPEAKER : Now we
shall take up the adjournment motion.

SHRI UMANATH : (Pudukkottai) We
would like to know when the Prime Minister
is going to make a statement on the stay
granted by the Supreme Court.

MR. DEPUTY-SPEAKER : B:fore we ad-
journ for the day. I will get the informa-
tion and communicate it to the House,

SHRI UMANATH : Let us know from
the Government. The Minister of Parlia-
mentary Affairs, and Shipping and Transport
(Shri Raghu Ramaiah) : T will find out and
let you know.

SHRI HEM BARUA : (Mangaldai) Mr.
Deputy-Speaker, Sir, I move :

“That the House do now adjourn™.

During the Budget Session we were
provided with certain papers and the papers
told us that the number of accidents in this
country had gone down. This might be so
statistically but there is a difference between
minor accidents and major occidents. Some
major accidents have taken place in the
country during these days involving large
loss of human life and propzarty. There is a
tendency in this House on the side of
Government to tell us whenever a major
accident takes place involving life and pro-
perty that there are accidents taking place
in foreign countries also. That is the pet
plea of Government to justify accidents in
this country. Shri Parimal Ghosh did that
long back in the Rajya Sabha, I remember,

Whatever that might be, why do you
compare this country with other countries
in eddities? There is a comparison in
odd tles only. Because you are a thief
therefore I should be a thicf, is no argu-
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ment at all. Because railway a accidenst
take place in other countries therefore rail-
way accidents in this country must be condo-
ned, cannot be an argument likewise. That
might be an eye-wash but that is no argu-
ment at all.

We talk of socialism but socialism does
pot mean encouragement to inefficiency.
That is what is happening in the country.
‘We talk of socialism has become an encou-
ragement to inefficiency in the country.
Therefore the Minister should know that
there should be an improvement in efficiency
so far as the working of the railways is
concerned. When Dr. Ram Subhag Singh
became the Minister of Railways, I thought,
possibly a little bit foolishly, that he will
be able to impart some dynamism into the
the working of the railways and the matters
will improve. But the matlers have not
improved at all. It is becoming worse
everyday.

I can tell you the North-East, Frontier
Railway are the worst managed railways in
the country. You find railway bogies with-
out lights. I remember, on 6th January,
1938, a bogie cam= down from Gauhati to
Barauni without any light whatsoever. There
were women and children in that bogie.
Then, I saw another train standing near the
station, next to Barauni—I was going to
some destination possibly in Bihar—and I
found a Third-class bogie without any
light. Why this negligence [ do not under-
stand. There is negligence somchow or
other rather mounting up. 1 want to tell
you India expects every man to do this
duty, To forget this basic fact is a crime,
We are committing this crime by neglecting
duty, whoever he or she might be. This is
what is happening.

Then, on 16th July, 1 found the fans in
a first class compartment not moving, right
from Siliguri, and I went on reporting the
matter and there was nobody to attend to
that, There is always a pet argument saying
there is a mechanical defect. Why don't
you remove the mechanical defect if there
is any 7 Why don’t you attend to the effi-
cient working of the railways 7 Why don®t
you improve the technical efficiency of the
railways, You do oot do that.
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There was the accident on Allahabad-
Gorakhpur line. That was a tragic accident.
People died in hundreds. What about the
inquiry T An inquiry is held into the acci-
dent. By whom? [Itis held by the De-
partment concerned. Why should that be ?
The enquiry was held by the Railway Safety
Officer from Calcutta. My demand is that
whenever an accident of this nature takes
place, it is always better to entrust the
inquiry into that accident to a judicial com-
mission. But this is uot done.

Then, there is a difference of opinion
about the cause of the accident. The rail-
way people said that the accident was due
to sabotage whereas the U.P. police said
that the accident was du= to some other
reason. There is a difference of the opinion
whenever an accident takes place. It is
also a pet argument to say that the accident
is due to sabotage. Whenever an accident
takes place in Assam, it is the easiest way
to say that it must be due to sabotage be-
cause of the activities of the Naga hostiles.
You must not try to cover up your incffi-
ciency or lack of wigilance so far as track
is concerned with that pet argument.

Dr. Kunzru Report has said that the
traffic has gone up in this country during
these years after Indepzndence, This is
a fact, But with the traffic going up, the
responsibility lies with the authorities to see
that the track is managed properly. The
track is not managed properly. A heavy
train is put on a track that was constructed
during the British raj. I have scen a train
moving and the track going down a little
and the rails coming up. What is this?
Whenever an accident takes place, you say,
it must be due to sabotage. Thisis a pet
argument, sabotage, sabotage, I am sick
of hearing this.

It is said by the railway authoritics that
the accident on the Allahabad-Gorakhpur
line near the bridge is due to sabotage.  But
then there was doubts about it.  Therefore,
I demand that there should be a thiough
probe into the matter in order to find out
the real truth. The real truth must be found
out. In the train, there were men, women
and children travelling. 1 have come 1o
know of a child whose head was smashed
into pulp because¢ of the accident. So many

people died in that accident. The railway
engine also fell down off the track and some
bogies fell into the river. It was a grue-
some sight to witness.

Another accident that occured was that
a goods train collided with the Asansol-Puri
Passenger. What was the cause of that
accident ? You cannot tell us that the
accident took place due to some people
removing the fish-plates from the track.
How can it take place ? Here was a passe-
nger train that was about to go out of
the railway plateform; a goods train
came and dashed against it. How could
the goods train came before the passenger
train was out of the platform ? Nobody
has enquired about it. This shows negli-
gence of duties. They gave clearance to
the gooads train to come to the Station on
that particular line, The goods train came
and dashes against the passenger train and
smashed so many wagons and killed so
many people. The statement says that the
Minister of State visited that spot. He was
late in visiting the spot. The pet argument
for that is that there was no plane available
due to bad weather. On that particular
day, the flight was never cancelled. Still
he was late. He visited the injured people
in the hospital, but he forgot the injured
people who belongzd to the Railways, his
own Department. This is what is happen-
ing That was a gruzsome sight, a tragic
sight, It pains me to say that people are
dying like cats and dogs in this country
because of negligence, because of inefficiency.
What doe; an Indian citizen expects ? He
expects from any Gowvernment. to whichever
party it might belong, at least some security,
some safely and some law and order. There
is absolutely no security. When you get into
a train, you have to say ‘Good Bye’ to your
friecnds and relatives because you do not
know whether you would reach your dest na-
tion—you might reach or might not reach I
there might be an accident and might die.
1 say this because of these experiences. If
vou compare the number of accidents taking
place in the railways with the number of
accidents taking place in airlines, you find
a vast diffcrence. Why ? 1 think, you
know that India is the only cohntry where
more people die traveling by rail that io
any other country, It is said that in other
countries also people die due to railway
accidents. To that I would say that it is
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merely an eye-wash, just to cover up one’s
own inefficiency. Whkhatever that might be;
this was a tragic in ident and it was de-
manded that the Railway Minister must
resign. I would say that that would be an
emotional slogwn and 1 do not want to in-
dulg: in this emational slogan. But I want
him to improve the efficizncy, the technical
efficiency and the administrative efficiency,
of th: Railways. There is a Railway Boaard
constituted of certain big officials, top
officials. Railways are th: only Depart-
mznt where you find duplicate efforts —
there is the Ministry and there is also the
Railway Board. There is diplication of
effort so far as the Railways are concerned.
Whatever that might be, there are men in
the Railway Bord. 1 would like to know
why is it that these people have not tried
to increase the efficicncy of the Railways.
Are they there only to swallow big salaries
cvery month 7 Are they there for nothing?
A demand was made on the floor of the
House that Governmant should gear up its
machinery. But somchow these men in the
Railway Board are s> powerful that the
Railway Minister has also yielded 1o them.
That is the misfortune of this country, I
should say. There is lack of efficiency in
the administrative apparatus, When acci-
dents took place, whether on Asansol-Puris
line or on Allahabad-Gorakhpur line, there
was colossal administrative failure, There
no doubt that, When there is colossal
administrative failure and ineffictency in
the working of Railways, why should you
have a Board ? It is supposed to see and
supervise that ths railways work  efficiently
but it is not doing anything. We have a
Board, we have top officials there. What
for are they there? [ would say that,
instead of the Minister resigning, the Rail-
way Board people must rengn; or else,
they should run the railways efficiently.

SHRI NAMBIAR (Tiruchirappalli) :
L=t them at least tender their resignation.

SHRI HEM BARUA : There may not
be any voluntary resignation because these
peoples are such that they would not volun-
tarily resign. If they do not voluntarily
resige, why don’t yon kick them out of ?
office ? Why don’t you sack them ? You
connot allow Indians to die like cats and
dogs. There were allowing Indians to die
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like this, Why can't you sack them?
Unless they improve the efficiency of the
railways and can given an assurance to the
Minister and the Parliament that they would
tmprove the efficiency of the railways, dras-
tic measures should be taken against them.

,

What happens when an accident takes
place ? It is the man at the lowest level
who is punished. When he finds that the
top man gces scot frec, naturilly he gets
demoralised. Anybody who is responsible
for any failure in the railways should be
properly dealt with. The railway property
Is stolen like anything. I was travelling in
a compartment where there was a looking-
glass, a mirror, in the bath room ; two days
later when I travelled by the same compart=
ment, I found the mirror missing; somebody
had stolen it. I must tell you that we,
Indians, have lost character. Do we have
any characler ? Do we love our country ?
D> we want to do anything for this coun-
try?  We, Indians, do not have any charac-
ter. We arc aggressive peop'e. We want
our individual prosperity only ; if not by
sweat of labour, it must bz through pilfer-
ages. That is what is happeaiing in this
country. [ have seen this with my own
eyes.

SHRI R.D. BHANDARE
C:ntral) : please do not make
statements.

(Bombay
sweeping

SHRI HEM BARUA : There are some
honourable exceptions, I would say. But
at the samaz time, there are pcople who are
responsible for all these things., 1 will say
we have encouraged the workers to demand
their rights as a matter of right. But have
we encouraged them or inspired them in the
matter of their responsibilities towards the
society 7 We have not done that. Res-
ponsibilities and rights go wogether.  When
there is demand for the rights, there shou!d
be demand coming from us for responsibili-
ties towards the society also. The society
cannot live in a vacuum, The society can-
not live on emptiness. That is what fs
happening in this country. 1 would say
that the Railway Minister is now here. He
may be here or may not be here. Minis-
ters come and Ministers go. The present
moment is so critical that you do not know
who exisis and who does not exist, who may
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exist and who may not exist. It is like a
pretty girl going 1o an opera being teased by
eveteasers flinging her shoes. Just like that
Shri Morarji Desai was thrown out of the
Indian Cabinet. That can happen to any
Minister now. Therefore, I would say that
the Railway Board, which is the permanent
feature of the Railways, must be held res-
ponsible for all the accidents. May I,
therefore, submit that the responsibility for
running the Railwavs in propar condition
lies more on the Rai.way Board than on the
Railway Minisier, whoever that Minister
may be 7 I only expected that Dr. Ram
Subhag Singh would be able to impart some
of his dynamism in the working of the
Railways which he has not. There are
about one milllon workers and I am told
that you go on appointing Commissiens and
Committees. These Commissions and Com-
mittees make certain recommendations. But
these recommendations are put in the cold
storage. The Kunzru Commiitee, for ins-
tance, made some recommendations about
the safety of the Railways. But the thing
is this ; you have not implemenied most of
the recommendations concerning safety,

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : We have
implemented them.

SHRI HEM BARUA : If you have, how
could accidents of Jajpur type happen ?

SHRI NAMBIAR : There is another
Commities to go into the question whether
these recommendations have been imple-
mented or not.

MR. DEPUTY SPEAKER : You will
get wour opporiunity to spcak. There are
committees and commissions.

SHRI NAMBIAR : And accidents are
on the increase,

SHRI1 HEM BARUA : Their recemmen-
dations are not implemented. That is the
trouble in this country. Disreli once said
that whenever you do not want todoa
thing, appoint a committee. This is the
policy followed by the Disrelis of our Go-
vernment, to appoint one commitlee after
another. Now they have appeinted the
Wanchoo Committee to go into the réecom-
mendations of the Kunzru Committee, the
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extent to which those recommendations have
been implemented. These commissions
spend money and accidents go on increasing.
The Parliament is told that there is a de-
crease in the number of accidents.

Let us not forget that there is a differ-
ence belween minor accidents and major
accidents. The two accidents that took
place, on which the Minisier was going to
make a statement—he has made a statement
already because the papers have been cir-
culated to us—were major accidents.
These accidents happened in spite of the
recommendations which Government say
they have implemented, but which we say
they have not, Also the accidents are in-
creasing in number.

Therefore, something must be done by
Government to see that these accidents are
brought down to the minimum, if not com-
pletely eliminated.

1 concede that Dr. Ram Subhag Singh is
not responsible for these accidents. At the
same time, 1 would remind him that the late
Shri Lal Bahadur Shastri suffered from
moral qualms and resigned.

SHRI NATH PAI
one accident.

(Rajapur) : After

SHRI HEM BARUA : Dr. Ram Subhag
Singh can also suffer from moral qualms
as Shri Shastri did and resign voluntarily,
His resignation would not improve matters.
But I would say that the sacking of the
Rai!way Board shou!d be taken up by the
Minister concerned. He is a bold man.
Let us see how bold he is.

MR. DEPUTY SPEAKER : Motion
moved :

“That the House do now adjourn™.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah): I have no hesitation to oppose
the adjournment motion moved by Shri
Hem Barua,

SHRI S. XAVIER (Tirunelveli) : He
wants accidents ?
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SHRI KRISHNA KUMAR CHATTER-
JI : If it means that, I am prepared to
accept the position.

This adjournment motion is a politically
motivated one and not moved by human
considerations or humanitarian thinking. It
will not even serve the purpose of improving
the efficiency of the railway system as such.
Therefore 1 am opposed to it. But if the
intention of the Mover is to bring to the
notice of the Railway Minister the immedi-
ate necessity of having a rethinking about
the functioning of the Railway Board and
the constitution of the Board, I am prepared
to accept that position,

We have to remember that in the matter
of railways there are two aspects, the opera-
tional system and the policy making aspect.
The latter is the Minister’s job. I am told
the Railway Board was constituted by a
resolution adopted in 1956. It is an out-
dated resolution and the time has perhaps
come to have the Railway Board function
in a different climate altogether, Today,
there is no doubt that the operational side
of the Railway Board is at fault. May I
remind the House that I am the severest
critics of the functioning of the railways in
this country 7 But have also to remember
another aspect. Do hon. members opposite
really care for human lives? 1 have seen
morchas organised by the opposition friends
for the purpose of creating conditions where
bullets have to be fired and hundreds have
had to face them. [ come from West
Bengal where processions have been taken
out at the initiative of the present Govern-
ment in power, to face bullets. People are
killed or injured in hundreds. Therefore,
I am not prepared to accept this adjourn-
ment molion on that ground alone that
accidents are killing human beings. Acci-
dents are accidents. Anybody who knows
the dictionary meaning of that word knows
that nobody can guard against accidents.
There may be human failure ; there may be
mechanical faiiure also. An adjournment
motion on the flimsy ground of accidents is
not proper and does not fit in with the
position of this august House and the
national purpose for which this House has
to function,

I always wecome consiructive sugges-
tions from hop, Members on how to prevent
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sabotage on the railways for political rea-
sons. Who does not know that sabotage is
the order of the day in the political atmos-
phere created for political reasons. It is
easy to say that accidents are to be guarded
against by the Railway Minister. J am not
only a strong supporter of the present Rail-
way Minister for the dynamic push he has
given to the railway functioning : I vield to
none in criticising him too. Buwt [ say
again that he has given a new drive to the
railway functioning. Therefore, if the ad-
journment motion is directed against the
Minister I am tooth and nail opposed 1o it.
But if its purpose is to bring to the notice
of the Railway Minister some defects and
initiate re-thinking about the functioning of
the railway board, I am with them, not
with the adjournment motion as such. It is
essential to do some re-thinking about the
functioning of the railways under present
conditions. We all know the railways are
funciioning in this country for almeost 200
years ; their machinery is out-dated. All
their needs cannot be financed by their re-
sources alone. Even today in the Railway
budget there is a deficit. Therefore, it will
be wrong to accuse the Railway Minister of
failure because some accidents took place,
I am sorry that some lives were lost and
nobody feels as much as I do for the tragic
nature of these accidents. Then after all
accidents happen any time under any Minis-
ter. I throw a challenge tn this House :
let anyone occupy the position of the Rail-
way Minister and sefeguard against all future
accidents, There is nobody who can accept
that challenge.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : I am accepting the challenge ; let
him quit office.

SHRI K. P. SINGH DEO (Dhenkanal):
Mr. Deputy Speaker, it has become a ritual
now that aimost in cvery session we have to
raise a discussion of this nature, an adjourn-
ment motion regarding railway accidents,
During the last couple of years, the loss of
property whether private or national, whe-
ther in the form of goods, merchandise or
railway wagons is colossal. Some of them
are insured and the owners get something in
return and in the bargain the Government
has to pay a tidy sum in the form of com-
pensation and other things unpecessarily,
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Answering a question last year, the hon.
Minister said that the amount of compen-
sation paid by the railways during 1967-68
was Rs, 245 crores and property damage
dug to accidents was Rs, 1.30 crorcs.

16.30 hrs.

[SHRI VASUDEVAN NAIR in the Chair)

According to answers piven here, In
1964-65 there were 1293 accidents resulting
in 240 deaths and loss of property worth
Rs. 71 lakhs. In 1965-66 there were 1200
accidents resulting in 123 deaths and loss of
property worth Rs. 84 lakhs, In 1966-67
there were 1097 accidents resulting in 306
deaths and loss of property worth Rs. 97
lakhs. There were 1111 2ccidents in 1967-68
leading to 233 deaths and loss of property
worth Rs. 1.49 crores. The loss of human
lives running into hundreds is really shocking
and distressing. Neither insurance nor
anything can bring back those lives which
are last due to no fault of their own, nor
can the bereaved families be compensated
for the loss of their dear ones.

As on previous occasions, the Govern-
ment appointed in 1961 the Kunzru Com-
mittee, under the chairmanship of Pandit
Kunzru after three serious railway accidents,
and that tco only when Parliament and the
press were agitated, The terms of reference
of that committee were to consider the ques-
tion of train accidents on the Indian railways
and to suggest measures by which they can
be further improved.

The Kunzru Committee’s analysis was
that humam failure was the single langest
factor that is, the failure of the station staff,
was responsible for 32 per cent in the broad
gauge and 42 per cent in the metre gauge.
18 per cent of the accidents was due to
drivers. 50 per cent of the accidents are
caused by the railway staff by violating
safety rules and regulation.

Then the analysis of derailment given by
the Kunzru Committee either by the failure
of operating staff or by some defect in the
track, shows that 27 per cent was by failre
of staff, 25 per cent by the failure >f station
staff, nine per cent by drivers, 10 per cent by
engine defects and three per cent for tamper-
ing with tracks.
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Then, breaches of basic rules of safety
were responsible for 30 per cent of the acci-
dents; 23 per cent by despatching trains
without permission, and 37 per cent by
drivers cither entering the sections without
authority or improper authority.

The extent of safety of travel is generally
judged by the number of passenger casualties
and the damage caused to public and railway
property. The responsibilty for improving
the safety record on the Indian railways
rests squarely on the railway administration.
In doing so, no consideration of cost should
come in the way, as accidents are cumula-
tive, very costly and are a source of was of
money, material and energy. This what the
Committee suggested,

The Wanchoo Committee has given its
Part I report, in which it is said that very
little has bzen done to implement the Kunzru
Committee’s recommendations. Then we
come to the Wanchoo Committee which will be
submitting its final report soon. I may point
out that it was set up as a result of another
two serious accidents last year. It took five
years for not implementing the Kunzru Com-
mittee’s report fully, and it was also necessary
for appointing another Committee to review
the Kunzru Committee's report afier two
serious accidents, one on 19-3-1968 on the
Southern Railway and the other one on
30-3-1968 on the Northern Railway, in which
there was a lot of loss of property as well
as life and limb, and it again agitated the
public mind.

The Government is very fond of
appointing Committees afier the thing has
happened, and when the public has become
less agitated, the whole thing is put into
cold storage. Whether the accidents are
due to negligence or sabotage indulged in by
anti-national or anti-social elements is of
litile consequence to the iravelling public,
What is important is, these accidents
shatter the confidence of the travelling
public, those who travel by train.

The crime on the railways has also
been on the increase. It is also responsible
for a lot of these derailments and accidents.
I hope the Railway Minister will take strong
steps to bring the offenders to book and do
justice speedily.
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Take the recent accidents which have
happened near Varanasi and Jaipur where
more than 200 people were killed and more
than 400 people were injured in both these
accidents. One of the reasons is that the
trains were overcrowded, may be due to
religious functions or melas or festivals, for
which I blame the railway administration
squarely for allowing such overcrowding,
and for not making suitable arrangements
for them.

Coming to the question of human fai-
lure ; there are a multiplicity of causes for
human failure. First there is the lack of
morale ; there is discontentment among the
supervising staff ; there is indiscipline which
has been tolerated so far and on which the
Railway Board has been quietly and smugly
sitling without doing anything. There is
interference in the day-to-day administration
whether in the form of poli:icians or in the
form of trade union leaders who interfere
for the promotions and transfers ; thereby
resulting in loss of efficiency. This has
become the order of the day for any
nationalised sector.

Secondly, there is technological back-
wardness. In other countries they have the
automatic train control or ATC. It has yet
to be inircduced in our railways. Iiisa
device by which even if the driver falls
asleep or due to some other reason he does
not siop the train when the traffic signal is
down the train automatically stops. Then
there is the track circuiting which should
be taken up immediately, which will also
minimise the mischief created by indiscip-
line and regligence on the part of the rail-
way staff.

The Railway Minister has in a very
snug and satisfied manner referred 1o the
speed of the train as 75 km per hour which
is the allowed speed but when compared
to the speed of trains in foreign countries
it is only bullock-cari’s speed. He is lucky
that our trains are not moving at more than
75 km an hour because olherwise there
wou'd have been more number of accidents
and greater loss to life and property.

1 would once again take this opportunity
to congratulate the school students and
co'lege studen's of Jajpur who immediately
after the accidents and before the railway
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authorities could do anything arrived at
the spot and associated themselves with the
evacuation of wounded passengers and
rendering medical and other aids to the
passengers who were very seriously wound-
ed. I congratulate the civil authorities also
in Jaipur who came to rendsr relief imine-
diately without any hesitation.

Before concluding I should like to make
it clear that I on behall of my party will
not associate with the adjournment motion.
We shall abstain because this is a political
issue and it is not dus to any fault of the
Minister that these accidents have happen-
ed. These have happened due to human
failure and I hope the Minister will take it
up strongly with the Railway Board and
also take very strong action even against the
General Managers of the scctors concerned.
He must take strong action against the per-
sonnel who have besn responsible for the
loss of so much life and property during
these two accidents.

=Y ot fag © (VEAF) ¢ JadT
HEYEY, 91 ATH-UTHIZ I F ATAA ATAT
§ 3§ ¥ QT gaEewd F@ E |
AT oF 92T 01 FFfr A sy gaEr A
FT A% ar fee ag Fzar froqar § g%
T Ad & e mrEE # oY g @Y
g, 9z Fgi av AT g | TS AN GAT
fag 9% Taal ¥ @i gaadl @ a@r
A ST g7 AT ) WEEH FIAT R
few &, faw ¥ fafedwdl sw aeaa §
sRfog i om g AgFd A FIH 60 F
o &< sy 2ar fF ag g0 fafeet
# faediy wega foar fF 2gm &1 fra &
HigeT & S frerAl &1 fow ¥ EEET 8
ANz fededq 2faw +1 0F7 F foq @
AT A1fz0, 39 F fou oommg # a8 F1
gz favia 1 e 9fs g gram & @@
YT G TR E) AT, TH AR TAIL RA
femie &, AF A3 &1 HagFeA§
fis @t ZT3g # Zat 4q & ff Ao
andt AgY & o a91T § 37 ¥ 100
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sted) fs oF o=,  q@ o AT T
¥ s geREE Ad Qma #ag A
Fgm {5 @ sl § #1§ 30 fae-
A F FF F JA A At (ewEwm).

w§ AT qIE g9 §WS A |

off Ttz fog : @A § & w78
A AG FET | sme AT apefe A
faafers g1 gzatar gzi gwesr @
77 § &1 A% ara & ara wAr 9§
# ag Fgar g f5 S9ana A1 @ g 3
a1 wFEET g § 3 & fedd Fr A

A E 21 maz AR A
giaer =2 & 3fFT gw 97 @y A
& F409T F@ §, g5 v 5 aw 2w
FTATFT F AT F Fd A THAM A1
Y fyeew agg aer farem § ghar &
T gari-wrEl qt= w7 fawfas 2 fam
¥ Qe AT arAr F §, wwr e
f G-k 3ot § oft ozt 5 A 307
3 agt W @aw fzamed g F R
Mrmig e J@ AT T T
ar gEedr dfw g1 W AHT FIT
Ser § e soTd § IaaT o gE-
¥z g wrar &, wA A F FAIET G
SraT &1 o 37 aga 7% W §, AN
S 3T A A & wgAr § 9 s §
sarar rifagEt qardy st g, 9gi g
amar & s sioter A AH qFAISEE E
STYIA & WY aga s agr gon ¢, gt fE
Fgalm X 2, ag o frgmma & &€
At swar GEEEzR EE ) ¥ agf
a® a8 WA #1 g agat # I g
g zam g ga d, w3 s guadl &,
gawt g2 ¥ smiar gaedlt §1 # 7g &
wrgar & f5 ge e ara &1 fagrE 9T
¥ adi gmar =ifzi ¥ gy WS
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§3 & Toar )i 2 gdt @ fow
WA g A AeFr ATRd ST FEAT
argar g 5 =10 ww guw fag & smar
gasd, fam & =17 &I M@ TF IgT AT
1§ madt qwT @ wmar 1 F@i a%
AT ATST A H FATAHE AMAT @A
¥g FIIW &1 AYEH AT &, A 7S
IEAT &1 F% uw a9 fIr s an
HSAAHT /1A HT AT, 9TE 0F GF
Zz w dY FEFAHe HEA #T Tg,
uF A1 @OE g A, g g fix
IMAT At HFTMART AW HT TET |
gz grfearie 1 a1ElA 21 & gg am-
war g freT wriid* & mg el #r
AmeEr Ag & I gt wEA &1 |
zAF1 T B [Ef 9T q9A § fag
et arfge | T SR @R A &
TF &Td ST HgAT FIEAT |

JgeAT wEIeE, SEl gar UadisT
F1 stdez TX¥2w g 73 F 7 =gav ¢
fr Sgez N adl AT Ifen ) I
gT A7 gTFL | THF IWIT AWM, A
& gawrs 1 T2 33 2 fF a9 oF S1-
#q ez fafgez & | N9 g7 oF @99
9T ;T F @i #1 FT Afe, wdzw
# qeq Hfagy wF wT@f TEEd @9
gazzm sz agneEfs afwaae
feai Faeitr qgAY & 1 FAGT 9T FWIF
gt & agi g &1 4r S AT Ui
IEFT al FE1 g9 A&l &, ag Wl WgHT
g aifgn afazawg sr 2 fr
tafi¥za g9 1 X IAE Ag o @
fF #& fa-wrian & s saa =y A
& airgg iz w1 AT, ag A g aFar g |
ar ® gz wrzan g fF 3@ frem & & o
Hrgaanr Al q@Ar | FIEA UetHe
¥ & dmitEz @ & 9 SEE AT 9@
¥ B, Ja AN FAT 3 | TH ALH
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[=f 2ot Fog )

o wHe ot fawSwd § osAw amd
e #41 Adl fear gEEr -
¥z fear g @R wWF  #wIAr oF
gifar a2 aw gy &Y @1d 9=
FHIIT § Ta1gT AEY gE IUFT IW ) 98
@ fF ag v e gfma amy g,
TAFT a1 Fgl 2w F&f 21 arfE g O
ugl AEAFHT AYWT >Tr AT 9T &)
AR FTHIT F FTAW fFar 0T AT T
TAF[ 219 & A1 TARI AT OFTHET AT H T
1 W ¥ Fgar aigm fF e F
fr =7 % mart ofediz #7 grg ar A 8,
Ze-gfamm #7 g ar TEf &, S alR
qrfEeart ooza &7 o A TELE 1 FE
frm & ofelizasm WA E 1 @A
ufeliz W fiar &, 73t ufsdiz o 2ar
2 atr difsfzss ofediz W gar & s
Fa% art # fead s w1 e &
= & W ST AT R, T AT IS
AT 2 | AT AT FR 9T AR TS
qT @i FAW | I A ofeamhz &
amedt @1 Aifqa, Nfefss oty &
st & Sifad, Fidw F amat a1
Sifay otz fay fr 7 awz & fr @R
teriza g & sk % gwer f&
2 a1 3 qdz Wt oferdza ass H @ §
FAHFAGA g A AR FTE L A
waE § ggar & f5 oA adam ¥
A g9 2 @dz tfamser Ay T8
S azErETy A guw Aadr 1g faww fE
@i #1 faeng 7 g1 ag rad bz F faers
F1E T7 FF TF |

# qmrar g fe w1 aog 7 fr v
Fitz W 79 a@ 9x O fEar e
qg " FAE § A8 a7 S8 D
qET qx UewdAdz Wi arfeardz #
oy | gg fergema @ qifeanie & &
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AT g & Fgar {5 9fs 7 FAifew
#ag uF am ;i ¢ Fr ag g afag
Afew & aifs st o frem A A0
farFraa 7 &1

# QR a0F W FFT TR g
¥ ag Pewdie Alaq o AR T A
garfowa w1 g1 W@y fafe F
ag a=g1 1 frar 2, gard ot & 9k
#Y gFAT ¥ aga w1 19 frar § @R
& gaat augH #Arg | § o e
#z At Y Qe faear tar g

SHRI S, K. TAPURIAH (Pali): He
claims that the fipure of accidents in our

country is the lowest in the world. Will he
substantiate it ?

MR. CHAIRMAN : That is his opinion.

SHRI S. K. TAPURIAH : He cannot
say wrong things in the House,

MR. CHAIRMAN :
helped,

That cannot be

SHRT JYTIRMOY BASU(Diamond Har-
bour) : He had been questioning the Chair's
verdict of admitting the adjournment mo‘ion.

MR. CHATRMAN : He is free to ex-
press his views.

SHRI S.M. BANERJEE (Kanpur) : This
was the speech of the lowest man.

st el fag: & < oFE &
faems Fzar g |

SHRI NAMBIAR : T must be excused
for saying thae this was the worst speech he
has ever made.

s sfsIT ST dar : awrafa wEl-
zg, i Wt @ gd ag Ard A oard
o W Fun fag F wraw ¥ gf
araftg gEEw A, &t gfomar § Ay &,
TAAT AF@A  TAAT, TAAT GAWI TAAT
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N, fom a1 fearar adi 31 w7z
TE I q FwAr @ av onEwEE A
H®IT 37 A 1 I A AT qgar Arfgn
o 5 7z vfantze fra s medt & gn
T FAFE wifze a1 5 37 w1 dww &
fou s s7=1 =ifgr | wrwr ot wEmACY
qiEt 33t g€ & @A ew A grer A
gt awd @ afeT 9z @A FT @
X A B gAR I ¥ fAo oy
ardt wfzn . ow iz & A sh
wEl 7wy el dig @ oY, ofes
#1afws 7 Ew fearar o) s ww
gar fag &1 wifeaie J gz fan
A1 "EEE F1 wRA & wiAE g
=gy a1, w7 ag ag F1d3 &

i gwwar g & faay o e
UfEriza @7 & ag &1 AW dal
20 g wwar g 2 e X
favmr § sgr wAarfal & Fm
F1 #497 7137 Afyw faifa ¢ fear &0
TF OF I3 AT 0F OF TIATH A5
H1z 9% ¥ 9% 9tz 9Rg 92 37 afew
A4 &1 I Stfaw 9F a5 #19 F3T
9IAT & | UF AT AT IFA WATST WG
¥ wilt F77 7Y AT wzAT 2 fF =0 &
fEar stra 1 za% w01z =77 399, A
fora ot oY #4Y 7z frmerar & saar svar
IHFT AT R I qEATE 1 AT
et oft ey 3T srgE IIET @ T
Shz 2 & dtw g 92 a5 T E AR
3rEIV F FA KT AT N

Hoagar g fF 3w # a7 3 F@
fe art Bfengza afior argz § & 341
BT E g afiafigiad? gwArIH
F A H Ay Ataar 21 AT A a2 EAT
2 & s F=nmr w0 owwsT 2t AV @El
Wz, 317 fEedt qag 9¢ wmer faae @
Tt @Al =157 0% €197, IErA WRAA X
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AT FY, 3T Aferam &1 wHaT
A1 AT F1EF 9T &9 Wi I 8-
a7 51 fafesm %1 | 79 aF g7 T 1 TG
AFT, 77 aF 7@ PR g TE
FHT 97 75 77 Fgfavz @ A ¥
IH W & IEE FL AT T FY aT-
AT FT, 79 IF I AW I AAG
IFTT ALY A9HT AFT TiEH | dFWAT F
AMT F AFL, WGT F ATHS KT IFT
foaat +ft faanz 95 @gr g @ 5w awd
I TG IFATE AT R | WIS T A
@y grafa &1 gFamT faw F & e
TAT § 1 B gl FE) owISE N g
g 1 srrfars saFr Fa w47 E—(Frvam)
#r 37 warfeal M ara w4 2, qEY o
WS T AT FET § | A9 T g4 AT
g, gardt @E ar FE gEEE AE gn
Frawrframi v g

R uF A 1w § =7 oFlEza &
B FT| Wow AT §aw § ag A
gt &ar mar § fs w1 ar gt faw ag
fez gt anfge | g fesal &t T 3
FT @A IC S fgqr 9rar § | #BIg
ardyE FY a7 AT | WIS FT FUAT KT
FAT F A9 AT QY o (5o w7
g 3 AT AT IEF g2A ¥ wareg fesA
gz MU I wEfeAd Y § ¥ 89 sm
FT FTET 9 TAT @A § A LI A §
FamFsA W13 A FAH G
gl @ § 1 TEA EaeAa sAe faer

gl

gw ag W A= £ f &faw &1
wgt ga Aree #1 gAr aifge agt A
1 o= fagr ar 21 9ET F1EF W R
ar 7 % ga% 741 g | M F fame |
qF Z, g0 ad FT F, WA F QT 7
Z 7 IUFT FW E | EW g A€ W=y
fr @ & w192 & fou gara fFaar a7
qFAIT BY aTaAr § | ag K@ v 3‘1'5
fagar Y qFma i § 45 WA AT
feai &t a=dt Y a9g ¥ g {1 wH-
arfedl §t aaft frege adi §) AR @Y
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T FTH FIA 7L X § 1| N &A1 T3
§ 3T FA T W T AR A Fw wA
I AL, ¥ FTAA I g 0 oy
AR I WETIAImRE @S
frferma i e Atem 2@ 81 & Ta9)
MIFT AZY AT g5 | fanas w@gr 9@d
Y AT 41, AT qZ FTCEA = A0
& T war faar AR gmatg A Az
saFar § fe qur e feard o 38 2
t oA gars A gem g s Fw
TEAE AT AT AT § | T 2T 399
FAEF TR E 1 FW owTNW I E
FAS! @ F1A FA AL femr @ 2 R
@t FIH w@ Af & 79333 azd
FATAT FI § | AASIL A q79 27, A
F1 JG T FTILT F I & MW AL
F@Z |

S TF AT F T § ag Sfay
Frawg ¥ 2ar 21 food & feay Y 9
a1 & gmR I fag it g & fF
2 @ wy S T 9f qErr ) A
SifcEt A a1z § 9T A T AT R
aTq 39 f5 = sdafat & fea smifa
2| fFa 39% amEgg S F AT w0
FT @ & | T3 AU FT qTEATE T AT
ag 7 § gt AN QA A af &
g1 za% g § M EH amfa

it gad fediE Fagr a1 & gas
T KT F FAL 2007 | BHFT 35 -
aifedi #Y FFemz A azr aEt €
TPA AEIT FY ANZ NET T TATL AT
A & AT AT FIITT A T@ FT FA
ECiiE E 1

ag it wg am § 5 ) =9 wrafa
T & ey weari afsmw ¥ wear
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g 1 # Fg'm fr fom ama F fdy o
tfar & &1 ¥ gdzar @ ¥l 9EF
FIT A Y JFE &Y 73 A7 A ALFR
T A Fga frar wnar @ gEE ¥ @I
foar smar anfgo | 37 ST Y FIA
& &2 & fgmr @rar wfeo ) zae
AT IT WA F FIT TRT J0AT iz o
uaEar § T FrE gaAE ar @ ar
AT ATEAA F GiT FAT FT A
faear & &7 39% & 399 wagidz FY awg
FSt JFA gar @, 3FF1 age F fear
srT Aifge ) 9 /I & gre ww AW
fag oY & arg T 7gr a1 | IE0A Far fa
17T BANT 73T A€ X | 341 A4 FIA
£ 7 s gra fEd) s &) 39 w0 AT
97 3F £ At 39 AT § F A gFA)-
$z Y a7g ¥ AR FFAIA  IIAT 937
& AT T F a1 AT FAG fF uaEsE
g @ A v & 1+ Fefafy #3732
f& gw fsdzre adl €, »f smfy ag s2%
& fr ga felriz a8 €1 & 7 foemr-
IR A & a1 F19 & | anfae WY fEg
¥ e & | FA AR JEOT AT I
AFmAr Fwr, WyafewaE a3 T a)
ez F1 geafy € zEwr gH @A AT
=ifgu 1 ag gw<y wrafa §, ag wraem gad
gz g srfew 1 gEwr wagEn ifgy B
=T T FT THIITALE SAT AT | THAA
EhT &Y 2ArT 2R | Y ¥ FT S5 S
A F IR I 1 T AN T A B
fr = samftgi § 9t sanf ol og-
arg g, IuFt fazrs &1 gae w230 fzo
AT ATZ °E F T 9T AT AT 92 F9
frar d@T 2, IF G FIAT 5
3T g4 9FT 79T 3§ % 0 afEway
#Y QFAT T1fzT | Sar & 43 g fear
3 ofstiza & @ g Y, s@eT Wk
U FLHTLU X 3 71 A0gq |
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SHRI NARENDRA SINGH MAHIDA
(Anand) : Let me first express my Sympathy
for those who died in these two accidents,
It is the duty of the Opposition to highlight
the accidents and see that Government pays
more attention and the accidents are minimis-
ed. T understand that is the purpose of Mr.
Hem Barua, the Mover of this Adjournment
Motion,

Ever since Independence, T have noticed
that there has been a general laxity all round,
whether in the general administration or in
the railway admiristration. The former
G I P. and B.B. & C. I Railways had
wire-fercing right from Bombay to Delhi.
But now that has disappeared; the wires have
bzen stolen away. MNow trains are running
at double the speed with which they were
running before.  Bridges are old.  The
track is also old. The Railway Ministry
requires money, but I do not think that the
Parliament is in 2 mood to sanction all that
money. It is not possible. We want to
modernise our Railways and therefore heavier
engines and heavier carriages are being used.
As a result, sometimes tracks are not com-
petent enough to bear the weight. This
requires complete technical examination and
we have 1o find out whether on all tracks
very fast trains can run. Some of our tracks,
for instance, between Bombay and Poona and
between Biymbay and Delhi are quite good.
The Deecan Queen and the A. C. Express
are run with lot of examination and care,
I must congratulate the Western Railway for
having less number of accidents.

17.00 hrs.

SHRI NAMBIAR : Please do not say
that.

SHRI NARENDRA SINGH MAHIDA :
Accidents are many times due to human
failures and sometimes there is sabotage
also. We cannot simply say that these were
accidents purposely connived at by the Go-
vernment. I «do not think that the Opposi-
tion parties even in their wildest dreams will
chuarge the Government like that,

Now, we are going o the Moon. We
have radar systems and various other systems.
1 will request the Railway Minister and the
Railway Board to go in for more and techni-
cal knowledge and se: what mcans in foreign
countries their railways have adopicd and

whether we can have a radar system whereby
the trains should automatically stop the
moment rails are broken. More and more
of automatic systems should be introduced.
Human element should also be examined.
Wherever there are flaws or deficiencies or
negligence, we have to deal with them. In
the case of negligence, we have to be very
stiff and harsh with the workers......

SHRI NAMBIAR : If the negligence is
on the part of the Railway Board 7

SHRI NARENDRA SINGH MAHIDA :
It is no wuse charging Government officers
because they sit in the box and watch you
here. Railway Board does the general gui-
dance and Suparrtion, it does not run engines,
But you are encouraging the drivers, guards
and others to go on strike...(interruption).
Whoever is guilty and if the guilt is proved,
he should b: dismissed. If Dr. Ram Subhag
Singh is guilty, that should apply to him as
well,

SHRI NAMBIAR : We want a judicial
inquiry.

SHRI NARENDRA SINGH MAH},
Shri Hem Barua said that Government go on
appointing Committess and Commissions.
These things will go on in democracy. There
will be no end to it. But cerainly you
have every right in asking for a judiclal in-
quiry. These accidents happen bescause we
have thousands and thousands of miles of
railways. As Onkarlalji has said, in smaller
railways—for instance, narrow-gauge railways
with spzed of only 20 to 25 miles an hour-
there are no accidents.

SHRI UMANATH : Please do not say
that. Something might happen tonight.

SHRI NARENDRA SINGH MAHIDA ;
The Ministry should examine why accidents
take place, It is purely a matier of techni-
cal data. The Kunzru Committee report is
there. Many safety measures have been
implemented on its recommendations. This
is a continuous process and we have to con-
tinue such efforts. We should warn the
Railway Board and tell them that if there is
any fault with anybody, he should be severly
dealt with, If the fault is with the human-
element, that human element should be re-
placed or dismisced or fined or even sent



321 [Insecurity of travel

[Shri Narendra Singh Malinda]

to jail for causing the loss of so many lives.
1 would put more emphasis on technical data
which should throw some light as to how
to avoid accidents. On the one side we are
asking for more facilities and faster trains.
From Delhi to Agra there is a fast train.
What are the chances of accidents there ?
You cannot say that every day accidents
take place. Somectimes thay may take place.
The causes of these accidents must be inquir-
ed into. 1f there is negligence on anybody’s
part, he should be reverely dealt with. 1l it
is on the part of Dr. Ram Subhag Singh, 1
do not think he will wait for a momznt to
resign. Shri Lal Bahadur Shastri resigned
and for that reason, cvery time if you want

the Minister to resign, then probably there
will be no Railway Minister atall. Every
day you have to change the Minister. You

have every right to demand an explanation
and it is the duty of the ruling party to see
that accidents are minimised and trains are
run in a safer way. Certainly suggestions
can be examined. Compared to the accidents
in the air, railway accidents are much less
because in the casc of acroplanes the loss is
total. We cannot compare ourselves with
Japanese Railways or European Railways.
We must offer constructive suggestions as to
how accidents can be avoided. For that
purpose, 1 think a technical committec would
be very helpful. I do not think there is any
necessity for this motlion. But Shri Hem
Barua is certainly entitled to bring it.  But
we should throw it away,

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Sir, we are very much worried
about the Railway accidents, notably after
Dr. Ram Subhag Singh assumed office as
the Railway Minister. I know that Shri
Poonacha was replaced by this hon. Dr.
Ram Subhag Singh only because everybody
thought that he would avert Railway acci-
dents. That was at least the intention of
this Parliament and the people of this
country. During the Budget Session, Mr.
Chairman, he assured us that the railway
accidents are being reduced.

But immediately after the announce-
ments, we are surprised o note that the
accidents are taking place more and more.
In two accidents alone, that in Varanasi
and in Jaipur, more than 200 people were
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killed. We have to investigate and fix
the responsibility for these accidents. We
should find out if the Railway Board is
responsible or the Minister is responsible.
If it is the Minister responsbility, he shou!d
own it. If there is failure of machinery, then
we can exonerate the Minister. But if there
is failure in the human element, then the
responsibility should be fixed on the con-
cerned persons.

You know that when a death is caused
by a rash or negligent act, It amounts to
culpable homicide and the persons responsi-
blc will be sentenced to imprisonment for
life or for four or five years. But if some
peop'e are responsible for railway accidents,
Parliameat shon'd find out who are the
personalities behind it. If we do not lind
out the reasons for accidents and the persons
responsible for them, and avert them in
future, people will not have any confidence
in railways and will not travel on railways.

Today we see in anothar part of the
world that the Nixon administration is able
to send a spacecraft  Appllo-11 1o over
250,00 mile away into space. The technical
advance and sophistication is such that they
are able to control the craft which is
250,000 mile away. Here our Congress
Ministers and administrators are not able to
run the trains even or their track. Instead
they run them over bridges, on human
beings, on buses, lorries and what not. Are
they really b:ing responsible in running the
adminisiration  of this country  in this
manrer?

SOME HON. MEMBERS : No.

SHRI V, KRISHNAMOORTHI : I will
point two instances. In Varanasi, an accident
has taken place. Immediately the duty of
the Railway Minister should have been to
trace the persons responsible. If the Railway
Board is responsible, it should be sacked. If
the Divisional Superintendent or General
Manager or any particular railway official
is responsible, he should have been sacked.
But what do our politicians do ? They attri-
bute the accident to sabotage. They imme-
diately come out with an open statement
that it is a casc of sabotage. They say that
it is because some politically-motivated
agents removcd the fish-plates or that some
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extremists have played mischiel with the
track, that this has happened.

But the Deputy Inspector General of
Police says that this particular accident was
not due to sabotage, but due to the failure
of the human element in the railway
adminsitration. He has ridiculed the saboiage
theory, The train was running late. To make
up the loss of time, it was specded up. The
line was not capable of withstanding the
pressure exerted. So it met with an accident.
The CID  has confirmed  this. But the
administrators investigating it give a poli-
tical colour to it and call it a case of sabo-
tage. In such a circumstance, is it not the
duty of parliament to call for the appoint-
ment of a judical commission to investigate
the matter ? In the case of each and every
accident, the Minister must immediately
come out with a statement.

I come to my next point. What happen-
ed in the case of the July 14 accident. In
Puri, several lakhs of people had collected,
I am told more than 10 lakhs. What was
the responsibility of the Railway Minisiry,
In order to avoid overcrowding in trains
and accidents, they should have put more
trains. Did they do so 7 No. Instead, they
allowed the trains to be packed with five or
six times the capacity. The train was unable
to move and it stopped. They allowed a
goods train to ram into the passenger which
was stationary in that particular station.

Are we not entitled to fix the responsi-
bility for this on Dr. Ram Subhag Singh
and his administrators ? Are we not entitled
to say that the Board Should be dismissed
on this ground alone.

I will substantiate my theory that they
are negligent, they do not have any responsi-
bility and they have been indifferent. When
my leader, Shri Annadurai was dead, large
number of people from all over Tamil Nadu
were pouring into Madras. Several thousands
boarded a train at Madurai, an express train.
The train came to Trichy, 100 miles from
Madura and then came to the Coleroon
bridge, sixty miles from Trichy and more
than fifty persons were killed there, as they
were travelling over the train. Is it not the
responsibility of the Divisional Supcrinten-
dent and  the General  Manager of the
Southern Railway ?  They have  wireless
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commurication. When they see several
thousands of persons of boarding the train,
they should put some more coaches in
Madura or at least in Trichy. They did not do
so. They did not even divert paasengers vig
the chord line. The allowed passengers to be
killed by being rammed in the Coleroon
bridge.The records of the passengers show
that all the them were from Madura, not
from Mayavaram or from Tanjore or Trichy.

All the dead persons were travellingl 60 miles
from the starting station. This shows the
inefficiency of the Railway administration.
Are we to tolerate such accidents 7 We have

to convict the guilty persons. Then only the
public will have confidence in the railway
administration. We have to fix responsibility,

In other countries if anybody is killed by

rash or ncgligent act, persons responsible

will be hauled up before the court and will

be punished. In this poor country nobody

has brought these persons who are responsi-

ble before the bar. That is why the Admi-

nistration is inefficient;t hey do not have any

resposibility. We should take note of it, Instead
of trying to improve matters Dr. Ram Snbhag
Singh says that it was because of sabotage

by some politicians, or some Naxalites or

communists. This will not do. It is these people
here who are responsible for the accidents

and should answer the country and Parlia-

ment for the failure of their department.

With these words, I support this motion.

SHRI CHENGALRAYA NAIDU
(Chitoor) : It is unfortunate that two
major accidents should have happened in
our country. MNobody is happy over these
accidents. We must all jein together to find
oui ways and means to stop these accidents,
There would not be any accidents if all our
friends in the Opposition also join the
Goveroment and help the Government. [
shall cite  instance where  the opposition
pariies are not helping the Government or
strengthening the hands of the Ministers
but stand in the way of punishing the cul-
prits. Many Members are chairmen of trade
unions. There are Members of Parliament
like Mr, Nambiar who hold the position of
Chairman. There are labour lcaders, I can
understand if railway men are chairmen of
railway unions, not poliiicians  like Mr.
Nambiar who mislead the workzrs and who
is responsible for these accidents. Gowvern-
ment must pass a law that only a man from
arganization should be the chairman of the
union, not any outsider or any politician, If
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that legislation is passed, a lot of trouble
and many strikes will not be there. These
chairmen of labour wunions are living on
these labour wunions as parasites, They
extract money from the labour wunions and
they misguide them and mislead them, If
they are properly guided, if the workers are
properly advised, the labourers will do their
duty and nothing untoward will happen.

Now, there are two things in our
country, We have seen the Ashoka Hotel
and the Intermational Hotel in Delhi.
except Birlas, Tatas and such other industria-
lists and except these chirmen of these labour
unions, who go and stay there. Will the
Government enquire and find out who are the
labour union leaders who stay in the Ashoka
Hotel and the Intercontinental Hotel? Then
we can know the truth about those chairmen.
1 want the Railway Minister to find out who
are these labour leaders who stay in the big
hotels. Let us know about it.

MR. CHAIRMAN : We are discussing
railway accidents now.

SHRI CHENGALRAYA NAIDU :
But the root cause for these railway accidents
lies in the activities of the chairmen of these
labour unions. These M:mbers of Pailiament
-who hold such offices, I will advise them to
resign these chairmanships, do not meddle
with the labour unions, leave the labour
unions to the labourers, let them manage
their own affairs, it is not your affair. You
are politicians and you spoil them and ruin
them.

I will tell you the causes of these railway
accidents., Mainly, it is caused by the defects
in the railway line. If it is not due to any
defect, it is because of human error. Only on
account of these two things, railw:y accidents
occur. We do not know, in the first instan-
ce, whether the fishplaies have been removed
or the lines have been tampered with. We
do not know the truth. The Railway Minisier
says one thing, the Opposition says another.
Unless a proper judge is appointed to find
out the truth, we do not know what is the
truth.

SHRI NAMBIAR : Very sensible.

SHRI CHENGALRAYA NAIDU :
It is said that the line has been tampered
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with. Government must take stringent
measures against the people who temper with
the lines. If tampering is not the cause, and
if is due to human error, the Government
must take action against the employees
concerned, whether it is the driver or some
body else who s responsible for this. These
chairmen or presidents of labcur unions must
not interfere. The Government must take stri-
ngent measures against thess ‘people who
commit these mistakes. If the Government
is not going to take proper action against
these employees who commit errors, there
will be accidents going on like this,

I wanted to know from the Minister
whether they are takiug action against those
employees, or are they really afiaid of those
labour unions and the chairman of these
labour unions who are Parliament Members
here. I wanted to know this. Always, the
Minister has got a soft corner, or he does
not want to take any action against the cm-
ployees because these Members of Parliament
who are the chairmen of these organisations
are always interfering, we know how may
strikes  have been organised, how much
damage is being done, and how the economy
of this country has been affected. It is all due
to the politicians who are chairmen of these
railway unions, I would advise the Minister
and request the Railway Minister to take
immadiate steps to bring in legislation to the
effect that no outsider or anybody else should
be the chairmen of these labour wunions
except the labourers of that organisation,

Thank You.

oY ey widw (MegR) ¢ @wafy
wEE, g7 A a1 I gzl o7 agq
F@E g oY f wsR@ A ST X
T4 959 A FE AFA 1 WAL F AT
a0 g7 FT gR 8@ gf | A arare
W90 ST g FiE ¥ Agedt ¥ faw §
¥ fasge ar & faoda § 1 ag aaafa
&1 fawg 8 a3ar F1fgg 1 smT @@ oA
# afagi & W w4t § @Y 399 ¢
#ife A ae a2 fes & faae &
arfge |

agA gHEAl W THGARIREgT
WG &1 g% & 9« & 22 e ¥rgih oz
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& gT A= § | 9z AT Y fA¥ F gz
gf 1 @ 37 fedi & WY a7 21 @@ A
gdeaT gf &1t 23 arde ) & 9@ 9T,
@y A St FT qg 93T S F@ar<)
H g1 41, IEA! TEH gH MIAG gAT |
9geil ggeaT st wafmEr AT FEEEeIR
FAITHgE, T H uF an & frga§
T qAg & AT T A T1E 1@ & Hf9-
FTI4 qgi AZT 9T A A foet avg A
F1E 737 9gE A A F AR S At
IU I F QA IS T a1 A UwAfAE
=l F AT Y, §F g F AL I A 0
989 &< agi 83l SR &1 ggT@ar
aitT g% fagwrer | wx fag amAY &
IW WA gheA A @ @, WAAl A%
Wi gl fear 31 fam gdar ¥ mEd
qzi g% § IAFY Foqar A1 FN AT qHA
3 Eey aw A frmr o1 &FAT
2, miadrn w56 o ¥ e fean i oaE
792 38 fon &t af 5 33 aNfas
aaud 57 gmied §1 g R ,
z4l faw 77 ok diee &1 fre @@ &
g3 9z @@y gf fae wox A WA
St & U TaAT &1S s Ag) § fF 40-
40 gIT &7 @I F 9@ & TN Y
it oF fafre & o et st 3 728Y
fagien afer gra & ST 3 TwaTw
g ¥ gady S &1 &7 $T 39 yefag
F Far A A et ot gwwr Aang
T a1 g i o #< far famd
MEAIgT T FFar A xF T A F TN
=¥ $@T g e fgewa oF av w4
sYagi AF QTG a]@ FL AT | T
#a1 f& &1 faaz & wom #< faar fr Az
R Aez @is falr o &t gdaar g af
F=qeT AR, ATA 7 asgq g fw A
N dtez wrE § |l T W@ 1A e
FoFgqmon ag ar 1 A SR
wrwar at ¢ fasm @i g faaq agw
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garfFaeragr g w2 m F§ o[
T@ar ? 9g goeAr g5 X gHEAT & AR
9z Fg 91T AT I AT F H
fema gt at 7z W9 3@ 1 A T
AR AT I FT IF O A A @R
93T B | ATT g A¢ A7 Je MET F
a9 3 WY A%EA ¥ 719 1 (WAAA)
A A AgFT WS AE g, Aan fegmm
1 @ #1, qg I99T FT AT OEH FY
A3Z @I IZ1 & | THET [T F1E ZAT A4
FILOFT | g UAT IATEAT &1 WX
qTEdl 7 TR ArSNAT FTE | TEEY
WA FE ! AR N T T A
qFA | A UNT TAF G F R A HY
94T @I & AT g %% g9y 41 ga
£ 1 smT AAY A # gav qr SIF At a
TG 2 23X | g Stag wafar 1 9
FEET AT A AT BT UAE AT 91
it zedrer fear &1 (SgEaT) 1 BT R
adi, faraard & F<ar afzy ) fow s
Tt 17 TE FT EHA, AT FT A FIAT
wrfge &tT s amg ¥ FU0 A agd @k
feraa 21 @t A% AT W oHO YS
eflF F@ 1 WA § faamt o 619 g
g 3 @ F g A farrrd s A%
qT # @ MO gweT 2 @ wifgg
oy TEIH A2 A AT IIT W17 AT
FCRE W F T F A Fw
frat FIEAWE | F A A
g g ¥ wrouf A Igad
sradY wT g | 9Ed gEEE ¥ 72 Ak
gt § 85 A AT | @A A1H) AAS
gu, FA wa7 71 grafy 3af@ g1 39
F ar7 oY Arga gar AL AT IWE A
Fgx § 7z YA AT T qretfesr
F ®W &1 TR HG aEfEE &
qraeT aAAT Fred

af A i fag g W E e
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FIE AU NTT ST ATFT THME TS |
QY gfan #1 7@fe &g U AR -
MEY gw Y I, OF FS(d IWMITE AR
A gEET AT B0 W) WAE 7
FH gq & | Wy @ga ¥ wgr fw qadl-
¥z g7 & AR a9 7 w71 fw gad w@w
¥ ot ggEise @ § 1 Fgr #1 garfaon
w1\ wE g gar & A smad feaer
fear ? wret srafagi # s T, WA
faaT faar 1 400 sq7 six ag W fa=r
ar 741 ? oY Y Sy TveEed fon gud
© g wTe gt aw A & | wEd § R o
Teaga F g @ & smfar & 2
g1 ggarady Fgd gE fr fass ®
T@R ¥ oF Tig T, a1 9an g fE
O 3T®1 =T ) 3 F FF |l gfaan
|17 & 1 g St T E ) Arg faeRa
g fegaam &1 W6 F a3 @ zafaw
X wrara ® Far grav 2, gardy feand
T WA § WA S g A
@ & 7g wmasy, fordkmd & s W
#Eey & fgraa g1 @1 T8 AW A aiw
FIT | 9% faoge datzw a8k § 1 4g
WHEA %9 g | @ 7Y ¥ Sw fEar
g fs 3@ #1 @Ak 75 feeilzT 9T wEe
&} 1 §T3AT 4T 9g AT 97, A FREIGL
¥ TAT AT | IHAY 9QT At av fF g
g= € 13 A @ g @ foag e
dtez @1F | wfFa qgt a8l war, W@-
T A FZ | KAy wgar g 5 o=
Tifearie 9%, F§ g AL | gL AT A
"I FHAN FF | AZA AT I9HF
faq #g faar fF d9era w1 faar 9z a@
FI9T gt § A1 & wrgar g 5 z@ amy
1 grad @ 9 W@H g Agizy qF
Fifawr §, 3 feam Fax ¥ q3m gu §,
THY AT GW &, WA A gH AL
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A WAL ¥aw z@ @ ¥ fF
Iy Adr S ogmy oY s €
FAY gAT FrT kT gEAA) @) 8, Afew
#fawer & w19m ¥ S | A7A
TARY 1. THY F1E B9 FOSNAT FT AG
g, wnT ak A & fog amad sfassr
fadht, enru gy AEf fang msar g
wafer § szar g fF 5o mad @ @iw
FLETET AT I TG F) qEF S )

= UW Faw aRA (Fruda) © g
ofy wgizw, st ==t w@hem & S
FHEATH) TN AYAT FAIT @, TTHT TEHT
& frel 1 9@ o &1 smar aAwd
& fae gxdl faadt fF st & fasar
2| zafeg 5@ ama 1 #1f wa=a A
g1 it #E qit FE gIeai A w7 5
A AT 3§ Fw A # s aq
TG F 97 F T gHed g§ | gHEAni
F1 901 914 grar €, ag # wA! WgIEE ¥
TuFAr g | 6w geAr ®Y T gge
amd § 7 fwad sns) Ao § 99 39
FTgdeAT FE AT ? gg SWI ATEHE
99 FUT & FICF a91 37 ULAFW
BT A T avg A g ¥ FAL ATIH
T QY gHEAT Fgr AwAT, OF I MIH
#U a1 599 7 geAr Ag wAd £ A
STET §8E #g 8 qgAar fF geear feawt
FErE 1 A WAT & W@ E AN
ot § faors fF v s g@e @
SFIT FY g e & foaw 7@ fFa faqd
W FT FITAT AW TAT AT F5 AT A
T F AT @Al § fw gra Wi
FEIT F 419 Y A gHSAT §, g T
WA 3HAT §, SHF AAAE HAY
REE ¥ % aF aW I 7 781 )
21-22 fa7 g 17 oa@w W/ F HIT
gizmd gk § | graE el wEuw &
A FT gl § grgaw AT AA SR FE
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sFr AT T, MY g ¥ FAc oL | ag
gdzar A & A7 gE, e wamdm
T wERT A @A N o we g
gugar 5 ag aam W a9w 59 3T
1 o #3371 ZHY avg @Az A0 39
ATl F¥ q17T FA T L

To A g Tag : Ag g awnd
41 | Usg g1 § g9z 37T § rd 4

Y Tm JAF AIA ;T ATg HA
ghzaTd aga) w1 wEr & 1 @wafy wgEm,

gueaTal & AT A A AT T TaA VA

gdzATd Al §, FEr 3 sud § w7
ROy TAWIE A FE W WA
wifaw § 3zt X @ I T gHeAF
g £ a7 vaw foq s FHET AN
g1 T A gEQ FED FAN G
afea gaat fawmifal o fez o =@
&Y fean s £ 1§ AwANg WA WRIRE
& s wigm fF 7w Fafedi 71 9
FT FAT AART & YT A T9 G H A
gt & 1

Qs 2 gmR Ay far o
T 9i2a 7 &9 fF 3HzAd T § W
sifgardt A qeal 1 T A8 73T 198
Fiferr 723 & fr za & e § a9 )
9§ ML & a3 Fafqar 7 9O geear
g sus) #g far e diswiz & s
g€, 30 #r ot gefzar g¥ A for ow
Fa w2 7% fF fRel 3 |ar ma 7y
SafrT it 4t zafon gdzar gl aw-
forx § B 33 ¥ sfawrd & am faar
a7 f5 %fF &7 a1 gafaq Fiwr v s
I wix d5 Agf A 41 97 afew ST
g3 ¥ fx 3z Fz 17 | zwle ST
gar &t o fF 7zt qr ot & a8t 3few
wgA agy oS 5 md 1 AsA F foy
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Atz dfad &1 F @A wzar g 5
AR AL H TART AT FEAT N

MY TREY A & §F gaT IqH
T ¥ § 937 I9=IF, 981 F = 91037 &
At wmERng 43 gu § | 98 9 2
Wi gz g€ & SHF @1g fHemn agr O
wgr & fF w1 s, faed 44, 393
77 §arzw far 1 3fFT ag faedt Aq
3¥T 21 TET g H g WIGH 2,
FEr Y  qawraan fr ag afda fag 70
qg TANH AT AT 9 | €q7T 9 AGHA
gar f& agd as) gdear ) 7% 1 7§ AW
19 FFT 9gA | I I &1 gred @ua
a1 | ggi A1 AATHAT T ITET 7 IFT
smafmal @ §AE F1 @1 1T A q@qy
W7 9T 30 4 I7E SARA F FA Fan 0
g% arg gg @ia Wiz & 0§ fF e
faedt 47 anar | IEA IE @I FIT F
TT@T ST gHEAT 1 T8 | qBAT Wigar
g fF gamY Siegarslt F1 #a7 STELw 41 ?
At agE ¥ B 72 far fF de-sle
¥ geear g% | wa @i {1 @Y 4 st wmw
& seaifaail 99 FT W@ 4, drangA.
N AT FLIE T 79 F9 T &9 i 77
el &1 a1 T FW | 99 gw ggi
o3 F1E 93 IaId & A1 AMST A
& faaradla ar g a7 azi 77 famr
srar g 5 go 5w v ama agl §h s
araer fasruda @ & 9w 9T 98y e
qg @i | Afe 9= g S0 g W@ &
Aq 39% A WA Agley ¥4f qwnA 3]
gwdiramiagr T @A FmazmdfF
arg ®rz g€ 21 9w uw ¥ e
Fr 7271 § f5 727 397 & @i 0 faen.
Tt & A 3gm smawdAr T,
faa® Fmw ag zadl a9 gz gt a1
Ig a¥s ®IT 2 a1 WA F AWl A wwrE-
oA & @AY qi9 QA gy | 9w qw
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Sig A A A & a7 qF FISF A@NI-
T FFT AqA A § q9A, F
anmar g, 5 T8 g |

§ wzar Tzt § fF oF qre afww
¥ aga a3 gazar g§1 I @AT AR
Y@y WA eqalq o aggl anedt T
SR Iq gAIAT FY AT TR T
2 fzar ai, &1 3rs fear g1 1 qaF+7 &
a3 oFe gt &1 anfac gw WM agt
oY #Y gt @Y 95F wwA E 7 7w g
¥ T AT 39T AT A a1 A T%-
TH | WA ARG ®1 AAEE @I
gead R FAFT TN E AT F N
AT A3 gqE IFFI 9FE | BfFTA@A
% % Fmt # ardis w747 1 gy ave
¥ oqar g AT av 7 gAIR HEET AT
w=y , @A gRC FW FWE T4l
feafa ® wegr At ag ar & mfeqi &y
st gz4Y, @sgt 41 ag gar & mfeai
¥ gwg Fid, g 9g a1 5 I&T oAl
& warar o g wEAl X wfear §uw
¥ =odl, a=371 9z gar f& aqg £ qFd
A, w=gr Az dar 5 @A F a7
sSF-AIHIZT 4 9V, HT & FEEAT 5
awad] #1 #ifsai 7 A&, =gy A1 A
far g a1 @ faAr feve 9@ & A
qFs WA § T & foq gET FIH
AW A AS@ T ggar | A A g fF
S wro S et ¥ fFan ar JuST agar
g TMECT WIEd WL | AT AgT Ay
ATadl §, T9%) agw Agl, g @l F fRa
a5y Qe &, a1 729 T, feadt ssEr
aig faon §, feont afgm sra @ §,
oy F1f agg g | qgEg 5 daew
% qa7 71§ tar eex & faast zard
SIN AT | L TR IAX TG F
1T A 33 IH TR F F7YIA F TIF
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T8 2 1 Ay amg ga ) AR w7
FH A &Y @FaT 2, W S &7 FH A
1 aFaT § 1 g@ Tied § wgar e geerwr
AFT AT uF F=gn I Iafeaq fqar
ST FFT &, IGFT ST FI A HA ST
FT |

w7 #T FE gezAT A A A -
T A1F 3, 591 &, afawd S A} AT
TA BT FI qFT AN qT ATHL 9
TETHA FEET BN |

Aataa gz g frgm a@g st &7
THSATHT &1 AT UF JeAEAqT AT &
gra @ arfs s g § 3 www # e
& |

ST ST FHARY 3T ATl F AR
T § IA% af@ asl 1 A AngEar
g3 fzar &, F4f aw at faar warg
AT FE §Y AT, 77 737 TFR 21 A
aeqaTe § Wil § AT d1A 9T 87 e
a1 ¢ § S faar aqeng 7191 &) awg
¥ @z 7 fom s 1 IARY FH 9T HAT
AT | 7 g ITFT a@FE A SOAr
g |

waad & = & qu +7F &
fou aregr &1 & aned a1 & o @
o19 ST |69 919 @I § 1 A9 w5
X & fF oy oY & Fg7 o= Em A
FAT | AT ATIF) 973 g1 a1 @9 19
Ul #T 2, w40 aNq gF o | Ar
T A AmE (@A &1 A AEeT § ag

TEEd g1 W |

SHRI KANWAR LAL GUPTA (Dejp;
Sadar) : When is the Prime Minister gojng
to make the statemeni? The Presiding
Officer promised that the Parliamcnrary
Affalrs Minister will inform the House, wy,
are waiting for that,
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MR. CHAIRMAN ; Iam told that it
will be after the adjournment motion is over,
at 6.30 P.M.,

st frr ammwr  (aE)) 0 Fwefa
A%, § WEE § g Far g fF
W fawm & At @ 3z a2 afe &
&% gag gz arfzai 9717 &\T &9 A%
feaqifafafezt 1 gas, sy faeaad
F 9T FT |

IS H54 7 Fgr 2 FF oF oREE av
datew At avg § gar g1 wE gfe
gaR fry grgmodg ot T w2 T § 1 TR
FETE % dz dw 5T 1@ fad 77 7 ;
7% IRM g2 F1 & | A T30 7T AG
1 A Far wifgq ) a8 F=F Fegfaes
TeqT 7 F31 1 IgIA 93 Fg 7 frmd-
fiz # qgg TX £ | gATL A15T ) qET 43
go & | mFHIEe ¥ ag W@ AW A 2|
# star =gan g s gad fou #a ar
a9t feRZiT At 7 SAF 9 99 g,
ga%1 OF ®f@g usdlEz g1 qar qar
% ol 9+giy f st &1 faEm
sgmn 7 fEd #1 ada 9w 3, ifaw
wifadar TH IwT g AL AT
wadr¥z uFdEz & | 919 gAET fET
& | &Y gAar sH€E § IAFT A9 I |
uFdrezg qT fafeqs 37 fEetdes sgi
1951-52 % 6.5 T agi ¥ 1967-69 & 20
@ g W@ §FFmfF OF A AR
AT AW g9 q A@1§ a1 Iy faA-
I TEAdz FY § | F1E Y 3T F1 0Fl-
Tz a1 w=g) a@ A& &

it Fo Wro =l : = WIS 2ATE
F1 oFEIEZ & gam ?

o1 fraartme ; AToFY FgRaTr ¥

Iy ¥ aga sfagt § st 399 T
fagqy anar wifgg | qaE § A @ w7
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TRz gar, 9% fou R @ S @
sqTEi 3@ &, FIfF IgHA AL T FTOF
7YY A9, A qHo To, T oTWodlo
ar, wrTy war | gAfen & aga g g

(smaem)- gaTfa wgRa,
F1 ag #ar Ag41 & | 7 Siv n@ts 71 @
g1 7 ¥ o7 wadzE ¥ wgfaa -
-5 @19 331 @ § 1 ;T MGG A
gt TP & 7o sxgum)tt mwrafy
wgrEw, AT 49 :1f 9 ;W= g fam,
ar T Sm AT g JEt

# i@y fafaeer ¥ e s& W
fe 7z farazrdy & faw &1 5 S
#9811 48 wASz 9 gu i AR ww
1 & ofss 9 AT ammT wgar
wifge 1 3% A =T @15 & fasma g
& o gEat e A€ w0 S g
fggeam & #1153t 27 &% argw aw adf
ol g ofFT feeot HgT uF 37+
&y zrew aF feemar sar @ 1 70 9
Wt FSE gF TG A A 1 9T wE
Fo1g afzr w5 awadl & fag fafsam ax
far ag § 1 gL F299 X @A WTE
@Al & fe staar ) aga argfaer idt &
g IF @A w1 gEAey §, 9 oF faq gt
9T €297 & glzw 9 r oA ST vt
QLT =141 4T |

AR F AWAIT AgEq, =1 A@g A7
Tz § 5 T 3ar =i &) 39 feafa & fao
fasaqiz § o7 ad sanar wag dar 7
g1 4 FAFT A9GT FIAT E | AT GIFIT
wa saifdi Y gfagdt ) caifew
FTR, A1 9 UF AwF #A ML WY
YT g7 uFdrEzg ¥ At §, a1 fas 92
atg §, g% afed #Y Ifaa qgraar &
art ifge 1 & FA qEET T wITw
9T w97 a1 TS 9 g AT WA
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%Y ufwady gz | 99 sqarfea) ¥ o
T8 92 § savar w17 7 fear sy =g
T geF & Taqufedy agt @ 1 AdfaaT ¥
T2

“Those who obey can give order, but
those who do not obey cannot give order.*

SHRI NAMBIAR (Tiruchirappalli) : 1
am very sorry that the members on the other
side took our motion in a very bad sense
thinking that we wanted to exploit the situa-
tion on political grounds. It is not so.
After all, what we wanted was a judical
inquiry into thosc two accidents. It came
in the form of an Adjournment Motion.
That is all. If the hon. Minister assures
the House that there will be a judicial probe
info these accidents so that such accidents do
not recur, then we will be more than satis-
fied. He says that accident is, after all, an
accidsnt. One can understand that. But
why is the hesitation in going into the real
cause of these accidents so that they do mot
recur? Why do they hesitate? This is the
point that thcy must answer, ~

Another point is this. As soon as a rail-
way accident takes place, the hon. Minister
goes to the Press and says that it is suspected
to be a case of sabotage. With the littie
knowledge that I have on the working of
railways, I can say that the accident in res-
pect of Varanasi Express was nothing but a
failure of the track or the failure of the
engine. Whnat actually happ:ned was that
it is going at a very great speed. Whether
that speed was necessary, whether that was
allowed, is a point that we would like 10
know. We also want to know whether the
engine was in good order, because, we know
what happened on previous occasions, There
are the remarks made by the Kunzru Commi-
tt e that the work in the workshops —rcpairs
and maintenance—is not in order. He has
stated that. Therefore, what 1 mean is this.

Here 1 will the Kunzru
Commitiee's report,

quote from
They say :

“Ia the evidence tendered before us,
the drivers complained that the booked
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repairs were not given due atiention,
The particularly spoke of passenger
trains running with inadequate brake
power'’,

Agaip :

*A loco loreman of an imporiant shed
accepted the correctness of the comp-
laint and stated that there was shortage
of essential materials™,

This proves that repairs to engines are not
properly attended to. 1f an engine is not in
order and if it goes at 70 or 80 kms. an
hour, what happens is that if the engine
fails, the train derai's or il the track fails,
then also the train derails. These are things
about which we want to know. Why does he
bring in the question of sabotage? If
there is sabotazz |, 1:t it be proved.

SHRI KANWAR LAL GUPTA : Why
does he not condemn sabotage?

SHRI NAMBIAR : 1 wholeheartedly
condemn it. Who will approve of sabotage
involving the lives of men, women and chil-
dern? I have seen the results of accidents
mysell, In the Ariyalur accident, I was on
the spot within three hours. 1 saw the vic-
tims with my own eyes. With my own
hands I picked up dead bodies, 118, 1 know
what a ghastly tcene it was, So why does he
unnecessarily divert attention from the main
poim?

I want to know the truth. If it is a case
of sabotage, punish the guilty. But here in
Varanasi, the DIG of UP himselfl stated that
there was no reason to susp:ct sabotage, If
it is sabotage, it is for the State police to
find out. But he rejects that theory. Thore-
fore, how can we swallow the story of
sabotags?

We demand a judicial inquiry. We
want to know what is the case. 1If it is faii-
ure of track, repair sce that it does mot
recur, If it is failure of cngines, repair
the engines. I quoted from the Kunzru
Committes _n:port-‘to show that engines are not
properly repaired. Government have done
nothing to improve the siluation. But now
they have appointed the Wanchoo Commitiee
1o find out how far the Kunzru Committes’s
recommendations have been implem:aniec
That report is yet to come, In the mean-
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while, they do not improve the state of
affairs. 1 know from personal knowledge
that in workshops and in repair sheds engines
are not properly attended to,

Coming to the Jajpur accident, there
the facts are clear. Is that also a case of
sabntage? There too we want a judicial
inquiry. There a passenger train was stand-
ing still at the station, But a goods train
rammed into it, What could the poor
passengers do? [t was not sabotage, It
could happen this way. When a diesel
comes at a terrific speed, the split-point —
the difference s very narrow, because
of the velocity of the engine—gets cracked
up. It did not work in the way it should
have, Therefore, it ran into the passenger
and capsized. We should go into the ques-
tion why the point failed. Here comes the
question of maintenance of track, repairs to
the interlocking system. 'Were all these
things properly done? If these are investi-
gated, the reasons will be found out.

What objection have Government to a
judicial inquiry, as it will bring out the facts?
It will also avoid the killing of innozent
poor lives. Why should peopl: unn:cessa-
rily purchase tickets which take them
to hell? Thercfore, for heaven's sake, grant
us a judicial inquiry, We want the truth to
be known. We do not want the Rulway
Board to prevent the truth from coming out.
They know if their failure is found out, they
would be hanged. They are protecting
themselves, That is why [ say that this
Railway Board is a Board which slaughters
people. We do not have trust in it. We have
trust in the Minister. So 1 make this appeal
to him. Please remove them and give us a
new Board, a new situation. W= do not
want our passengers 10 die in the railways for
having purchased tickets. It is with pain
and anguish that I demand that something
must be done,
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Sir, it isa
matter of great distress and profound sorrow
for me that these two or threz serious acci-
dents have occurred, and 1 share the concern
of the Members of the House that every
effort should be made to prevent the re-
currence of such accidents.

As Shri K. N. Tiwary just now pointed
out, it should be our bounden duty and it is
our duty, and we are also saying that all
possible care is taken to prevent these
accidents. But, at the same time, 1 do not
agree with several Memers who have said
that negligence has been shown. There is
negligence at some points @ at Jajpur, 1 do
agree that this accident was due to some neg-
ligence, but I do not want to say anything
because it will be properly enquired into by
a competent authority and we will have to
await the report of that authority. But, in the
meantime, the persons responsible have been
arrested by the police there, to which Shri
K. N. Tiwary has made a reference.

Some doubts have been created about
the statement that | made after the Magai
bridge accident. When 1 returncd from
there, people did not enquire and the press
people asked what caused that accident, 1
did not say and I did not usc the word
*sabotage’ as my friend Shri Nambiar has
pointed out, but I said that I did see a rail
line which was about one foot or a foot and
a half away from its proper place ; the fi h-
plates were missing. 1 did not make any
inference of my own,

SHRI FILOO MODY
Did it walk away ?

(Godhra) :
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DR. RAM SUBHAG SINGH : What-
ever it may be, I shall read out the Report,
Part I, of the Additional Commisssoner of
Railway Safety. The Commissioner has
said

““Having considered the material, cir-
cumstantial and oral evidence, I find
that (i) the derailment of the 6 Down
Allahabad-Gorakhpur express train
on the night of 2Ist June, 1969
betweed Jakhanian and Dulahpur
stations on the North Eastern Railway
was the sesult of a deliberate act of
sabotage of the track.””

We have not gone to enquire into the
matter. This Commissioner works under
the Ministry of Civil Avitation, He further
says :

“The dastradly act was committed by
persons unknown, who opened the
joints and fastenings of a rail 39 feet
in length at kilometre 94/12-11 and
displaced it from its former intact
position,

(i) The offenders who have been
apparently planning to inifict the
maximum damage upon the train
chose to break the continuity of the
tract on the approach of a girder
bridge where the embankment is 22
fect in height.”

“This continuity of track, in day light
or in the enginc headlight at night, is
impossible of detection at high speed
to avert an accident. The speed of
the Express Train was well below the
maximum of 75 km per hour autho-
rised on this section. No responsi-
bility can possibly lie on the driver
who was kiled in the gruesome
disaster.”™

18 hrs.

Shri Sarjoo Pandey said that driver was
new. But he is not the competent authority.
The competent authority says that the res-
ponsibility can possibly lic on the driver.

SHRI NAMBIAR : Who could have
been given a judicial inquiry.
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DR. RAM SUBHAG SINGH : I would
request hon. Mambers to hear me First,”
They have made eapital out of these acci-
dents,

AN HON MEMBER : Who had made
out capital ?

DR. RAM SUBHAG SINGH : Hon.
Members who said about this. They tried
to highlight that every day accidents are
occurring. Shri Hem Barua, particularly,
said that he was afrald of accidents while
coming this time, But that is not the
position and he has safely come here.

=t Thr T (g9Y) :© agar wEE A
Y 2

310 T gan fag : agar AF ¢
afea zaar w791 g =ifzn f
ST 3 @I & 99 T AET & A &6

The total pumber of accidents which
occurred on the Indian Railways during 1951-
52 was 16,142 as against 293.2 million train
kilometres and 5031 during 1968-69 as
against 4606 million train kilometres,
1 am giving these figures :o that he may
understand or those who are in Coubt may
clear their coubt. In other words, while the
train kilometers increased by 54.5 per cent,
the total number of accidents declined by
68.8 per cent.

ot ey ¥ FAT oRENSEE a1
FEAIwE A8 & &

DR. RAM SUBHAG SINGH :I am
not justifying it. I have to say that 10,000
trains run every day. Shri Sheo Narain
rightly said that if Shri Ram Sewak Yadav
met with an accident there in Lucknow who
is responsible for that.

SHRI RABI RAY : You are responsible.

DR. RAM SUBHAG SINGH : What
action did you take against me.

&t TR Rae TRy ;. 3g ar AT F
F9 & | &g T
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Shri Krishnamoorthi said about railway
accidents and he also tricd to  highlight that
fact. He said that the Congress-a’ministered
Government........

it @fa v wF o e da
wFHISE &Y 15 AT TG §0

Tre W gw fag ¢ g W awfa
¥ ama at gfr

MR. CHAIRMAN : The hon. Minister
will kindly address the Chair.

5.1RI KUNDU : Through you, Sir [
would request thz hon. Minister to treat
this matter above party level.

DR. RAM SUBHAG SINGH : Why
are you worried about that. If you attack
me be prepared to bear my artack. I was
saying that Shri Krishnamoorthy said that
the Congress-administered railways are not
doing well. I accept that il he feels like
that.

SHRI V. KRISHNAMOORTHI ; You
are using the railways 1o ki'l people.

DR. RAM SUBHAG SINGH : What
about the governmeat run by your Party ?
On the 12th of last month how many people
were killed in bus accidents ? How many
people we.e killed by taking liquor ? More
than 200 peopl: have died like that, Lot
him take the statistics and find out how
many people died due to the ineffliciency of
the governm:nt run by his party ([nterrup-
tion).

MR. CHAIRMAN : I would suggest
that the hon. Minister should address the
Chair.

DR. RAM SUBHAG SINGH : While
he is attacking the Congress, Shri Krishna-
moorthi is not prepared to atiack his own
regime in his State or admit their mistakes.
What about the number of pecple killed in
bus accident in his State ?  Is that not the
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responsibility of the Stale Government ?
What has he done there ?...([nterruption).

MR. CHAIRMAN : I would request
the hon, Members to listen to the hon.
Minister. “They had their say and now the
Minister is replying. I would request the
hon. Minister also not to provoke the hon.
Members. Let him address the chair,

DR. RAM SUBHAG SINGH : I would
not provoke anybody. But why are they
afraid of facts ? When I read facts they
say “do not read facts’. And when I go
beyond facts they start shouting.

SHRI S. KUNDU : What about the
accidents at level crossings 7 They have
not decreased.

MR. CHAIRMAN : The hon.
may not agree with the hon, Minister,
he should allow him
speech.

M:=mber
Yet,
to continuz his

DR. RAM SUBHAG SINGH : Shri
Hem Barua and several other hon. Mem-
bers referred to the difficulties faced on the
N.E. Railway regarding light on trains due
1o irregularities in electrical fittings. Even
though they do not contribute to the acci-
dents, I will see to it that the electrical
fittings are properly maintaincd.

He has also referred to the heavy loads.
It is a fact that diesel drivea trains carry
more load. absut 2,000 tonnes of coal iron
ore. But the tracks have been proportiona=
tely improved and whenever there is any
difficulty or weakness we attend to it. He
referred to sabatage, Ia that conncction I
read out thz report of the compztent autho-
rity.

He me:ntioned that the Miaister of State
reached Jadhavpur a day late, That is not
correcct. He did reach there the next
day. But he left D:lhi on that very day.
He tried to leave Delhi as soan as possible
but it was not phsycally possible for him
to reach there on that day bescaus= no plane
was available at that times due to heavy
rains. .

I do appreciate the suzestidg whizh
Shri K.K. Chatterj=e has given that som:
machinery should b: evolved to s:z that
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insurance is introduced for railway passen-
gers. I will see how best we can give
effect to that system, While I do not make
any promise, I will try to have it studied.

Shri K. P. Singh Deo said that these
accidents may also be due to frustration on
the part of railway employees, I'will go into
the question and find out whether the rail=
way emb>loyees were over-worked. Shri
Mambiar and a few other hon. Members
have also referred to this. In case this is
truz in the case of these two accidents, I
will sce to it that it is not repeated.

Shri Randhir Singh made some very
good sugegestions. They will be carefully
studied and we will sce how we can imple-
ment them.

18.09 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Shri Berwa suggested that the loss in=
curred oa account of accidents should be
deducted from the allotments to the State
Governments. [ do not want to blame any-
body but I want to point out something. Hon.
Members would have seen from the press
that on the 6th of July at about 9.25 hours
a special military train from Phulganj to
Katihar was stopped by som= miscrenates by
placing obsiructions on the track near Rani-
ganj and three wagons were broken and
some military equipments looted. The
maiter is being gone into by the police and
some arresis have also been made. I am
simply reading out and am not giving my
own inference.

On the 11th July a goods train, No. 408
Down, was stopped by some miscreants bet-
ween Baghmari Bridge and Maniktala
Bridge on the Sealdah-Naihati Section of
the Eastern Railway.  There also some
mili:ary equipment was looted.

Two days earlier, on the 20th July at
about 8,15 hours, an engineering gangman,
while patrolling the track between Maskinwa
and Lajpat Nagar railway stations on the
Gonda-Gorkhpur section, noticed one pair
of fishplates and four bolts on the left hand
side of the track removed and lyipg by the
side of the track. These things are very
ominous signs.
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SHRI BAL RAJ MADHOK (South
Delhi) : He is simply m:ntioning the facts.
What arc the reasoas 7 Wno are the people
benind it ?

DR. RAM SUBHAG SINGH : If 1
utier a word, they will start objectiog.

SHRI BAL RAJ MADHOK : We want
your opinion about it.

DR. RAM SUBHAG SINGH : These
matters are being gone inio by compenent
prople, Those who are supposed to inquire
are inquiring into the matter. The moment
1 get their reports 1 will place copies of
those reports on the Table of the House.

SHRI BAL RAJ MADHOK : Say that
and not that some people will get annoyed ;
therefore, you will not speak.

DR. RAM SUBHAG SINGH : Just
now you heard Shri Sirjoo Pandey saying
that Rai'way Board members are rotten and
it was right of Shri Tiwary to retort that
those who are themselves of that pattern
only can spkeak in that fashion,

SHRI SAMAR GUHA : Two serious
events have happened in West Bengal with
military trains. You must go into the
reasons, Some military stores were looted.

DR. RAM SUBHAG SINGH : I will
get the report and disclose it here when I
get it, 1 have already said that.

Mention has also been made of the
Kunzru Committee Report, 327 recommen-
dations of that committce’s reports have
already been implemented.  Virtually we
are acting according to that report.  While
the improvement has been steady and con-
tinuous over the years, il is more marked
after 1963-64 when the impact of the reco-
mmendations made by the Railway Acei-
dents Committee, 1962, under the chairman-
ship of Pandit Kunzru began to be felt,

The Railway Accidents Inquiry Com-
mittee, which was appointed in 1968 by my
predecessor, Shri Poonacha, under the
chairmanship of Shri K.K. Wanchoo, retir-
ed Chiel Justice of India. has in Part I of
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its report commznted unon this significant
improvement in the trend of accidents on
the railways. Tt is stated that there was a
significant decrease during the five-year
period ending 1967-68 as compared to the
six-year perfod ending 1962-63 and that it
is clear that the recommendations of the
Kunzru Committee did make an impact in
promoting safety in train operations on the
Indian Railways during the last few years
and in reinforcing the normal efforts made
by the administration owver the ycars to
bring down the incidence of accidents.

SHRI K.P. SINGH DEO: But in spite
of this you are having more than a thousard
accidents a year.

DR. RAM SUBHAG SINGH : But it
has come down from 16,000 to 5,000, What
more do you expect 7

=t W nia :
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SHRI NAMBIAR : Even running over

cattle is considered to be an accident. We
are not worricd about that accident.

DR. RAM SUBHAG SINGH : But
you never meet with an accident. Some

hon. Members did mention about other
railways. 1 do mot want to burden the
House by quoting figures. But the inci-
dence of collisions and derailments per
million train kilometres on the Indian
Government Railways is only 2.33 while
the Japanese National Railways is 3.53, the
Canadian National Railways—3.68 the
Canadian Pacific Railways—3.68,
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SHRI 8. KUNDU: The Canadian
Rallways kill more persons and your Rail-
ways kill less persons.

DR. RAM SUBHAG SINGH : There-
fore, 1 say, I do not want to quote figures,

We are making all possible efforts,
say, for instance, four things are needed
and the Kunzru Committee has made
recommendations regarding that, that is,
accidents can be prevented by education,
effective supervision, enginecring aids and
enforcement. We are trying to introduce
latest technical devices on railways. But as
the House knows, it is not possible to
get that done in one day. Ewven with
those devices, I might be permited to say,
there cannot be an accident-free railways.
Still they can be minimised. Our efforis
will be directed in that direction.

I think, 1 have virtually covcred all
the points that were made here.

SHRI NAMBIAR : What about judi-
cial inguiry ?

DR. RAM SUBHAG SINGH : Act-
vally, you might have noticed that most
of the Members wanted that there should
not be any multiplication of large number
of committees. Therefore, 1 want 10
depend on the machinery of the Civil
Aviation Ministry, Wherever there is going
to be an accident, it will be inquired into
by a very competent authority. But some-
time there is bound to be a difference of
opinion. 1 reject what Mr. Nambiar has
suggested. [ also oppose the adjournment
motion of Mr., Hem Barua and 1 have
every hope that the House will clearly
rejected his adjournment motion.

SHRI HEM BARUA : Mr. Deputy-
Speaker, Sir, I would say that the adjourn-
ment motion has brought a very fruitful
discussion and the hon. Minister has also
said that he propose to take steps to
prevent accidents in  the couatry. That
is an assuring thing. But it must not be
only on paper. It must be implemented
so that accidents are prevented. We hope
and trust he will see that accidents are
prevented.

It isa fact that there is a decline in
the number of accidents. But, as I said
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in my initial remarks, there is a difference
between minor accidents and major acci-
dents. Major acccidents have taken place
in the country and you know hundreds
of lives have been lost. We do not want
these things to be repeated.

The hon. Member, Mr. Chatterji said
that this was inspired by political motivation,
I can assure him that there is nothing
political about this adjournment motion.
This was brought about absolutely on
humanitarian grounds, After this assu-
rance, | would welcome Mr. Chatterji
supporting the adjnnmmenl motion because
it was brought about entirely on huma-
nitarian grounds,

Then Choudhary Randhir Singh gave
a big catalogue of accidents in different
avenues of life, truck accidents,
motor  accidents automobile  accident,
air accidents, cycle accidenis, rickshaw
accidenrs,  this accidents and  that
accident. But he forgot to say one thing.
Children are also born out of accident.
Whatever that might be, that cannot be
a justification for the accidents that have
taken place.

As I said in my initial remarks,
there should be a judicial inquiry into the
accidents on the Allahabad-Gorakhpur line.
An inquiry that was held was by the
Additional Commissioner of Railway Safety,
Calcutta. This is a departmental inquiry.
This has given rise to doubts and in
order to remove doubts and pinpoint the
actual causes of the accident, | think, there
should be some sort of a judicial inquiry.
If you go on seeing bug-bears because an
adjournment motion is brought about, I
would say, that is not a wvery inspiring
thing. There should be honest people
outside the Congress Party also and,
therefore, to accuse other people of motives
isnot good. 1 do not believe in those
tactics. Whatever that might be, we must
not forget that this was a humanitarian
question, human lives were lost, the lives
of men, women and children were lost;
the whole site where the accidents took
place was full of groaning sounds of
suffering people. I hope and trust that
the House, in a humanitarian spirit at least,
would support my adjournment motion and
see that accidents are prevented, such
accidents do not recur,
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SHRI NAMBIAR : 1 suggest a comp-
romise formula, Let them order judicial
inquiry ; then, we will withdraw the motivn,

MR. DEPUTY-SPEAKER ; The ques-
tion is :

“That the House do now adjourn™
The motion was negatived

— —

18.21 bs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL—Conrd.

MR. DEPUTY-SPEAKER : Mr. Nam-
biar may continue his speech. The Prime
Minister is just coming in a minute.

SOME HON. MEMBERS :
The House should be adjourned.

No, no.

MR. DEPUTY-SPEAKER : The Prime
Minister is coming in a minute. Mr.
Nambiar may continue his speech. Other-
wise, you will not get the opportunity.

SOME HON. MEMBERS : No, no,
Adjourn the House,

SHRI PILOO MODY : There isno
business before the House. The House
should be adjourned.

MR. DEPUTY-SPEAKER : Mr. Sheo

Narain,

o fagarome: W q4F St 3 &
wEaE fRaT1 § § I F99F F@T § HIT
WIAE dgmd afm g fF W oA
gun & foy, WS T § fav ag
FAGATYAF F14 FL | 98 A KA A1
W I # A% g § I9¢ ... (TEEm)
Fo TH gedt ¥ g Iqu § Wi gam
Tq Jatart # 30 gwEr .. (Faem) L,

Few "I, gy F% faemr
At TG § | TW AW FT WO FCA gATQ
SR ATF T g | & A fafrex &t



359 [Indian Rlys. (Amdt.)

[+ fora ]

qar€ 3T g s od @z Rt &
R AT TN T sgr qRATE ..
MR. DEPUTY-SPEAKER 1 The hon.

Member may continue his speech on the
next occasion.

The hon. Prime Minister.

SHRI KANWAR LAL GUTPA : Ona
point of order,

SHRI SAMAR GUHA ; Oaa point of
order.

st 7T W YR AW AET AF
gz e T @A & @A A
gaveT 7 g &t amdrafewdt gIw # os-
A SAr wfgd A s & aug A @
T E—aET 1 gy 1 & e feafy &
sz fafveat 1 s<1fadeg & fou grew
da1 @ ST w9 IEE dav
...(cuTE)...

MR. DEPUTY-SPEAKER : He has not
followed. 1 will explain. Let him listen
(Interruptions).

s} wae ST qA : IIAW AINA,
qg 937 97 § AT § AT a7 Ft Al
1 g TEaT Arad fow W g @
&, faar gak foq §...e0asm,.,

AN HON, MEMBER : We walk out
in protest.

At this stage, some hon. Members
left the House.

MR. DEPUTY-SPEAKER : This is not
the way.

SHRI! BAL RAJ MADHOK : We pro-
test. With due deference to you, there was
no agenda befure the House,

MR. DEPUTY-SPEAKER : In will ex-
plain.
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SHRI BAL RAJ MADHOK : 1 pro-
test against the behaviour of the Prime
Minister, the way she has behaved with
the House, we walk out.
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MR. DEPUTY-SPEAKER : I do not
mind their walking out.

At this stage. some hon Members.
left the House

SHRI SAMAR GUHA : On a point of
order,

MR. DEPUTY-SPEAKER : Afterwards.
Let me first finishmy statement ([nrerrup-
tions). T would tell Shri Gupta that this
is not a fair.

At this stage, some hon. Members
left the House.

SHRI PILOO MODY : Under no cir-
cumstances can the spzech of Shri Sheo
Marain be considered as a stopgap measure
for the business of the House.

MR. DEPUTY-SPEAKER : Thosc who
want to withdraw, let thcm withdraw at
least peacefully on this occasion.

SHRI WVASUDEVAN NAIR
mude) : Can I be heard ?

»ff A BT | TAFT HIFT AT
aifgy, vt gl & foq gigm +t
agi dz@r v g ...

(Peer-

MR. DEPUTY-SPEAKER : I am on
my legs. Shri Fernandes should resume his
seat, He must follow some discipline here,
This will not do.

The House was scheduled to conclude
at 630 PM. The Prime Minister was pre-
pared to make statcment even earlier.  But
instead of interrupiing the debate, I per-
mitted her, through the Minister of Parlia-
mentary Affairs, to make the statement at
6.30 P.M. as it would be beiter if she did
so. MNow the debate has ended five mnutes
earlier, because the adjournment motion
was lost. Then I called upon Shri Nambiar
to speak on the other itcm that was before
the Hous:.  But he declined.
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SHRI NAMBIAR : 1 did not decline.
1 was not able to speak. Give me time. I
am prepared to speak now.

MR. DEPUTY-SPEAKER : Then 1
called upon Shri Sheo Narain. He was
continuing his speech. 1 was waltching.
Even now, there is half a minute left to
6.30 P.M. So the Prime Minister is with=
in her right to make the statement now,
Those who have walked out do not want to
follow any discipline or rules of procedure.
I would now request the Prime Minister to
make her statement,

SHRI VASUDEVAN NAIR rose—

MR. DEPUTY-SPEPKER i No, afier
the Prime Minister’s statement.

SHRI SAMAR GUHA (Contai) : The
business of the Speaker is to conduct the
business of the House. T there is no busi-
ness before the House, th: Speaker has no
business to create business for the House
(Interruptions.) Mr. Nambiar was called
to speak; he did not want to speak. It was
not in consonance with the honour and dig-
nity of the House and also the responsibili-
ties that you are helding and the rights and
privileges of this House that you should
make signs like this and ask Members to
rise in their seats to speak and thus create
some business. [t was not proper. It
leaves the impression that the Speaker him-
sclf is taking a partisan attitude and is
coming to the rescuc of the Congress Party
and is giving indications to the Members of
the Congress Party. It was not right on
the part of the Chair to do so and it was
not in consonance with the office of the
Speaker (Interruptions.)

MR. DEBUTY-SPEAKER : 1 shall ex-
plain it again. After the adjournment motion
was defeated the business continues. As I said,
the debate on the adjournment motion ended
& little earlier and Mr, Nambiar was speak-
ing on an amendment of his own. He was
prevented from spcaking. There was busi-
ness before the House. The House was
also not supposed to be adjourned before
630. Ifl had adjourned the House, he
could as well say that I was encroaching
upor his time. When he was prevented,
1 called on Mr. Sheo Marain and he was
making a speech. In between the Prime
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Minister also arrived. Your contention is

not correct,

SHRI VASUDEVAN NAIR : You were
blaming the Opposition. 1 also join you
and say that the parties which staged a walk
out perhaps wanted to walk out. But there
is this criticism against the ruling party,
especially the whips, because it was -announ-
ced in the House that the Prime Minister
would make a statement at 630. I cannot
blame the Prime Minister for not being here
before 6,30, But it was evident that the
adjournment motion was going to b2 con-
cluded earlier than anticipated and Mr. Hem
Barua was replying to the debate at 6.15 or
6.20. Possibly, information could have bzen
conveyed to the Prime Minister by proper
persons. The House was not expected to
wait for anybody. Why should Mr, Nam-
biar continuz his spzech ? The House was
not expected to take up any other business
other than the adjournment motion ([furer-
ruptions.)

MR DEPUTY SPEAKER :
adjournment motion is lost, the House
always continues for sometime. Shri Hem
Barua concluded his remarks earlier than I
had expected. 1 thought he would take
about ten minutes but he concluded in 5-6
minutes.

After the

SHRI HEM BARUA : I could have
taken ten minutes if I had known this predi-
cament. You were absolutzly right; the
Prime Minister was to make a statement
only at 6.30 and she came here at 6.25. In
between, instead of adjiurning the House,
you asked Mr. Nambiar and when Mr.
Nambiar was prevented you called on Mr.
Sheo Narain, There is nothing wrong in
this.

18.34 hrs.

STATEMENT RE. SUPREME COURT'S
ORDER ON BANKING COMPANIES
ORDINANCE

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : In
response to some Wwrit petitions the Supreme
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[ Farg qroE]

aurs 2T § e o=@ o famdary &Y
AR IF N AN T Fg T@ATE ..
MR. DEPUTY-SPEAKER 1 The hon.

Member may continue his speech on the
next occasion.

The hon, Prime Minister.

SHRI KANWAR LAL GUTPA : Ona
point of order,

SHRI SAMAR GUHA : Oa a point of
order.

=t FIT B qR AU AT WE
wEr Az 2 f o w g A & wiAw F0%
Taver 7 &Y At AAAfzEE) gisw #1 us-
S FTAT Srfgd A o= ) /g A @
mar 3—3ET O g rE § | Uy feafa §
s1zw fafreet Y s<iifaieq & fou g
ga1 1@ T w9 wEEr dav I

.. (FoaeT). .

MR. DEPUTY-SPEAKER : He has not
followed. 1 will explain. Let him listen
(Interruptions).

=Nt wae I A : IMAS 7AII4,
ag @37 97 § gitw § Al gT7 # ke
F A8 TEAT TS fog HY IIAT I
g, fagr gark feq E...=@sm,,,

AN HON. MEMBER : We walk out
in protest.

At this stage, some hon. Members
left the House.

MR. DEPUTY-SPEAKER : This is not
the way.

SHRI BAL RAJ MADHOK : We pro-
test. With due deference to you, there was
no agenda bzfure the House,

MR, DEPUTY -SPEAKER : In will ex-
plain.
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SHRI BAL RAJ MADHOK : 1 pro-
test against the behaviour of the Prime
Minister, the way she has behaved with
the House, we walk out.
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MR. DEPUTY-SPEAKER : I do not
mind their walking out,

At this stage. some hon Members.
left the House

SHRI SAMAR GUHA : On a point of
order.

MR. DEPUTY-SPEAKER : Afterwards.
Let me first finishmy statement (Jnrerrup-
tions). T would tell Shri Gupta that this
is not a fair.

At this stage, some hon. Members
left the House.

SHR1 PILOO MODY : Under no cir-
cumstances can the spzech of Shri Sheo
Narain be considered as a stopgap mcasure
for the business of the House,

MR. DEPUTY-SPEAKER : Those who
want to withdraw, let them withdraw at
least peacefully on this occasion.

SHRI VASUDEVAN NAIR
mude) : Can 1 be heard 7

=T A HCATERA © ZAFT AR ATOAT
aifgr, TR gfaar & few grom #1
agi dzar aav ...

(Peer=

MR. DEPUTY-SPEAKER : I am on
my legs. Shri Fernandes should resume his
seat. He must follow some discipline here.
This will not do.

The House was scheduled to conclude
at 6.30 P.M. The Prime Minister was pre-
pared to make staicment even earlier. But
instead of interrupiing the debite, I per-
mitted her, through the Minister of Parlia-
mentary Affairs, to makc the statement at
6.30 P.M. as it would be better if she did
so. Now the debate has cnded five m'nutes
carlicr, because the adjournment motion
was lost. Then I called upon 8hri Nambiar
to speak on the other item that was before
the Hous:, But he declined.



361

Ordinance (Res.) and

Indi an Rlys. (Amdt.) Bill

SHRI NAMBIAR : I did not decline,
1 was not able to speak. Give me time, I
am prepared to speak now.

MR. DEPUTY-SPEAKER : Then 1
called upon Shri Sheo Narain. He was
continuing his speech. 1 was watching.

Even now, there is half a minute left to
6,30 PM. So the Prime Minister is with-
in her right to make the statement now.
Those who have walked out do not want to
follow any discipline or rules of procedure.
1 would now request the Prime Minister to
make her statement,

SHRI VASUDEVAN NAIR rose —

MR. DEPUTY-SPEPKER 1 No, after
the Prime Minister's statement.

SHRI SAMAR GUHA (Contai) : The
business of the Speaker is to conduct the
business of the House. If there is no busi-
ness before the House, th: Speaker has no
business to create business for the House
(Interruptions.) Mr. Nambiar was called
to speak; he did not want to speak. It was
not in consonance with the honour and dig-
nity of the House and also the responsibili-
ties that you are holding and the rights and
privilepes of this House that you should
make signs like this and ask Members to
rise in their seats to speak and thus create
some business. It was not proper. It
leaves the impression that the Spzaker him-
sclf is taking a partisan attitude and is
coming to the rescue of the Congress Party
and is giving indications to the Members of
the Congress Party. It was not right on
the part of the Chair to do so and it was
not in consonance with the office of the
Speaker (Interruptions.)

MR. DEBUTY-SPEAKER : I shall ex-
plain it again. After the adjournment motion
was defeated the business continues. As I said,
the debate on the adjournment motion ended
& little earlier and Mr. Nambiar was speak-
ing on an amendment of his own. He was
prevented from spcaking. There was busi-
ness before the House. The House was
also not supposed to be adjourned before
630. Ifl had adjourned the House, he
could as well say that 1 was encroaching
upor his time. When he was prevented,
1 called on Mr. Sheo Marain and he was
making a speech, In between the Prime
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Minister also arrived. Your contention is

not correct,

SHRI VASUDEVAN NATR : You were
blaming the Opposition. [ also join you
and say that the parties which staged a walk
out perhaps wanted to walk out. But there
is this criticism against the ruling party,
especially the whips, because it was -announ-
ced in the House that the Prime Minister
would make a statement at 630. [ cannot
blame the Prime Minister for not being here
before 6.30. But it was evident that the
adjournment motion was going to b con-
cluded earlier than anticipated and Mr. Hem
Barua was replying to the debate at 6.15 or
6.20. Possibly, information could have bzen
conveyed to the Prime Minister by proper
persons. The House was not expected to
wait for anybody. Why should Mr, Nam-
biar continus his spzech 7 The House was
not expected to take up any other business
other than the adjournmeznt metion ([urer-
ruptions.)

MR DEPUTY SPEAKER : After the
adjournment motion s lost, the House
always continues for sometime. Shri Hem
Barua concluded his remarks earlier than I
had expected. 1 thought he would take
about ten minutes but he concluded in 5-6
minutes.

SHRI HEM BARUA : I could have
taken ten minutes if 1 had known this predi-
cament. You were absolutely right; the
Prime Minister was to make a stalement
only at 6.30 and she came here at 6.25, In
between, instead of adjsurning the House,
you asked Mr. Nambiar and when Mr,
Nambiar was prevented you called on Mr.
Sheo Narain. There is nothing wrong in
this.

18.34 hrs.

STATEMENT RE. SUPREME COURT'S
ORDER ON BANKING COMPANIES
ORDINANCE

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : In
response to some writ petitions the Supreme
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Court has today passed an Order in regard
to the Banking Companiss {Acquisition and
Transfer of Undertakings) Ordinance, 1969.
The operative part of the order is as follows:

“Interim stay in respect of three
matters, namely, (1) that the Union
of India will not appoint pending the
hearing and disposal of these petitions
any boards of advisors; (2) that the
Union of India will not remove the
chairman of the various banks; and
(3) that the Uni>n of India will not
give any directions contrary to the
provisions of the Banking Laws Act.”

Government are advised that the essen-
tial provisions of the Ordinance naiionalis-
ing the banks are not affected by this Order.
Thus, the Order does not affect the vesting
and the transfer of the undertakings in the
corresponding new banks and the al'otment
of the capital of each bank to the Central
Government. The ownership of the banks
continues 1o vest in the Central Government.
The former Boards of Directors also stand

dissolved,

The Order will also not affect the nor-
mal functioning of the banks. The first
direction of the court relates to the appoint-
ment of Advisory Boards. In view of this,
during the interim period, the Reserve Bank
would advise the banks as may be appropri-
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ate in exercise of the powers available under
the Banking Regulation Act.

As regards the second direction of the
court, there is no reason why the Order
should affect the willingness or ability of the
Chairman/Cugtodians to perform their duties
properly. .

Under the third direction of the ccurt,
the Union Government are required to re-
frain from issuing any direction contrary to
the provisions of “*Banking Laws Act” which
presumably, is a reference to the Banking
Regulation Act, as amended from time to
time. The Reserve Bank will take special
care to ensure that nothing is done which is
contrary to the public interest or to the
interests of the depositors,

The House will appreciate that in an
important matter like this, it would not be
appropriate for me, at this stage, to say
anything more except to assure the House
that Government will keep the situation
under close watch and take whatever steps
may be considered necessary.

SHRI UMANATH (Pudukkottai): A
Bill may be brought.

18.40 brs.
(The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
July 23, 1969/Sravana 1, 1891 (Saka),
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